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LOK SABHA DEBATES 

LOK SABHA 

Thursday, August 18,19941 
Sravana 27, 1916 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Counterfeit Currency 

*341. SHRI BRIJBHUSHAN SHARAN 
SINGH: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA) : 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Delhi Police have uncov-
ered a plot to smuggle counterfeit currency in 
India as reported in the 'Indian Express' 
dated July 24, 1994; 

(b) if so, the details thereof; 

(c) the number of persons including for-
eign nationals arrested in this connection; 

(d) the details of fake currency and other 

materials seized from them and the action 
taken against them; 

(e) the modus operandi of the gang 
involved in such smuggling; 

(f) the number of such cases detected 
by the Delhi Police during the current year 
so far; and 

(g) the measures being taken to check 
such cases? 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) : (a) to (g) A state-
ment is laid on the Table of the House. 

Statement 

Government of National Capital Terri-
tory of Delhi has reported that one Kamran 
Gohar, (rio Akbari Mandi Bazar Noharian, 
Lahore, Pakistan), alongwith his accom-
pliceSalma @ Billo, (rio Jagdamba Colony, 
Johripur Extension, Delhi) has been ar-
rested in a case registered uls 468/4711 
489-C IPC and section 14, Foreigners Act 
at P.S. Gokalpuri, Delhi. Seven counterfeit 
Indian currency notes of Rs. 1001- denomi-
nation each, alongwith 2 forged passports, 
were recovered from him. It has further 
been reported that Kamran obtained the 
forged currency at Pak border while enter-
ing India from Atari. No modus operandi 
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could be established so far. In all, 60 cases 
of counterfeit currency have been dejected 
by the Delhi Police during the current year. 
Following measures are being taken to check 
such cases: 

(i) Intelligence is being developed 
by Police to unearth cases of 
counterfeit currency. 

(ii) Each case of smuggling of 
counterfeit currency is deeply 
probed to find out the sources and 
modus operandi of the gang 
found involved in such crimes. 

(iii) Co-ordination with intelligence 
agencies and various State police 
organisations. 

[ Trans/ation] 

SHRI BRIJBHUSHAN SHARAN SINGH 
: Mr. Speaker, Sir, I would like to know from 
the hon. Minister whether any other country 
except Pakistan is also involved in the smug-
gling of counterfeit currency? If so, the 
names of those countries and whether our 
Government has lodged any protest against 
these countries including Pakistan? 

[English] 

SHRI P.M. SAYEED: Mr. Speaker, Sir, 
following the information received that some 
Pakistani nationals are visiting Delhi on 
forged passports and also using counterfeit 
currency notes of Rs. 1001- denomination 
allegedly brought from Pakistan, a raid was 
organised by a Special Cell of Delhi Police 
on 22nd July. 1994, and Mr. Kamran Gohar, 
S/o ~.~~ r,~ohammad Shall was arrested 
from Jagdamba Colony. Gokulpuri, Delhi. 
Dcl,'n9 nrc ;r-:crrogation it is found that he 
crossed tne torder at Atari from Pakistan, 
ApElrt Irom Pakistani passport, he had two 

forged passports. He is a Pakistani national. 
A case had already been registered. In the 
year 1993, 11 persons were arrested along-
with counterfeit currency notes. Out of them, 
eight were Indians, one was from Pakistan 
and the remaining two were Jordanians. In 
1994, two persons have been arrested and 
they are from Bangladesh. 

[ Trans/ation] 

SHRI BRIJBHUSHAN SHARAN 
SINGH: Mr. Speaker, Sir, I would like to 
know whether fake money detector is avail-
able in India? If not, the efforts being made 
by the Government to make this machine 
available so that counterfeit currency notes 
could be detected? 

SHRI P.M. SAYEED: Mr. Speaker, Sir, 
we have necessary equipments in our coun· 
try to detect fake currency notes. 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA) : Sir, I would like to know the 
number of cases, out of these seven cases, 
in which action has been taken by the 
Government and the reasons for not taking 
action in the remaining cases. In addition to 
it I would also like to know the total amount 
of counterfeit currency notes seized in these 
cases and the number of persons arrested 
therein. 

[Eng/ish] 

SHRI P,M, SAYEED : Sir, as I have 
already mentioned, in 1993, 100 cases were 
registered, out of which two cases were 
cancelled and 98 cases were admitted. Out 
of 98 admitted cases. nine cases are pend-
ing for trial. 12 cases are pending in inves-
tigation and the number of cases untracf)d 
is 77. In 1994. 60 cases were registered 
And out of the 60 cases admitted, 40 cases 
are pending in investigation and the remain· 
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ing number of 20 cases is untraced. So far, 
17 persons were arrested. 

[ Translation) 

SHRI RAJNATH SONKAR SHASTRI: 
The hon. Minister has given figures regard-
ing persons arrested for possessing coun-
terfeit currency notes. It is being observed 
that nowadays 2 to 4 such type of cases are 
found in every city of this country. He has 
also accepted that the people belonging to 
Afghanistan, Bangladesh, Jordan, Pakistan 
etc. are involved in the smuggling of coun-
terfeit currency. Sir I would like to know the 
measures being taken by the Government 
to check the fast growing circulation of 
counterfeit currency notes in the country so 
that we can check the circulation of counter-
feit currency in future. 

SHRI P.M. SAYEED : Situation is not 
that much alarming as has been stated by 
the hon. Member. This is not a nationwide 
problem. You have said that the figures of 
last three years have been given, I have 
given figures for the last one and a half year 
for which I was asked. To deal with this 
problem ....... . 

[English] 

Intelligence is being developed by Po-
lice to unearth cases of those persons who 
are smuggling counterfeit currency. Each 
case of smuggling of counterfeit currency is 
deeply probed to find out the sources and 
modus operandi of the gang found involved 
in such crimes. There is also coordination 
with intelligence agencies and various State 
organisations. 

SHRIMATI GEETA MUKHERJEE: Sir, 
through you, I would like to know from the 
Minister whether the Government took up 
with those countries about the involvement 

of nationals of those countries involved in 
these cases. If so, what is their reaction ? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) : Sir, my colleague 
has mentioned that some foreign nationals 
have been apprehended. But that does not 
necessarily mean that the counterfeit cur-
rency has come from that area; he only 
belongs to that particular country. He was 
involved in committing the crime, but that 
does not necessarily mean that the counter-
feit currency is being printed in those 
areas. 

SHRI MURLI DEORA : Sir, it is not an 
easy task to print such currencies because 
you need very sophisticated printing ma-
chines and printing press. I would like to 
know whether the Government has been 
able to locate any printing press either in 
India or abroad. 

SHRI P.M. SAYEED : No, Sir. 

[ Translation] 

SHRI BRISHIN PATEL: We have seen 
that the fifty rupee note which is in 
circulation nowadays, has two types of 
printings. On some notes picture of 
Parliament, with a flag has been printed and 
on some other notes 'Satyamave Jayte' has 
not been written. 

SHRI SAIFUDDIN CHOUDHURY: The 
note which is not bearing Satyamave Jayte 
is counterfeit currency note. 

SHRI BRISHIN PATEL: These notes 
are in circulation on a large scale and people 
are in dilemma as to which one is the real 
note. Therefore, I would like to know from 
the Government whether these notes are 
counterfeit notes or real notes? 
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SHRI BALRAJ PASSI : 

8 

\English\ 
SHRI S.B. CHAVAN : Sir. we will take 

UP this issue with the Finance Minister, and 
if necessary. to educate the people as to 
how they can possibly find out which is 
counterfeit currency. 

[ Translation] 

PROF. SATYA OEO SINGH: Mr. 
Speaker, Sir, through you, I would like to 
know from the hon. Minister whether any 
legal action is taken against those persons 
who are found guilty of possessing counter-
feit currency notes. I would like to know 
whether the hon. Minister has such informa-
tion that any conspiracy is being hatched in 
foreign countries to destablise our economy 
and as a result of that these notes are being 
smuggled to our country. 

[English] 

SHRI P.M. SAYEEO: Majority of cases 
that we come across in the counterfeit cur-
rency happens to be from the banks. It is 
not an easy task to find the exact position 
from where it comes from, within the 
country or outside the country. and we do 
not have that agency that the hon. Member 
has in mind. 

SHRI S.B. CHAVAN: Byway of supple-
menting the answer. I would like to say that 
the question which the hon. Member has 
asked is, in fact. very important. In fact, we 
are not so much interested in finding out 
who has committed the crime. But we go to 
the source and try to find out whether there 
is a conspiracy to see that our economy is 
adversely affected. If such a thing is there, 
that is the most important thing. But so far. 
we do not have any such thing. 

Development Schemes for J 8. K 

-342. SHRI SUOHIR SAWANT : 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether any development package 
for Jammu and Kashmir has been an-
nounced recently in regard to the debt relief 
and rural schemes; 

(b) if so, the details thereof; 

(c) whether progress of development 
schemes in the State is reviewed from time 
to time; 

(d) if so, the details of the latest review 
made, particularly of the rural development 
schemes; and 

(e) the steps taken/proposed 
to be taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (e) A statement IS 

laid on the Table of the House. 

Statement 

The progress of development schemes 
in the State is being reviewed regularly with 
a view to step up the pace of development 
activities and projects in J & K, and identify 
the difficulties and areas requiring further 
resource augmentation under various 
schemes. The last review meeting was taken 
by Minister of State for Internal Security on 
20.7,1994. In addition, teams of Union Sec-
retaries and other senior Central Govern-
ment officials have been visiting the State 
frequently tor detailed follow up action and 
review of various programmes with the con-
cerned State Government officials at the 
field level. 
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I n the light of these reviews and discus-
sions, the following additional funds/projects 
have been sanctioned/allocated in various 
sectors :-

(i) Outlays under various Rural 
Development schemes have been 
enhanced substantially : IRDP -
Rs. 5 crores (3.13 crores); JRY 
- Rs. 25 crores (17.5 crores) ; 
Sanitation - Rs. 2 crores (1 crore); 
TRYSEM - Rs. 70 lakhs (21 
lakhs); DWCRA - Rs. 29 lakhs 
(16 lakhs); Drinking Water - Rs. 
26 crores (19 crores). Apart from. 
this, Rs. 6 crores have been 
allocated under Innovative 
Projects scheme (Figures in 
brackets pertain to the earlier 
outlay. 

(ii) Extension of the Revamped 
Public Distribution System 
(RPDS) to 23 more blocks in the 
State (covering an additional 
population of nearly 13 lakhs) and 
extension of the Employment 
Assurance Scheme (EAS) to 
these 23 blocks, leading to a total 
availability of around Rs. 57 
crores in the current year for the 
EAS. 

(iii) For Women & Child Development, 
four ICDS Projects and four 
Working Women Hostels have 
been sanctioned, as specifically 
requested by the State 
Government. 

(iv)Two additional industrial 
infrastructure projects, a fruit 
processing unit, establishment of 
an Entrepreneureal Development 
Institute, grant for setting up two 
abattoirs, additional grant in the 

KVI Sector for wool weavers and 
a grant under the Intensive 
Employment Scheme for one 
district to begin with, with linkage 
of funds from the Ministry of Rural 
Development. 

(v) It has also been decided to 
provide funds to the time of Rs. 
3 crores under the JRY for 
restoration of damaged school 
buildings, and assistance for 
augmentation of medical and 
ambulatory services as also for 
repair and maintenance of 
sophisticated 
equipments. 

medical 

(vi) Allocation of wheat and rice under 
the PDS was enhanced by 10,000 
and 8,000 tonnes respectively. 

Proposals with respect to several other 
sectors are under consideration. Visits of 
Central Government officials to the State. to 
review and follow up action on decisions 
taken from time to time, as also steps to 
provide further assistance to the State Gov-
ernment will continue. 

[ Trans/ation] 

SHRI SUDHIR SAWANT: Mr. Speaker. 
Sir, no doubt that the Government and the 
security forces have successfully fought 
against terrorism during the last two years 
but keeping in view the prevailing conditions 
in Kashmir, the huge amount provided by 
the Government during the last five years 
for the people of Kashmir have not reached 
the village level. The administrative machin-
ery at the village level is not available for the 
proper utilisation of the amount. I would like 
to know whether the Panchayati Raj Bill. 
which has been passed, is being imple-
mented there or not? 
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SHRI RAJESH PILOT: Mr. Speaker, 
Sir, it is true that if the common man does 
not get any benefit trom the policies, its 
objectives are not fulfilled. The House is 
aware about the precarious situation in Kash-
mir and the House is also aware that we 
have visited Kashmir and have taken steps 
to make the administration accountable. 
The fact is that the general public is living 
under the terror of gun and that also cast its 
shadow on the administration. The adminis-
tration is not able to work as freely as it can 
work in other parts of the country. It is our 
endeavour to strengthen the hands of the 
administration and encourage it to under-
take the development works efficiently. In 
this endeavour, we have achieved success 
in some parts and in some other parts we 
could not. There is some progress in the 
field of rural development in some districts 
but we could not succeed in some other 
sector. Our banks are not functioning to the 
desired efficiency and industrial develop-
ment is also not upto the mark. Despite this 
our efforts are continued. Hon'ble Member 
has rightly pointed out that the administra-
tive machinery is not working effectively and 
efficiently. We hope that the positive changes 
which have been brought about there during 
the last 5-6 months will further improve. 

So far as the Panchayat Raj is con-
cerned we are not on strong footing and that 
is why we are not in a pOsition to implement 
the same. Once there was some improve-
ment to hold the Panchayat elections for 
constituting Panchayat committees but the 
fact is that such proposal should have come 
from the Rural Development Scheme which 
has not yet come. People are not prepare 
for it. They want that their names should be 
kept secret, however, they are willing to 
work. Panic is still there. We have to dispel 
the panic. But it will take time and only then 
we will be able to move ahead. 

SHRI SUDHIR SAW ANT: Mr. Speaker, 
Sir, it is clearfrom_the reply given by the han. 
Minister that there will be some difficulties in 
utilising the funds allocated for Rural devel-
opment. Our Army has worked especially in 
the areas where civic action programmes 
have been taken up. Even the work of rural 
development is being carried out by them. 
Our forces have been successful in North 
Eastern part of the country also. The Army 
in Jammu and Kashmir is demanding funds 
to undertake civic action programmes but 
funds are not being made available to them. 
I would like to know whether the amount 
earmarked for rural development by the 
Government would be utilised in civic Action 
Programmes through the Armed forces so 
that its benefits may reach the villages. 

SHRI RAJESH PILOT: Had the hon. 
Member gone through my reply then it 
would have been clear to him that there has 
been an increase in the allocation of fund fOI 
the years 1993-94 and 1994-95. The funds 
allocated under IRDP was Rs. 3 crores for 
the last year which has been increased to _ 
Rs. 5 crore this year. Similarly, the allocation 
for sanitation was Rs. 17 crores for the last 
year and this year it has been increased to 
Rs. 25 crore. Last year Rs. 19 crore were 
allocated for supply of drinking water 
schemes which has been increased to Rs. 
26 crore this year. It is clear from it that funds 
have been increased .... (Interruptions) ... 
I am coming to part (d) of the question. 

I would like to submit that funds have 
been increased in comparison to the last 
year. The fund allocated last year under the 
Drinking Water Scheme was Rs. 19 crore 
and in this year it has been increased to Rs. 
26 crore so that people may be benefited. 
Rural Development works are monitored by 
the Central Government itself. 

The han. Member has asked about the 
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Army in part (d) of his question. There can 
be no two opinions about it that Army has 
done very well in some parts of the North-
East. Here too, Army is helping the people 
in many ways from its own funds such as in 
supply of medicines, repairing of small 
schools etc. 

The Government had instructed the 
administration in this regard and I myself 
visited the Army Headquarters and dis-
cussed with the General there. He told me 
that we could share the works like black-
board, mediCines for children, opening of 
schools in certain military units. But we have 
not yet given them the entire work of civic 
amenities. The dialogue is going on be-
tween the administration and the army in 
this regard. If both of them agree, the Gov-
ernment would like that the work should be 
carried out. 

SHRI BALRAJ PASSI : Mr. Speaker. 
Sir. terronsm has increased in Jammu and 
Kashmir. The reason is that the most of the 
fund released has gone into the hands of 
middlemen there. Political leaders also 
grabbed large amount of the allocated fu nds. 
In the statement of the hon. Minister of 
Home Affairs which appeared in newspa-
pers on May 20, 1994. it was revealed that 
certain old guards of the Congress were 
also involved in it. I would like to submit 
to the hon. Minister that the former Gover-
nor of Jammu and Kashmir had said that As. 
80 thousand crore had been spent there so 
far, but most of the amount had gone into 
the pockets of middlemen or bureaucrats. 
The Government also admits it today. I, 
therefore, ask the Government whether it 
would set up a monitoring committee to 
oversee the utilisation of funds and to sug-
gest ways and means to better utilise the 
fund and also to keep vigil to ensure proper 
utilisation of funds. 

The hon. Minister stated just now that 
the Government was chalking out certain 
plan to open some abattors and was provid-
ing funds therefor. But owing to rise in 
terrorism lakhs of people have been dis-
placed. Some of them have migrated to 
Delhi and some others to Jammu. I would 
like to know from the Government about the 
development plan chalked out for the dis-
placed people and whether this develop-
ment plan also includes the scheme to 
rehabilitate these displaced persons, so that 
they may also participate in development 
plan. The Government must inform the au-
gust House whether it has any comprehen-
sive plan forthe displaced people on the line 
of the plan for the weavers whom funds are 
being provided. 

SHRI RAJESH PILOT: Mr. Speaker. 
Sir, it has been policy of the Government to 
bring an element of accountability in the 
administration. We feel that the administra-
tion should be acsountable not only in Kasll-
mir, but also all over the country and unless 
it happens so, we will not be able to maintain 
the values cherished by the nation. So far as 
Kashmir is concerned. we have tried to 
remove all defects in the system there. After 
the imposition of President's Aule there. \Ve 
ourselves have been monitoring the 
schemes to ensure that these may reach 
the villages. I do not boast that our system 
is perfect or foolproof. We have taken steps 
to plug the defects wherver there have been 
detected or found. In one of the cases a D.C. 
was found involved in an irregularity of Rs. 
8-10 crores. We took action against him and 
the other officers involved in that case. We 
are making all our efforts to maintain ac-
countability there. 

Thp, second question that the hon. 
Member has asked is about the assistance 
given to the migrants. The Government has 
launched all possible special schemes such 
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as self-employment loan scheme etc. for 
them. However, the Government intends to 
improve the situation there so that the mi-
grants may go back to their respective na-
tive places. The Government is trying to 
restore normalcy there. Moreover, the 
schemes like self-employment and loan etc. 
have been enforced forthe migrants living in 
camps and some people have also been 
benefited thereby. 

SHRI RAM VILAS PASWAN : Mr. 
Speaker, Sir, I visited Ladakh on the 19th 
and the 20th of last month. Ladakh is the 
most peaceful region in Jammu and Kash-
mir. The area is inhabited by Buddhist people 
and is totally free of any disturbances. But 
due to negligent policy of the Government 
there are apprehensions of disturbances 
being created there. 

Mr. Speaker, Sir, under a law the people 
of that area were exempted from paying 
income tax till 1989. But this facility has 
been withdrawn. There were earlier 26 flights 
for that area. Their number has now been 
reduced to 4 or 5. The hon. Minister of Home 
Affairs is sitting here. I would like to remind 
him that he had announced on October, 9, 
1990 to set up a Autonomous Hill Council for 
that region, but no decision has been taken 
so far. That is why when any hon. Member 
of Parliament visits that place the citizens 
there ask three questions regarding (a) the 
time by which the Government is going 
to set up an autonomous Hill Council (b) 
whether the Government proposes to rein-
troduce the facility of exemption from in-
come tax which was withdrawn last year. 
Thirdly, I would like to ask whether the 
Government proposes to consult the hon. 
Minister of Civil Aviation and Tourism to 
increase the number of flights for that area. 

SHRI RAJESH PILOT: Mr. Speaker, 
Sir, it is a fact that the Government is 

thinking to set up an autonomous Hill Coun-
cil for Ladakh. The comments from the 
State Govemments have since been re-
ceived. It is also a fact that the hon. Minister 
of Home Affairs had assured a delegation 
from Ladakh to set up an autonomous Hill 
Council for the region. But it will be an-
nounced after completing certain formali-
ties. 

SHRI RAM VILAS PASWAN : Three 
years have already passed. How much more 
time will be needed for it ? 

SHRI RAJESH PILOT: Sir, the deci-
sion on the issue raised by the hon. Member 
will be taken only after taking the situation of 
Jammu and Kashmir into consideration .. 

SHRI RAM VILAS PASWAN : Will this 
work be accomplished by your Government 
or by the next Government? 

SHRI RAJESH PILOT: Shri Paswanji, 
there are so many tasks which your 
Government could not accomplish but our 
Government completed them. 

Mr. Speaker, Sir, the second sugges-
tion is also good that the Government should 
promote tourism to improve the lot of citi-
zens there. We are making all out efforts in 
this direction also. So far as the question of 
increasing the number offlights is con-
cerned, our hon. Minister of Civil Aviation 
and Tourism himself was Scheduled to visit 
that place but this programme had to be 
postponed for certain reasons. He is likely to 
visit that place very shortly and assess as to 
what can be done to promote tourism there 
and increase the number of flights. 

Mr. Speaker, Sir, it has been stated that 
unemploYll)ent is increasing in the country 
and if proper attention is not given to it, 
Kashmir like situation is likely to be created. 
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It is not proper to talk such things. We should 
check such feelings and tendency to raise 
such. slogans in the country. Some days 
back I happened to visit Jharkhand area. 
The speech delivered there was against the 
interest of the country. The Government will 
make its all out efforts to remove unemploy-
ment and bring about progress of that area. 
But it can do within its prescribed limits. 

" 
SHRI RAM VILAS PASWAN : You did 

not say anything regarding giving exemp-
tion in income tax to the people of that area. 
What does the Government propose to do 
in this regard? 

[Eng/ish] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) : Sir, I would like to 
supplement it. So far as the first part of the 
question is concerned, the Autonomous Hill 
Council issue is at the final stage. We have 
reached the final stage and might be, very 
soon we will be going to the Cabinet. 

As regards the question of income tax, 
I will specially take it up with the Finance 
Ministry, In fact, I am also convinced - since 
it was there already which has been dis-
continued - that there is a case for taking up 
this issue with the Finance Ministry. I will 
take it up. 

SHRI RAM VILAS PAS WAN : Thank 
you. 

SHRI MANI SHANKAR AIYAR : Sir, I 
am grateful to the hon. Minister for having 
assured us that he understands that for the 
development package to reach the people 
of Kashmir in the villages of Kashmir, it is 
necessary to have a responsible adminis-
tration. But, at the same time, I think, he 
would agree with me that we cannot have a 
responsible administration unless that ad-

ministration is representative and to get a 
representative administration, what we need 
is elected panchayats in that area. There-
fore, would the hon. Minister agree that the 
most important priority task in establishing 
and re-establishing the political process in 
Jammu and Kashmir is to have elections to 
the village panchayats which would not only 
restore the political process but also 
ensure that the development package which 
has been envisaged by the Government will 
actually reach the people at the very grass-
roots level ? 

SHRI RAJESH PILOT: Sir, it is a fact 
and we are in that direction. Efforts are on 
and we are hopeful. To start a political 
process there, as we have been saying and 
as the hon. Member has said, we have got 
to have political people between the admin-
istration and the public so that the public 
sentiments and public demands could be 
projected in a proper way. We are in the 
process and our efforts are in that direction. 

[ Trans/ation] 

SHRI MOHAMMAD YUNUS SALEEM 
: Mr. Speaker, Sir, the people having inter-
est in the development of Jammu and Kash-
mir are concerned to note that even after the 
imposition of the President's rule in Jammu 
and Kashmir, no development work has 
been done there. We have regularly been 
receiving complaints from there. I have come 
to know from various sources thatthe people 
who are entrusted with doing development 
works there are not allowed to carry out the 
same by the militants. If militants and the 
authorities succeed in collouding with each 
other the work is shown done on papers, but 
is not done in reality. There are scores of 
schools and scores of roads and bridges 
which were destroyed during disturbances 
and are lying as such since then. 
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The hon. Minister has just stated that 
the Centre was monitoring all work. I would 
like to ask the hon. Minister whether the 
Government has any agency to probe 
whether the multi crore development works 
have been done on files only or have been 
performed in reality ? The hon. Minister 
claimed in his statement made in this august 
House that crores of rupees have been 
spent on development works. I request him 
to look into this matter and inform us. 

Pashmina and Shahtush sha'NI indus-
try is the important industry in Jammu and 
Kashmir. These shawls are the great attrac-
tion for tourists. It has also a good demand 
in International Market. 

[English] 

MR. SPEAKER: You have to be brief, 
please. 

SHRI MOHAMMAD YUNUS SALEEM: 
I am concluding, Sir. 

[ Translation] 

A few days ago some people from 
Jammu and Kashmir came to meet me. 
They complained to me that the Govern-
ment"of India is not aware as to how do they 
obtain Shahtush for making Shahtush 
shawls. Shahtush are the hair of a particular 
animal. People find these hair entangled in 
the bushes. It is quite wrong that Shahtush 
is obtained after killing the animal. The 
Government started conducting raids in the 
name of protecting wild life. They destroyed 
Shahtush in whosesoever House it was 
found during the raid. Consequently this 
industry is on the verge of closure. Has the 
Government noted the fact that Shahtush is 
obtained from the bushes where it is found 
'3"t:1ngled and it is not obtained by killing the 
"",ma"'; Financial assistance should be ~livGr' 

for the development of industry so that this 
industry which is on the verge of closure 
could be revived. 

SHRI RAJESH PILOT: So far as the 
monitoring of the schemes is concerned. I 
myself have admitted in this august House 
that due to the fear of bullets the schemes 
are not being implemented or monitored. 
There is a little progress. 

Of course that is there. So far as the 
question of monitoring is concerned, we 
held a number of meetings between the 
various Secretaries in the Central Govern-
ment and their counterparts in the State so 
that we may ask them questions to elicit 
necessary information. Although we con-
tinue our endeavours by holding meetings in 
Srinagar or at district headquarters with 
DCS, SDOs or Tehsildars etc., yet we admit 
that we may not be having hundred per cent 
correct information. But it is our compulsion 
that we have all this as our infrastructure. 
We can only ask these people and make our 
guess regarding veracity of their 
information provided by them. This may not 
be satisfactory, yet we are hopeful that the 
manner in which we are working, will help us 
in achieving our goal and the terror of bullets 
will be over and the pace of implementation 
will also make progress. 

SHRI MOHAMMAD YUNUS SALEEM 
: Please tell us whether the work is actually 
being done or it is being done only on 
papers. 

SHRI RAJESH PILOT: It is a fact that 
orders for conducting raid in connection with 
the issue of Shahtush were issued, but as 
soon as we came to know the factual posi-
tion the orders were withdrawn. Now there 
is no 5!.JC ;-~ prGt_-,;i_ '~', t~efc:;'e that Ipjustry Yau 

mav find It out atresl' 
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SHRI GEORGE FERNANDES : Mr. 
Speaker, Sir, Rs. 1 lakh crore and not Rs. 80 
thousand crores were provided for the de-
velopment work in Kashmir during the last 
45 or 47 years. I would like to quote a former 
Prime Minister who had stated in the begin-
ning of 1989 that only 15 per cent of the fund 
allocated for development work is utilised 
and the remaining amount goes into the 
pockets of middlemen. Not even 15 per cent 
reached Kashmir. Whether you agree with it 
or not, the fact is that corruption is at the 
roots of militancy and is the reason for lack 
of development in Kashmir. You are pained 
to hear it from everybody in the country that 
Kashmir like situation is likely to be created 
in their areas. This is because people are 
alive to the factors that pushed Kashmir into 
the present turmoil. 

I would like to tell the hon. Minister that 
he is playing fraud with the people of Kash-
mir by occasionally making announcements 
of development there. On 28th March, you 
announced a package of Rs. 1200 crores 

'for J & K and it was extensively covered by 
the Press. On 28th April, you yourself stated 
that only 230 crore rupees are being given 
for the time being. Then on 2nd April, the 
Government declared that a heavy arrange-
ment of package is being made for J & K by 
mid April. On 14th April, a committee 
under the leadership of Secretary, PMO, 
Shri K.R. Venugopal was sent to Kashmir 
and it was said that Rs. 200 crores have 
been arranged for Kashmir. Arrangement 
was made as per your saying. The data you 
have given here today does not exceed 25-
30 crore rupees. This is quite in contradic-
tion to April declaration. 

Just three days ago you again said that 
we are releasing funds. I would like to know 
how far will this attempt to eyewash con-
tinue because it is not the question of Kash-
mir alone, but that of the whole nation. 

On the one hand you are going to 
conduct elections and on the other you say 
that people are not prepared to give their 
names for Panchayats which is not true. 
Names have been given for Panchayats. 
Two particular parties have given names. 
they are having connivance with the offic-
ers. Money is flowing into the Panchayats. 
An inquiry should be conducted into this. I 
am ready to name 74 panchayats. Funds 
are flowing in and are being distributed. How 
far will this continue in Kashmir? What steps 
will you take to check this practice? 

SHRI RAJESH PILOT: The hon. Mem-
ber has made a wrong total. Shri George 
Fernandes is in the habit of showing total of 
figures relating to himself as less and of 
figures relating to others as more. If rightly 
added, this total amounts to Rs. 100-125 
crores. It is not a Rs. 5 crore amount. First 
read it thoroughly. I will read it for your 
information. Rs. 5 crores for IRDP, Rs. 25 
crores for JRY, Rs. 2 crore for sanitation. 
Interruptions) 

SHRI GEORGE FERNANDES: You 
are not reading what is given in the package. 
I have totalled the package and it is only Rs. 
18 crores. 

SHRI RAJESH PILOT: Rs. 19 crores 
are earmarked for drinking water alone. 

SHRI GEORGE FERNANDES: You 
are making 26 crores of Rs. 19 crores. The 
present package is not of Rs. 19 crores, but 
of Rs. 7 crore only. You have not read the 
answer. 

SHRI RAJESH PILOT: George Sahib. 
I am speaking in Hindi. Rs. 26 Crorf'5 .} 
1993-94 are of 1994-95. 
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SHRI GEORGE FERNANDES : Sir, 
this is the enhanced amount. He is still not 
reading his reply. This is now enhanced 
from what it was before. I have Sir, with me 
figures for 1994-95 that have been allo-
cated. Now, those allocations are being 
enhanced, Otherwise what is the package 
and what is the meaning of the package? 
The package cannot be outside the Budget. 
There has been a Budget which has been 
approved on 1 st of April. 

SHRI RAJESH PILOT: Today the only 
problem in Jammy and Kashmir is the 
financial problem, Whatever be the amount 
that we are giving, they are in a deficit and 
they are still not able to cope with it. For the 
last two or three years, increasing deficit is 
becoming a great problem. Now, the hon. 
Member is talking about Rs. 1200 crore, 
which is the Annual Plan. I had a meeting 
with the Secretary to the Government of 
India .... 

MR. SPEAKER: There are two state-
ments - one in the newspapers and the 
second, which you have given. You can now 
say how much money is being given. That is 
all. 

SHRI RAJESH PILOT: Sir, thoe amount 
of Rs. 1200 crore that the hon. Member was 
talking about is the Annual Plan. I may 
inform the House that we have also put the 
very same question which has now come up 
as a supplementary question here. 

[ Translation] 

How did you brief the newspapers about 
giving Rs. 1200 crores whereas you gave 
only Rs. 10-20 crores. 

But what they have stated is this. They 
have replied that there are two projects. 
One is about what we are trying to give in 
1994-95. Every Ministry in the Central Gov-
emment is ready to enhance the allocations 
to a great extent. For example, the Ministry 
of Rural Development has agreed to go up 
to Rs. 200 crore, if this amount can be 
absorbed in those places. Similarly, the 
amount of Rs. 230 crore was decided upon, 
so that this scheme could go up to that 
extent. The amount of Rs. 1200 crore men-
tioned by the hon. Member is the amount of 
the Annual Plan for the year 1994-95. But 
Rs. 550 crore is the deficit out of it. That is 
the extent of the financial problem. 

The second aspect referred to by the 
hon. Member is about the Panchayats. We 
have no problems in the Jammu region and 
we have those people readily available and 
they are functioning properly. When I was 
hinting, I was actually hinting at the six 
districts in the Valley. 

SHRI GEORGE FERNANDES In 
Rajpura and Poonch ? 

SHRI RAJESH PILOT : Rajpura and 
Poonch are in Jammu Region. 

SHRI GEORGE FERNANDES : I am 
talking of districts. 

SHRI RAJESH PILOT: I am talking 
about the Jammu region and the Valley 
region. Rajpura and Poonch are in the 
Jammu region and we have no problem 
there. Even tomorrow you can have elec-
tions in Rajpura and Poonch. We have 
problem in the other section of the State. 
Even there, in some districts like Batgaon, 
there are people who are willing, but they 
are not very enthusiastic and they are re-
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questing us not to hold the elections imme-
diately and wait for some more time. In 
Anantanag, some people are very boldly 
saying that the elections must be held and 
they are ready to volunteer to see that the 
funds reach the villages. But all these prob-
lems are coming up and we are tackling 
them in a way where no one will become a 
victim. You very well know the fate of those 
who dare to talk in the language of national 
interest. What happened to Kazi Nisar ? 
What happened to various other people? 
We do not want the situation to come to 
such a state, where they get totally frus-
trated and depressed. We are handling it in 
a way whereby we can achieve what we 
want to achieve and march forward to our 
goal of a democratic solution. Lastly, I would 
like to mention one thing. I am not going to 
hide anything from the House. Things are 
difficult. But let me assure the House that we 
are trying to see that the funds reach the 
people .... 

MR. SPEAKER : The only question 
which is really relevant in this respect is as 
to how much money the package involves. 

SHRI FlAJESH PILOT: At the moment, 
the details I have given pertain to 1993-94 
and the total amounts to Rs. 105 to 106 
crore. As submitted already, outlays under 
Rural Development schemes have been 
enhanced. The break up is, IRDP Rs. 5 
crore; JRY - Rs. 25 crore; Sanitation - Rs. 2 
crore; Drinking Water Rs. 26 crore; and so 
on. This is the year 1993-94 under these 
heads. As far as the total package is con-
cerned, I can give the information to the hon. 
Member only when we officially announce it. 

SHRI INDER JIT : Mr. Speaker, Sir, I 
had an occasion to visit Ladakh and I also 
had an occasion to meet a cross section of 
the leaders there and in that context, I am 
grateful to the Home Minister Shri Chavan 

for having assured us of a scheme for giving 
Autonomous Council to Ladakh, which is in 
the final stages. This will surely bring joy to 
the people in Ladakh who feel greatly dis-
criminated. But at the same time, what the 
han. Shri Rajesh Pilot has said a little while 
earlier is likely to prove a little damper on the 
enthusiasm of the people of Ladakh. Be-
cause, Shri Rajesh Pilot said that in view of 
the complicated situation in Kashmir, we will 
have to consider various aspects and then 
only ... 

MR. SPEAKER: No, No, the final reply 
has come from the Home Minister and the 
Home Minister has spoken after Shri Pilot 
has spoken. 

SHRI INDER JIT . Therefore I would 
like, from the Home Minister. a firm 
assurance that although the matter is going 
before the Cabinet, a final and a firm 
decision will be taken latest by the end of 11-,(' 
year. I am not saying by the end of the 
month. That is my first question. 

Secondly, Sir, the people of Ladakh 
feel greatly discriminated against. Since. we 
have the President's Rule in Jammu and 
Kashmir, would the Home Ministry take up 
with the Ministry of Civil Aviation, the kind 0f 
sense of discrimination that the people fee! 
? Shri Ram Vilas Paswan just mentioned 
that only last year something like 1 5 
Indian Airlines flights were going into !..eh. 
The number has been cut down to four. as 
a result of which something like five thou-
sand foreign tourists wera forced to cancel 
their visit to a place which has an unravelled 
beauty. 

What is proposed to be done? WOliid 
he assure the House that he is willing to take 
it up with the Ministry of Civil Aviation and 
Tourism to ensure that there IS 

adequate number of flights into Leh and that 
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these schedules are not muffed about ev-
ery now and then so that foreign tourists, 
who find it very attractive will continue to 
come there? 

SHRI RAJESH PILOT: Sir, I have said 
already that I have already talked to the hon. 
Minister of Civil Aviation and Tourism and he 
has agreed. He was going himself to tie-up 
everything, but because of unforseen rea-
sons, he has postponed it. I will contil)ue 
pursuing this till such time we really achieve, 
so that people do not have problems in 
going to Leh and tourism could be devel-
oped in that sector. 

SHRI SAIFUDDIN CHOUDHURY: Sir, 
we all have recognised the need for a 
developmental package and enhanced fi-
nancial allocations for Kashmir. I agree with 
Shri Mani Shankar Aiyar and others that 
nothing will yield any result unless we have 
a responsible and accountable administra-
tion. But the complaints we receive is this: 
that under the President's Rule, from top to 
bottom, the doors of the officials are not 
opened for the people, neither they allow 
the people to come and talk to them nor do 
they go to the people and interact with them. 
What will happen with this money? Money is 
necessary. But are you going to do some-
thing? Unless elected Panchayats are com-
ing into being or something else is happen-
ing miraculously, what is their equivalent 
? 

SHRI RAJESH PILOT: Sir, as I have 
said, we are putting out best efforts to make 
the administration responsive enough to the 
public demands. Recently, the hon. Prime 
Minister himself took a meeting with the 
Governor and senior officers and clear 
instructions have been given that DC level 
officers, Advisors, Secretary to the State 
Government must be available to the publiC;. 
They must go all round to the people, They 

must go to the districts and visit the districts. 
We are monitoring it. If there is not sufficient 
response on this line, we will further en-
hance it and put further pressure on them. 

DR. KARTIKESWAR PATRA : Sir, I 
would like to know from the Minister whether 
it is a fact that in some hit prone areas, i.e. 
in some districts, in some blocks, no devel-
opment work would be possible for imple-
mentation through various agencies. What 
are those areas ? We are implementing 
some package programmes in Jammu and 
Kashmir. Which are the agencies through 
which we are implementing those rural 
development schemes ? 

MR. SPEAKER: This is a comprehen-
sive question. You can send him in writing. 

SHRI SYED SHAHABUDDIN: Through-
out the country there is a discrepancy be-
tween the allocation and the value of assets 
generated and the real value of rural works. 
That is a universal phenomena and Mr. 
Rajiv Gandhi also referred to that. Now, 
there is the element of pOlitical structu re an d 
the element of bureaucracy. But there is an 
additional element in the areas which are 
infested with insurgency and I am told that 
quite a substantial part of the allocation is 
feeding the insurgency. It is going into the 
hands of the insurgent elements. I would 
like to know from the hon. Minister how fm 
this is a fact and what steps the Government 
has taken to see that if developmental funds 
do not produce results on the ground, at 
least they do not feed insurgency. 

SHRI RAJESH PILOT : We have re-
ceived such complaints from various quar-
ters, especially during my visit to district 
headquarters a number of such complaints 
have come to my notice. We are, therefore, 
evolving a system -even if there is a certain 
degree of truth in it --whereby this can be 
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Statementchecked.When such a case was brought to
ournoticein Anantanag, we ordered a high
levelenquiry and action was taken against
nearly27 people who were involved in this
,case.We are further finding out their links.

It is a fact that militancy has grown
stronger.Militants have even scared the
administrationto do nothing like this and
thatis why for some time the recruitment
washalted because some pressure was
beingput on them. We are cautious about it
sothatwe do not encourage such elements
intothe system. I do not really want to give
completedetails but there is some truth in
theapprehension of the hon. Member. I
assurethe House that we want to check it
completely.

Drug Construction

*344. SHRISHRAVAN KUMAR PATEL:
Will the Minister of HOME AFFAIRS be
pleasedto state :

(a) whether consumption of drugs in
Delhihas assumed an alarming proportion;

(b) if so, the reaction of the Govern-
mentthereto;

(cl the details of drugs seized by the
DelhiPolice during each of the last three
yearsand the current year so far;

(d)the reasons for the declining trend in
thisregard; arid

(e) the steps taken/proposed to be
takenby the Government to control drug
consumption?

THE MINISTER OF STATE IN THE
MINI,STAYOF HOME AFFAIRS (SHRI P.M.
SAYEED) : (a) to (e) A statement is laid on
theTable of the House.

Oral Answers 30

The Government are concerned about
prevalent use of drugs and are committed to
overcome the drug menace. The details of
drug seizures by Delhi Police during the last
three years and in 1994 (upto 31.7.94), are
placed at Annexure.

The reasons for the decline in seizures
are-stringent punitive provisions, recent
trends showing a higher conviction rate and
the increased vigilance on the border.

The following measures have been
adopted by Delhi Police to check the drug
trafficking in Delhi :-

(a~ a dedicated Narcotics Cell, under
a Deputy Commissioner of Police,
has been established in Delhi
Police with jurisdiction all over
Delhi.

(b) Strict enforcement of the Narcotic
Drugs and Psychotropic
Substances Act, 1985, is being
ensured in Delhi.

(c) Training of officers and men in
enforcement of NDPS Act, 1985
and related laws, is taking place,
and constant vigil is exercised
over JJ and slum areas, which
are believed to have a higher
incidence of drug addiction and
trafficking.

(d) Awareness programmes have
been undertaken with a view to
raise the level of awareness about
this evil among the people <)f

Delhi, and to bring about tlw
much needed cooperation nf

people in the enforcement of
NDPS Act.
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(e) Several voluntary organisations/ 
agencies have taken initiative 
towards strengthening the efforts 
of Govt.lSemi-Govt. bodies by 
approaching the drug addicts as 
well as general public towards 
containment of drugs abuse. To 
this end regular liaison meetings 
are held by the Police with non-
governmental organisations, 
United Nations Drug Control 
Programmes and Directorate of 

Social Welfare, Government of 
Delhi to intensify the action 
against drugs. 

(f) Realising the necessity for de-
addiction and rehabilitation of drug 
addicts, Delhi Police has 
established a de-addiction centre 
"Nav Jyoti" at P.S. Sarai Rohilla, 
as its contribution towards positive 
measures for rehabilitating 
repentant drug addicts. 
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SHRI SHRAVAN KUMAR PATEL: Mr. 
Speaker, Sir, I would like to know whether 
five big seizures of narcotics comprising 
11.5 Kilo of heroin and 34.5 kilo of hashish 
at Indira Gandhi Airport, Delhi - the highest 
haul in any single month so far -lend cre-
dence to the theory that Delhi is fast emerg-
ing as a major transit pOint of the 
international drug route; if so, what effective' 
steps are being taken to curb this menace. 
I would also like to know whether the Gov-
ernment has identified the nexus between 
terrorists and subversive elements and the 
drug traffickers which has resulted in the 
proliferation of drug market. 

SHRI P.M. SAYEED : Sir, he is refer-
ring to a case where 11 Kg. of heroin and 34 
kg. of hashish was seized at the Indira 
Gandhi Airport. This seizure was made jointly 
by the Customs and Narcotics Cell. One 
person has been arrested in this case and 
the investigation is on. 

As far as the nexus is concerned, wher-
ever it has been noticed, we have been 
taking steps to curb it. 

SHRI SHRAVAN KUMAR PATEL: Syn-
thetics is a new buzz world in the drug 
market. Synthetics like varnish, paint and 
glue and the pain killers like Buprenorpine 
and Pentozocine are being taken as drug by 
the college going students and un-
employed youth. Since these synthetics are 
not covered under the NDPS Act, 1985, 
may I know what effective steps are being 
taken by the Government to prevent 
addiction to these synthetics so as to save 
our youth? 

SHRI P.M. SAYEED: Synthetic drug is 
covered under the NDPS Act. Drugs like 
Methacolone, commonly known as Mandrix, 
and LSD are covered under the NDPS Act. 
Since these drugs are covered under this 

Act, we have set up special courts in Delhi 
in regard to this. Effective steps have been 
taken to see that particularly the younger 
generation which is prone to drug addiction 
is taken care of. 

[ Translation] 

SHRI DAU DAYALJOSHI: Mr. Speaker, 
Sir, it is true that the use of drugs is 
increasing fast but the Government is not as 
active as it should be in arresting the cul-
prits. The hon. Minister himself has stated 
that in 1992, 23.271 kgs of heroin was 
seized from 9252 persons in Delhi whereas 
in 1993, 25.269 kgs of heroin was seized 
from only 802 persons. Similarly, 675.62 
kgs of charas was seized from 1212 per-
sons in 1990 and in 1993, 1015.184 kgs. of 
charas was seized from 800 persons. From 
this, it is clear that your department is inter-
ested in the seizure of the contraband than 
in the arrest of people. The traffickers offer 
bribes to this department. Therefore, in 
Rajasthan, there is a saying that heroin is 
seized but not the hero ......... (Interruptions) 

SHRI ATAL BIHAR I VAJPAYEE : Do 
you want that hero should be caught with 
heroin ..... (Interruptions) 

SHRI DAU DAYAL JOSHI: What is th€ 
Government going to do to arrest the nar-
cotics traffickers? Then our laws are full of 
lacunae, which help the culprits to go scot 
free. Many countries provide for a death 
penalty for such crimes. Is the Government 
of India also conSidering making a provision 
for death penalty to curb such crimes? 

SHRI P.M. SAYEED: Mr. Speaker, Sir, 
Joshiji has wrongly said that heroin is caught 
and hero is not caught. I have with me the 
data of people apprehended by our agen-
cies. 11272 cases have been registered 
from 1985 onwards outofwhich 1211 people 
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have been convicted. 

So, it is not true that everybody is let off. 
1211 people have been convicted and 

[English] 

Out of these 11,272 cases, 2,585 that 
is, 22.9 per cent of the cases have resulted 
in acquittal. Sir, the NDPS Act provides for 
a minimum punishment of 10 years of 
rigorous imprisonment and a fine of rupees 
one lakh which is extendable up to 20 years 
of rigorous imprisonment and a fine of ru-
pees two lakh. In the case of repeated 
offence the minimum punishment provides 
for is 15 years of rigorous imprisonment and 
a fine of Rs. 1.5 lakh, extendable up to 30 
~ears of rigorous imprisonment and a fine of 
rupees three lakh. Further more, Sir, the 
courts have been empowered to enhance 
these limits of punishment. 

MR. SPEAKER: The simple question 
is, "are you going to provide for death pun-
ishment"? 

SHRI P.M. SAYEED : No, Sir. 

[ Translation] 

SHRI SUNIL DUTT : Joshiji has said 
that heroin and not the hero, is caught but, 
here hero too has been caught.... (Interrup-
tions) Mr. Speaker, Sir, the drug menace is 
not new; I have been speaking about it in 
this House for years together. It is correct 
that drugs have been seized but there are 
no facilities for the treatment and rehabilita-
tion of drug addicts. Here we arranged for 
the treatment of the son of a worker outside 
this House, who was a drug addict and 

recovered by treatment but later he could 
not find a job and took recourse to drugs 
again and ruined his life. There are thou-
sands of other such cases. My question is 
whether the Government has considered 
implementation of rehabilitation programme 
for drug addicts? 

SHRI P.M. SAYEED: Yes, the Govern-
ment has considered it. 

[English] 

In addition to preventive and punitive 
side of the area, Social Welfare Ministry has 
got a programme of rehabilitation for drug 
addicts. 

Irrigation Potential 

*345. DR. KRUPASINDHU BHOI : Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the total allocation made by the 
Union Government for irrigation during the 
Eighth Five Year Plan, State-wise; 

(b) the total irrigation potential created 
during the Eighth Five Year Plan so far, 
State-wise; and 

(c) the achievements expected to be 
made during the remaining period of the 
said Plan, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c) A statement is laid on 
the Table of the House. 
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DR. KRUPASINDHU BHOI : Mr. 
Speaker, Sir, the hon. Minister has given a 
detailed and an exhaustive Statement re-
garding allocation of funds, irrigation poten-
tial created during 1993-94 and likely to be 
created for 1994-95. 

Basing on that, I want to know whether 
it is a fact that despite a huge investment of 
Rs. 29,683.92 crore made during the Eighth 
Plan for the irrigation sector and the State 
Plan outlay of 24 per cent to 38 per cent in 
some States, the performance of these vital 
major, minor and medium sectors and in-
crease in the percentage of floor water 
irrigation potentiality had not been properly 
monitored. The percentage of their irriga-
tion potential upto the Seventh Five Year 
Plan was 30 per cent. 

I want to know from the hon. Minister as 
to what is their total percentage up till now 
and whether it has increased to above 30 
per cent or whether it is remaining as it is. 

SHRI P.K. THUNGON : Sir, in fact 
some selected projects are. monitored by 
the Central Government, that is, through 
CWC. We are monitoring about 44 selected 
projects. The rest of the projects are moni-
tored by the respective State Governments. 

So far as the increase or decrease of 
the percentage is concerned, I can work out 
and supply it to the hon. Member later. 

DR. KRUPASINDHU BHOI : Mr. 
Speaker, Sir, the potential of surface water 
and underground water comes to 8700 
crores cubic metres. Sir, several multi pur-
pose river valley projects sponsored by Dr. 
Ajodhya Nath Cosala were taken up in the 
Seventh Five Year Plan. So, already ten 
years have elapsed. 

I want to know what is the actual poten-

tial of floor irrigation and whether it has been 
monitored in different river valley projects. 

Secondly, I want to know the number of 
projects that are there in Indiravati and 
Rangali Ong River Valley projects of Orissa. 
During the last three years, the money that 
had been allocated for irrigation sector in 
Orissa was more than Rs. 3,000 crore. In 
the Statement -it is given in thousand ha-
it is shown that the irrigation potential cre-
ated as 104.57. But according to me-even 
the other Members of Parliament coming 
from Orissa can tell this-nothing has been 
given to Orissa in the Eighth Five Year Plan. 
I want to know whether it is a fact that for 
both Indiravali and Rangali Ong River Val-
ley Dams money has been allocated but the 
quantum viz., what is the cubic metre of 
irrigation potential has not yet been de-
cided. What is the fate of other irrigation 
projects? 

SHRI PK THUNGON: Sir, the progress 
of irrigation projects is calculated in terms of 
the command area created and not in terms 
01 water in cubic metres. So, I can give the 
plan wise progress which was made during 
the last seven Plans and half way of the 
Eighth Plan. 

In the First Plan, in major and medium 
irrigation projects, 12.20 million hectares 
were created; in minor irrigation projects, 
14.00 million hectares were created. At the 
end of the Sixth Plan, in major and medium 
irrigation projects, 27.70 million hectares 
were created; in minor irrigation projects, 
37.52 million hectares were created. At the 
end of the Seventh Five Year Plan, in major 
and mediLim irrigation projects, 29.92 mil-
lion hectares were created; in minor irriga-
tion projects, 46.60 million hectares were 
created. So far as the Eighth Five Year Plan 
is concerned, we have a target of 5.09 
million hectares to be created in major and 
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medium irrigatIon projects; in minor irriga-
tIOn projec!~::rO.?1 million hectares will be 
created. .'" • 

So far as the projects in Orissa are 
concerned, I will supply the information to 
the hon. Member. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Irrigation Projects 

*343. SHRI GUMAN MAL LODHA : Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether a number of irrigation 
projects were under construction in March, 
1994; 

(b) if so, the total number and the 
estimated cost thereof; 

(c) whether some of these projects are 
laggmg behmd their original time schedule; 

(d) if so. the number thereof; 

(e) the cost escalatIOn as a result 
thereof: 

(f) the number of projects which are 
being constructed with foreign aid; and 

(g) the percentage of foreign aid ac-
cepted for the construction of each project 
so far? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHnl 
VIDYACHARAN SHUKLA) : (a) to (g) 158 
major, 226 medium and 95 extension/reno-
vation/modernisation (ERM) projects eSll-
mated to cost Rs. 54,470 crores, Rs. 4,797 
crores and Rs. 6,309 crores respectively 
spilled over to VIII Plan. Details of minor 
irrigation schemes are not kept at the Cen-
tre. 

Out of the above on-going projects, 
103 major, 165 medium and 20 ERM 
projects have been given investment 
clearance by the Planning Commission. 
Out of these 92 major, 159 medium awi 
17 ERM projects are running behind 
schedule. Their cost has escalated by 
about 600%, 400% and 200% respec' 
tively. 

Details of major and medium Irriga-
tion projects receiving external assistance 
are as under :-
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Recovery of Arrears 

*346. SHRI PREM CHAND RAM: 
SHRIRABIRAY: 

Will the Minister of COAL be pleased to 
state: 

(a) whether a huge amount of arrears is 
outstanding against the State Electricity 
Boards and other major consumers for sup-
ply of coal by the Coal India Limited; 

(b) if so, tVe details thereof; and 

(c) the remedial steps taken or pro-

posed to be taken for recovery of arrears? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT PANJA) : 
(a) According to information furnished by 
Coal India Limited (Cll) as on 30.6.1994. 
The total amount outstanding from consum-
ers on account of coal supplies was Rs. 
3966.74 crores. 

(b) -he ietails of outstanding dues of 
Coal India Limited from Power sector and 
other major consuming sectors as on 
30.6.1994 for coal supplies were as follows: 

(Rs. in crores) 

Sector Total outstanding Of which undisputed 
dues as on 30.6.94 dues as on 30.6.94 

(i) Power 

(ii) Steel 

(iii) loco 

(iv) Others 

Total 

(c) Following steps are being taken by 
CIUGovernment to contain and recover 
outstanding dues from power utilities: 

(1) Ministry of Coal has advised coal 
companies to supply coal to 
power houses only against 
advance payments or letters of 
Credit. 

(2) Ministries of Power and Coal are 
holding periodical discussions 
with State Electricity Boards to 

3215.39 

417.96 

65.86 

267.53 

3966.74 

1842.44 

72.~· , 

12.95 

118.79 

2046.92 

"clear outstanding dues of coal 
companies. 

(3) Coal companies are also holding 
discussions with the State 
Electricity Boards to reconcile the 
outstanding dues and to persuade 
them to make payments. 

Assistance to Voluntary Organisations 

*347. DR. K.V.R. CHOWDARY : Will 
the Minister of HEALTH AND FAMllYWEL-
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FARE be pleased to state: 

(a) the details of Centrally-sponsored 
Schemes undertaken 10 provide assistance 
to the voluntary Organisations working in 
the field of Family Welfare and Primary 
Health ServIces during the current year so 
far; 

(b) the extent of assistance provided to 
such organisations during each of the last 
three years and the current year so far, 
State/Union T erntory-wise; 

(c) the rules and procedure for provid-
ing financial assistance to such 
organisations: 

(d\ whether the Government propose 
to make amendments in the existing rules 
and procedure; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and (b) 
Statement I to III are attached. 

(c) Assistance is released to NGOs 
who are registered under the Societies Act 
of 1860ITrust Act or any other equivalent 
Act under the 4 model schemes. 
Organisations should be financially sound 
and have the ability to bear 10 per cent of the 
project cost. Documents submitted by tt-e 
NGOs are to be scrutinised and recom-
mended by the District/State authorities. 
Under the PVOH II scheme and schemes 
for semiorganised sector assistance is re-
leased as per approved project agreements/ 
projects. In other schemes assistance is 
released as per details given in the attached 
Statement IV. 

(d) and (e) There is no proposal to 

make amendments in the existing rules ancl 
procedures. 

Statement - I 

Details of Centrally Sponsored Schemes 
for Voluntary Organisations 

1 . Experimental/Innovative Scheme 
Objective: 

To Promote small family norm 
and population control by use of 
innovative methods. 

Areas to be covered: 

Rural and urban slums. Districts 
with CBR 35+ to be given 
preference. 

Activities to be funded: 

(i) Provision of family planning 
services - Contraceptives, IUDs, 
Oral Pills, CuT etc. 

(ii) Provision of family planning 
services through ISM. 

(iii) Any other activity which promotes 
small family. 

(iv) IEC efforts. 

NB: Setting up of clinics of health 
infrastructure will not be allowed 
under this scheme. 

Project Duration : 

One year, but can be extended 
if the performance of NGO is 
found satisfactory. 
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Cost .' 

An upper limit of Rs. 15 lakhs with 
10% contribution by NGO. 

2. Promotion of Small Family Norm 
and Population Control by 
encouraging Spacing Methods 
and Sterilisation 

Objectives .' 

(i) Promotion of small family norm 
by adoption of various 
contraceptive methods by eligible 
couples. 

(ii) Population Control. 

Areas to be covered .' 

Rural and Urban areas with CPR less 

Funding Pattern .' 

For 500 eligible couples 

For 1000 

For 1500 

For 2000 

For 2500 

For 3000 

Note: 

than 60%. Preference to be given to areas 
having CPR less than 35%. 

Activities to be funded : 

(i) Motivation, sensitisation and 
creating support groups of women 
to propogate FW awareness 3t 
the grassroot level. 

(ii) Tc '?::ilster all marriages and 
cscent pregnancy. 

(iii) To encourage women to avail 
anti-natal and post natal service< .. 

(iv) To develop network of Mahila 
Mandals and Yuvak Mandals. 

(v) Distribution of contraceptives. 

Rural Urban 
Rs. Rs. 

1,01,300 1,40,300 

1,75,000 2,38,300 

2,49,400 3,36,400 

3,01,400 4,34,400 

3,97,500 5,32,500 

4,71,500 6,30,500 

1 . Projects aiming to cover more than 3000 eligible couples shall be sanctioned 
as multiples of projects for 3000 eligible couples. 

2. NGOs will be required to make 10% contribution. 
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3. Setting up of Six Bedded 
Sterilisation Ward with O. T. 

Objectives : 

To promote small family norm and 
to control the population growth. 

Applicability of the Scheme : 

Rural and Urban slums where 
O.T. facilities are not easily 
accessible. The project may cover 
upto 10,000 eligible couples in 
rllral areas and 20,000 eligible 
couples in the urban slums. 
Preference to be given to areas 
h~ving CPR less than 35%. 

Funding Pattern : 

Non Recurring 
(Equipment, linen 

Rs. 4,50,000 

& other consumables 
furniture and vehicle) 

Recurring Urban Rural 

\i) Rental p.a. 1,20,000 60,000 

(ii) Salaries p.a. 2,16,000 2,16,000 

(iii) Medicine & 
Contingency 10,000 10,000 

Total Urban areas Rs. 7,96,000/-

Rural Areas Rs. 7,36,000/-

Note: 

1. NGOs contribute 10% of the cost. 

2. Where suitable accommodation is 
not available on rent, construction 
grant upto a maximum of Rs. 3 

lakhs can be given on production 
of a certificate from local Revenue 
Authority regarding non-availability 
of suitable accommodation. 

3. Mini Family Welfare Centre 
Scheme 

Objectives : 

(i) Generation of demand for family 
planning and MCH. 

(ii) Creating awareness on population 
control, small family norm, women 
empowerment, equal status for 
female child, women literacy, 
delayed marriage. 

(iii) Education and motivation of 
eligible couples and ensuring 
100% coverage by terminal or 
spacing methods. 

(iv) Establishing proper linkages with 
sub-centres, PHCs, dispensaries; 
other NGOs and at different 
administrative levels. 

(v) Distribution of contraceptives. 

Areas to be covered : 

Rural and Urban having population of 
not more than 1 lakh. Emphasis to be laid on 
areas which are un-served, under-served or 
resistant to acceptance of family planning 
and having CPR less than 35%. Highest 
priority to be given to areas having CPR 
below 25%. 

Minimum population of 25000 will be 
covered which will be further sub-divided 
into 5 field units of 5000 each. 

100% eligible couples to be covered 
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and maximum no. of eligible women will also 
be covered for ante-natal and post natal 
care. 

Pattern of Funding 

Non-Recurring 
(Furniture & Office 
Equipment) 

Recurring 

Honararium for Project 
Coordinator 
@ Rs. 2500/3000 p.m. 

Honararium of Salaries 
@ Rs. 1500/2000 p.m. 

Total 

Project Duration: 

One year, can be further continued on 
satisfactory performance. 

Rural Urban 

12,000 12,000 

30,000 36,000 

3,000 12,000 

4,95,000 6,60,000 

Grant to be released in 2 instalments of 50% each. 

10% contribution by the NGO. 

Mother Unit (Nodal 
Agency) Scheme 

With a view to speeding up the work of 
involving smaller Voluntary Organisations 
in the Family Welfare Programme the fol-
lowing six established institutions having 
necessary expertise and capabilities in the 
field of Family Welfare and health have 
been identified to act as Mother Units. 

(i) Family Planning Association of 
India, Bombay. 

(ii) Centre for Labour Education and 
Social Research, New Delhi. 

(iii) Child in Need Institute, Calcutta. 

(iv) Gandhigram Institute of Rural 

Health and Family Welfare Trust. 
Tamil Nadu. 

(v) Centre for Research, Planning 
and Action, New Delhi. 

(vi) Indian Council for Child and 
Women Relief, Lucknow. 

Under this scheme, a sum of Rs. 10 
lakhs is placed at the disposal of the Nodal 
Organisation, who sanctions grants to 
smaller NGOs out of this deposit and gets 
recoupment to this fund from Government 
of India on quarterly basis. The grants to be 
given by the Mother Unit to any smaller 
NGO, should not exceed Rs. 1 lakh during 
a financial year. The Mother Unit can give 
support to a maximum of 50 smaller 
organisations. 
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For identification of new NGOs as well 
areas requiring NGO intervention to support 
the Govt. efforts, the Mother Units require 
cooperation of the local district authorities, 
like Chief Medical Officers and Dy. Commis-
sioner/District Collector/District Magistrate 
etc. 

6.. PVOH-J1 Scheme under USAID 

The main objectives of the scheme 
under USAID funds is to reduce morbidityl 
mortality and fertility among the rural and 
urban poor in the country particularly 
morbidity and mortality of children under 
five and women of child bearing age and 
also to provide family welfare and maternall 
child health services especially in under 
served and difficult areas alongwith support 
services. 

Assistance is being received under this 
scheme from USAID on the basis of an 
agreement signed on 31 .8.1987 for $ 10 
million. The project assistance completion 
date (PACD) is 13.9.1997. 

Total projects to be implemented under 

this scheme are 40 Le. 30 out reach ser-
vices and 10 support oriented. As on date 39 
projects have been sanctioned under the 
scheme (Le. 30 out reach and support ser-
vices) 

Procedure for clearance, appraisal and 
. monitoring 

The scheme is primarily managed by 
the Department of Family Welfare through 
the Special Grants Committee headed by 
Joint Secretary of the administrative divi-
sion with representatives from USAID, Na-
tional Institute of Health & F.W., Finance 
Division of the Ministry, Department of Eco-
nomic Affairs, Department of Women and 
Child Development and Directorate Gen-
eral of Health Services. The secretarial as-
sistance to the committee is provided by 
VOP Section in the Department of Family 
Welfare. The monitoring and evaluation work 
is done by the National Institute of Health & 
F.w. where also a PVOH Cell has been 
created for this purpose. The USAID alsO" 
partiCipates in Joint appraisals of projects 
and their monitoring and evaluation. 
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8. Special Schemes : 

The Centrally sponsored Schemes of 
District Level Post Partum Centres, Sub-
district Level Post Partum Centres, 
Sterilisation Bed Scheme and Urban Family 
Welfare Centres provide assistance to Vol-
untarY.Organisations in the field of Family 
Welfare. 

The Voluntary Organisations in the 
Schemes are being provided assistance as 
per the norms or the Scheme. The budget is 
directly released to the State Governments 
for each Scheme and the State Govern-
ment in turn releases grant to the institu-
tions. A copy of the pattern of assistance of 
all the above Schemes is enclosed as 
Statement II. 

9. Flexible Approaches Scheme 

Proposals involving expenditure up!o 
Rs. 5.00 lakhs can be cleared by SecretCln; 
(FW) at his/her discretion without consulting 
Finance Division and other proposals are to 
be cleared after consulting Planning Con ,-
mission and Finance Division. 

10. Central Training Institute " 
Gandhigram Institute of Rural 
Health and Family WelfarE'. 
A mbathura i. Tamil Nadu. 

The grant-in-aid IS released to the Slal~' 
Government or its recommendations lOt 

certain Training Programmes being lun .tt 
the CTI under GIRH & FW. The grant is in 

fact released as reimbursement of the nx-
penditure after regular audit report by 
authorised agency 
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[ Translation] 

Welfare Schemes 

*348. SHRI SURENDRA PAL 
'PATHAK: Will the Minister of WELFARE be 
pleased to state : 

(a) whether the attention of the Union 
Government has been drawn to such cases 
wherein the performances and results of 
various welfare schemes have shown a 
declining trend due to the lack of strict 
monitoring and proper co-ordination with 
the State Governments; 

(b) if so, the details thereof, State/ 
Union Territory-wise; and 

(c) the action taken/proposed by the 
Government in this regard? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI) : (a) No, Sir. 

(b) and (c) Do not arise. 

[English] 

National Tuberculosis Control 
Programme 

*349. SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

DR. K.D. JESWANI : 

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) whether there is high incidence of 
Tuberculosis in the country; 

(b) if so, the number of such cases 
reported during the last three years; 

(c) the factors responsible for high inci-

dence of the disease; 

(d) whether there is any proposal to 
revamp the National Tuberculosis Control 
Programme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Yes, Sir. 

(b) In 1991-92, 1992-93 and 1993-94: 
12.79Iakhs, 15.39 lakhs and 13.30 lakhs 
cases respecti~El.ly were reported. 

(c) Mal-nutrition, poverty, illiteracy and 
over-crowding accelerate the speed of the 
disease and make treatment completion 
difficult thus leading to continuing high 
incidence. 

(d) and (e) It is proposed to reduce 
transmission of the disease through em-
phasis on achievement of a high cure rate, 
particularly for sputum positive cases through 
(i) improved diagnosis by sputum testing (ii) 
introduction of supervised short course 
chemo therapy in a phased manner along-
with uninterrupted supply of drugs, and 
(iii) greater emphasis on health education. 

Polio Patients 

*350. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have con-
ducted any survey to assess the number of 
polio patients in the country; 

(b) if so, the details and the outcome 
thereof; 

(c) whether the Government have 
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chalked out any time-bound plan to eradi-
cate polio; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and. (b) 
The Government conducted a lameness 
survey in 1981 and 1982 to collect beseline 
data on poflomyelitis. According to the re-
sults of the survey, 1.7 and 1.6 per 1000 
children under 5 years of age developed 
paralytic poliomyelitis in the rural and urban 
areas respectively prior to the use of the 
Oral Polio Vaccine (OPV) in the National 
Immunization Programme. The reported 
incidence of poliomyelitis has declined by 
80% from 38090 cases in 1981 to 7576 
cases in 1993. 

(c) and (d) It is aimed to eradicate 
poliomyelitis from the country by the year 
2000 by sustaining high levels of immuniza-
tion coverage and by undertaking supple-
mentary activities of additional rounds of 
OPV in high risk pockets. 

Primary Health Care System 

*351. PROF. UMMAREDDY 
VENKATESWARLU: 

SHRI M.V.V.S. MURTHY: 

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) whether the Indian Council of Medi-
cal Research has suggested a close scru-
tiny of the primary health care system in 
rural India for its failure to bring down infant 
and maternal mortality rates; 

(b) if so, the details thereof; and 

(c) the concrete steps taken/proposed 

to improve the quality of family welfare 
health services and the working of the pri-
mary health centres in the rural areas of the 
country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) to (c) 
The Indian Council of Medical Research 
have carried out some studies to identify tlie 
gaps in the Primary Health Care System in 
rural India pertaining to Matemal and Child 
health. These studies were carried out be-
tween 1985-89. 

The studies have brought out the fact 
that the infrastructural facilities for deliver-
ing mother and child health services were 
not adequate in the country and that 
infrastructural facilities needed strengthen-
ing. The studies also brought out the fact 
that maternal and child health care needed 
improvement. Improvement was also 
needed in the area of early detection and 
identification of pregnancy amongst women, 
so that high risk pregnancy could be de-
tected early for appropriate action. 

These studies pertain to the period 
between 1985-89. The Government 
launched the Universal Immunization 
Programme in late 1985 with a view to 
increasing and improving the access to 
Primary Health Care for women and chil-
dren in the country, more specifically the 
Immunization Programme was launched to 
bring down the Infant Mortality Rates by 
immunising children from the six vaccine 
preventable diseases. As a result of the UIP 
The Infant Mortality which was 104 per 1000 
live births in 1984 has dropped down to 79 
by 1992 as per the figures of the Registrar 
General of India. 

The Child Survival and Safe Mother-
hood was launched in August, 1992 to fllr-
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ther sustain and strengthen the immuniza-
tion programme launched earlier and ex-
tend other maternal and ,child health ser-
vices. A safe motherhood Icomponent was 
added to this programme which targeted 
the pregnant women specifically with a view 
to bringing down Maternal Mortality Rate. 
This includes upgradation of facilities for 
providing Emergency Obsteric Care 
10 the SIX States where the demographic 
indicators are high. To reduce maternal 
mortality in the villages informal structures 
are also being strengthened by providing 
essential training to Dais (traditional birth 
attendants) . 

Simultaneously efforts to strengthen 
the infrastructure of Primary Health Care 
Delivery System through various other 
schemes have also been launched. 90 iden-
tified districts which have shown unaccept-
ably high demographic indicators as per the 
1981 census have been selected for being 
provided with extra resources to strengthen 
the Primary Health Care under the Social 
Safety Net. 

Production of Films 

*352. SHRI S.B. SIDNAL : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the production of films has 
declined in the country during 1993; 

(b) if so, the reasons therefor; 

(c) the number of commercial and non-
commercial films produced during 1993, 
language-wIse; 

(d) the number of films released during 
1993, language-wise; and 

(e) the position of India in regard to 

production of films in the world ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) to (e) Production of films in India being 
largely in the private sector, Government do 
not have information about the actual 
number of films produced and released. 
There is also no classification of films such 
as "commercial" or "non-commercial" in the 
Cinematograph Act, 1952. However, the 
number of Indian feature films that were 
certified for public exhibition by the 
Central Board of Film Certification for the 
last 10 years is given in the attached 
statement -I. Language-wise break-up of 
812 Indian feature films certified in 1993 IS 
given in Statement -II. Though there is a 
fluctuation in the number of films certified 
over the years, it is not possible to conclude 
that there has been definite decline in the 
number of films certified. According to the 
Film Federation of India, India is the largest 
film producing country in the world. 

Statement - I 

The number of Indian feature films 
(cellulOid) certified by the Central Board 
of Film Certification during 1983 to 1993 

is as under :-

Year No. of films certified 

1983 741 

1984 833 

1985 912 

1986 840 

1987 806 

1988 773 
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Year No. of films certified 

1989 781 

1990 948 

1991 910 

1992 836 

1993 812 

Statement - II 

The language-wise break up of Indian 
feature films (celluloid) certified by the 

Central Board of Film Certification 
during 1993 is as under :-

Language No. of films certified 

1. Hindi 182 

2. Tamil 168 

3. Telugu 148 

4. Kannada 78 

5. Malayalam 71 

6. Bengali 57 

7. Marathi 35 

8. Oriya 20 

9. Punjabi 14 

10. Assamese 9 

11. Nepali 7 

12. Rajasthani 5 

13. GUjarati 3 

Language No. of films certified 

14. Manipuri 3 

15. Bhojpuri 2 

16. English 2 

17. Haryanvi 

18. Gujjar 

19. Tulu 

20. Kodava 

21. Garhwali 

22. Kok Borok 

23. Urdu 2 

Total 812 

Diabetes Mellitus 

*353. SHRI MOHAN RAWALE : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government are 
aware of the report entitled 'Prevention of 
Diabetes Mallitus' brought out by the 
World Health Organisation (WHO); 

(b) if so, the details thereof; 

(c) whether the World Health 
Organisation has advised the developing 
and newly industrialised countries to insti-
tute national programmes to fight diabe-
tes; 

(d) if so, the reaction of the Govern-
ment thereto; and 
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(e) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA): (a) Yes, Sir. 

(b) This Report outlines the epidemio-
logical situation presents the current 
classification and diagnostic criteria and 
reviews the possibilities for prevention of 
the main types of diabetes and its complica-
tion. It also discusses the introduction of 
prevention and control programmes and 
their cost effectiveness. 

(c) Yes, Sir. 

(d) and (e) It is intended to develop a 
pilot project during the current year on 
diabetes control. 

Insurgency in North-East 

*354. DR. SUDHIR RAY: 
SHRI R. SUR ENDER REDDY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have con-
ducted any study to identify the root causes 
of insurgency in North-Eastern States; 

(b) if so, the outcome thereof; 

(c) whether the growth of insurgency 
has adversely affected the development of 
the region; 

(d) whether the Government propose 
to set up a Special Cell to monitor the 
insurgency situation in these States; 

(e) if so, the details thereof; and 

(f) the success achieved in curbing 
insurgency in the region in recent months? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) : (a) and (b) The 
insurgency situation in the North Eastern 
States is under constant watch and is 
reviewed from time to time through well 
established mechanisms. The root causes 
of insurgency could be attributed to a multi-
plicity of complex interlinked factors which 
include, among others, historical, social, 
economic, political reasons. The eruption, 
continuance and sustenance of insurgency 
has also been on account of support and 
assistance received by various insurgent 
groupsfrom outside forces inimical to India's 
stability. 

(c) It has been recognised that the 
growth of insurgency affects economic 
development adversely. 

(d) and (e) There is no such proposal 
but the situation in the North Eastern States 
is closely monitored by the concerned State 
Governments and reviewed at various lev-
els by the Central Government also. A com-
prehensive review was undertaken by the 
Home Minister on 19th July, 1994 in a 
meeting with the Governor of Manipur and 
Chief Ministers of the North Eastern States 
at New Delhi. The North East Regional 
Security Coordination Conference chaired 
by the Spe::ial Secretary, Ministry of Home 
Affairs and attended by the Chief SecretM-
ias and Directors General of Police of North 
Eastern States and Central Agencies, also 
reviews the insurgency situation and secu-
rity related matters from time to time. Action 
has also been taken to strengthen the 
mechanism for collection and sharing of 
information and co-ordination of counter 
insurgency operations. 

(I) There has been considerable sue-
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cess in tackling the United Liberation 
Front of Assam. In addition to two hard-
core leaders, a large number of ULFA 
activists have either surrendered or ar-
rested by the State Police/Security 
Force. In Manipur, besides a significant 
decline in the number of violent incidents 
as compared to 1993, the 
Security Forces have succeeded in de-
stroying a Naga Underground camp in 
Senapati District (on 2817/94) and re-
acted effectively when ambushed by a 
combined group of the National Socialist 
Council of Nagaland and the United Na-
tional Liberation Front insurgents in 
Thoubal District (on 14.8.94). Besides 
the killing of 17 insurgents, 18 weapons 
were recovered in these two major re-
cent incidents. 

[ Translation] 

Sardar Sarovar Project 

'355. SHRI SHANKERSINH 
VA61HELA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the construction work on 
the Sardar Sarovar Project has been pro-
gressing as per schedule; 

(b) if not, the reasons therefor; 

(c) the amount spent thereon upto 
June 30, 1994; and 

(d) the steps taken by the Union Gov-
ernment to complete the project within the 
scheduled period? 

THE MINISTER OF WATER RE-
SOURCES AND THE MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) : (a) and (b) The 
construction work on Sardar Sarovar Project 

is progressing as per schedule except for 
River Bed Power House which is lagging 
behind due to delay in procurement of 
Turbe-Generating Sets from Japan. . 

(c) An expenditure of Rs. 3365.78 
crores has been incurred on the project 
upto June 30, 1994. 

(d) Narmada Control Authority and 
Sardar Sarovar Construction Advisory 
Committee have been set up by the Gov-
ernment of India to ensure timely comple-
tion of the project in accordance with the 
Narmada Water Disputes Tribunal Award. 
These are closely monitoring various as-
pects of the project through a number of 
Sub-Group/Committees. 

[English] 

Health Care 

*356. SHRI SULTAN SALAH UDDIN 
OWAISI: 

SHRI D. VENKATESWARA 
RAO: 

Will the Ministerof HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) whether health care facilities are 
being provided to the tribal population in the 
country; 

(b) if so,. the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the 'Health for All by 2000' 
programme takes into account the tribal 
population; 

(e) if not, the reasons therefor; and 

(f) the steps proposed tpSb~ taken by 
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the Government to provide health care 
facllilles to such persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR C SILVERA) (a) to (I) In 
order to provide comprehensive promotive, 
preventive, curative and rehabilitative health 
care services 10 the tnbal areas 10 the coun-
try, a network of 20032 Sub-centres, 3191 
Primary Health Centres and 364 
Community Health Centres have been es-
tablished on relaxed populallon norm till 
31 3 1993 Beside thiS, 1122 Allopathic dls-
pensanes, 120 hospitals & 78 mobile cliniCS, 
1106 Ayurvedlc dlspensanes and 24 hospI-
tals, 251 Homeopathic dlspensanes and 28 
hospitals, and 42 Unanl and 7 Siddha dis-
pensaries are also functioning to cater to the 
health care needs In the tribal areas 

To control/eradicate major communi-
cable/non-communicable diseases, vanous 
Nallonal Health Programmes like National 
Malana Eradication Programme, National 
Programme for Control of Blindness, Na-
tional TuberculosIs Control Programme, Na-
tional Leprosy Eradication Programme, 
National AIDS Control Programme, Child 
Survival & Safe Motherhood Programme 
including ImmUnization etc have been 
launched and are being Implemented 
throughout the country including Tribal ar-
eas Special attention has been given to 
Research on diseases more prevalent In 

tnbal areas All these activities are directed 
to achieve the goal of 'Health For All by 2000 
AD' In the country including tnbal areas 

Oral Health 

'357 MAJ GEN (RETD) BHUWAN 
CHANDRA KHANDURI Will the MInister of 
HEALTH AND FAMILY WELFARE be 
pleased to state 

(a) whether the Government are aware 
that the World Health Organisation (WHO) 
has assigned the theme 'oral health for a 
healthy life' for 1994, 

(b) If so, whether the Government have 
undertaken any specific programmes In thiS 
regard, 

(c) If so, the details thereof, 

(d) whether the Government propose 
to Include education on oral health as part of 
pnmary health care, 

(e) If so, the details thereof, 

(f) whether the Government have any 
plans to make the cost of treatment for oral 
health problems affordable, 

(g) If so, the details thereof, 

(h) the percentage of oral cancer In the 
country, and 

(I) the steps taken by the Government 
to minimiSe the disease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR C SILVERA) (a) Yes, Sir 

(b) and (c) A proposal for launching an 
'Oral Health Care Pilot ProJect' In selected 
districts In different regions of the country 
with an approach to promote self carp 
through community Involvement IS under 
examination 

(d) and (e) Oral Health Care IS an 
Integral part of the actlvltles of frontline 
Health functlonanes and thiS IS being rein-
forced through Continuing Medlral Eduril 
tlon Progr;:uf.,ne 
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(f) and (g) No such proposal is under 
consideration at present. 

(h) About 30-35 percent of the Cancer 
cases are Oral Cancers. 

(i) Under National Cancer Control 
Programme, emphasis is laid on preven-
tion, early detection and augmentation of 
treatment facilities for cancers including oral 
cancer. Health education activities have 
been undertaken to discourage consump-
tion of tobacco. 

[ Translation] 

Selection of Programmes 

'358. DR. MAHADEEPAK SINGH 
SHAKYA : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether the Government have re-
ceived complaints from time to time regard-
ing alleged irregularities in the selection of 
programmes for Doordarshan; 

(b) if so, the number of complaints 
received from June, 1991 to June, 1994; 

(c) whether any complaints have been 
referred to the Central Bureau of Investiga-
tion for inquiry in this regard; 

(d) if so, the details and the outcome 
thereof; 

(e) the action taken by the Govemment 
in this regard; 

(f) whether any directives have been 
issued for selection of programmes; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) to (e) Such complaints are received at 
various Kendras and the Directorate Gen-
eral, Doordarshan from time to time. Com-
plaints of a serious nature and indicative of 
gross procedural irregularities are enquired 
into departmentally and the matter referred 
to the CBI whenever warranted. During this 
period, 10 such complaints were received 
out of which 7 cases were referred to the 
CBI. Their present position is as follows: 

2 cases -

1 case 

1 case 

3 cases 

3 cases -

Report of CBI awaited. 

Officials exonerated. 

Matter subjudice. 

Disciplinary proceedings. 
prosecution contem 
plated. 

Preliminary departmental 
enquiry underway. 

(f) to (h) Guidelines for selecting 
programmes in various categories have been 
in existence for many years. 

Nurses Training Centres 

*359. SHRI RAM PRASAD SINGH 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is an acute shortage 
of nurses in the rural areas; 

(b) it so, the reasons therefor; 

(c) the number of nurses training cen-
tres in the country; 
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(d) the steps taken by the Government 
to set up more such centres; 

(e) whether the Govemment propose 
to amend the existing rules in order to set 
up nurses training centres in the Private 
Sector; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA): (a) and (b) 
There is a shortage of staff nurses in the 
PHCs and Community Health Centres in 
some parts of the country. However, suffi-
cient Auxiliary Nursing Midwives are gen-
erally available to men the Sub-centres in 
rural areas. 

(c). The number of nurses training 
Centres in the country in 1992 were as 
under: 

Name of Training No. of Centres 

General Nursing Midwifery 477 

Auxiliary Nurse Midwifery 479 

Health Visitors 21 

977 

(d) The production of nursing man-
power is the responsibility of individual 
State Governments. The Central Govern-
ment has, however, been supporting the 
States by providing technical guidance, 
training facilities for teachers and encour-
aging the establishment of new schools 
with substantial intake of SC/ST girls. The 
possibility of availing of external assistance 
for supporting the expansion of nurses 

training facilities in the States is also being 
explored. 

(e) to (g) There are no restrictions on 
the establishment of nurses training cen-
tres in the private sector except to maintain 
standards set out by the Nursing Councils. 

Coal Mines 

*360. SHRI NITISH KUMAR: 
SHRI BASUDEB ACHARIA : 

Will the Minister of COAL be pleased 
to state: 

(a) whether the Governrmmt have de-
cided to lease out certain coal mines to the 
Private sector; 

(b) if so, the norms laid down in this 
regard; 

(c) whether those coal mines which 
are proposed to be leased out to the pri-
vate sector have been identified; 

(d) if so, the details thereof alongwith 
the estimated coal reserves therein; 

(e) whether the Government have also 
received offers from some private sector 
institutions in this regard; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
: (a) The Coal Mines (Nationalisation) Act, 
1973 was amended on 9.6.1993 to allow 
private sector participation in coal mining 
operations for captive consumption for 
power generation, setting up of washeries 
and other end uses that may be notified by 
the Govt. in addition to earlier provision for 
making iron and steel. There is no proposal 
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to lease any existing mine of the coal 
companies. 

(b) to (d) Coal India Ltd. has identified 

40 coal mining blocks for allocation to 
private sector for coal mining for captive 
mining. The company-wise details and the 
quantity of estimated reserves are as 
under: 

Coal companies No. of blocks ideniified 
for captive mining 

Estimated 
Reserves 

Eastern Coalfields Ltd. (ECl) 

Central Coalfields Ltd. (CCL) 

Western Coalfields Ltd. (WCl) 

Nothern Coalfilds ldt. (NCl) 

South Eastern Coalfields Ltd. 
(SECl) 

Mahanadi Coalfields Ltd. (MCl) 

Total 

The following are the guidelines adopted 
for allocation of blocks to the private sector 
for captive mining: 

(i) Preferably blocks in green field 
areas where basic infrastructure 
like road, rail links etc. is yet to 
be developed should be given to 
the private sector. The areas 
where Cil has already invested 
in creating such infrastructure for 
opening new mines should not be 
handed over to the private sector, 
except on reimbursement of 
costs. 

(ii) The blocks offered to private 
sector should be at reasonable 

7 

9 

10 

4 

9 

40 

(Million 
tonnes) 

4081 

3759 

957 

242 

1201 

2807 

13047 

distance from existing mines and 
projects of Cil in order to avoid 
operational problems. 

(iii) Blocks already identified tor 
development by Cil where 
adequate funding is on hand or 
in sight should not be offered to 
the private sector. 

(iv) Private sector should be asked 
to bear full cost of exploration in 
these blocks which may be 
offered. 

(v) Fo; identifying blocks the 
requirement of coal for about 30 
years would be considered. 
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(e) and (f) Yes, Sir. Out of total of 
25 proposals received for captive mining 
for power generation and for making iron 
and steel, 21 proposals are from private 
sector. 

[English) 

Leprosy Eradication Centres 

3327. SHRI DATTATRAYA BANDARU 
: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of leprosy eradication 
centres functioning in Andhra Pradesh at 
present; 

(b) the assistance provided to these 
centres by the Union Government during 
1992-93 and 1993-94; 

(c) whether patients are being provided 
medicines free of cost in these centres; 

\ dj it so. the details thereat; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) 433 
:..eprosy Centres are functioning in Andhra 
Pradesh at present. 

(bi Assistance, in cash and kind, pro-
vided by the Central Government to the 
State Govt. 01 Andhra Pradesh is as under:-

Rs. in lakhs 

Year Assistance 

1992-93 288.38 

1993-94 211.34 

Further allocation to the Leprosy Cen-
tres is done by the State Govt. Apart from 
this, Rs. 357.50 lakhs were also given to the 
District Leprosy Societies during the above 
period. 

(c) Yes, Sir. 

(d) Under National Leprosy Eradica-
tion Programme (NLEP), anti leprosy treat-
ment, reconstructive surgery and deformity 
and ulcer care services are provided to all 
the leprosy patients free of cost. 

(e) Does not arise. 

Children Film Festival 

3328. SHRI N.J. RATHVA : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government propose 
to organise Children Film Festival, 1994 in 
Gujarat; 

(b) if so, the details thereof; and 

(c) the place selected for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) to (c) The National Centre of Films for 
Children and Young People (N'CYP), 
Bombay, an autonomous body under the 
Ministry of Information and Broadcasting, 
has a contractual arrangement with the 
Gujarat Film Development Corporation for 
conducting exhibition of children's films pro-
duced by N'CYP at various places in the 
State of Gujarat. The Gujarat Film Develop-
ment Corporation has already conducted 
these festivals in Rajkot and Surendranagar 
districts in July 1994. Further, they propose 
to conduct festivals in the following districts 
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during 1994 :-

1. Ahmedabad August 1994 

2. Kheda August 1994 

3. Mehsna September 1994 

4. Banaskantha October 1994 

5. Junagadh October 1994 

6. Bhavnagar November 1994 

7. Surat November 1994 

8. Kutch December 1994 

9. Valsad December 1994 

10. Bulsar August! 
September 1994 

Cinematograph Rules 

3329. PROF. P.J. KURIEN : Will the 
,1inister of INFORMATION AND 
.:.;ROADCASTING be pleased to state: 

(a) whether the Government have re-
ceived any proposal for amending the 
definition of 'Place of Production' in the 
Cinematograph Rules; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) to (c) A proposal was received for 
amending the definition of 'Place of Produc-
tion' of film as provided in the Cinematograph 
(Certification) Rules. 1983. This was in the 

context of Malayalam films being certified at 
present at Madras instead of 
Thiruvananthapuram. The proposal was 
examined and it was felt that there was no 
case for any change in the rules, for the 
present. 

Indian Systems of Medicine 

3330. SHRI SANDIPAN BHAGWAN 
THORAT: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether shortage of funds is mainly 
responsible for slow growth of Indian 
Systems of Medicine; and 

(b) if so, the provision of funds made for 
promotion and development of the Indian 
Systems of Medicine and Homeopathy dur-
ing the Eighth five year plan vis-a-vis. 
Seventh five year plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and Ib) 
As against Rs. 43.25 crores allocated to the 
Indian Systems of Medicine and 
Homoeopathy from the Central Sector dur-
ing the Seventh Five Year Plan. a sum of 
Rs. 88.00 crores has been provided during 
the Eighth Five Year Plan. 

Film and Television Institute 
of India 

3331. SHRI ANNA JOSHI: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether there has been any de-
mand to give a status of independent 
autonomous body to the Film and Television 
Institute of India, Pune; 

(b) if so, the details. thereof; and 
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(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) to (c) The Film and Television Institute 
of India is already an autonomous body 
registered under the Societies Registration 
Act, 1860. 

Terrorist Incidents in UTs 

3332. SHRI S.B. SIDNAL : Will the 
Minister of HOME AFFAIRS be pleased to 

Delh 

state: 

(a) the details of terrorist iooidentswhich 
took place in various Union Territories dur-
ing 1992, 1993 and 1994 so far; and 

(b) the remedial measures taken to 
check the recurrence of such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED) : (a) The number of terrorist inci-
dents reported in Union Territories of Delhi 
and Chandigarh during the year 1992, 1993 
and 1994 (upto 30.6.94) is as under: -

Chandigarh 

1992 - 1993 -1994 (upto 1992 - 1993 - 1994 

(i) Bomb blast 11 5 

Oi} Terrorist activities 
(other than Bomb 10 4 
blasts) 

No such terrorist incident has been 
reported in any other Union Territory. 

(b) The steps taken to curb terrorist 
activities in the Capital include information 
of an Anti-Terrorist Cells in each Police 
District; deployment of armed pickets at 
vulnerable/strategic points; intensive mo-
bile patrolling; distribution of educative lit-
erature amongst the people to make them 
more vigilant; deployment of spotters; dis-
play of photos of known terrorists at public 
places; stationing of PCR vehicles at strate-
gic places; and co-ordination meetings 
with the adjoining States. 

Drinking Water 

3333. SHRI SURENDRA PAL PATHAK 

30.6.94) (upt011.8.94) 

3 

7 

: Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether there is acute shortage of 
drinking water in various districts of 
Uttar Pradesh due to continuous fall in ground 
water; 

(b) if so, the steps taken by the Union 
Government in this regard; 

(c) whetherthe Union Government have 
received any proposal from the 
Government of Uttar Pradesh to seek World 
Bank assistance to solve this problem; 

(d) if so, the details thereof; and 

(e) the response of the Union Govern-
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ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DE"ELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON) : (a) and (b) The Government 
has not received any report from the 
Government of Uttar Pradesh regarding 
shortage of drinking water in various dis-
tricts d the State. All identified villages 
having drinking water problems in the State 
have been covered fully or partially with 
safe drinking water facilities. 

(c) Yes, Sir. 

(d) The Integrated Project, prepared by 
the State Government for obtaining 
assistance from the World Bank aims at 
providing drinking water supply and 
environmental sanitation projects, Health 
Education, community participation etc. in 
about 2500 villages to cover 25 districts of 
Uttar Pradesh (Uttarkashi, Tehri, Chamoli, 
Pauri, Almora, Nainital, Pithoragarh, 
Dehradun, Bijnout,'- Agra, Mathura, 
Firozabad, Jalawan, Jhansi, Lalitpur, 
Hamipur, Banda, Raibareli, Allahabad, 
Varanasi, Mirzapur, Sobhadra, Gorakhpur, 
Deoria, and Azamgarh). These districts and 
villages are drought prone, located in hilly 
and rocky terrains or have water quality 
problems. The project cost would be about 
Rs. 4500 million or US $ 150 million. 

(e) The Ministry of Finance (Dept!. of 
Economic Affairs), are having negotiations 
with the World Bank for obtaining assis-
tance for the project. 

Seizure of Arms 

3334. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether a huge quantity of sophis-
ticated arms and ammunition was seized in 
Baramulla, Jammu and Kashmir recently: 

(b) if so, the details thereof; 

(c) whether the Government have con-
ducted any inquiry to ascertain the country 
from which such arms were brought; 

(d) if so, the outcome thereof; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) and {O) As per avail-
able information, a large quantity of arms, 
ammunition and explosives, including AK-
series rifles, 1 UMG, rocket launchers. 
grenades, etc., were seized in an operation 
in Baramulla District on 15th July, 1994. 

(c) to (e) Such arms and equipment are 
being smuggled into the State from Paki-
stan which continues to aid and abet terror~' 
ism and subversion in Jammu and Kashmir 
by providing arms, training, funds, sanctu-
aries and logistical support to the militants. 
Apart from continuing sustained vigil and 
operations with a view to flush out militants, 
check infiltration and contain violence, Gov-
ernment have strongly urged Pakistan on 
several occasions and at various levels to 
stop its support to subversion and terrorism 
in the State. Government have also consis-
tently been apprising the internat:onal 
community of the dangers inherent in the 
support being extended by Pakistan to ter-
rorism. 

Irrigation Projects 

3335. SHRI N.J. RATHVA : Will the 
Minister of WATER RESOURCES be 
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pleased to state : 

(a) the total funds allocated by the 
Union Government to Gujarat for on going 
irrigation projects and modernisation of 
projects/canals during the current financial 
year; 

(b) whether the Government of Gujarat 
has requested the Union Government for 
additional assistance for timely completion 
of these projects; 

(c) if so, the steps taken/proposed to be 
taken by the Union Government in this 
regard; and 

TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON) : (a) The Planning Commission 
has approved an outlay of Rs. 485.98 crores 
for major and medium irrigation sector in-
cluding Extension/Renovation/ 
Modernisation Schemes of Gujarat for the 
Annual Plan 1994-95. 

(b) and (c) No request for additional 
assistance for ongoing major and medium 
irrigation projects during the current finan-
cial year has been received from the 
Government of Gujarat. However, the addi-
tional Central assistance of Rs. 550 crores 
for completion of Sardar Sarovar Project 
due to its disengagement from the World 
Bank Group Assistance has been agreed 

(d) the present status of ongoing to. 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-

,j) A Statement giving details of ongo-
ing major, medium and Extension/Renova· 
tion/Modernisation Irrigation Projects in 
Gujarat is attached. 
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Door:darshan Programmes 

3336. PROF. UMMAREDDY 
VENKATESWARlU: 

SHRI TARA SINGH: 
SHRI V. SREENIVASA 

PRASAD: 
SHRI SANAT KUMAR 

MANDAl: 

Will'the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether the attention of the Gov-
ernment has been drawn to the news-item 
captioned "DO unfazed by invasion from 
skies" appearing in the 'Hindustan Times' 
dated July 25, 1994; 

(b) it so, the manner in which 
Doordarshan proposes to counter effec-
tively the continued invasion from the skies 
and high competition in this age of satellite 
communication by some Indian and Asian 
networks and to maintain its larger 
viewership by offering a diverse range of 
programmes; 

(c) the revenue earned by Doordarshan 
from Metro Channel during this year; and 

(d) the manner in which this amount is 
proposed to be utilised to improve and 
expand its programmes and transmission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) Yes, Sir. 

(b) This task is being accomplished by 
DoordarShan through the telecast of better 
quality programmes, expansion of its ter-
restrial network and introduction of addi-
tional satellite regional language channels. 

(c) Rs. 14A7 crores (gross) during 
April, 1994 to June, 1994. 

(d) The software and hardware re-
quirements of Doordarshan would continue 
to be met from within the budget approved 
for this purpose by Parliament. 

Arrangements for Amarnath Yatra 

3337. SHRI M.V.V.S. MURTHY: 
SHRIMATI Dll KUMARI 

BHANDARI: 
SHRI PANKAJ 

CHOWDHARY: 
SHRI ATAL BIHARI 

VAJPAYEE: 
SHRI GURUDAS KAMAT: 

WiH the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the attention of the Gov-
ernment has been drawn to the news-item 
captioned 'Operation Amamath Trek' ap-
pearing in the 'Hindu' (Delhi Edition) dated 
July 30, 1994; 

(b) if so, whether in the wake of threat 
given by militants to disrupt and attack 
pilgrims coming from all over the country for 
the annual Amarnath Yatra in Kashmir, the 
district and police employees of Anantnag 
have dissociated themselves from making 
arrangements for the pilgrims; 

(c) if so, the details thereof and the 
action taken against them; 

(d) whether the migration of the local 
population of Pahalgam and nearby vil-
lages which provide ration, ponies, tents 
and other services to the pilgrims has also 
jeorpardised the arrangements forthe Yatra; 

(e) if SO, the details thereof; 
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(f) whether the Government have held 
any meetings to discuss the issue in the 
recent past; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) to (g) Government is 
aware of the Press Report referred to in the 
Question. It is true that a threat was issued 
by the terrorist outfit Harkat-UI-Ansar, which 
was endorsed by certain other terrorist! 
secessionist groups, against the Amarnath 
Yatra and the ernployees and private per-
sons/groups who traditionally provide ser-
vices and are involved in the Yatra arrange-
ments. However, it is incorrect that the 
Deputy Commissioner and Senior Superin-
tendent of Police, Anantnag, and other po-
lice personnel have dissociated 
themselves from the yatra arrangements. 

After detailed reviews and discussions 
at the State and Central Government levels, 
the State Government have made elabo-
rate arrangements to provide security for 
the Yatra and for other services and logis-
tics like porters, ponies, camps, langars, 
etc. to avoid any difficulties and hardships to 
the pilgrims and the yatra has already 
commenced on 10.8.94. It would not be in 
public interest to disclose the details of the 
arrangements which have been made by 
pooling in the resources and manpower 
from within the State with the assistance of 
the Army and the Para Military Forces al-
ready deployed in the State. 

Revenue Earnings by Ooordarshan 

3338. SHRI S.M. LALJAN BASHA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Doordarshan has made 

any plan to increase its revenue earnings in 
the next two years; 

(b) if so, the projected revenue earn-
ings for 1995-96 and 1996-97; and 

(c) the steps taken/proposed to be 
taken to use the revenue earnings to bring 
improvements in the quality of progr<:>mmes 
? .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) and (b) Doordarshan's commerCial 
revenue earnings which have been rising 
over the years were Rs. 372.98 crores 
during 1993-94. This figure IS 

expected to increase during the next two 
financial years. 

(c) It is Doordarshan's constant 
endeavour to optimally utilise the budget 
approvedbyParfiament. inter-alia, formeet-
ing its software requirement. 

Developmental Schemes in J & K 

3339. SHR! R. SUR ENDER REDDY: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether with a view to accelerating 
the process of ecoDomic development In 

J & K, the Union Government have decided 
to resume the work of stalled projects as 
well as st,,'rt new developmental projects In 

all regions of the State; 

(b) if so, the details of the old and the 
new developmental projects envisaged: 

(c) the amount of expenditure involved 
in each such project; 

(d) whether there is any administrallve 
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machinery in his Ministry or PMO to 
monitor the manner in which the Central 
developmental funds released in the recent 
past were spent by the State Administration; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (e) The Central 
Government has been conducting regular 
reviews and discussions with the State Gov-
ernment officials, both in Delhi and in 
Jammu and Kashmir, with the aim of step-
ping up the pace of implementation of vari-
ous schemes and projects in the State, and 
to identify the difficulties and ways of over-
coming them, including the provision of ad-
ditional resources under various Central 
Schemes. Following the various reviews, 
additional funds/projects have been allocated 
under the Rural Development Programmes 
such as JRY, IRDP, TRYSEM, Rural Water 
Supply etc., additional projects under the 
ICDS projects for Industrial Infrastructure, 
Food-Processing and Khadi and Village In-
dustry Sectors; assistance for restoration of 
damaged schools; augmentation of medical 
and ambulatory services; extension of the 
Revamped Public Distribution System to 23 
additional Blocks in the State; etc. 

Detailed reviews have been made peri-
odically by the Minister of State for Internal 
Security. Teams of Central Secretaries and 
senior officials have been visiting the State 
for detailed follow up discussions and moni-
toring and review of various programmes. 
A Committee headed by Secretary to PM 
has also been set up to monitor and review 
the pOSition on a continuing basis. 

cancer Patients 

3340. SHRI S.B. SIDNAL : Will the 

Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether there is a alarming 
rise in the number of mouth and 
throat cancer patients in the country; 

(b) if so, the reasons therefor; 

(c) the number of such patients 
detected and undergoing treatment as 
on June 30, 1994 in each State; and 

(d) the remedial measures taken/ 
proposed to be taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (DR. C. SILVERA) 
: (a) No, Sir. 

(b) Does not arise. 

(c) State-wise figures of mouth 
and throat cancer patients are not 
available. 

(d) Under NatIonal Cancer Control 
Programme, emphasis is laid on pre-
vention, early detection and augmenta-
tion of treatment facilities. A number of 
schemes have accordingly been inltl' 
ated from the year 1990-91. The Gov-
ernment have also initiated several 
measures like education about the III-
effects of tobacco and prohibition of 
smoking in public places. 

[Translation) 

Effectiveness of Polio Vaccine 

3341. SHRI SURENDRA PAL 
PATHAK: Wilt the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
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(a) whether the Government have 
formulated any plan to maintain the ef-
fectiveness of Polio Vaccine in far flung 
villages of the country; and 

(b) if so, the details thereof, and the 
extent to which success has been 
achieved on the basis of preliminary tests 
conducted in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Under 
the Universal Immunisation Programme, 
an elaborate Cold Chain network consist-
ing of storage and transport facilities ex-
ists to maintain the effectiveness of Polio 
Vaccine in far flung villages of the coun-
try. 

(b) Following equipment have so far 
been supplied to States for effective 
maintenance of Cold Chain System. 

Walk in Cold Rooms 113 

Refrigerators 19,969 

Freezers 20,233 

Cold Boxes 43,164 

Vaccine Carriers 1,94,670 

Day Carriers 1,86,031 

To test the success of Cold Chain, 
States have been requested to lift the 
samples of Potre Vaccine which are 
tested at laboratories located at different 
places. The test results for 1993 indicate 
that 89.51 % of samples tested were 
found satisfactory. 

.' 

Weather Forecasting 

3342. DR. SUDHIR RAY: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) whether the Goverr;ment have 
formulated any scheme to give advance 
information of natural calamities specially 
for flood havoc to the flood prone areas; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) : (a) Advance informa-
tion/forecasts are given to the local au-
thorities in the field for natural calamities 
namely, cyclones and floods to take 
timely preventive/precautionary measures. 

(b) Central Government has estab-
lished a network of 157 flood forecasting 
stations at critical locations on most of 
the major interests rivers of the country. 
Flood forecasts are issued at regular in-
tervals during monsoon. Central Govern-
ment has also established organisational 
set up for observing and forecasting of 
cyclones in the Bay of Bengal and the 
Arabian Sea. Cyclone warnings are pro-
vided through six cyclone warning centres 
located at Calcutta, Bhubaneshwar, 
Visakhapatnam, Madras, Bombay and 
Ahmedabad. 

[ Translation] 

Telecast of Congress Rally 

3343. SHRI NITISH KUMAR : 
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DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI ANNA JOSHI : 
SHRI CHITTA BASU : 
SHRI RAM VILAS PASWAN : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned 'lee TV gaining mileage' ap-
pearing in the 'Indian Express' dated July 
16, 1994; 

(b) it so, whether Delhi Doordarshan 
assisted in making various arrangements 
for direct telecast ot Congress rally held 
in Delhi on July 14, 1994 on lee TV; 

(c) if so, the details of the arrange-
ments made by the Delhi Doordarshan; 

(d) whether Delhi Doordarshan had 
charged money from lee TV for provid-
ing this assistance; 

(e) if so, the amount thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) Yes, Sir. 

(b) and (c) The technical facilities 
were provided by Doordarshan to lee TV 
on payment in accordance with its prac-
tice of offering such facilities to domestic 
and foreign users. 

(d) and (e) Doordarshan have raised 
a bill for an amount of Rs. 5.17 lakhs on 
M/s. lee TV. 

(f) Does not arise. 

Attempt to Infiltrate lnto Kashmir 

3344. SHRI TEJSINGHRAO 
BHONSLE : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of attempts made by 
Pak trained terrorists to infiltrate into 
Kashmir during the last five months; 

(b) the mifnber of occasions on 
which such attempts were foiled; 

(c) the number of terrorists and se-
curity personnel killed and injured in 
these incidents; 

(d) the number of terrorists arrested 
and the quantity of arms and ammunition 
seized from them; and 

(e) the steps taken/proposed to be 
taken by the Government to deal with 
the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (e) According to 
available information 19 infiltration at-
tempts into Kashmir were intercepted by 
the security forces during the last five 
months (16th March to 15th August, 
1994). All these attempts were success-
fully foiled. As a result of the operations 
conducted by the security forces along 
fhe Line of Control during the above said 
period, 86 militants were killed and 32 
apprehended; 191 weapons which include 
rifles of AK Series, UMGs pistols, rockets 
rocket launchers and 184695 rounds of 
ammunition were recovered. Four security 
force personnel were killed and 11 injured 
in these operations. 
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Due to the vast area and difficult 
nature of the terrain, it is not possible to 
harmetically seal the line of Control. How-
ever, efforts are being made to check 
infiltranonlexfiltrauon by deploying and re-
deploying the forces, intensified vigil and 
patrolling as also by dominating the 
known and likely Infiltration routes. 

Irrigation Projects 

3345. SHRI LALIT OMON : Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) the details of major and medium 
irrigation projects of Bihar cleared by the 

SI.No. Year Name of Project 

Union Government duM9 the last three 
years; and 

(b) the funds allocated by the Union 
Government to Bihar for ongoing major. 
medium and minor irrigation projects dur-
ing 1992-93, 1993-94 and 1994-95 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) : (a) The details of the 
projects accorded investment clearance 
by the Planning Commission are as un-
der :-

Estimated Cost Benefits 
(Rs. in lakhs) (thousand hect.) 

1. 1991-92 (i) Panchkhero Reservoir 954.90 3238 

(II) KansJore Reservoir 2090.80 7639 

(iii) BhailWa Reservoir 2018.85 4524 

2. 1992-93 Kesho Reservoir 1614.00 3845 

3. 1993-94 Nil 

(b) Details of approved outlay for "\'tjor, medium and minor irrigation projects are 
given below:-

Year Major & Medium Irrigation Minor Irrigation 
Approved Revised Approved Revised 

(Rs. in lakhs) 

1992·93 30353 12510 17248 7000 

1993-94 31900 13950 18127 3563 

1994-95 31900 18127 
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Meeting of Secretaries of I & B 

3346. SHRI MANIKRAO HODLYA 
GAVIT : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whet~ef a meeting of Secretaries 
of Information and Broadcasting Ministries 
was held in the recent past; 

(b) if so, the issues discussed and 
decisions arrived at the meeting; and 

(c) the follow up action taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : {a) to (c) A meeting of State In-
formation Secretaries and Directors of 
Public Information of State Governments 
was held in New Delhi on 23rd June, 
1994. 

The issues discussed at the meeting 
broadly covered films, electronic media, 
and print and inter personal media. 

Tile thrust of the deliberations on the 
films include rationalisation of Entertain-
ment Tax, providing incentive to cinema 
theatres particularly in view of the stiff 
competition faced from cable TV and 
video parlours, promoting children film 
festivals by granting of total exemption of 
Entertainment Tax, creating right aware-
ness about effective enforcement of the 
Cinematcgraph Act and evolving holistic 
approach to curb sex and violence in 
films. 

The focus on the electronic media 

was on establishing of Advisoty Commit· 
tees tor AlA and Doordarshan in the 
States, providing adequate security mea-
sures to the electronic 
media in view of the sensitivity involved, 
reaching the messages, facilities and 
benefits of development programmes of 
the Government to the masses, counter-
ing the anti-India propaganda launched 
by certain countries, especially in the bor-
der areas, special treatment to the North 
East region for coverage in view of their 
close proximity to foreign transmitters and 
timely servicing and maintenance of 
equipmems for the eleJlronic media. 

Issues on the print and inter per-
sonal media that were discussed include 
ascertaining the actual figures of circula-
tion of newspapers for allocation of news-
print and empanelment for advt rtise-
ments, organiSing of press tours to get 
first hand view of development 
programmes, strengthening Field Units, 
such as, DFP for more intensive grass 
root activities and ensuring better coordi-
nation between Media Units of the 
Central Government and the State De-
partments by reactivating the Inter Media 
Publicity Coordination Committees. 

The following steps have so far been 
initiated as a follow up action to the 
recommendations made at the meeting: 

(i) Rules are being amended to 
provide for a minimum atten-
dance of one women in the ex-
amining committee of two mem-
bers in the case of short film 
and two women in an examining 
committee of 5 members in 
case of feature films to check 
sex and violence. 

(ii) The Censor Certificate form is 
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being amended to include the 
names of the members of the 
examining committee/revising 
committee/Films Certification 
Appellate Tribunal who have 
cleared 'the film. 

(iii) Rules are being amended for a 
statutory provision for giving 
50% representation to women in 
the Central Board of Film CertifI-
cation (CBFC) and its advisory . 
panels. 

(iv) Prescribing minimum attendance 
of women to the extent of 50% 
of members present at the 
meeting of revising committee, 
which normally consists of 10 
members. 

(v) The CBFC has been requested 
to write to the fi1m i(ldustry as-
sociations to ascertain from film 
producers regarding: 

(a) Detailed script particularly of 
song and fight sequences 
and get pre-censorship ad-
vice from the Board. before 
the film is produced. This 
will be purely on an informal 
basis and without any bind-
ing on the producers or the 
Board. Such pre-censorship 
advice will be in the interest 
of the producers. 

(b) To have the lyrics of songs 
cleared by the Board before 
they are recorded so that 
there is no censor problem 
at a later stage. 

(vi) The Information Secretaries of 
State Governments have as-

sured of their fuU cooperatidn to 
provide security and other 
infrastrUctural facilities for All In-
.dia Radio and Ooordarshan. This 
also includes facilities for speedy 
execution of projects of the 
electronic media in different 
parts of the country with a view 
to expanding their 
networks. 

(vii) On the issues relating to coun-
tering the adverse propaganda 
launched by certain countries 
particularly on border areas and 
to strengthen the coverage for 
North-Eastern States, the Minis-
try is already seized of this exer-
cise subject to 
availability of funds. 

(viii) The Chairpersons of the Inter-
Media Publicity Coordination 
Committees have been made 
the focal point for two way com-
munication between the Ministry, 
State Government Departments 
and the Media on one hand and 
the people on the other. 
A regular consultative mecha-
nism has been evolved by ad-
dressing the IMPCC 
Chairpersons on major issues 
and development strategies to 
ensure that the messages and 
information reach the targetted 
beneficiaries. An effective feed-
back system has also been for-
mulated in order to ascertain 
and evaluate media coverage in 
the grass-roots. 

(ix) A Committee set up under the 
Chairmanship of Principal Infor-
mation Officer is reviewing the 
provisions of the Press and 
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'Registration of ,Books Act with a 
view to ' ~implifying the proce-
dures. 

Bonus to NSFDC Employees 

3347. ~HRI MANABENDRA SHAH : 
Will the Minister of WELFARE be pleased 
to state: 

(af \vhether the employees of Na-
tional Scheduled Caste/Scheduled Tribes 
Finance and Development Corporation 
are being granted bonus on the pattern 
of Central Government employees; 

(b) if so, whether bonus has been 
granted In the year 1993 to the employ-
ees of the Corporation; and 

(c) if not,'the reasons therefor? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) No, Sir. 

(b) Does not arise. 

(c) National Scheduled Castes and 
Scheduled Tribes Finance & Development 
Corporation was set up by the Govern-
ment of India on 8th February, 1989 as a 
Government Company not for profit un-
der Section 25 of the Companies Act, 
1956. 

As per sub-section V(c) of the Sec-
tion 32 of the payment of Bonus Act, 
1965, employees employed by institutions 
established 'not for profit' are statutorily 
exempt from payment of bonus under 
this Act. 

Ooordarshan Kendra, Guwahati 

3348. SHRI PROBIN DEKA : Will 
the Minister of INFORMATION AND 

BROADCASTING be pleased to state 

(a) whether the Doordarshan Kendm 
Guwahati has initiated changes in It::, 

schedules recently to make the 
programmes more effective; 

(b) if so, the details thereof; 

(c) the new popular programmes t":,ll 
have been undertaken so far: 

(d) whether any initiatives has bet" 
taken to make programmes for farmers 
based on weather; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P, SINGH 
DEO) : (a) to (c) Yes, Sir. Doordarshs'1 
Kendra, Guwahati has made follOWlno 
changes in its schedule: 

(i) Increase in duration of agncu .. 
tural and rural development 
programmes to 25 minutes five 
days a wRek; 

(ii) Increase in frequency of spor ,-
sored serials from three to fow 
days a week; 

(iii) Introduction of Science Maga-
zine programme once a month, 

(iv) Introduction of Assamese ve,-
sion of 'Turning POint' fortnightly' 

(v) Introduction of a weekiy 
programme 'Sambad Prabha' 
based on the main events of 
the week; and 

(vi) 'Chitramanjri' based ('II 
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Assamese films songs ev.ery 
week. 

(d) The Agriculture programmes in-
clude information about weather. 

(e) Does not arise. 

Surplus Coal Production 

3349. SHRI GOPINATH GAJAPATHI: 
Will the Minister of COAL be pleased to 
state : 

(a) the coal companies. which have 
surplus production of coal during the last 
three years; an~ 

(b) the overall perlormance of these 
coal companies during the said period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
: (a) and (b) The production performance 
of subsidiaries of Coal India Limited (Cll) 
and North Eastern CoalfieJds (which is 
directly under CIL) against their targets 
for the last three years was as below: 
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In the year "t99l~92 eCl, CCl, 
WCl, SECl and NeC have &xceeded 
the targeted production. rn the year 
1992-93 except ECl & NCl all other 
companies have exceeded the targeted 
production. In the year 1993-94, except 
ECl an other companies have exceeded 
the targeted production. 

Coal Mafia Activities in Coalfields 

3350. SHRIMATI VASUNDHARA 
RAJE : Will the Minister of COAL be 
pleased to state : 

(a) whether the activities of coal 
mafia are on the increase in the several 
coalfields; 

(b) whether the Government have 
identified those areas; 

(c) if so, the details thereof; and 

(d) the steps taken to stop the activi-
ties of coal mafia and oilferage of coal in 
those areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA). (a) No, Sir. Coal mafia activities 
are not on the increase in the areas un-
der the jurisdiction of coal companies. 

(b) and (c) 00 not arise. 

(d) Following steps are taken in or-
der to prevent the coal mafia actiVities 
and pilferage of coal in the above areas:-

(i) Intensive patrolling by the Cen-
tral Industrial Security Force and 
security personnel of coal com-
panies. 

(ii) Close liaison with the State/Oistrict 

authorities. 

(iii) Raids by CISF and local police 
on illegal coal depots. 

(iv) Surprise checks/raids by secUrity 
personnel. 

(v) Handing over of miscreants to 
the police and lodging of FIRs. 

[ Translation] 

Requirement of Coal 

3351. SHRI LAKSHMINARAIN MANI 
TRIPATHI : Will the MInister of COAL be 
pleased to state : 

(a) the quantity of coal required to 
meet the requirement of various industnal 
groups and domestic consumption during 
1994-95 and during the next three years; 

(b) whether the Coal Sector Public 
Undertakings have taken any steps to 
meet the requirement of coal; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA): (a) The latest projection of De-
mand of Raw coal in country assessed 
by Planning Commission for year 1994-
95 is 268.50 m.t. Demand projected by 
Planning Commission at the time of for-
mulation of 8th Plan. for year 1996-97 
(terminal year of 8th Plan) is 311.00 m.t. 

(b) and (c) The coal companies are 
confident of meeting the coal demand In 

1994-95 and subsequent years. However 
steps taken to meet coal demand 10 

country inter alia include opening of new 
mines. Modernisation of existing mines, 
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applicatIOn of new technology, ensunng 
timely avallabllrty of Inputs and Infrastruc-
ture facilities, better capacity utlilsatlon 
and malntalnmg good mdustnal relation 

[English) 

Coal Mme Workers 

3352 SHRI YELLAIAH NANDI Will 
the Minister of COAL be pleased to 
state 

(a) whether a large number of coal 
mme workers are working under hazard-
ous conditions In the country, 

(b) If so the details of safety and 
other measures taken In thiS regard, and 

(c) the compensation being given to 
the vlctlms/next-of-klO In case of death! 
fatal inJuries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA) (a) and (b) Coal mining being a 
continuous struggle against the forces of 
nature IS globally acknowledged as the 
most hazardous of all peacetime voca-
tions Hazards of strata movement, fIres, 
gas, water etc, are always eXIsting In the 
coal mines 

To coment the hazards, the mine 
operations are conducted as per the pro-
VISions of safety legislations such as the 
Mtnes Act 1952 the Coal Mines Regula-
tions, 1957 and Rules, Orders and Bye-
laws made thereunder 

(c) The amount of compensation In 
case of fatal Injury IS worked out as per 

provistons contamed m Workmen's Com-
pensatoo Act 1923, and IS based on the 
agEt ~ mol'lthly eamangs of the worKers 
In addition to the above, the followmg 
amount IS paid to the dependants of a 
deceased worker -

(I) Funeral expenses 

(II) Ex-gratia amount 

(III) Amount under Life 
Cover Scheme 

Rs 600 

Rs 10,000 

Rs 15,000 

In addition employment to one of the 
dependents of the deceased IS also of-
fered or In the alternative pensIOn IS 
gIVen to the WIdow 

Schemes under Ambedkar 
Centenary 

3353 SHR SYED SHAHABUDDIN 
Will the MinISter of WELFARE be pleased 
to state 

(a) the bnef particulars of the 
proJects/schemes In connection With the 
Ambedkar Centenary, 

(b) the estimated cos I of those 
proJects/schemes, 

(c) the status of loose schemesl 
projects as on March 31, 1994, and 

(d) the estImated date for the 
completion of those schemes/projects 
Which are Incomplete? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) (a) to (d) A 
Statement IS attached 
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ExpansionIModemlsation of AIR 
Station 

3354. SHRI MULLAPPALLY 
RAMCHANDRAN : Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether the.re is any proposal for 
expansionimodernisation of AIR station at 
Calicut and FM station of AIR, 
Cannanore in Kerala; and 

(b) if so, the details thereof stating 
the allocation made .for this PUfPOSe? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATtON AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) Yes, Sir. There is a 
scheme to upgrade the existing 10 KW 
MW transmitter to 100 KW MW transmit-
ter at All India Radio, Calicut at a capital 
cost of Rs. 256.30 lacs. The All India 
Radio station at Cannanore with 2 x 3 
KW FM transmitter, Multi purpose studio, 
etc. is a full fledged radio station, com-
missioned on 4.5.1991. There is no pro-
posal for expansion/modernisation of this 
station, at present. 

[ Trans/ation] 

Infiltration of Terrorists 

3355. SHRI SATYNARAYAN 
JATIYA: 

SHRI VIRENDRA SINGH: 
SHRI CHINMAYANAND 

SWAMI: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Government are 
aware that terrorists are infiltrating into 

our country after getting train-
ing in training camps across the border; 

(b) if so, the number of terrorists/infil-
trators killed, arrested and surrendered 
on the borders and the quantum of arms 
and ammunition recovered from them 
during each of the last three years, sec-
tor-wise: 

(c) the number of women among 
them; 

(d) the countries to which the ar-
rested persons belong; and 

(e) the steps being taken to check 
such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) Yes, Sir. 

(b) to (d) Information is being col-
lected and will be laid on the Table of the 
House. 

(e) Border security and policing have 
been tightened all along the border. The 
matter has also been taken up with 
neighbouring countries through diplomatic 
channels emphasising upon them not to 
allow the use of their territory for activI-
ties directed against India. 

[Eng/ish] 

Militant Activities 

3356. SHRI SHIV SHARAN VERMA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether a high powered core 
group of Directors General of Police was 
set up to counter the increasing insul-
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gency and militant activities m the north-
ern States particularly in Jammu & Kash-
mir, Punjab and Himachal Pradesh; 

(b) if so, the details thereof; 

(c) whether any success has been 
achieved in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (d) A Core 
Group of the Police Chiefs of Northern 
States has been constituted to counter 
the insurgency and militant activities and 
also to ensure better coordination and 
speedy action among State Security 
Forces. It has been holding its periodical 
meetings. Some militants have been ap-
prehended in the capital and 
rEt$uHs are encouraging. 

Propaganda Against India on Kashmir 

3357. SHRI SANAT KUMAR 
MANDAL : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the attention of the Gov-
ernment has been drawn to the news 
item captioned "Opening up Kashmir to 
scrutiny turns government smiles into 
frowns" appearing in the 'Economic 
Times' dated June 5, 1994; 

(b) if so, the facts thereof; 

(c) the reaction of the Government 
thereto; and 

(d) the steps proposed to be taken 
by the Government to combat malicious 
propaganda being made against India on 
Kashmir issue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a)Ao {d) Government 
are aware of the report in question. The 
views expressed in the report do not re-
flect the policy of the Government. The 
Government continue to follow a policy of 
transparency in respect of J & K. Coun-
tering Pakistan'S anti-India propaganda on 
Kashmir remains an ongoing process. 
Swift, comprehensive and effective action 
is being taken to counter Pakistan's false 
and motivated propaganda. Factual infor-
mation is also being regularly provided to 
decision makers, the media and the Gov-
ernments of other countries through the 
Indian Missions abroad as well as 
through other channels within the country 
and outside. 

[ Translation] 

Encroachment of Weld Land 

3358. DR. MUMTAZ ANSARI: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether the Government have 
received any complaint regarding the en-
croachment of vast land of Delhi Wakf 
Board; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to 
be taken by the Government in this re-
gard? 

THE MINISTER OF WELFARE 
(SHAI SITARAM KESRI) : (a) to (c) The 
information is being collected and will be 
laid on the Table of the House. 
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Skirmishes between Indo-Bangia 
Security Forces 

3359 SHRI ARVIND TRIVEDI Will 
the Minister of HOME AFFAIRS be 
pleased to state 

(a) whether skIrmishes between In-
dIan and Bangladesh secunty forces have 
been reported dUring the last three years 

(b) If so, the number thereof, 

(c) the loss of hfe and property suf-

fered In these SkllTnlshes, 

(d) whether the Government have 
lodged a protest with the Government of 
Bangladesh 10 this regard, and 

(e) If so, the reaction of the Govern-
ment of Bangladesh thereto? 

THE MINISTER OF STATE IN iHE 
MINISTRY OF HOME AFFAIRS (SHRI 
PM SAYEED) (a) Yes, Sir 

(b) and (c) fhe year-wise details are 
as below -

Year No of cases Loss of life Loss of property 

1992 One BSF Personnel sustaaned 
injury 

1993 5 (I) Two Indian citizen died One Power Tiller 
(II) One Indian cultivator and 4Sed by I{\dla~ 
one school boy sustained cultivators 
minor InJunes damaged 

1994 5 
(upto 28 
July) 

(d) and (e) Strong protest were 
lodged by the Border Secunty Force with 
the Bangladesh Rifles on each occasion 
The matter has been dIscussed m detaIl 
dunng the talks between DIrectors Gen-
eral of BSF and Bangladesh Rifles held 
In January 1994 This Issue was also dIS-
cussed m the first meetmg of the Indo 
Bangladesh JOint Working Group and 
both Sides agreed to continue to hold 
talks to sort out dIfferences m areas of 
vital Interests and to resolve them m a 
co-operatIve manner 

Activities of Militant Organtsation 
mJ&K 

3360 SHRI MANORANJAN 
BHAKTA WIll the Mtnlster of HOME 
AFFAIRS be pleased to state 

(a) whether a pro-Pakistan mIlitant 
OUtfIt has asked tourrsts to leave the 
KashmIr Valley WIthIn three days as re-
ported m the 'Indian Express' dated June 
3, 1994, 
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(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) and (b) Govern-
ment are aware of the warning issued by 
the militant outfit Allah Tigers to tourists 
as l'eported in the newsreport in ques-
tion. 

(c) Sustained efforts are being made 
by the Gover'rtment and the security 
forces to contain violence and improve 
the security environment so that tourist 
activity in the State can be revived. 

Amnesty International 

3361. SHRI CHETAN P.S. 
CHAUHAN: 

SHRI BALRAJ PASSI : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Amnesty International 
has criticised the Unton Government for 
placing 'severe limitations' on the pow-
ers, mandate and methodology of the 
National Human Rights Commission; 

(b) if so, the observations made by 
the Amnesty International in this regard; 
and 

(c) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) The Amnesty In-
ternational in its Annual Report, 1994 
also welcomed the establishment of a 

National Human Rights Commission but 
criticised the severe limitations placed on 
its powers, mandate and methodology. 

(b) and (c) Widespread consultations 
were held by Government while formulat-
ing the proposal for setting up the Com-
mission. After the Bill for Protection of 
Human Rights was introduced, it was 
thoroughly deliberated upon by the 
Standing Committee of Parliament for the 
Home Ministry. The relevant statue under 
which the Commission was constituted, 
viz. the Protection of Human Rights Act, 
1993 was passed after due deliberations 
in both the Houses of Pariiament during 
which these issues raised by the Am-
nesty International at that time were also 
considered. Under these circumstances, it 
is not considered necessary to react to 
the observations made in the 1994 An-
nual Report of Amnesty International. 

Asia Watch Report 

3362. SHRI CHITTA BASU : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the attention of the Gov-
ernment has been drawn to the report 
entitled 'No End in Sight : Human Rights 
Villations in Assam' released by As!a 
Watch in April, 1994; and 

(b) if so, the reaction of the Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) Government has 
not come across such a report released 
by Asia Watch in April, 1994. 

(b) Does not arise. 
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Medlcat 1\'eatl'i\terlt Of TerttWitt 
Prisoners 

3363 SHRI JAGAT VIR SINGH 
DRONA Wilt fAe MinISter of HOME AF-
FAIRE' be pleased t& state 

(a) wflettter there na'S been 
mlsutlflSatlOn bf 'GOvemment funds meanf 
for MedIcal treatment of terroo"St <pnson. 
ers In Jarrl!T1u and Kashmir 

fb)'1f s6 'ttre- delalls of such Ill" 
stancbg wffic.:tt ~ to ffle notIce of tne. 
Goverrm1ent dlJl'inQ- ea~ .cf th& iast three 
yeals al'ld~ ~u~eat'lSa'far and 

(c) tM ~ps taken/ph)posad to ~e 
taken by t~ Governmenf 1n ttllS regard? 

THE MINISTER OF STATE IN THE 
MINIST~ 01:'~ AFFAIRS (SHRI 
MA,lES~ PilOT) (a) to (c) Accordmg to 
l!1forma' orr made avaifabte'ihy the Stafu 
Gc:. vemMpnt .... 0 1nstanc~ oflmdlsatlOn 
of Government funds meanf ~ treatment 
of :::; sC'ners In J & K Jails has come 'to 
theIr notICe -

frregtJ1arit'ie9- by' NOO'$ 

3364 SHAf RAJNATI4 OONKAR 
SHASTRI 

SHRI RAP'.tKRIPAL Y ADAV • 
SHRI CHH£lJt PASW'AN 

Will the Minister of WELFARE be,., 
pleaseo to state 

'i) whether the Goven'lment haver 
receIved any eompfaints ~dm9 hnart 
cIa' nebula~tnlSuse of kmUIt by tt1~ 
Non-Governmental Organisations (NG~ 
10 the country durlhg fast tliree years, 

~G) the attlO1l talterobV _ Govern-
ment against such orgams~lfl9S&rll 

THE -M~SJlEPr\O'fl rWIUaFARE 
~SHRt $nAFiI~ KES~ r-(8}3to>.(c) The 
,nf.orm8ltlOO/~s_ ti~tIGg~o«ectelGi amtrwlll be 
ialo'on1llaTatilfJ. dJlItheTI'tkaIse 

Medical Colleges 

.1)365 SIMttinN1 IQliN:Nlfii ¥tI11I the 
""rusteroot'et~Lifhlj~oF~ WEL-
'FARE jJe lplllasad.to$-. 

'~i!tim9h1ll1liJerli'OJ). unrecogntsed 
Medical and Dental Colleges tn each 
Stafe: 

f'tl jl\~JfeU()Hs: for such a large 
number of those colleges and 

(c) the actIOn takeO,.1hp Govern-
ment against these colleges? 

THE -MINISliES {}6 STAT]; ~ THE 
M~ISifWf OF hlEAlBt# AND OAMIL Y 
wtt-f'ARE ~IJ)R 01 oSitMeaA) .a) The 
State/Unton Territory wise number of 
OI'Ir&'OOgJll!llllVmedlcai. ~~};>ental Col-
leges 1IS repOrted by ~ecIIca~\aOO Dental 
Councils of India IS 10 the attaotMld State 
ment I and II respectively 

(b) and (c) MeaIW .. ~4Mal Col-
leges can be opened now only after ob-
taining -prii:» fjerm1siatcl.{l =tI'the Govern 
ment $fl-todlSl .uflldS('ltl'¥fjlnQIMfI).1edlcal 
COOAcd1(Amendmeoo ACl;ic1':Je~ lind the 
OeQtditsll(An'I$Idtnent) Mt)I,\9ai, Earlier 
no 'SOCllll'Oer ~m_OQI_So(lflutred 
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Statement - I

SRAVANA 27, 1916 (SAKA)

Number of Unrecognised Medical
Colleges

Sf. No. Name of the State/ No. of
Union Tettitot - Colleges

1. Bihar

2. Gujarat

3. Jammu and Kashmir

4. Karnataka

5. Maharashtra

6. Rajasthan

7. Tamil Nadu

8. . Chandiqarh

Total ';.·1 '

15

24

Statement - 11

Number of Unrecognised Dental
. Colleges

Sf. No. Name of the State/ No. of
Union Terriior Colleges';

1. Andhra Pradesh

2. Bihar

3. New Delhi

4. Gujarat

5. Hajyana

e. Himachal Pradesh

11

-1 .

Written Answers 190,
,f',·: .

SI. No. Name of theStatel . No. of
J. ' ~, ..•• -r .•. -.:; :- .•.:, "

Union Territor '-" C6lfetJes

2

,
7._ Karnataka 23 ., '- ,

»

.~.' ~:. :: •..-:;- - . -,', .: ..
B. Maharashtra 2

'. ~.
9. Pondicherry ...•. '.

10. Tamil Nadu ··3

Tota! 50

[ Translation]

.Medi~inaL 'Plants
" .

3366. SHRI RAMESHWAR PATIDAR:
2 Will the Minister of HEALTH AND FAMILY-~ ,

WELFARE b53pleased to state:'.
~'

(a) ,whether Bhojpatra plants growf)
in hiqher reaches of the Hirnaiayas, are. "
usedtor the preparation 9f Ayurvedic
medicines; ... ~--.'.' ;

,I

(b) if so, the details thereof;
I.

ic) whether-there ha~ been a steady.
decllne of. ·these plants -due to-qrowinq- ,;
demand; and .-

5
(d) \'if so, the steps taken by' the:

Government, to.increase their ••n-!Jmber?,.<).;:'-.

2 _

THE MINISTER OF STATE-IN THE;;
MINIST,RY,-OF HEALTH ,AND FAMILY.'

,WELFARE (QR. C. SILVERA) :-CCi!} and'-
~(b) Yes, Sir. The Bark .of the Bhojpatra ..:

tree is 'arorl).atYc;,;,andcr~dited wit~ some -
therapeutic' properties.

( - ,,,,," '.
(c) and (d) No' over-exploitation for

medicinal purposes has been reported.
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Delegation of Powers 

Minor Irrigation System 

3367 SHRI ARJUN CHARAN 
SETHI Will the Minister of WATER 
RESOURCES be pleased to state 

(a) whether the Union Government 
propose to gIVe pnorlty to schemes under 
minor Irrtgatlon and flood control dunng 
the Eighth Five Year Plan, 

(b) d so, the details thereof, 

(c) whether full amount of grant-In-
aid for mmor Irrigation and flood control 
has been released by the Umon Govern-
ment to the States/Umon TerritOries dur-
tOg 1993-94. and 

(d) tf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P K THUNGON) (a) Yes, Sir 

(b) For the Eighth Plan (1992-97), 
Minor m:tgIdton and Flood Control have 
been allocated Rs 5977 26 crores and 
Rs 1623:rT crores respectively 

(c) and (d) Irngatlon being a State 
subject. Irrtgatlon projects ana schemes 
are planned, funded and Implemented by 
the State Governments form their own 
budgeIary resources There are, however, 
a few tchemes hevmg grant .. m-ald com-
ponent The reasons for not releasing full 
amount of grant-tn-8Id dunng 1993-94 are 
non-recetpt of complete proDosals from 
State&VTs and non-SMCtton of schemes! 
propoeata. 

3368 SHRI GURUDAS KAMAT 
KUMARI SUSHILA TIRIYA 

Will the Mlntster of HOME AFFAIRS 
be pleased to state 

(a) whether the Umon Government 
have anowed the Government of Deihl to 
take ItS deCISions with regard to develop-
ment prClJects tn the Unton Territory, 

(b) If so, the details thereof, 

(c) whetner any limit has been trxe<l 
In thiS regard, and 

(d) If so, the detailS thereof? 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF HOME AFFAIRS (SHR 
PM SAYI::ED) (a) to (d) rhe Aomlnls 
trator Uelj:'11 has oeen aele:gatea powers 
to sanction expenditure on Plan 
Schemes/ProJects other Ihan those relal 
109 to works, costtn(1 upto Rs 5 Crores 
suoJecl to ooservance of cerlatn ~~ 
tlons ThiS aelegaoon was maae tn 1986 
with me concurrence of MInistry of FI-
nance, Department of EXJjend.ture 

AIR Slatlon9-ana T.V. Transmitters 

3369 SHRIMATI bI-lAVNA' 
CH1KHLlA 

SHRI ARVIND TRIVEDI 

Will the Mlntster of INI:ORMATION 
AND BROADCASTING be pleased to 
state 

(a) the locations of AIR stations al'lc 
T V transmitters functiOning In GUJarat a 
present, 
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'(b) whether there is any proposal to MINISTRY OF INFORMATION AND 
up more AIR stations and T.V. Trans- BROADCASTING (SHRI K.P. SINGH 

ters in the State; and DEO) : (a) As given in attached State-
ment - I. 

(c) if so, the details thereof? 
(b) and (c) Yes, Sir. As given in the 

THE MINISTER OF STATE IN THE attached Statement - II. 
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Ageing Scenario 

3370 DR RAMKRISHNA 
KUSMARIA Will the Mlntster of HEALTH 
AND FAMILY WELFARE be pleased to 
state 

(a) whether a Seminar on "Ageing 
Scenano In India by 2001" was held re-
cently, 

(b) If so, the recommendatIOns made 
at the Seminar and 

(c) the steps taken by the Govern-
lIent to Implement the recommenda-
Ions? 

THE MINISTER OF STATE IN THE 
\AINISTRY OF HEALTH AND FAMILY 
NELFARE (DR C SILVERA) (a) A Na-
lonal Seminar on 'Ageing Scenano In In-
:ha by 2001 AD' was held under the ae-
JIS of Age-Care India 

(b) and (c) The recommendattons, 
"Iter-alia, related to provISIon of health 
are, social and economic security and 
lousmg for the elderly 

The aged can avail of medical faclh-
es available at Government Hospitals, 
nrnary health centres and dlspensanes 
iovemments also have old age pension 
chemes tor the elderly 

Neyveli Ugnite Corporation 

3371 PROF SAVITHRI 
AKSHMANAN WIll the Mlntstet of 
OAl be pleased to state 

(a) whether the Governmen'. had 
rocured one float Bucket Wheel Exqava-
Ir far Neyvelt Llgnrte Corporation, 

(b) If so, whether It has been in-

stalled and IS functioning as per sched-
ule, 

(c) If not, the reasons therefor, and 

(d) the time by which It IS likely to 
be Installed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 

(a) to (d) Government of India has 
sanctioned NLCs Float Machine project 
(a Bucket Wheel Excavator of 1400 litre 
capaclty-bndge type) for use In Mine I 
expansion and Mine " ExpanSion projects 
of NLC Letter of Intent for procurement 
of the equipment has been Issued In 

June, 1993 Supply of different compo-
nents of the equipment has commenced 
In June, 1994 The equipment IS ex-
pected to be commIssIOned In May 
1996 

[ Translation] 

De-Addiction Centres 

3372 SHRI LALL BABU RAI 
SHRI MOHAMMAD ALI 

ASHRAF FATMI 
SHRI PHOOL CHAND 

VERMA 

WIll the MinIster of WELFARE be 
pleased to state 

(a) the number of de-addIctIon and 
adVISOry centres for drug addicts func-
tioning In the country at present, State/ 
UOion Terntory-wlse, 

(b) the number of drug addicts ben-
efited by these centres dunng 1993-94 

(c) whether the Government propose 
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to open more such centres during 1994· 
95; and 

(d) if so, the details alongwith the lo-
cations thereof, State/Union Territory-
wise? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI): (a) A State-

ment is attached. 

(b) During;.1993-94 about 3 lakt 
drug addicts were benefitted by thesE 
Centres. 

(c) and (d) The setting up of mort 
such Centres during 1994-95 will depen' 
upon the need and seriousness of th 
problem in different parts of the count!) 
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[English]

Rashtriya Pariyojna
Nirman Nigam

3373. SHRIMATI MALlNI
BHATTACHARYA : Will the Minister of
WATER RESOURCES be pleased to
state:

(a) whether there is any crisis in the
Rashtriya Pariyojna Nirman Nigam Lim-
ited (RPNN);

(b) if so, the details thereof;

(c) whether employees in some units
of RPNN have not been getting wages
for the past several months;

(d) if so, the reasons therefor; and

(e) the steps taken/proposed to be
taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTER OF STATE IN THE MIN-
ISTRYOF WATER RESOURCES (SHRI
P.K.THUNGON) : (a) and (b) Rashtriya
Pariyojana Nirrnan Nigam Ltd. has in-
curred heavy losses since 1989-90 and
its dues have not been cleared by vari-
ous project authorities. As a result, the
Company is facing financial crisis and
cashcrunch.

(c) and (d) Due to cash crunch, the
Company is not able to disburse salary/
wages to the employees ih some of the

units regularly. However, the Company
has recently managed to remit funds
from its Corporate Office to such units to
enable them to clear arrears of salary/
wages upto May, 1994.

(e) The Revival Plan of Rashtriya
Pariyojana Nirman Nigam (RPNN) as ap-
proved in an inter-ministerial meeting held
in August, 1992 has not been found vi-
able by the Ministry of Finance. The
Standing Committee on Agriculture has
recommended revamping and
revitalisation of the RPNN. The matter is
under consideration.

T.V. Serials

3374. SHRIMATI SHEELA GAUTAM:
SHRI RAJESH KUMAR :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether any decision regarding
selection and telecasting of new T.v. seri-
als has been taken;

(b) if so, the details thereof; and

(c) the serials proposed to be tele-
cast on National and Metro Network?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SH~I K.P. SINGH
DEO) : (a) to (c) S~le~-Hon' of serials and. .
their telecast. under different- schemes is
an ongoing activity. of Doordarshan. A list
of new serials to be telecast during this
year on the National and, Metro network ..
is attached as Statement.
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Statement 

New Serials Scheduled for Telecast 
During 1994 

National Network 

S. No. Name of the Serial 

1. Ranga Rang 

2. Naam Gum Jayega 

3. Sab Ka Malik Ek Hai 

4. Kshitij Yeh Nahin 

5. Bhavana 

6. America Dalli Goruru 

7. P.A. Saheb 

8. Aarop 

9. Kadiyan 

Metro Network 

1. Firdous 

2. Zaman a Badal Gaya 

Flood Control 

3375. SHRI BRAJA KISHORE 
TRIPATHY: 

SHRI SRIKANTA JENA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Government of 
Orissa has submitted any proposal for 
flood control to the Union Government 
for approval; 

(b) if so. the details thereof; 

(c) the action taken by the Union 
Government thereon; and 

(d) the funds allocated by the Union 
Government to the State Government for 
flood control during the 't::ighth Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
PK THUNGON) : (a) to (c) Government 
of Orissa has submitted 16 schemes for 
flood control. After their examination ob-
servations on 15 schemes have been 
sent to State Government for carrying 
out necessary modifications and one 
scheme has been cleared in December. 
1991. 

(d) An amount of Rs. 42.05 crore 
has been allocated to Orissa for flood 
control in the State Sector for 8th Five 
Year Plan. 

[ Translation] 

ST Status to Ladakh Residents 

3376. SHRI RAM VILAS PASWAN 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether the Union Government 
had declared all the residents of Ladakh 
as Scheduled Tribes in 1989; and 

(b) if so, the action taken so far In 

this regard? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) No, Sir. 
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(b) Does not arise. 

{English] 

Upgradation of Doordarshan Kendras 

3377. SHRI THOTA SUBBARAO : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government propose 
to upgrade some Doordarshan kendras in 
Andhra Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken so far by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
. MINISTRY' OF INFORMATION AND 
BROADCASTING (SHRI K,P. SINGH 
DEO) : (a), Yes, Sir. 

(b) and (c) The schemes for aug-
mentation of the powers of the existing 
low power transmitters into high power 
transmitters are under implementation/ 
envisaged to be set up at Nandyal, 
Kurnool, Rajahmundry, Warangal and 
Ongole in the State of 
Andhra Pradesh. 

Statehood to Delhi 

3378. SHRIMATI PRATIBHA 
DEVISINGH PATiL : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government of Delhi 
has urged the Union Government to 
grant full statehood to Delhi: 

(b) if .;0, the details thereof; and 

(c) the reaction of the Government 

thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) Government of India 
has not received any formal proposal In 

this regard from the Government of 
Delhi, 

(b) and (c) Does not arise. 

[ Translation] 

Akashvani and Relay Centres 

3379. SHRI GAYA PRASAD KORI 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the number of Akashvani and re-
lay centres set up in the country dunng 
1993-94, State-wise; 

(b) whether the Government propose 
to increase the broadcasting capacity of 
Akashvani Kendra of Kanpur in Uttar 
Pradesh; 

(c) if so, the time by which this IS 

likely to be done; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K P SINGH 
DEO) : (a) As given in attached State-
ment. 

(b) No, Sir. 

(c) Does not anse. 

(d) Kanpur is a Vividh Bharati!CBS 
centre of All India Radio. However. 
Kanpur region comes under Programme 
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':::one ot AIR, Lucknow. Lucknow being 
the capital of Uttar Pradesh has the ad-
vantage of major set up of radio station 
having been located there. The talent of 
Kanpur region is utilised by AIR, 
'_ucknow. 

Statement 

~he number of Akashvani Kendras set 
up in the country during 1993-94 

51. No. StatelUT Number 

1 . Andhra Pradesh 

2. ,I\ssam 

3, Bihar 

4, Gujarat 

5, Himachal Pradesh 2 

6. Karnataka 3 

7. Kerala 

8. Madhya Pradesh 2 

9. Maharashtra 

10, Orissa 3 

11 . Rajasthan 

12. Uttar Pradesh 4 

13. L & M Islands 

Total 22 

No Relay Centre of AIR has been 
set up in the Country during this period. 

[English] 

CPOs Doctors 

3380. SHRI BHUPINDER SINGH 
HOODA : Will the Minister of HOME Ar-
FAI RS be pleased to refer to the reply 
given to Starred Question No. 344 on 
December 17, 1992 and state; 

(a) whether the Union Government 
have implemented the recommendations 
of Fourth Pay Commission in respect of 
CPOs Doctors; 

(b) it so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRi 
RAJESH PILOT) : (a) and (b) Orders 
have been issued on 6,7,94, sanctioning 
a combined package of benefits to 
CPOs' doctors, based on recommenda-
tions of the Inter-Departmental Commit-
tee constituted to consider the recom-
mendations of IVth Pay Commission in 
this regard and keeping in view various 
memoranda of settlement with CHS doc-
tors, 

(.c) Does not arise, 

Infiltration into North-Eastern States 

3381, SHRI RAM KAPSE : 
SHRI PROBIN DEKA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether there has been an in-
crease in the incidents of infiltration, par-
ticularly of Bangladeshis through the bor-
ders of the North Eastern States in the 
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June 1994 1590recentyear;

(b) if so, the number -of such inci- .
dentsreported. during each of the last.
fourmonths;

(c) the number of person arrested
onthese borders in this connection and
theaction taken against them;

(d) whether some trained militants
equipped with sophisticated weapons
havenianaged to infiltrate into these .
Statesduring the recent months;

(e) if so, the details thereof; and. '. , .

(f) the reactionafthe Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS .(SHRI
P.M. SAYEED) : (a) The. following Table
showing the figures of Bangladeshi infil-
tratorsapprehended from 1991 onwards
does not indicate increase in the inci-
dentsof infiltration : <: .

Year Total intercepted

1991 82585.

. 58032

1993 31222

1994 9403
(upto 15th July)

(b) to (f) The month wise. details of
the Bangladeshi' nationals apprehended
by the security forces are given below:

April 1994 772

May 1994 838

Written Answers 226

July 1994 1985

All of them were pushed back to
Bangladesh except 7 infiltrators who were
extremists. The extremists have been
handed over to the local authorities for
appropriate action. Border security and
pollcinq have been tightened all along the

. border.

Foreign Tourists in J & K

3382. SHRI M.V.V.S MURTHY :
. SHRI D. VENKATESWARA

RAO:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of tourists from for-
eign countries kidnapped and killed in
Jarnrnu and Kashmir during the last four
months;

(b) the number of cases worked out
and those pending;

(c) the action taken to trace out the
.culprits; and

(d) the measures being taken to
. check such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) to (d) One U.S.
national was killed in Srinagar on 19th
July, 1994. Earlier in June, two British
nationals were abducted by the terrorist
outfit Harkat ul Ansar. They were later
released unconditionally. Investigations
into the cases are in progress, and et-
forts are being made to trace out and
apprehended the actual culprits. Patrolling
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and other security measures are being 
continuously reviewed and arrangements 
made to provide security in vulnerable 
areas. 

[ Translation) 

Telecasting Arrangements 

3383. SHRI RAM PAL SINGH : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the districts in Uttar Pradesh in 
which telecasting arrangements have 
been made so far; and 

(b) the time by which such arrange-
ments would be made in the remaining 
districts in the State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) Whereas the entire 
State is presently covered by Satellite 
services of Doordarshan, all the districts 
in Uttar Pradesh are, wholly or partially, 
covered terrestrially by Television service. 
Further expansion of TV Service to hither 
to uncovered parts of the country includ-
ing those in Uttar Pradesh would be car-
ried out in a phased manner depending 
upon availability of resources 
infrastructural facilities and interse priori-
ties. 

[English] 

Extraction of Coal 

3384. SHRI BASUDEB ACHARIA : 
Will the Minister of COAL be pleased to 
state : 

(a) whether some foreign companies 

are being entrusted for extraction of coal 
by the Coal India Limited; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether any agreements has 
been signed in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 

(a) No. Sir. 

(b) to (d) Do not arise. 

ILL - Treatment to Handicapped 

3385. SHRI INDRAJIT GUPTA: 
SHRI PRAMOTHES 

MUKHERJEE: 

Will the Minister of WELFARE be 
pleased to state : 

(a) whether the Government have 
received complaints relating to iIi-treat-
ment to handicapped persons employed 
in various public sector undertakings dur-
ing the last three years; 

(b) if so, the details thereof; and 

(c) the action taken/likely to be taken 
by the Government in th.i~' regard? 

THE MINISTER· OF. ,WELFARE 
(SHRI SITARAM' KESRI)~: (a) to (c) 
Complaints relating "to ill-treatment of 
handicapped persons employed in various 
Public Sector Undertakings.'a're dealt with 
directly by the concerned administrative 
Ministries. However, as and when any 
complaint is received in the Ministry of 
Welfare, it is forwarded to the concerned 
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administrative Ministries for necessary 
action. 

Police Personnel in Delhi 

3386. SHRI RAMA KRISHNA 
KONATHALA : Will the Minister of HOME 
AFFAIRS be pleased to state the number 
of policemen and police women, sepa-

rately, per 1 lakh population in each po-
lice zone in Delhi ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : The number of police-
men and police women separately per 
one lakh population in each police zone 
(district) in Delhi is as under :-
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Moosi and Dindi Irrigation Projects

AUGUST 18,1994 Written Answers 236

3387. SHRI DHAR~ABHIKSHAM :
Will the Minister of WATER R"ESOURCES
be pleased to state th'e'd~tails ofthe.

. ~. . - ~";' . .

works taken up and completed 'at Moosi
and Dindi Irriqation p~oje'cts:i';, Andh'ra
Ptadesh with the World Ba~k~~;sista~c~? .~ '. ~

'~i '" : •...;;

. "~~~ .

.THE'.~I~ISTER ,OFS~AIE·'N.TtH~' , Year. . Outlay approved by
MINISTRY OF· URBAN DEVELOPMENT " , Planni,!9 Commission
AND,MINISTER o"F STATEI~jtHE:'M'(N~': ...:..-.....,.;....---'--'-----.-:.------

.ISThy 'OF WATER RE'SOURCES (SHRI' :' 'l "1'~~1;92
. P.( THUN<30N) : M~oli arfi/Difldi,I~,ng~:, ~ , --

.. : ' •• ", '.' •. ..' ~".; ' ••~'~"J~-'1' ~ . '.

'. tion Projects wereJncluded ut1qe(~tbe,,~. . . '·1992-93
·WO'rld' Bank assisted N'atio~al Water Mao- '.'

, . . ..:, ' ':. .'. " ' ~ .. : 10, t .:", .• : - . " ,. ,i: •

aqernent-Project in M~yt an,a M~?rchoi 9QO, ,
for anes~ti.mate~ c~'St q~.:R:.~34,j~~~s '" ..
arid Rs,164 lakhs respectively.' Main ... ' 1994-95 .'

. . . ." ~ . .r'" • • .-...~. '". ~", -

works taken up in these.projects under. ':.'; -....,...,-'--'--~---''-----,-----'---
National Water' Ma~agement Pr~ject: are', '.' '. 'MILLION WELLS SCHEME (MWS)

·resectioninq of canals, rem6derii~g' a'nd ' ..:: :
repairing of' existing c~nal\tructur~s,' pro- ,
vision of' measuring. devices, lining .of vul-
nera'ble canal reache~. andimprov~ment
of service roads .. UptoMarc.h;:199,4,
about 50% ofthe works h~ve'beehGqi1l.;. .;....' """-'--~-'-';----~--'---

pleted for a total expenditure ofabout . Hi91'-92
Rs. 308 and Rs. 146 lakhsin Moosiand
Dindi .Irrigation Projects respectively.

Small Irrigation schemes

3388. SHRI BAPU I;lARI.CHALJRE :
Will the Minister of WATER RESOURCES
be pleased, to state thefundsallocated
by the Union Government .tor small: irrjga~
tion schemes durtnq each of the Iast
three years -and current' financialye~r? .

THE MINISTER OF STATE IN THE
·MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRy'OF WATER' RESOURCES (SHRI
P.K. THUNGON) : The funds allocated by
the Union Government for small irrigation

'-- -

schemes during each of the last three
years and current financial year are as
follows:

MINoR
SCHEMES

IRRIGATION (M.I.)

(Rupees in Crares)

868,62

1088.23

1993-94' 1222.63

. 1413,21

(Rs: in Crores)

Year Allocation meoe *

524.62

1992-93 604.65.

1993-94 954.37

.1994-95 1030.59

. Amount shown against Million Wells
scheme (MVVS) include Central
Share of 80'%,

[ Translation]

Centrally Sponsored Schemes

3389. SHRI MAHESH KANODIA :
Will the Minister of WATER RESOURCES
be pleased to state :
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(a) whether Union Government have 
reviewed the Centrally sponsored water 
schemes in Gujarat; 

(b) if so, the -outcome thereof; and 

(c) the follow-up action taken by the 
Union Government thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER -RESOURCES (SHRI 
P.K. THUNGON) : (a) to (c). 37 numbers 
of Irrigation Schemes in GUjarat are cov-
ered under centrally sponsored command 
area development programme (a State-
ment enclosed). Based on review of vVork 
under the programme, Central assistance 
of Rs. 209.65 lakhs for the year 1993-94 
and Rs. 52 lakhs for the months of Apnl, 
May and June, 1994 has been released 
to the State Government. 
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[English] 

F.M. Radio Station at Surat 

3390. SHRI CHHITUBHAI GAMIT : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether F.M. Radio station at 
Surat in Gujarat is not working satisfacto-
rily; 

(b) if so, the current range and ca-
pacity of the said station; 

(c) whether the Government propose 
to establish a full-fledged High Power 
Commercial Radio Station at Surat; 

(d) if so, the details thereof; and 

(e) the yearly revenue earnings 
made by the All India Radio stations at 
Bombay and Ahmedabad on commercial 
advertisements from Surat city during the 
last one year ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) The 2 x 3 KW FM 
transmitter at Surat provides satisfactory 
service to an area of 60 Kms. around it. 

(c) No, Sir. 

(d) Does not arise. 

(e) During last one year, All India 
Radio, Ahmedabad earned Rs. 33,440 
through commercial advertisements from 
Surat city. 

[Translation] 

Criteria for setting up AIR and 
Doordarshan Stations 

3391. SHRI RAM· TAHAL 
CHOUDHARY: 

SHRI KASHIRAM RAN A : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the criteria being adopted for set-
ting up Akashvani and Doordarshan 
Kendras; and 

(b) the steps taken by the Govern-
ment to set up Akashvani and 
Doordarshan Kendras in those areas 
which fulfil the prescribed criteria ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) The criteria for setting up of 
Akashvani and Doordarshan kendras In-

clude, inter alia, factors such as transmit-
ter mode and technical suitability; extent 
of resultant coverage to rural ana urban 
population; provision of service to hilly, 
backward, tribal, remote, sensitive and 
border areas; availability of basIc 
infrastructural facilities; etc. locations with 
historical and cultural importance are also 
taken into consideration. Establishment of 
TV programme production facilities at 
various places is governed by the follow-
ing parameters : 

(i) Capital of each state. 

(ii) Selected places of cultural im-
portance. 

(iii) At selected relay centres to cater 
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to the local needs. 

(b) The schemes drawn up by AIR 
and Doordarshan for 8th Plan with alloca-
tion of Rs. 1134.95 cro res and Rs. 
2300.00 crores respectively are based on 
these criteria. On completion of the ongo-
ing schemes during 8th Plan. AIR's cov-
erage of the country is expected to go 
upto 97.5% population-wise an~ 91 % 
area-wise. Doordarshan's coverage is 
expected to go up to 91.8% by popula-
tion-wise and 81.4%· area-wise. 

[English] 

T.V. Towers 

3392. DR. PR. GANGWAR : Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of T.V. towers in-
stalled in the counrry so tar; 

(b) the capacity ot each of these 
towers, 

(c) whether It is proposed to convert 
the loVv power T. V. towers into high 
power ones; and 

(d) it so, the time by which this is 
iikely to be done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) A total ot 594 TV 
transmitters ot varying powers have 
been commissioned so tar in the country. 
The capacity wise break up ot these TV 
transmitters are given below :-

High Power (10 KW) 
Transmitters - 64 

High Power (1 KW) 
Transmitters 

Low Power (300 W/100 W) 

- 12 

Transmitters - 412 

Very Low Power (10 W) 
Transmitters 

Transposers of 10 W Power - 23 

(c) and (d) Conversion of 51 low 
power rr:jr'sr-litters to high power trans-
miltc"s '" envisaged/under implementa-
tion. in phases, in the country. These 
projects take three to four years from the 
date of sanction for implementation. 

[Translation J 

Fire in Coal Mines 

3393. PROF. RITA VERMA: Will the 
Minister of COAL be pleased to state· 

(a) steps taken to extinguish fire in 

coal mines under the Bharat Coking Cca' 
Limited; 

(b) the amount spent on this worv !lil 
March 31, 1994; 

(c) the expenditure incurred on this 
account during 1991-92. 1992-93 and 
1993-94: 

(d) whether foreign assistance has 
also been taken to control fire; and 

(e) it so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA): (a) Since nationalisation of the 
coal mines, concerted efforts have been 
made through implementation of various 
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..:.orivenuonal fire fighting techniques for 
dealing with fires in Jharia Coalfield of 
Bharat ":ol\ing Coal Limited (BCCL). 
These techniques include 
digging, trenching, blanketing, hydraulic 
sand flushing, quenching by water, seal-
ing oit me fire area. introduction of nitro-
gen in the fire area, etc. 

\u i anu (c) an expenditure of about 
::;s. 73 crvres (Provisional) has been in-

curre" vn dealing with most of the fire 
sites till 31 March. 1994. Yeas-wise de-
taiis or exper,diture incurred on this ac-
count during the last three years are 
giver. beicA 

(Rs. in lakhs) 

Year Expenditure incurred 

1991-92 40.00 

1992-93 60.00 

150.00 

(dl ana (e) With the objective of find-
ing a long term solution to the problem 
of Jhana Coalfield fires, a detaiied diag-
nostic 5' .... ::!> has been undertaken under 
H,e Jharia ,\!llOe Fire Control Technrcal 
Assistance Projest for which World Bank 
assistance of US $ 12.00 million has 
been approved. 

Conference on Eye-Diseases 

33~4. SHti: AViAR SINGH 
BHADANA: 

SHRI SHIVLAL NAGJIBHAI 
VEKARIA: 

W;!! tne Minister of HEALTH AND 

FAMILY WELFARE be pleased to state : 

(a) whether a Conference of 
Opthalmologists was recently held in 
Delhi on various eye-diseases; 

(b) if so, the recommendations made 
at the conference; and 

(c) the follow up action taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Yes, 
Sir. 

(b) So far no recommendation has 
been received in this regard. 

(c) Does not arise. 

Expenditure on Refugees 

3395. SHRI CHINMAYANAND 
SWAMI; 

DR. VASANT PAWAR : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the total expenditure incurred by 
the Union Government on the refugees, 
especially Bangladeshi refugees in the 
country during each of the last three 
years and the current year so far; and 

(b) the amount released to the State 
Governments for the maintenance of 
refugees dunng the above period; State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) and (b). A Statement 
is enclosed. 
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[English] 

Inner Line Restrictions 

3396. DR. G.L KANAUJIA: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the States in the North-Eastern 
region In which the IMer Line restrictions 
are continuing; and 

(b) the pohcy of the Government re-
garding continuation or otherwise of such 
restrictions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) . (a) Inner Line restrictions 
are continuing in the States of Arunachal 
Pradesh. M,zoram and Nagaland (except 
Dimapur). 

(b) The policy of the Government is 
to encourage opening up of the 'North-
Eastern States to promote tourism and 
investments into the region for Its eco-
nomIc development and creation of em-
ployment opportunities. 

[ TranslatIOn] 

Official Language 

3397. SHRI VIJOY KUMAR YADAV : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Government propose 
to cover the private Industries under the 
Official Language Act; 

(b) If so, the details thereof; 

(c) the time by which it would be 
done; and 

(d) if ,10t, the reasons therefor', 

THE MINiSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) to (d) As per the 
Official Language policy, as stipulated in 
the Constitution, Official Language Act 
and the Rules & Orders relating thereto, 
there is neither any plan to cover private 
Companies under it nor any such pro-
posal is being considered. 

LPT and HPT in M.P. 

3398. SHRI SHIVRAJ SINGH 
CHAUHAN: 

SHRI RAMESHWAR 
PATIDAR: 

SHRI PHOOL CHAND 
VERMA: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the places where High Power 
and Low Power televIsion transm,tters 
and AI R stations have been set up In 

Madhya Pradesh during the last three 
years: 

(b) whether the Government propose 
to set up more AIR stations and televI-
sion transmitters In the State dunng 
1994-95; anct 

(c) if so, the details alongwith loca-
tions thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 'INFORMATION AND 
BROADCASTING (SHRI K .. P. SINGH 
DEO) : (a) As given in Statement - I eo-
closed. 

(b) and (c). Yes, Sir. Details are as 



.257 Written Answers SRAVANA 27, 1916 (SAKA) Written Answers 258 

given in Statement-II enclosed. 

STATEMENT - I 

PLACES WHERE HIGH POWER AND LOW POWER TELEVISION TRANSMITTERS 
AND ALL INDIA RADIO STATIONS HAVE BEEN SET UP IN MADHYA PRADESH 

DURING THE LAST THREE YEARS 

Places Type of Transmitter 

I. DOOR OARS HAN 

Jabalpur High Power Transmitter 

Jagdalpur • do • 

Jaora Low Power Transmitter 

AliraJPur • do • 

Bhopal (DO-II) - do • 

II. ALL INDIA RADIO 

Betul 2 x 3 KW FM Transmitter 

Bilaspur • do -

Shlvpun • do • 

ChhlOdwara - do -

Ralgarh - do -

Shahdol - do -

8alaghat • do -

Guna - do -

Sagar - do -
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STATEMENT - II 

PLACES WHERE AIR STATIONSIDOORDARSHAN TRANSMITTERS ARE 
PROPOSED TO BE SET UP IN MADHYA PRADESH DURING 1994-95. 

I. ALL INDIA RADIO: No proposed schemes 

II. DOORDARSHAN : 

Place 

Ambikapur 

Guna 

Shahdol 

Sagar 

Dalia 

Gadarwara 

Kukdeshwar 

Ashoknagar 

Khurai 

Maihar 

Bijaipur 
Lahar 

Bhander 

Kelaras 

Sakti 

Garot 

Raghavgarh 

Type of Transmitter 

High Power Transmitter 

- do -

- do -

- do -

Low Power Transmitter 

-do-

-do-

-do-

-do-

-do-

-do-

-do-
-do-

-do-

-do-

-do-

-do-

-do-
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Place 

Bhanpura 

Narayangarh 

Sitamu 

Piparia 

Bada Malanhera 

Parasia 

Singrauli 

Kondagaon 

Budhni 

Jashpurnagar 

Pakhanjore 

Kogali Bada 

Pendra Road 

Diamond Mining Project 
(Panna) 

Modakpal 

Bijaipur 

Super Speciality Hospital 

3399. SHRI SURAJBHANU 
SOLANKI : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased·to 
refer to the reply given to Unstarred 
Question No.· 4059 on April 21, 1994 
and state: 

Type of Transmitter 

-do-

-do-

-do-

-do-

-do-

Very Low Power Transmitter 

-do-

-do-

. -do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

(a) whether the Government of 
Saudi Arabia have approved the proposal 
to set up a super speciality hospital at 
Gwalior; 

(b) if so, the details thereof; aAd 

(c) the further steps taken by the 
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Government in this regard? 

THE MINISTER OF STATE IN THE 
M!NISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) to (c). 
A project proposal for construction of 600 
bedded super speciality hospital at 
Gwalior has been posed to the Govern-
ment of Saudi Arabia for assistance. The 
final response from the Government of 
SauO! Arabia is stili awaited. 

rEI'. ',-h} 

Medical College 

3400. DR. VISWANATHAM KANITHI 
: Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) whether there is any proposal to 
set up a Medical College at Port Blair or 
any other place in Andaman and Nicobar 
Islands: 

(b) whether the Government have 
also received proposals from some NRls 
in this regard; and 

(C'I if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and 
(b) No proposal under the Indian Medical 
Council (Amendment) Act. 1993 for set-
ting up new medical college in Andaman 
and Nicobar Islands has been received. 

(c) Does not arise. 

Freedom Fighters, Pension 

3401. SHRIRAMSHARANYADAV: 
SHRI RAJESH KUMAR: 
SHRI LALL BABU RAI : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that the Su-
preme Court in' Mukund Lal Bhandari's 
case has directed the Unicin Government 
to grant pension to the freedom fighters 
from the date of application; 

(b) if so, the details thereof; and 

(c) the follow-up action taken by the 
Government to implement the judge-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) to (c) The Hon'ble 
Supreme Court, in its judgement dat&d 
14.5.1893 in Writ Petition (Civil) No. 153 
of 1992 filed by Shri Mukund Lal 
Bhandari and others, directed, that :-

(i) Government should accept the 
applications of the petitioners ir-
respective of the date on which 
they are made; 

(ii) Pension should be paid to the 
applicants from the date on 
which the original application 
was received subject to his/her 
producing the requisite proof In 

support of the claimed suffer-
ings; 

The Hon'ble Court also directed that 
it is for the Government to scrutinise the 
documents, submitted by the applicants 
in support of their claims and to pro-
nounce upon their genuineness. 

It has been decided to give perspec-
tive effect to the judgement of the 
Hon'ble Supreme Court and in compli-
ance with the dire~tions of the 'court. 
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pension in such of the cases which are 
now being decided is being made effec-
tive from the date of receipt of applica-
tion. Claims which are being submitted 
after the last date of receipt of applica-
tion are also being considered subject to 
the applicants producing the acceptable 
documentary evidence from the official 
records. 

Urdu Programmes 

3402. SHRI ARJUN SINGH YAOAV : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether broadcast of Urdu 
programmes from the All India Radio is 
not clear in several parts of the country; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the 
Government to ensure that these 
programmes are clearly heard in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) No, Sir. The Urdu 
service of All India Radio satisfactorily 
serves its target audience across the 
sub-continent. 

(c) All India Radio is in the process 
of installing two 250 KW SW transmitters 
specifically for the UrdU service, after 
which the service will further improve. 

Meanwhile, the Urdu service has been 
included as one of the channels of Sky 
Radio Service with effect from 
01.04.1994 by which it is available to the 
entire country. 

[Translation] 

SCS/STs 

3403. SHRI RAJESH KUMAR : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the total number of persons 
working in different groups in his Ministry; 

(b) the number out of them belong-
ing to SCs/STs; 

(c) the number of reserved posts for 
SCs/STs lying vacant at present; and 

(d) the steps taken to fill up the re-
served posts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) to (c) A Statement 
giving the required information is en-
closed. 

(d) Even at the time of filling up the 
vacant posts all efforts are made to fulfil 
the' quotas prescribed for SCs and STs. 
However, if suitable SC/ST candidates 
are not available, the reservations are 
usually carried forward to the subsequent 
recruitment years in accordance with the 
procedure prescribed by the Government. 
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Concessions to Doctors 

3404. SHRI MANKU RAM SODI : 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether special concessions are 
given to the doctors working in Tribal 
sub-plan and rural areas of the country 
in admission for post graduate courses; 

(b) if so, the details thereof; 

(c) whether these concessions have 
been withdrawn recently; 

(d) if so, the reasons therefor; and 

(e) the steps taken to restore these 
concessions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Cen-
tral Government have not issued any in-
struction allowing special concession to 
the doctors working in Tribal Sub-plan 
and rural areas of the country for admis-
sion to post-graduate courses. 

(b) to (e) Do not arise. 

Bhojpuri Programmes 

3405. SHRI VISHWANATH 
SHASTRI: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) the number of programmes in 
Bhojpuri telecast during 1993 and the 
first six months of 1994 alongwith the 
hours of telecast of these programmes; 

(b) whether the Government propose 
to tel.ecast regional ·folk arts and other TU-

ral folk programmes; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) The details are as under : 

No. o(programmes Du;ation 
... 

1993 

1994 
(First six 
months) 

439 

168 

Feature films 

1993 

1994 
(First six 
months) 

3 

64 hours 

24 hours 57 mts. 

Duration 

6 hours 45. mts. 

1 hour 45 mts. 

(b) and (6). All Doordarshan Kendras 
regularly telecast programmes on folk 
arts, music of their respective regions. 
Such programmes in Bhojpuri are tele-
cast from Doordar&han Kendras at 
Gorakhpur, Patna, Lucknow and Delhi as 
part of specific audience programmes 
like on Agriculture, Rural Development 
and programmes for women. 

(d) Does not arise. 

{English] 

Supply of lIe.ldicines 

3406. DR. K.D. JESWANI. : Will the 
Minister of HEALTH AND FAMILY WEL-

'FARE be ph~ased to state the quantity 
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and value of medi~ines demanded and INFORMATION AND BROADCASTING 
supplied to each .State Government dur-' be pleased to state: 
ing 1992-93? 

(a) whether price hike in news print 
THE MINISTER OF STATE IN THE has affected the financial position of the 

MINISTRY OF HEALTH AND FAMILY newspaper industry; and 
WELFARE (DR. C. SILVERA) .: The infor-
mation is being collected and will be laid 
on the Table of the House. 

National Policy for Aged 

3407: SHRI PHOOL CHAND 
VERMA: Wi" the Minister of WELFARE 
be pleased to state : 

(a) whether the f:-!ational Policy on 
the welfa're 'of th~ aged has been fina- . 
lised; 

(b) if so, the details thereof; 

(c) the time oy whiCh it. is likely to be 
implemented; and 

(d) if not. the reasons for the delay? 

THE MINISTE~ OF STATE IN THE 
MINISTRY OF WELFARE (SHRI 
SITARAM KESRI) : (a) to (d) A draft Na-
tional Policy on the Welfare of the Aged 
prepared by an Inter-Ministerial Commit-
tee constituted by the Ministry of Welfare 
has been circulated to State Govern-
ments and Union Territory Administra-
tions, expert bodies and Non-. 
Governmentat Organisations for their 
comments. The comments/views from all 
concerned are still awaited. 

[Translation} 

Price Hike in News Print 

3408. SHRI BHUBANESHWAR 
PS'\S,~!} MEHTA: Will the Minister of 

(b) if so, the steps taken to improve 
the position? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) While hike in news-
print prices does affect the financial posi-
tion of the newspaper industry, Govern-
ment have no statutory control over 
newsprint prices. 

[English} 

Ayurvedic Research Centres 

3409. SHRI HARIN PATHAK: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether there is any proposal to 
establish Ayurvedic Research Centres in 
Uttar Pradesh and Gujarat; 

(b) if so, the details thereof; and 

(c) the time by which these centres 
are likely to become fuhctional? 

THE MINISTER OF STATE IN THE 
MINISTRY OF .HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) No, 
Sir; 

(b) and (c) Do not arise. 
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[Translation} 

Para-Military Forces 

3410. SHRI BHERU LAL MEENA : 
Will the Minister of HOME AFFAIRS be 

(b) the number of persons belonging 
to Scheduled Castes and Scheduled 
Tribes working on the posts_of I.G., 
D.I.G., Commandant and other higher 
posts in each force ? 

pleased to state: THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b) Informa-

(a) the details of para mmtary forces tion is furnished in the attached State-
under the Union Government; and ment. 
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Rape of Minors in Delhi 

3411. SHRI MANGAL RAM 
PREMI : Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) the number of cases of rape of 
minors reported in Delhi during 1993 and 
1994 so far, zone-wise; 

(b) the number of cases solved and 
those pending; , 

(c) the number of persons arrested 
in this connection and the action taken 
against them; and 

(d) the measures taken by the Gov-
ernment to check such cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) to (c) The number of 
cases of rape of minors reported and 
their disposal (zone-wise) during the year 
1993 and 1994 (upto 31.7.94) is given in 
the enclosed Statement - I and II. 

(d) The steps taken by the Govern-
ment to curb such crimes are as under : 

(i) Encouraging the public to have 
verification of antecedents of 
their domestic servants con-
ducted. 

(ii) Beat/Patrolling staff to exercise 
necessary vigilance and to ex-
tend all possible help to children 
in distress. 

(iii) Directions to all investigating of-
ficers to pursue cases especially 
of minors rape, on priority. 

(iv) For sensitizing pOlicemen, inclu-
sion of special briefing sessions 
on such crimes in the training 
courses for Constables and Sub-
Inspectors. 

(v) Instructions to be field staff for 
proper handling of rape cases 
and victims and for proper in-
vestigation and prosecution of 
cases. 
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[English] 

Indo-Bang~adesh Border 

3412. SHRI BIR SINGH MAHATO : 
SHRI CHITTA BASU : 
SHRI MOHAN SINGH 

(DEORIA) : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Government are fac-
Ing any opposition from the villagers on 
the Indo-Bangladesh border on the 'fenc-
Ing' issue: 

(b) if so, the details thereof and the 
reasons therefor: and 

(c) the steps taken by the Govern-
ment to tackle the opposition ? 

THE MINISTER OF STATE IN THE 
fv11NISTRY OF HOME AFFAIRS (SHRI 
PM. SAYEED) : (a) to (c) Some time 
back the people in Meghalaya had ex-
pressed their reservations about erection 
of fence on one small stretch in their 
State. However. the Chief Minister of 
Meghalaya who was requested to sort 
out the Issue has informed that the State 
Gov!. do recognise the importance of 
fencing. The State Govt. will be taking 
the necessary initiative and will make se-
riOLlS efforts to convince the people of 
the area of the need for fencing the In-
ternational Border. 

The people in West Bengal have de-
manded for additional gates in fence in 
some stretches to enable them to have 
an easy access to their fields. Keeping in 

view their demands the Govt. has de-
cided that the provisions of the scheme 
regarding spacing of gates can be made 
flexible upto a pOint depending on the lo-
cation of villages on the border without 
increasing the number of gates. 

Freedom Fighter's Pension 

3413. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether any memorandum has 
been received from the Freedom Fighters 
Organisation demanding central Freedom 
Fighters Pension to all the pensioners 
who are in receipt of State Government 
freedom fighters, pension; 

(b) if so. the details thereof; and 

(c) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
PM SAYEED) : (a) to (c) Representa-
tions from different sources have been 
received from time to time. demanding 
central Freedom Fighters Pension to all 
the pensioners who are in receipt of 
State Government freedom fighters pen-
sion. It has. however, not been found 
possible to agree to such demands be-
cause the eligibility criteria under the 
State Pension Schemes are more liberal 
than that under the Swatantrata Sainik 
Samman Pension Scheme being adminis-
tered by the Central Government. Under 
Swatantrata Sainik Sam man Pension 
Scheme pension is sanctioned only to 
such persons who had suffered atleast 
six months imprisonment/abscondence/in-
ternment/externment etc., against an ex-
ecutive order of the then Government. 
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[franslation} 

Increase in Police Strength 

3414, SHRI VILASRAO 
NAGNATHRAO GUNDEWAR : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Union Government 
have received any proposal from the 
Government of Maharashtra for increas-
ing the strength of police force in the 
State for approval; 

(0) if so, the details. thereof; and 

(c) the action taken by the Govern-
ment thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) to (c) No, Sir. In any 
case, sino~ 'Police' is a State subject, the 
State Government of Maharashtra can 
decide on such matters themselves. 

Drug-Resistant Tuberculosis 

3415. SHRI KESHRI LAL : Will 
the Minister of HEALTH AND fAMILY 
WELFARE be pleased to state: 

(a) whether drug resistant tuberculo-
sis has been spreading in the country; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govern-
ment to control this disease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) to (e) 
Drug resistance may result from failure to 
complete treatment. Emphasis is being 

laid on treatment completion through su-
pervised short course chemotherapy, 

[English} 

Street Children 

3416. SHRI BIJOY KRISHNA 
HANDIQUE : Will the Minister of WEL-
FARE be pleased to state : 

(a) whether the Government have 
assessed the number of street children in 
the country; 

(b) if so, the details thereof, State/ 
UT wise; and 

(c) steps taken/proposed to be taken 
by the Government to educate and reha-
bilitate them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (SHRI 
SITARAM KESRI) : (a) and (b) No, Sir. 
However, the Government of India and 
UNICEF had sponsored a sample survey 
of Street Children for the cities of Delhi. 
Bombay, Calcutta, Madras, Bangalore, 
Hyderabad. Indore and Kanpur, According 
to the Sample survey, Delhi has 1.10 
lakh Street Children and Madras has 
0.40 lakh Street Children: The sample 
survey does not Indicate the number at 
children in other cities. 

(c) The Central Government has 
launched a scheme for the Welfare of 
the Street Children. In its first phase of 
implementation, 11 most populous cities 
of the country namely Bombay. Calcutta. 
Madras, Delhi, Ahmedabad, Hyderabad, 
Bangalore, Kanpur, Pune, Nagpur and 
Lucknow were covered. It has been pro-
posed to extend this scheme to 26 more 
cities during the current financial year. 
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The following are tbe main 
components of the scheme: 

(i) identification of street children 
and their families. 

(ii) mobilising preventive health ser-
vices and providing access to 
the marginalised children of and 
on the street to treatment facili-
ties. 

(iii) providing nutritional support. 

(iv) offering facilities for literacy, 
numb racy and life education and 
initiating efforts for 
mainstreaming in the formal 
education system. 

(v) vocational training. 

(vi) utilising facilities for shelter and 
hygienic living etc. 

[T ranslationj 

Delhi Police Personnel 

3417. SHRI CHHEDI PASWAN : 
SHRI RAM KRIPAL YADAV: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the involvement of Delhi 
Police personnel in crime cases is in-
creaSing; 

(b) if so, the details of such cases 
reported during each of the last three 
years and current year so far; and 

(c) the action taken/proposed to be 
taken by the Government to check the 
involvement of police personnel in such 

crimes? 

THE MINISTER O~ STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) and (b) The details 
of cases registered and the number of 
police personnel il1volved therein during 
the year 1991, 1992, 1993 and 1994 
(upto 31.7.94) are as under :-

Year No. of cases No. of police 
registered 

1991 118 

1992 99 

1993 105 

1994 76 
(upto 31.7.94) 

officers 
involved 

134 

113 

125 

106 

(c). With a view to curb involvement 
of policemen in crime as to restore public 
confidence in police, the police depart-
ment has been taking exemplary deter-
rent action including disciplinary proceed-
ing in all cases where policemen are 
found involved in crimes. The department 
is revising the training syllabus, both for 
initial training and refresher courses, to 
bring about the required behavioural 
changes among policemen. Besides, 
briefing is also being given by senior of-
ficers to the members of the force 
through Sampark Sabhas-Accessibility of 
senior officers to public is on the in-
crease and a close watch is being kept 
on the conduct of policemen particularly 
those with doubtful integrity, by the Vigi-
lance Branch and the Anti Corruption 
Branch of the Government. 
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[English] 

Private Advertisement Agencies 

3418. SHRI V. SREENIVASA 
PRASAD: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether Doordarshan had de-
cided to empanel private advertisement 
ag~ncies; 

(b) whether the expertise to 
Doordarshan has come to a very low 
ebb due to death of professionals; and 

(c) if so, the facts thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) to (c) The matter is under 
consideration. 

/Translation] 

Import of Coal 

3419. SHRI DATTA MEGHE : Will 

the Minister of COAL be pleased to 
state: 

(a) the names of the countries from 
which coal has been imported during the 
last three years alongwith the quantity 
thereof; 

(b) the amount of foreign exchange 
spent thereon during the said period; and 

(c) the steps being taken by the 
Government to reduce the imports of 
coal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA): (a) and (b) According to infor-
mation furnished by Directorate General 
of Foreign Trade, total quantity and value 
of coal (coking coal, coke, briquettes etc.) 
imported from different countries during 
1991-92, 1992-93, and 1993-94 were as 
under :-

(Date Purely provisional) • 

Year Countries from which imported Quantity Rs. in 
(in '000 tonnes) crores 

1991-92 Norway, U.K. Australia, Chins P. Ren., 5927.3 1036.42 
Newzeland, Bhutan, USA, USSR etc. 

1992-93 German F. Rep., Japan, Norway U.K., 6740.2 1382.98 
USA, Australia, Poland, Newzeland, 
Indonesia, Bhutan, China P. Rep., 
Mayanmar, Singapore, etc. 

1993-94 China P. REp. German F. Rep., Norway, 7394.67 1458.48 
Poland, USA, Australia,Austria, Indonesia, 
Japan, Newseland, South Africe, Bhutan, 
U.K. etc. 
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(c) Steps being taken to augment in-
digenous availability of coking coal, and 
reduce its imports inter alia include: 

(i) Increasing raw coking coal avail-
ability by reorganising existing 
mines and developing new 
mines; 

(ii) Increasing raw coal feed to 
washeries by supplying low vola-
tile medium coking coal of suit-
able quality; 

(iii) Early commissioning of two new 
washeries under construction at 
Madhuband and Kedla for in-
creasing the existing washing 
capacity; 

(iv) Modifying the existing coking 
coal washeries to improve ca-
pacity utilisation as well as the 
quality of washed coking ·coal; 

(v) Identifying coking coal mines in 
Meghalaya and Assam to im-
prove availability of low ash cok-
ing coal. 

.;teps are also being taken to ensure 
adequate and timely supply of non coking 
coals of consistent quality to consumers. 

[English} 

Anti-Tobacco Legislation 

3420. SHRI S.M. LALJAN BASI-:iA : 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the re-
ply given to Starred Question No. 293 on 
March 17, 1994 and state : 

(a) whether the nodal Ministries have 
submitted their views 01'1 the proposed 

Anti-tobacco Legislation to his Ministry; 

(b) if so; the' details thereof; and 

(c) the further steps taken/proposed 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) to (c) .,. 
The Ministries of Finance, Agriculture, 
Information and Broadcasting, Commerce, 
Human .Resource Development, Law, 
Industries, Welfare and Labour have 
been consulted on the anti tobacco mea-
sures. They have in general' supported 
the measures proposed by this Ministry. 
Necessary folfow up actions ~:He being 
taken. 

[ Translation] 

DO Channels 

3421.SHRI VILAS MUTTEMWAR 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the date on which Channel 3 
was to be commissioned by 
Doordarshan; 

(b) the reasons for delay; and 

(0) the time by which it is likely to be 
commissioned ? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) No date had been specified 
for ,this purpose. 

(b) Does not arise. 

(e) The chClnnel is likely to com-'. . - ' 
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mence operations some time later this 
year. 

[English] 

Job to Dependants 

3422. SHRI RAM PRASAD SINGH: 
SHRI MANJAY lAl: 

Will the Minister of COAL be pleased 
to st~te : 

(a) whether the attention of the Gov-
ernment has been drawn to the news 
item captioned "Amlabad Nav Durghatna; 
Marnewalon ke Aashriton ko Naukari 
Dene ki Maang" appearing in 
the 'Jansatta' dated June 26, 1994; 

(b) if so, whether the Government 
have ordered any inquiry into the inci-
dent; 

(c) if so, the outcome thereof; 

(d) whether the Government have 
taken any decision to' provide jobs to the 
dependants of the persons who died in 
this accident; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA): (a) to (c) Yes, Sir. Bharat Cok-
ing Coal Limited (BCCl) had constituted 
a fact finding Committee to enquire into 
the boat tragedy which took place on 
12.6.1994. The Committee submitted its 
report on 9.7.1994, which reveals that 
the boat tragedy occurred due to over-
loading of persons. 

(d) to (f) BCCl has offered employ-
ment to one of the dependents of each 
of its deceased employees involved in 
the boat mishap. 

Theft of Coal 

3423. SHRI SANDIPAN 
BHAGWAN THORAT : Will the Minister 
of COAL be pleased to state : 

(a) whether some major cases of 
coal theft from the Western Coalfields 
Limited are pending for the last many 
years; 

(b) if so, the details thereof; 

(c) whether any enquiry has been 
conducted in this regard; 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA): 1) No, Sir. No major case of 
theft Of ,;a, rlas been reported from the 
mines 01 Western Coalfields Limited. 

(b) to (d) Do not arise. 

Construction of Dams 

3424. SHRI CHANDRESH PATEL: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether some proposals of 
Gujarat for construction of dams on rivers 
flowing in the State are pending with the 
Union Government for clearance; 

(b) if so, the details alongwith the 
estimated cost thereof; 

• (c) the steps taken/proposed to be 
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taken by the Union Government in this 
regard; 

(d) the details of the irrigation 
projects cleared by the Union Govern-
ment during the last three years; and 

(e) the number of irrigation projects 
returnecllrejected by the Union Govern-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) : (a) to (c) Details of 

new major and medium irrigation projects 
of Gujarat at the Centre is given in 
Statement I. 

(d) Details of new major and medium 
irrigation projects of Gujarat given invest-
ment clearance during the last three 
years is given in Statement II. 

(e) During the last three years, four 
medium projects namely Jaloga, Vartha, 
Chaukiya and Ugta have been sent back 
to the State Government due to non-
compliance of observations of Central 
Appraising Agencies. 
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National Population Policy Report 

3425. SHRIMATI GIRIJA DEVI : 
SHRI SRIKANTA JENA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(al whether some memoers ot the 
Nalional Population Policy Panel have 
disassociated themselves from me report 
of the panel: 

(0) it so, the details and the reasons 
therelOr; and 

(c) the reaction of tne Government 
!herem'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) to (c) 
Newspaper reports. whicn appeared after 
suorn,ssion of the report 01 group of Ex-
pef~s. imply thaT one member of the ex-
pen group nas Gis-associated herself 
from me (eport. 

Immigration System 

~~. SHRI YS. RAJASEKHAR 
REDDY: Will the Minister of HOME AF-
FAiRS be pieased to state 

:a) wnetner me Government propose 
to ft:;varn;J tne Immigration syslem at tne 
five International Airports In InOla: and 

(0) it so, the details inclUding the 
time frame thereot? 

TriE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
~~A,!'=SH PILOT) : (a) and (oJ At present 
imn'li;;fauon tunctions are being per-
formed by the State Police on behalf of 

the Central Government on an agency 
basis. In order to revamp the immigration 
services, it has been decided to take 
over the immigration functions at Delhi, 
Bombay and Calcutta Airports from the 
State Police in a phased manner, Immi-
gration functions at Madras Airport are 
already being performed by the Central 
Government. For revamping of immigra-
tion services, Government have under 
taken modernisation of the' existing facili-
ties at these four Airports. Modernisation 
of imrnigration control/facilities at Indira 
Gandhi International Airport, Delhi and 
Sahar InternatIOnal Airport, Bombay have 
been completed. Similar modernisation of 
immigration services at the other two In-
ternational Airports is underway. 

Registration of Voluntary 
Organisations 

3427. SHRI TARA SINGH: Will 
the MI~lstel of HOME AFFAIRS be 
p,eased to state : 

(21) wnetner tne Government propose 
to liberalise tne proceaure for granting 
registration to vOluntary organisations un-
der the Foreign Contribution (Regulation) 
Act, 1976; 

(b) if so, the details thereof; 

(::;) tne numoer of applications re-
ceived frorn the voluntary orgaflisations 
io. registration during 1993 
and 1984 (upto June); 

(d) the number of voluntary 
organisations out of them registered; and 

(e) the steps taken for expeditious 
disposal of pending applications? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (e) Registration 
is granted under Foreign Contribution 
(Regulation) Act, 1976 to associations 
having a definite religious, economic, 
educational, cultural or social programme. 
As registration enables an organisation to 
receive funds from abroad without further 
prior approval. careful pre-scrutiny of eli-
gibility is done before granting regis-
tration number. The decision of the Gov-
ernment is intimated to the associations 
as early as possible. No change in the 
procedure is contemplated. 

During 1993 total number of applica-
tions received is 2,620, and from 1.1.94 
upto 30th June, 1994 1,220 applications 
have been received. Out of these, 698 
associations have been granted registra-
tion. 

Construction of Houses 

3428. SHRI RAMCHANDRA 
GHANGARE : Will the Minister of COAL 
be pleased to state : 

(a) the number of houses con-
structed so far by the Coal India Limited 
for the earthquake victims of Latur and 
Osmanabad districts; and 

(b) the time by which the remaining 
houses are likely to be constructed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIJ 
PANJA): (a) 138 houses with carpet area 
ranging from 250 to 750 sq. feet have 
been constructed with contribution from 
employees of Western Coalfields Limited, 
South Eastern Coalfields Limited and 
Bharat Coking Coal Limited at a cost of 
approx. Rs. 1.88 crores at 'Yelwat' village 
of Latur District of Maharashtra for earth-

quake victims. The houses have beef 
built according to drawings and specifica 
tions prepared specially for earthquah" 
regions by Maharashtra Housing and 
Area Development Authority in consulta-
tion with CSRI Roorkee/llT Powai. To 
make the village self-sufficient Primary 
School, Samaj Mandir, Gram Panchayat 
Office, Talathi Office have been 
provided. Besides, external sewerage 
system, water supply to stand posts, 
parks. fencing of the village, a fair price 
shop and internal and external roads 
connected to PWD road have also been 
provided. Plantation of trees and develop-
ment of barren land has also been taken 
up to present neat and clean environ-
ment all around. 

No Houses have been constructed in 
Osmanabad District. 

(b) All houses were handed over to 
Collector, Latur for allotment to the af-
fected victims on 14.6.1994. As per infor-
mation received from Western Coalfields 
Limited 134 families have occupied the 
quarters allotted to them. 4 families have 
yet to shift to the new houses. 

HIV Test Kits 

3429. SHRI ANNA JOSHI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether the World Health 
Organisation has agreed to replace the 
faulty HIV Test Kits returned to it; 

(b) if so, by when and the number 
thereof; 

(c) whether the Government propose 
to encourage the indigenous production 
of such ki:s; and 
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(d) if so, the steps proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and 
(b). One batch of a particular testing kit 
because of faulty negative control was 
indicating a higher level of false positive 
results. It was, therefore, decided to with-
draw that particular batch from circulation. 
Steps are being taken to have it re-
placed. 

(c) and (d) As a step towards indig-
enous manufacture of kits, HIV 1 + 2 
test kits already evaluated under Indian 
conditions by the Department of Biotech-
nology are bemg reviewed by a sub 
committee under the Chairmanship of Di-
rector General, Indian Council of Medical 
Research, New Delhi. 

[Translation] 

Human Rights Commission 

3430. SHRI SURENDRA PAL 
PATHAK: 

PROF. SAVITHRI 
LAKSHMANAN : 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the details of the cases consid-
ered by the National Human Rights Com-
mIssion so far : 

(b) the number of cases pending 
with the Commission; 

(c) the present stages of these 
cases: and 

(d) the time by which a final decision 
is likely to be taken thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) The National Hu-
man Rights Commission had, as on 
31.7.94, considered 819 complaints. The 
complaints considered by the Commission 
could be broadly categorised as relating 
to custodial deaths, custodial rapes, indig-
nity to women, police excesses and ex-
cesses by Armed forces. The complaints 
received also included complaints pertain-
ing to service matters, property disputes, 
family disputes, etc. which did not fall 
within the purview of the Commission. 

(b) As on 31.7.1994,807 complaints 
were being processed for submission to 
the Commission for conSIderation. 

(c) Out of 819 complaints considered 
by the Commission, 328 have been ad-
mitted for inquiry/investigation/report while 
396 have been dismissed. 66 cases have 
been forwarded to the concerned 
authorities for disposal at their end. 29 
cases have been concluded after conSId-
eration with observations/recommenda-
tions. The grounds for dismIssal of the 
complaints broadly are not falling within 
the purview of the Commission in accor-
dance with the statutory proviSIons or 'no 
case of violation of human rights haVing 
been made out'. 

(d) Efforts are being made to have 
the complaints disposed of as early as 
possible. 

{English] 

Doordarshan Coverage in Karnataka 

3431. SHRI S.B SIDNAL Will 
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the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether all the districts of 
Karnataka have been covered by the 
Doordarshan; 

(b) if not, the names of the districts 
which have not been covered so far; 

(c) whether the process of linking 
these districts with micro wave system 
has been started; and 

(d) if so, the time by which the en-
tire Karnataka is likely to be covered by 
Doordarshan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) Whereas the entire 
state of Karnataka is covered by satellite 
service, terrestrial transmission is avail-
able either wholly or partially to all the 
districts of the State. 

(c) and (d) All the existing TV trans-
mitters in the State of Karnataka are 
linked to Doordarshan Kendra, Bangalore 
through satellite for relay of regional ser-
vice programmes. Expansion of terrestrial 
transmission in the hitherto uncovered 
parts of the country, including those in 
Karnataka could be carried out in a 
phased manner depending upon availabil-
ity of adequate resources, infrastructural 
facilities and inter-se priorities. 

Arrest of Terroriats in J & K 

3432. SHRI SATYA DEO SINGH: 
SHRI BRIJBHUSHAN 

SHARAN SINGH: 
SHRIMATI DIPIKA H. 

TOPIWALA : 

SHRI MAHESH KANODIA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether some terrorists have 
been arrested recently for hatching a 
conspiracy to kill and kidnap some emi-
nent political leaders in Jammu; 

(b) if so, the details thereof; and 

(c) the action taken for making strict 
security arrangements in Jammu and 
Kashmir? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) and (b) Some ter-
rorists arrested by security forces have 
disclosed a conspiracy to kill political 
leaders in Jammu and Kashmir, to create 
a reign of terror among people and halt 
the initiation of political process in the 
State. 

(c) Security arrangements for pro-
tected persons and political leaders are 
being reviewed periodically with a view to 
thwarting the designs of the terrorists in 
this regard. Patrolling of the security 
forces in vulnerable areas has also been 
intensified. 

Nursing Schools 

3433. SHRI N.J. RATHVA : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) the details of nursing schools in 
Gujarat recognised by the Indian Nursing 
Council; and 

(b) the number of schools out of 
them located in tribal areas? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) There 
are 23 recognised Schools for General 
Nursing Midwifery Training and 5 Schools 
for Auxiliary Nursing Midwifery functioning 
in Gujarat. 

(b) The information will be collected 
and laid on the Table of the House. 

Medicinal Plants 

3434. MAJ. GEN. (RETD.) 
BHUWAN CHANDRA KHANDURI : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether the Government are 
aware that medicinal plants herbs and 
herbal spices are found in abundance in 
the hilly areas of Uttar Pradesh; 

(b) if so, the details thereof; 

(c) whether the Government propose 
to undertake a special study cum project 
to assess and utilise the medicinal poten-
tial of herbs and spices in these areas; 
and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (DR. C SILVERA) : (a) and 
(b) Yes. SIr. The hilly areas of Uttar 
Pradesh are nch in Medicinal Plants. The 
Botanical Survey of India, an organisation 
working under Ministry of Environments 
and Forests. has estimated that 200-300 
species of Medicinal Plants occur in 
these areas. However. most of these are 
reported on the basIs of folk-lore claims. 

(c) and (d) The Botanical Survey of 

India and various survey units of Central 
Council for Research in Ayurveda and 
Siddha and Central Council for Research 
in Unani Medicine are constantly en-
gaged in conducting ebno-botanical sur-
veys of these areas. 

[Translation J 

Supply of Coal 

3435. SHRI LALIT ORAON : Will 
the Minister of COAL be pleased to 
state: 

(a) whether the Central Coal Fields 
Limited has supplied the allocated quota 
of coal to the small industries in Hazari 
Bagh, Ranchi, Ramgarh and Jamshedpur 
since April 1994; 

(b) if not, the reasons therefor; and 

(c) the steps taken to supply the 
coal to these industries in time ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA): (a) and (b) According to infor-
mation furnished by Coal India Ltd. (Cll), 
as on 15th July, 1994 orders to the ex-
tent of approximately 14,500 tonnes of 
coal were pending on Central Coalfields 
Ltd. (CCL) for supply to small scale in-
dustries located in the districts of 
HazarJbagh, Ranchi, Ramgarh and 
Jamshedpur. These pending orders re-
lated to Argada Area of CCL. According 
to CIl, orders were pending on account 
of slow despatches due to rains and less 
availability of steam coal. 

(c) the CCL management has trans-
ferred orders for 6000 tonnes to 
Barkakana Area of CCL for early sup-
plies. Simultaneously arrangements have 
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been made for improving despatches 
from Argada Area. 

[English] 

Expansion of Akashwani Relay 
Services 

3436. SHAI PAOBIN DEKA : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the locations of fully equipped 
Akashwani Kendras, Relay Kendras and 
Auxiliary Kendras in the North Ea~tern 
States; 

(b) whether the Government propose 
to upgrade the status of some of these 
Kendras in. a phased manner; 

(c) if so. the details thereof; 

(d) whether there is any proposal to 
expand the Akashwani Relay Service in 
the region with a special emphasis on 
the tribal areas during the Eighth Five 
Year Plan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a). There are 18 All India Radio 
stations functioning in the seven north 
eastern States of Assam, Arunachal 
Pradesh, Manipur, Meghalaya, Mizoram, 
Nagaland and <rnpura. All are fully 
equipped Akashwani Kendras. The State-
wise locations is given in attached State-
ment-I. 

(b) No. Sir. 

(c) Does not arise. 

(d) and (e) Yes, Sir. The power of 
transmitters at some of the existing AIR 
stations is being raised and at some sta-
tions the studio facilities are being up-
graded. The details of ongoing expan-
sion schemes in the north eastern states 
is indicated in the enclosed Statement -
II. Most of the schemes are located in 
predominantly Tribal areas. 

STATEMENT - I 

STATEMENT SHOWING THE LOCA-
TION OF AIR STATIONS IN NORTH 
EASTERN STATES 

Name of the North 
Eastern State AIR Station 

1. Arunachal Pradesh 1) Ita nagar 

2) Passighat 

3) Tawang 

4) Tezu 

2. Assam 1 ) Guwahati 

2) Silchar 

3) Dibrugarh 

4) Jorhat 

5) Haflong 

6) Nowgong 

3. Manipur 1 ) Imphal 

4. Meghalaya 1) Shillong 

2) Tura 

5. Mizoram 1 ) Aizwal 
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Name of the North 
Eastern State 

6. Nagaland 

7. Tripura 

AIR Station 

1) Kohima 

1) Agartala 

2) Kailashahar 

Name of the North 
Eastern State AIR. Station 

3) Belonia 

4) Longtherai 
(proposed) 

STATEMENT - II 

STATEMENT SHOWING THE ONGOING SCHEME FOR THE EXPANSION OF 
AIR IN NORTH EASTERN STATES 

1. Arunachal Pradesh : 

1. Ziro 

2. Passighat 

3. Tezu 

4. Tawang 

5. Ita nagar 

2. Assam: 

1. Tezpur 

2. Kokrajhar 

3. Dhubri 

4. Diphu 

ocal radio station with 1 KW MW 
Tr. 

Pmt. Studios 
10 KW MW transmitter in place of 
mobile transmitter 

Pmt. Studios 
10 KW MW Tr. in place of Mobile 
Tr. 

10 KW MW Tr. in place of Mobile 
Tr. 

50 KW SW Tr. (New Provision). 

New Radio Station with 2 x 10 
KW MW Tr. with MP Studio etc. 

- do -

Relay station with 2 x 3 KW FM 

Tr.LRS with 1 KW MW Tr. MP 
Studio etc. 
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5. Guwahati 

3. Manipur : 

1. Churachandpur 

2.lmphal 

4. Meghalaya : 

1. Jowai 

5. Mizoram : 

1. Lungleh 

2. Saiha 

3. Aizwal 

6. Nagaland : 

1. Mokokchung 

2. Kohima 

7. Tripura : 

1. Longtherai 

2. Agartala 

3 .. Dharmanagar • 

• The scheme is to be approved. 

100 KW MW Tr. in place of 
50 KW MW Transmitter; 
2 x 3 KW FM Tr. for National 
Channel (New Provision); 
2 x 5 KW FM Tr. for VB/CBS 
(New Provision). 

LAS with 2 x 3 KW FM Tr. MP 
Studio 

50 KW SW Tr. for support service 
(New Provision). 

LAS with 2 x 3 KW FM Tr. MP 
Studio. 

New Aadio Station with 2 x 3 KW 
FM Tr., and MP Studio. 

LAS with 1 KW MW Tr. MP Stu 
dio etc. 

10 KW SW Tr. in place of old 
10 KW SW Tr. 

Local Aadio Station with 2 x 3 
KW FM 
Tr. MP Studio etc. 

50 KW SW Tr. in place of 2 KW 
SW Tr. 

NAS with 2 x 3 KW FM Tr. MP 
Stuoio. 

20 KW MW Tr. in place of old 
20 KW MW transmitter. 

LAS with 1 KW MW Tr. MP Stu 
dio etc . 
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Anti-India Programmes Deputation of Rajasthan Police Force 

3437. SHRIMATI VASUNDHARA 
RAJE : Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether Rajasthan Police Force 
has been deployed in Assam since 1985; 

(b) if so, the amount to be paid to 
the Government of Rajasthan on account 
of expenditure incurred on this force 
posted in Assam; 

(c) whether the State Government 
has requested to send back its force; 
and 

(d) if so, the action taken in this re-
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) No Battalion of 
Rajasthan Armed Constabulary is continu-
ously deployed in Assam from 1985. 
However, RAC was provided to Assam 
Government for intermittent periods for 
law and order duties. 

(b) On the basis of information fur-
nished by Government of Rajasthan, the 
dues of State Government were Rs. 1.46 
crores out of which an amount of Rs. 
35.50 lakhs was paid in 1992-93 and an 
amount of Rs. 108.50 lakhs has been 
paid during 1993-94. 

(c) and (d). No RAC Bn. is presently 
deployed in Assam. One Bn. of RAC is 
at present deployed in Tripura and no 
request from Gov!. of Rajasthan has 
been received for its withdrawal. 

3438. SHRI R. SURENDER 
REDDY: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether attention of thr' Govern-
ment has been drawn to news , "1 cap-
tioned 'Pak radio net-work along:... '.''::: to 
whip up propaganda' appearing in the 
"Indian Express" dated August 1, 1994; 

(b) if so, whether the Government 
are aware of the functioning of the net-
work of clandestine radio stations all 
along the line of actual control in Paki-
stan occupied Kashmir where from anti 
India propaganda programmes are 
beamed to rouse the feeling of Kashmiri 
people against India in the name of 
'Jehad' and 'Azadi'; 

(c) whether the Pakistan TV net-work 
is also blaring out similar anti-India new 
programmes: 

(d) whether any monitoring is under-
taken by the Akashwani and Doordarshan 
of such programmes; 

(e) if so, the details thereof: and 

(f) the details of the measures taken 
by the Government to combat the at-
tempts of creating and arousing anti-India 
feelings along the line of actual control ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) to (c) Yes, Sir. 

(d) and (e) Yes, Sir .• The monitoring 
is done bv the central monitoring service 
of All India Radio. 
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(f) All India Radio and Doordarshan, 
through their news bulletins and other 
programmes, constantly endeavour to 
present facts in their true perspective. 

against them. 

Custodial Rapes 

3440. SHRI D. VENKATESWARA 
Seizure of Explosives RAO : 

3439. SHRI DATTATRAYA 
BANDARU : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether a lorry full of gelatines/ 
hand grenades/bombs and explosives 
was seized while it was going to Punjab 
through Ajmer; 

(b) if so, whether the Central Bureau 
of Investigation (CBI) had been directed 
to conduct investigation of this case; 

(c) if so, the findings/outcome 
thereof; and 

(d) the action taken by CBI against 
the persons found guilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (d) Truck No. 
PAT-1933 loaded with bananas coming 
from Chittorgarh side was intercepted at 
Bhilwara on 20.12.90 by a party headed 
by Inspector, Narcotics Control Bureau. 
On search, 13 cartons of gelatine, 8 
bundles ot detonators and 2 bags of 
Amonia Nitrate were recovered from the 
truck. The truck was on way to Punjab 
from Nanded (Maharashtra). The CBI 
took over the investigation of the case 
subsequently. The case has since been 
chargesheeted and is pending trial in the 
Designated Court, Ajmer, The concerned 
explosives dealers also have been 
chargesheeted in the Court. Further, Con-
troller of Explosives, Nagpur has also 
been moved to take suitable action 

SHRI BOLLA BULLI 
RAMAIAH: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Government have 
any information regarding the publication 
of a Report on custodial rapes in D, Ihi 
by the People's Union of Democratic 
Rights (PUDR); 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) Yes, Sir. 

(b) The People's Union of Demo-
cratic Rights (PUDR) in its report has in-
ter-alia made the following observations:-

(i) The victims feel intimidated and 
frequently retract from their com-
plaints and seek anonymity in 
view of the stigma and 
ostracisation in the society. 

(ii) The response of the official sys-
tem and that of the community 
does not take into account the 
victim's vulnerability; 

(iii) The manner of the conduct of tri-
als puts extra pressure on the 
victims and subjects them to fur-
ther humilitation. 
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policemen on the rights of the 
women taken in the police cus-
tody. 

(iv) In a number ()f cases, judicial 
pronouncements are gender bi-
ased in nature, and the charac-
ter of the victims, compounded 
by the fact oi her being an ar-
rested person, is often made an 
excuse for ac~oitting the of-
fender or redUcing the sentence: 

(v) In most of the ca~es, the vie:tims 
are slum dwelle.rs. The nexus 
between the policemen and local 
leaders provides the policemen 
with extra clout and also access 
to the victims. 

(c) The Government have taken a 
serious view in the matter. The following 
steps have been taken to punish the 
guilty and to deter custodial rapes:-

(i) The arrested women are kept in 
separate lock ups meant for 
women only. 

(ii) In case of women arrested and 
put under custody, a woman 
Constable is to be detailed for 
lock up duty. 

(iii) The LOs. have been briefed to 
follow prescribed procedure as 
laid down in Cr. P.C. & PPR. If 
a woman is arrested in any 
case, she should be released 
on bail, if the offence is bail· 
able, even on personal bond. 

(iv) As and when any custodial rape 
is reported, strict legal depart-
mental action is taken against 
the erring police official/person-
nel. 

(v) Awareness and training 
programme are held to educate 

Joint Integrated Force 

[Translation] 

3441. DR. MUMTAZ ANSARI: 
SHRI TEJSINGHRAO 

BHONSLE: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Government have 
decided to raise a joint integrated force 
to deal with the underground terrorist 
organisations; 

(b) if so, the details thereof: 

(c) whether the Governments of the 
North-Eastern States have opposed this 
move; and 

(d) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIR~ (SHRI 
RAJESH PILOT) ; (a) No. Sir. 

(b) Does not arise. 

(c) The Chief Minister of Tripura, in 
an interview to the Press, is reported to 
have expressed opinion against such a 
move. 

(d) 'Public Order' and 'Police' being 
State subjects, it is for the concerned 
State Governments to devise various 
methods and take concrete steps in this 
regard. 
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Kashmir Issue [English] 

Population Control 

3442. SHRI SUDHIR SAWANT : 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state ; 

(a) whether an international summit 
on population control and development is 
going to be held at Cairo in September, 
1994; 

(b) if so, the details thereof; 

(c) whether any document has been 
prepared for the summit outlining India's 
experience in population control and its 
long-term policy to arrest the population 
growth; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and 
(b) The International Conference on 
Population and Development (ICPD) is 
scheduled to be held at Cairo, Egypt, In 

September, 1994. This would be the third 
decennial international conference on 
Population and Development and its pro-
posed theme population, sustained eco-
nomic growth and sustainable develop-
ment. 

(c) Yes. Sir. 

(d) The India Country Statement cov-
ers the df'n1ographic context; population 
policy, planning and programme frame-
work; operational aspects of family wel-
fare programme implementation; and the 
national action plan for future. 

3443. SHRI MAHESH KANODIA : 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Government called a 
high level meeting on the Kashmir Issue 
reCently; 

(b) if so, the details thereof; 

(c) the issues discussed and deci-
sions taken in the meeting; and 

(d) the follow-up action being taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (d). The situa-
tion in J & K is being reviewed at vanous 
levels in the Government from time to 
time, based on which appropriate deCI-
sions are taken. It would not be feasible. 
or even in the public interest, to disclose 
details of deliberations in such review 
meetings. 

{franslation} 

Recruitment of Ex-Servicemen 

3444. SHRIMATI BHAVNA 
CHIKHLlA: 

SHRIMATI SHEELA 
GAUTAM: 

DR. RAMESH CHAND 
TOMAR: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 
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(a) whether the Government of 
Jammu and Kashmir has issued orders 
to recruit Ex-servicemen in the State Po-
lice to combat terrorism in the State ef-
fectively; 

(b) if so, the number of such ex-ser-
vicemen recruited so far; 

(c) the areas where such recruitment 
has been made; and 

(d) the extent of success achieved in 
this regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (d). According to 
information made available by the State 
Government. 636 ex-servicemen have so 
far been recruited in the J & K Police -' 
1 79 in Doda, 100 in Rajouri and Poonch, 
126 in Jammu, 118 in Udhampur 'and 98 
In Anantnag, Baramulla and Srinagar. 

According to the State Government, 
the ex-servicemen are perlorming their 
duties to the full satisfaction of the au-
thorities. 

{English} 

Crime Museum 

3445. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of HOME AF-
FAIRS be pleased to state : 

(a) whether the Government are 
considering to set up a Crime Museum 
with a number of exhibits on evolution of 
policing and criminal activities as reported 
In the 'Hindustan Times' dated June 25, 
1994; 

(b) if so. the details thereof; 

(c) the steps proposed to be taken 
by the Government in this regard; and 

(d) the time by which the Museum is 
likely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) Yes, Sir. 

(b) The Museum will house various 
instruments and implements used in 
commission of crimes, weapons used in 
c,riminal offences, portraits of criminals, 
different forms of arms and explosives, 
etc. 

(c) and (d). An amount of Rs. 
33,91,850(- has already been sanctioned 
by the Government on 29.3.1994 for 
early setting up of the Museum. 

Sea Erosion Zones 

3446. DR. KRUPASINDHU BHOI 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether the Union Government 
have identified sea erosion zones in dif-
ferent States as suggested by the World 
Bank; 

(b) if so, the details thereof, State-
wise; and 

(c) the steps taken/proposed to be 
taken by the Union Government to tackle 
the problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) : (a) and (b) There is 
no suggesllurl from the World Bank for 
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identifying sea erosion zones in different
States. However, the maritime States
have identified erosion prone Coastal
reaches with critical spots. It is reported
that 560 kilometre coast line of Kerala
and 300 kilometre coast line in Kamataka
is subjected to sea erosion. In other
maritime States, sea erosion is experi-
enced at isolated locations.

(c) The protection against coastal
erosion is the responsibility of the State
Governments. The Maritime States/Union
Territories have formulated Master Plans
for anti sea erosion work and to provide
protection against erosion to the affected
reaches depending upon the priorities. A
number of steps by way of construction
of anti sea erosion works like sea Walls,
revetments have been undertaken by the
Maritime States.

Farakka Barrage

3447 .• SHRI SANAT KUMAR
MANDAL : Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether a 29-member all party
delegation of West Bengal legislators
called on the Prime Minister on July 22,
1994 and pressed for 4,000 cusecs of
water from the Farakka barrage for
Calcutta port;

(b) if so, the details thereof; and

(c) the action taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WAT"ER l'1ESOURCES (SHRI -
P.K. THUNGON) : (a) and (b). an all
party delegation of legislators from West

Bengal called on the Prime Minister on
July 22, 1994 and requested for ensuring
a minimum release of 40,000 cusec from
Farakka Barrage into the river Hooghly
during lean season, for maintenance of
Calcutta Port.

(c) Water for maintenance of
Calcutta Port is being provided by with-
drawals into the feeder canal keeping in
view the needs and requirements of
Bangladesh. The shortfall in not being
able to release the planned quantum of
water to Calcutta Port during lean season
is due to lesser arrival of water in Ganga
at Farakka. Discussions have been held
with Bangladesh on proposal for aug-
menting the flow in river Ganga at
Farakka. Response from Bangladesh is
awaited on our proposal.

Foreign Missionaries

3448. DR. K.V.R. CHOWDARY
Will the Minister of HOME AFFAIRS be
pleased to state the details of fcreign
missionaries working in Andhra Pradesh
at present?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : As on 1-1-94, 113 For-
eign Missionaries from 16 countries were
present in Andhra Pradesh.

[Translation]

Rape Cases

3449. SHRI LALL BABU RAi :
SHRI KHELAN RAM

JANGDE:

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) the number of rape cases pend-
ing with the various courts at present, 
State-wise; 

(b) whether there is any proposal 
under consideration of the Govemment to 
set up special courts to deal with such 
cases; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) A Statement showing 

StatelUnion Territory wise number of rape 
cases pending for trial in various courts 
of the country during 1991-93 is at-
tached. 

(b) and (c) There is no such pro-
posal under the consideration of Govern-
ment of India. However, under the pro-
viso to Section 11 (1) of the Criminal Pro-
cedure Code, the State Governments, 
after consultation with the High Courts, 
are competent to establish one or more 
Special Courts to try any particular case 
or particular class of cases. 
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/English] 

Committee of Experts 

3450. SHRIINDRAJIT GUPTA: 
SHRI V. SREENIVASA 

PRASAD: 
SHRI PRAMOTHES 

MUKHERJEE: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether the Government have 
constituted a Committee of Experts to 
suggest triming down of the staff strength 
in both AIR and Doordarshan; 

(b) If so, the details alongwith terms 
and conditions thereof; and 

(c) the reasons for constituting such 
a Committee ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) to (c) A two-member commit-
tee comprising Shri S.P. Bhatikar, Retired 
Engineer in Chief, All India Radio and 
V. V. Rao, Retired Chief Engineer, 
Doordarshan has been set up to study 
the international data on man-power de-
ployment and suggest the minimum tech-
nica: man-power required for operation 
and maintenance of the hardware facili-
ties of All India Radio and Doordarshan. 

AIDS Control 

3451. SHRI ANKUSHRAO 
RAOSAHEB TOPE: Will the Minister at 
HEALTH AND FAMll Y WELFARE be 
pleased to state 

(a) whether a massive Rs. 223 crore 
programme to control the Acquired 
Immuno Deficiency Syndrome (AIDS) has 
been launched; 

(b) if so, the salient features thereof; 

(c) whether any targets for control of 
the disease have been set; 

(d) if so, the details thereof; and 

(e) the role of States so far as the 
implementation of the programme IS con-
cerned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Yes. 
Sir. 

(b) to (d). The strategies to combat 
AIDS consist of generation of awareness 
amongst risk behaviour groups and the 
general public, prevention and control of 
STD. Promotion of Condom for preven-
tion of STD, HIV, Blood Safety and ratio-
nal use of blood and better facilities for 
surveillance diagnOSIs and management 
of HIV/AIDS cases. The programme aims 
at showing down the spread of HIV epi-
demic through the above stated interven-
tions. 

(e) The implementation of thiS 
programme is primarily through the 
States with funding support and guidance 
from the Central Government. 

Foreign Assistance for FWPs 

3452. SHRI THOT A SUBBARAO : 
SHRI ARJlJN SINGH YADAV: 
SHRI HARI KEWAL PRASAD: 

Will tne Minister of HEALTH AND 
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FAMilY WELFARE be pleased to state: 

(a) the details of the Family Wel.fare 
Programme (FWPs) being implemented 
with foreign assistance in the country, 
StClle!UT-wise; 

\l1) tilE.' targets fixed and achieved in 
tll!S regard so far, State UT-wise; and 

(e) steps taken to achieve the satis-
jactory results in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Infor-
mation is given in the attached State-
ment. 

(b) and (c). Externally assisted 
projects have built in provision tor peri-
odic reviews including by Dept!. of Family 
Welfare and project and evaluation. 
These show that by and large, targets 
set are being achieved. 
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[Translation] 

Ban on Lottery Business 

3453. SHRI RATILAL VARMA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Government pro-
pose to impose ban on lottery business, 
especially daily and single digit lotteries 
which have posed a serious threat to the 
society; 

(b) if so, the details thereof; and 

I.c) it not, the reasons therefor? 

THE \.~tlNISTER OF STATE IN THE 
MINISTRY (J:: HOME AFFAIRS (SHRI 
P.M. SAYEED): (a) There is no such 
proposal. 

(b) Does not aris!:. 

(L, 
f . ~l-je Government 'f India has rom time ' 
the Statesu-f~me issued gUrjelines to 
of lott' . . regard to the ;onduct - enes as It IS ....... th' 

.• 110 elr purvnw to 
take appropriate activ.. th tt' .n e rna er. 

[English] 

Upper Krishna Project 

3454. PROF. UMMAREDDY 
VENKATESWARLU : Will the Minister of 
WATER RESOURCES be pleased to 
state : 

(a) whether the Government of 
Andhra Pradesh has sent any objections 
to the Union .Govemment regarding Up-
per Krishna Stage-II irrigation project; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) : (a) Yes, Sir. 

(b) The Government of Andhra 
Prade~h has objected to the construction 
of oversized reservoir at Almatti by rais-
ing its Full Reservoir Level. 

(c) Upper Krishna Stage II Project 
Report has been recently received in 
Central Water Commission from Govern-
ment of Karnataka for techno-economic 
appraisal. The Central Water Commission 
has been directed to keep the points 
raised by Government of Andhra Pradesh 
in view during examination of the project. 
Also a meeting of .the Chief Ministers of 
Krishna Basin States has been called by 
the Union Minister ot Water Resources 
and Parliamentary Affairs on 22.8.94 for 
resolution of inter-State aspects. 

Conference on Financial Aid for Energy 
Development 

3455. SHRI RAM KAPSE : Will the 
f'einister of COAL be pleased to state: 

(a) whether the Coal India Limited 
lrqaqised a Conference of Pacific Na-
tior. 10 discuss 'Financial aid for Energy 
Devel"1ment' in June-July, 1994; 

(b) if 1», the names of those who 
participated irothe Conference; and 

(c) the issues (;scussed and the rec-
ommendations made therein? 

THE MINISTER OF BTATE OF THE 
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.,INISTRY OF COAL (SHRI AJIT 
PANJA) : (a) to (c). The 9th Pacific Rim 
Coal Conference was held at New Delhi 
.m 28th to 30th June, 1994 with the 
organisational support of Coal India Ltd. 

This was attended by large number 
of delegates from India and abroad. A 
list of registrants, giving the namesj 
organisations, to the conference is at-
tached as Statement. Large number of 
persons/organisations as indicated in the 
list of registrants from India and abroad 
participated in the Conference. 

This Conference, inter-alia, deliber-
ated on the current status and projec-

tions of coal industry in India apart from 
topics like power generation, investment 
opportunities, infrastructure support, etc. 

There was no specIfic recommenda-
tion made as such in the Conference. 
However, the Conference held for the 
first time in India provided an excellent 
opportunity to exchange views, ideas and 
knowledge about several aspects of the 
coal mining industry. The delegates had 
an opportunity to have first hand knowl· 
edge about the low cost of mining coal 
in India, pollution control measures which 
are being taken, coal marketing possibili-
ties and scope for beneficiation of coal. 
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Prohibition 

3456. SHRI SHIV SHARAN VERMA: 
SHRI SYED SHAHABUDDIN: 

Will the Minister of WELFARE be 
pleased to state : 

(a) whether the Government have in 
pursuance of Article 47 of the Constitu-
tion of India taken the necessary steps' 
for effecting a ban on consumption of al-
coholic liquor in the country; 

(b) if so, whether the Central Policy 
guideline in this regard have been re-
vised in the light of the performance of 
various States; 

(c) if so, the details thereof; 

(d) whether it is proposed to have a 
Central legislation or a model draft of 
State legislation in this regard; and . 

(e) if so, the details thereof? 

THE MINISTER OF WELFARE 
(SH.RI SITARAM KESRI) : (a) to (c) Pro-
hibition being a State subject it is for the 
State Governments to initiate action in 
the matter. However, Government of In-
dia issued a' 12 Point Minimum 
Programme in 1975 and detailed.guide-
lines in 1978 to the State Govel;tlments 
for taking effective and meanin9fu1 steps 
in the direction of imposition of Prohibi-
tion. These guidelines have not been re-
vised. 

(d) and (e) There is no such pro-
posal. 

Born Blindness 

3457. SHRI N. DENNIS: Will the 

Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state : 

(a) whether the incidence of born 
blindness in the country is increasing 
rapidly; 

(b) if so, the reasons therefor; and 

, (c) the steps taken/proposed to be 
taken to control the incidence of born 
blindness? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WEI-FARE (DR. C. SILVERA) : (a) 
There is no evidence of increasing blind-
ness at 'birth. 

(b) and (d). Do not arise. 

Modernisation of Akashwani and 
Doordarshan Kendras 

3458. SHRI RAM TAHAL 
CHOUDHARY : Will the Minister of IN-
FORMATION AND BROADCASTING be 
pleased to state : 

(a) whether the Government are 
contemplating to modernise Akashwani 
and Doordarshan Kendras functioning at 
Ranchi in Bihar; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO)': (a) and (b) Yes, Sir. The ,existing 
2 KW SW transmitter of All India Radio 
at Ranchi is being upgraded to,50 KW 
power and the 1 KW MW transmitter for 
Vividh Bharati Service is proposed to be 
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upgraded and replaced by 2 x 3 KW FM 
transmitter during Eighth FIVe Year PIan. 
The existing Doordarshan production fa-
cility at Ranchi is envisaged to be up-
graded to a full fledged studiQ C9!ltre. 

(c) Does not arise. 

{T'ranslationj 

Posting of Doctors 

3459. DR. P.R. GANGWAR : 
SHRI DAnA MEGHE : 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether the Government are 
aware that the doctors posted in rural 
areas live in cities; 

(b) if so, the reasons therefor; 

(c) whether the Govemment propose 
to take fresh initiatives to attract these 
doctors to live and work in the villages; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) to (d). 
Appointments postings and transfers of 
doctors concern the State GovernrTl$nts. 
,Due to occasional shortage of doctors in 
some State~ rural areas are being cov-
ered by visits of doctors on scheduled 
days. 

National Academy of Correctional 
Administration 

3460. DR. LAXMINARAYAN 
PANDEYA : Will the Minister of HOME 

, 

AFFA1RS be pleased to state : 

(a) whether the Government of 
Madhya Pradesh has sent a proposal for 
setting up National Academy of Correc-
tional Administration to the Union Govern-
meRt for approval; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

HIE MINISTER OF STATE IN THE 
,.,INISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) Yes, Sir. 

(b) The State Government had of-
fered land for setting up National Acad-
emy of Correctional Administration In 

Bhopal. 

(c) It has been decided not to set u~ 
a National Academy of Correctional Ad-
ministration. 

/English] 

Uttaranchal State 

3461. SHRI CHINMAYANAND 
SWAMI : Will the MiAister of HOME AF-
FAIRS be pleaSed t<;> state: 

(a)jwhether any proposal received 
from the. Government of Uttar Pradesh to 
form a separjite Uttaranchal State is un-
der consider~tion with the Union Govem-
ment;) .. ¥f;t 

(b) if so, the details thereof; and 

(c) the time by which the final deci-
sion ~ likely to be taken in this regard? 

THE MINISi'ER-._OF STATE IN THE 
MINISTRY OF HOMftJWFAIRS (SHRI 
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P.M. SAYEED) : (a) to (c). In December, 
1991, the Government of Uttar Pradesh 
forwarded a copy of the Resolution 
passed by the State Assembly on the 
12.8.91, urging the Central Government 
to create a separate State of Uttaranchal 
comprising the eight hill districts of 
Uttarkashi, Chamoli, Paun Garhwal, Tehri 
Garhwal, Nainital, Pithoragarh, Almora 
and Dehradun on the Kumaon and 
Garhwal Divisions of Uttar Pradesh. After 
a preliminary examination of the proposal 
the State Government had been re-
quested to furnish information about the 
financial profile of the 8 hill districts con-
cerned, split up under administrative de-
velopmental and maintenance heads. 
They have, however, expressed their in-
ability to provide the same. The present 
State Government which assumed office 
in December 1993 has not yet taken up 
the matter formally. 

[Translation] 

National Cancer Control Programme 

3462. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) the funds provided to each State 
by the Union Government under the Na-
tional Cancer Control Programme during 
1992-93 and 1993-94; 

(b) the amount utilised by each State 
during this period; 

(c) whether some of the States could 
not utilise these funds; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govern-
ment to ensure utilisation of these funds 
effectively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Assis-
tance is generally provided to Medical in-
stitutes, Hospitals, Voluntary 
Organisations etc. A Statement indicating 
the assistance given :..Inder various 
schemes of NCCP during 1992-93 and 
1993-94 is attached. 

(b) to (e). Utilisation reports are sub-
mitted by the institutions directly or 
through the State Governments in due 
course of time. 



441 Written Answers SRAVANA 27, 1916 (SAKA) Written Answers 442 

~ 
« 0 0 0 0 0 
0 0 0 0 0 0 ..c:: 0 c::i c::i ori -><: oi 0 0 

..!!l L!') L!') L!') <0 L!') 
0> "': ,S C\l 

vi 
0: 
'-

1: 
:J 
0 
E q: 

I-
Z 
W 
~ 
W "C Q) 

~ 
co (5 .0 

I- co iii en "C C) 
Q) c en 06 

ai E co ..c ..c co ~ u 

~ 
2 « :>. ~ ro 
.~ C) Q) 

iii 0 <0 
c: E "0 $ 0> 
Q) E a: 

0 Qj u '0.. c Qj '- u ..c 0 Ul .:s:. 
~ 0 Q) c <Ii I u u 

(.} co co '0 c co 
c: 0 0> ~ ~ co =§ co (/) Q) 0 
0 co Q) "C iii u 0 a: co c .2 tii c ~ E co :>. 0 c: ~ 

06 ai ~ 
0 

~ Qi 

'~ z Qj 2 (5 ~ c 'u 
c u co 0> 0 

0: ,Q c c ~ E (5 0 (/) 
co co 0> a: ..c C 

.8 2 E co 0 E ~ Q) iii ID 
.~ co =§ 16 Qj 

Q) 
0 c E 

~ ~ 
'co ~ 0 

E ro u 3: 'Ol 16 
~ u c iii 3: 
,S '0 :.c co 'S' co "C Q) OJ ~ 

0 0 <.9 0 :;z E z a: I-
~ Q) 

E 
~ co ori cD ~ z N cri -.i 

-... 
~ 

~ 
~ 
O'l .,_ 



3 Written AnsW81S 

o o g 

iii 
~ 
Ui 
.5 
s= e 
QI 
Q) 
(/) 
Q) cr: 

a!S 
iii 
'5. 
(/) 
0 
X 
CD g 
a:I 
() 

,...: 

..: 
.2 
iii 
3: 
<!l 

8 
c:) 
lCl 

E 
2 
"0 c 
10 > 
~ 
~ 
'E 
Q) 
() 

Q; 
0 c 
10 
() 

iii c 
0 
'61 
Q) cr: 

ex) 

AUGUST 18, 19!M (SMA) 

'E 
~ 
<!l 
C 
10 

a::: 
i:: .{g 0 § Z 
(/) 
QI ~ 0 ~ 0 
oj (I) 

£: "'" ~ ui 
~ cr: 

01 .... 
t: .2 '6 

~ :J 
13 c:: 
.E .l!! 

.!/l 
l:! 

<:( 

8 
c:) 
C\I 

'2: 
'~ 
s= 
,(/) 

~ 

~ 'a 
fIl 
0 x 
iii ·c 
0 
E 
.(1) 

::iE 
::: 
:J 
0 
(/) 

2' as z 

5' 
0-
10 
(5 
~ 
of!? 
QI 

CD 

~ 
(I) 'g 

(/) 

o o 
c:) 
C\I 

Of! 
:J 
"0 
10 

::iE 
]! 
'a 
(/) 
0 
X 
c 
0 
'iii 
(/) 

~ 
:c 
'f/) .:.:: 
10 
t: 
Q) 
Q) 

::iE 

C\i 

o o 
c:) 
C\I 

::: 
(/) 

£ 
>-0-
~ 
Q) s= 
I-
a!S 
s= e 
til 
Q) 
(/) 
(I) 

cr: 
Q; 
0 
C 
til 
() 
a:I .:.:: 
a:I 
iii 
E 
a:I 
~ 

C') 

W,;tten AnSW81S ' 444' 

:0 
:J x 

o o g 

-ci 
10 
LJ 
10 s= 
~ « 
~ 'a 
(/) 
0 x 
iii .;:: 
0 
E 
Q) 

::iE 
:J 
.i: 
Q) z 
10 a; 
E as 
~ 

-.i 

8 
c:) 
lCl 

~ 
0 
"0 
£ 
]! 
'0.. 
f/) 
0 
X ... 
Q) 

"0 c 
10 
() 

ci en 

Lri 



t45 Written Answers SRAVANA 27, 1916 (SAKA) Written Answers 446 

ai' 0 0 0 0 0 0 0 0 
0 0 0 0 0 0 C! 0 .c: c:i u) u) c:i .0 u) Ll) u) .l< 

.!!! I() 

S 
oj 
ct ---1: 
:J 
0 
E « 

:s 
Q. 

16 ~ (/) ... 
::I 

~ en ""') 
1:. 

~ eti 
<Il c:: 
(.) C 0 .._ Q) ::i 

~ 16 
~ () t: !2 ia c: c: 0 

.~ .~ ... .S' .c .c Z CIS 0 U. ~ al al o. n 15 ::I C!) C!) ·c ·c t-= 
ai ::I ::I (ij ~ >. >. 0... tU 0.. 0.. Z ~ ,C: Qi ~ .... .c: .c: t-= 

~ 
Cl ·8 :S c al tU .: 

~ E ::I tU ... Q) al "C "C Q) en .c: .!!.! ~ .c: c: c: :; .c 
0 >. c 0 ~ ::I "C E c: Q) .c: ~ c: 3 al ·0 >2 al ::c ... al .c: 0 J2 III ::E () () 

~ ~ III 0.. ~ 

~ II) .c en ::: j ::: 1li j ::: c: al ... u .!Il III I/) 

I 0 .c: g c: is is Cl is ::i () ~ Cl Cl 
.!!.! 
~ ...; C\i M ~ u) to to ,...: '« 

(j 

~ 

~ 



447 Written Answ~rs AtmUST 18,1994 (SAKA) Written Answers 44B 

Q)- 0 0 0 0 0 0 0 0 0 

~ 
0 0 0 0 0 0 0 0 0 
0 c::i c::i c::i c::i c::i c::i c::i c::i 

~ 0 f'-. f'-. f'-. f'-. f'-. f'-. C') C') 

.S 

~ 
"E 
::J 
0 
E 
"{ 

:; 
a..: a. 

·til 
~ -0 

::::> 
ClJ cD (ij -0 
ClJ OJ ~ (.) 

~ m == 
ole IIi '6 ClJ (5 

~ 
Q) ui a. >- ~ !: ClJ 0 :0 :::2: Q) '" c:: 5" ::s :E (.) 0 

Cb (ij I ~ (ij '" c I 
(.) cD 

(.) ::s :; ClJ Cb -0 
ii ~ '6 cD ..lI:: ai a:: (ij '0 c OJ Q) OJ C 0 L: en ClJ g ~ ole :::2: ole ClJ <!J L: ClJ (ij Q) (5 (5 co ~ :::2: 
~ ~ cD (.) OJ 

~ i'::' 0 0 cD OJ i= '6 ole 0 
(ij CD (ij OJ (ij OJ ole ·til Q) (5 

..2 L: (.) ~ ole (5 -0 OJ :::2: 0 c:: 8 (.) '0 (.) (5 c 0 Cl: .& '6 '6 0 ClJ 'CD '5 (ij Q) L: 0 C 
~ 8 c :::2: iii 

Q) (ij ClJ .c ::: (.) 
Cb :::2: (ij E '6 0: 0 z (.) E '" .... 0... ClJ 

~ 
(.) '6 ClJ < .£ -0 Q) 

.2 0 L: 
~ '6 Q) a:: ClJ :::2: 

~ 
ci 1:: 

~ 
Q) :::2: as -'" .c 

ClJ -0 ~ ... (ij 32 'W L: C :::2: 'E OJ E ClJ ,: E :::2: -0 :.0 c $ ~ 
~ $ Q) L: L: 

lU uj -0 ..!:! .2 ·s ~ 
0... :2 ClJ 0 (5 .!:::I >-

..!.. =) rn a:: ~ IIi <!J rn 0 z I Ci5 (jj 
c:: ~ I!! ~ 

., 
~ ...: N M -i ui <0 ~ ex) oi 

c:i 
~ 
~ 
0) 



449 

Ui' 
~ 
.!!! 
.s; 
iii 

!:E. 
c: 
:::J 
0 
E 
'« 

• 

Written AnsWBIS 

0 
0 
ci 
('I') 

0 
0 
ci 
('I') 

.;:: 
::J g 

i:i5 
ai 
Ol 

.J!1 
(5 o 
tiS 
(.J 

'6 
Q) 

::2 
tiS 
Ol c 
Q) co 
€ o z 

SRAVANA 27. 1916 (SAKA) 

III 0 
C\J 0 
..t o.ri 

• 

0 
0 
o.ri 

~ 
.9 
al 
.0 
E 
·0 o 

0 
0 
o.ri 

c: o n 
Q) 

Qi o 

Written AnswelS 

0 0 
0 0 
o.ri o.ri 

450 

0 
0 
o.ri 

C 
.Q 
til 
"0 c: 
::J o 
U. 

~ 
'6 
Q) 

::2 
c: 
al 
~ 
Q) ·c 
al 
(j) 



451 Written AnswelS AUGUST 18.1994 (SAKA) 

U)' 0 ~ 
. 0 g g g g 0 0 0 

~ r.ti .!!! c:i r.ti c:i c:i r.ti c:i ..!!l ,... LO LO LO C\I LO 
.S: 10 .S: 

~ ~ ..._ 
§ 
0 
E 

'<C 

til 
=s 
(..) 

'0 .... 'iii 
0 til .2 .c 'iii til 3: 
~ '0 ad Q) (!J 
a. 

~ 
E :>. .s:: .l!i (J) .s:: Cl e 

~ 
0 

~ 
« 0 ::3 ::x: <II 

~ == 
(5 Q) :t::: 

~ 
(..) (J) in c:: c:: .E I/) c Q) E' CD (3 E 0 a: (.) .s:: .... 

(..) Q) .... .s:: 
~ <II '- (..) .s:: (5 Q) e e ~ g E CD c 

.! (..) (..) <II .s:: (..) <II I/) til C <II ~ ~ 
c:: 0 ~ Q) ::3 til '5 a ~ 

I/) 

~ 0 Q) 'iii '0 Q) co <II .... 0 a: 

I <II iii c 
~ 

a: E .!2 0 ad iE- ad '0 c:: ~ 'iii ~ c 0 ~ CD 
Q) 'iii <II 'g, Z 't: i 'g :a. c (..) 0 

III C ;; c E (/) I/) a:: 'iii a:: <II III lit ! 0 'E 0 
.E co .E .C' E 0 ~ iii ::x: 

~ III .... 
~ 

0 Q) 

:'!;! III :'!;! :::: 'iii iii c E CD III ::3 Q) 0 'iii (..) tD Cii (..) ,: .s:: "( ;: (..) C <II 3: c 'til c 
.S: Q) .S: .s:: 'iii <II .S' '0 <II Q) ~ <II 

II) 0 0 0 (!J ~ II) a: I- 0 .:. 1: c::. 
~ ~ 

(!J a) (!J C\i M ..t r.ti <0 

« 
~ '<t 

0) 

~ g1 
0) 0) -



Written AI'1SWeIS . SRAVANA 27, 1916 (SAKA) Written Answers 

Ui' 0 0 0 0 0 0 0 0 

~ 
0 0 0 0 0 0 0 0 
ci ci ci ci ci ci ci ci .5! U') III III III III III III III 

,~ 

~ 
§ 
0 
E 
~ 

e;; 
Co 
0 

-E .s;;; 
_j !Xl 

!!! ! (!) :::;. 
"E - "E as ::; 'E CD as "0 (.) 

E 0::: e E "0 > as .s;;; CI) 2 C. as as as as CI) 

~ as 'c 5 e "0. 0 !Xl >- .0 as as as til 3: c: c: Z 
~ 

as Cl- .s;;; 0 $ Q) as <n ~ 15 c: l- e;; Q) 
(.) > ::; CI) CD 

~ 
as c: Co ~ !!! CD' (.) II: ... <n ~ U) :::J Co E 

~ .s;;; 0 -a « c: Ol Ii as G!I ~ ~ ~ :I: as ~ Ol > c: ill ~ ai ~ 15 ~ w ~ ~ "E 
Q) 0 ~ ~ .~ Ol i (.) 15 as i-iti (.) 0 Q) 

Q) ~ (.) ~ uj .:: c: J: 15 :::J til 0 c: ... CD (.) 
,,!:: 0 e;; J: 

'~ 
Q) I'-

~ 
CD iii '6 :E 0 (!) Ol 0 (.) c: ~ Cii E Ql '6 CD as iii 

~ ~ "0 0 
CD ::E Ql CD 0 a:; (.) II: '6 ::E c: 

~ (.) 0 ... 0 as .2 ... CD :::J c: e;; Ol .E! en ::E c: > as as (.) 
~ c: c: e;; as as ::: (.) 0 '5 Q) CD 0 (.) 'c :::J :::J 

~ 'c;, :::J CD '6 -s: 0 ... 
0 ~ as a.: .s;;; 

,~ Q) '0 c: E Q) 0 .r: e;; 
~ 

CD 
.!. II: .E ~ en ::E (!) -; I- (.) Z 
c: ,12 
~ Ia 

(!) "..: '<:( N t") -.i uj cO "..: 



455 Written Answel'S AUGUST 18, 1994 (SAKA) Written Answel'S 456 

U) 0 0 0 U) 0 0 0 0 
~ 

0 0 0 
~ 

0 C! 0 0 
ci ci ci Lti 10 ci Lti .!!l 10 10 10 .!!l 

,S ,S 
iii cP. ~ '-'-
i: i: :::I :::I 0 0 
E E « « 

~ 
:::I 
~ 11) a: 

11) 

~ ~ .E co 
~ >- co co II) -c >-c: > ~ C t:: co III co co co III (ij (.) .... ::2 (.) co ..c :.c: ..c ..... 0... co CD ..... 

~ 
C1J 

~. 6- ~ ~ Q) 
II) 0 ~ co ::2 c: 1;; C c: 

8 iii ;>. 8 0 
~ 'S' 

:::I Gl Qi '~ (!) ~ .= C1J (.) ~ co iii co '0 -a; "- 'S' :f (ij c CD 0 Q.. co (ij c: -c t:: 'S' (!) ,2 0 Gl 0 (J) ,2 ~ 
.c: 'w c (!) co 

~ '6 E co .... 
~ .£ E co 

Gl ..c Gl 
~ 

(.) ,!!l ai 0 ~ a: ::2 0 a: :::I .c c: C -c .... 0 
.E co (ij co .E ... Q) co c en .... I§ CD (.) .E ..c ..c co co 
3;! co ..c 3;! ~ co 0... W > '5. 0.. c III ]j "'} co en -~ 

co "'} 0 == == == 'S iii 0 '6 ·s c: UJ UJ en 
..!. 0... I 0... .£ ..!. .S! 0 5 5 5 c: c: .!!l 
~ ci ~ ~ (!) ai oj (!) « ...: C\i M ..t 



457 Written AnsW91S SRAVANA27, 1916 (SAKA) Written Answers 458 

ii)' 0 0 0 0 0 0 0 0 0 
0 0 0 0 0 0 0 0 0 

~ 0 c::) c::) c::) c::) c::) 0 c::) c::) 
..!!! ...... ...... ...... ...... ...... ...... C') I{) C') 

. s 
a! 
'-c: ;:, 
0 
E q: 

i ::; 
) a. 
~ ·lii 
cD 

"0 
:::> 

0) 
<Ii ~ 

(5 0) 

c () ~ 
<I) .s:: al (5 
~ iii := ~ E iii () c: 0) "E CD 0 
Q) ::; :::I :::I 0) ~ :::I ·0 iii 

<.) a. ·iii ..0 lD ~ 0 E CD 0 
.... I ·iii c 0 (5 N E ~ i5 
Q) ...., al cD () ~ al iii CD 
0 .s:: cD 0) ...., ~ I: cD ...., 

~ iii "§ 111 0) 0) iii cD ~ cD ~ (5 0 <.) 
~ ~ i5 := 0) E 0 0) (5 () :.c ~ ia (5 CD CD al CD 0) 

I: .S! () =g () iii ~ b .t! (5 ~ ~ 0 8 0 « () 
.~ iii () iii i5 CD 

.iij .s:: 
<3 0 0 0) iii g iii cc iii iii i5 CD 

c:r: i5 ~ 
c 
~ 

0 m z .... CD 0 CD ~ .5. i5 
.9 0 ~ i5 ~ C al If) If) CD a. ~ c: CD 

~ 
0 0 ~ ·ar 

~ CJ) ~ E ::r: :c :c -l "0 
Q) c 

4= E ~ _j al "E >-
~ 

-s; 1"0 :c If) "0 .s: 
.s ~ ~ 

If) :::I 1"0 C3 0 iii 1"0 

~ 
cr.i « [Il -l cr.i (!) -l cc 

~ 
~ Q) 

r....: ex) en ~ a .... N ct:i ~ iii cO 



459 Written AnswelS AUGUST 18,1994 (SAKA) WrittBn AnsW8IS 4(( 

(i) (i) 0 0 0 
0 0 0 

~ .c: Lt) Lt) Lt) ..lC 
S! S! 
.5: 5: 
g_ g_ 
c: c: 
::J ::J 
0 0 
E E 
"'( "'( 

c:: 
~ 
~ 
CD a 
-2 
t1l 
13 c:: 
til 
c:: 
~ "0 c: 

(I) (I) ~ ttl 

~ ~ -5 c: 
:2 0 c:: c:: LU .~ CD (3 a; 

(.) 
~ 0 :2 "0 :E .... .... a; c: Q) 

~ ~ ~ 
:::s 0 CD 0 0 

c:: c: ::t .9! u.. 3: a a ..... g :>. ... 
.2 Q) Q) Q) 

C/) u z 
iii iii (I) c: 'g c: 

~ c: c: c: 10 
.9 .9 .g .2 C/) (.) c 
~ g> til U CD ttl Q) 

a: a: .~ ~ u Iii (.) 
c:: c: ..c. 

.2 .2 ~ 0 as II) ..c. 
(.) 

.~ ~ 
:s:! :s:! 0 CD c: as 

u CD 
"'1= "'1= ~ c: as ttl I/) 

.5: .5: ell '6 ..c. Q) 

J!! (.) .5 0 II: 
..!. ..!. § c: c: e e ~ (!) (!) N M 

Uj 

~ 'It 
01 

~ ~ 
01 01 



Written Answers SRAVANA 27,1916 (SAKA) Written Answers 462

Loss of Production

3464. SHRI RAMESHWAR
PATIDAR: Will the Minister of COAL be
pleased to state : /

(a) the loss of production due to ab-
senteeism in the coal sector during 1992-
93; and

(b) the lo's of revenue as a result
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJI-J PANJA)
: (a) and (b). According to information
furnished by Coal India Limited (Cll), the
loss of coal production due to absentee-
ism in their mines during 92-93 was
21.65 lakhs tonnes. The resulting loss of
revenue has been estimated at Rs. 77
crores approximately.

[Translation]

low Power Transmitter at Kondagaon

3465. SHRI MANKU RAM SODI :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether approval has been
granted to instal a low power T.v. trans-
mitter at Kondagaon Municipal Committee
in Bastar district; and

(b) the time by which it is likely to
be installed and the coverage capacity
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) A very low power TV trans-

mitter is approved for installation at
Kondagaon in Bastar distt. of M.P.

(b). The transmitter is expected to be
installed during 1995. The coverage area
would be 5 to 8 Kms. radius, subject to
terrain conditions.

Autonomy to Akashwani and
Doordarshan

3466. SHRI BHUBANESHWAR
PRASAD MEHTA : Will the Minister of
INFORMATION AND BROADCASTING
be pleased to state the progress made
so far by the Government in according
autonomy to Akashvani and Doordarshan
under the Prasar Bharati Act, 1990?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : Government are considering
amendments to certain sections of the
Prasar Bharati (Broadcasting Corporation
of India) Act, 1990, before the Act is
brought into force with a view to obviate
operational difficulties when the Act be-
comes operational.

[English]

X-Ray Radiations

3467. SHRI HARIN PATHAK : Will
the Minister of HEALTH AND FAMilY
WELFARE be pleased to state: .

(a) whether the attention of the Gov-
ernment has been drawn to the news
item captioned "How harmful is X-ray for
the body" appearing in the 'Pioneer'
dated .January 18, 1994;

(b) whether the X-ray radiations are
harmful to human body;

r-
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(c) whether any study has been con-
ducted in this regard; 

(d) if so, the outcome thereof; and 

(e) the remedial measures taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Yes, 
Sir. 

(b) X-ray radiation within prescribed 
limit is not harmful to human body . ... 

(c) and (d) The biological effect of 
ionizing radiation, including X-rays, has 
been well documented by many authori-
ties. including WHO. For diagnostic pur-
-poses, doses of X-rays are within safe 
limits: an exposure up to 2.0 rems per 
year for the whole body is considered 
safe. 

(e) The Radiation Protection Rules, 
issued under the Atomic Energy Acl, 
1962, specify a safety code for medical 
diagnostic X-ray equipment. 

[ Translation] 

Guest Houses in Delhi 

3468. SHRI CHHEDI PASWAN : 
SHRI RAM KRIPAL YADAV : 

Will the Minister of HOME AFFAIRS 
be pleased 10 slate : 

(a) whether the Government have 
received any complaints regarding viola-
tion oi rules and regulations ior granting 
licences tor opening ot guest houses in 
Delhi during the current year; 

(b) if so, the details thereof; 
~ 

(c) the action taken against the err-
ing officials; and 

(d) the number of guest houses 
given licences during each of the last 
three years and current year so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) The Government of 
National Capital Territory of Delhi has re-
ported that the,t have not received any 
such complaint. 

(b) Does not arise. 

(c) Not applicable in view of (a) and 
(b) above. 

(d) The number of Guest houses 
given licences year-wise during the last 3 
years are as under 

1991 1992 1993 1994 
(upto 10.8.94) 

67 33 18 

Irrigation Projects 

3469. SHRI TEJSINGHRAO 
BHONSLE : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) the total funds allocated by the 
Union Government to Maharashlra for 
the on-going irrigation projects during 
1994-95: 

(b) the amount oul of It released 
upto June 30. 1994; 

(c) whether the Government ot 
Maharashtra has requested the Union 
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Government for additional funds for these 
projects; and 

"ji 

(d) if so, the steps taken or pro-
posed to be taken by the Union Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER ci}.: STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) : (a) The Planning Com-
mission has approved an outlay of Rs. 
618.09 crores f()r ongoing major and 
medium irrigation projects in Maharashtra 
for the Annual Plan 1994-95. 'I 

(b) The Central Government releases 
loans and grants to the State Govern-
ment enbloc not tied to any sector or 
project. Projectwise allocation and re-
leases are made by the State Govern-
ment. 

(c) The Government of Maharashtra 
has not requested for additional funds for 
ongoing projects. 

(d) Does not arise. 

[English] 

Production of Newsprint 

3470. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of INFOR-
MATION ,AND BROADCASTING be 
pleased to state. : 

(a) the production and requirement 
of new' ,nt in the country at present; 

(b) whether the imported newsprint is 
being used more than the indigenous 
newsprint; 

(c) if so, the reasons therefor; and 

(d) the steps taken to use the indig-
enous newsprint to the maximum ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) to (c) A quantity of about 
3.61 lakh MTs of newsprint was produced 
in the country during 1993-94 against an 
estimated demand of 5.94 lakh MTs. The 
comparative figures of consumption of 
imported and indigenous newsprint Clre 
not available. 

(d) With a view to maximise the con-
sumption of indigenous newsprint, the 
newsprint import policy provides that 
newspapers having annual entitlement of 
more than 200 MTs of newsprint can im-
port 1 tonne of newsprint only against a 
purchase of 2 tonnes of indigenous 
newsprint. 

Water Logging 

3471. SHRI S.M. LALJAN BASHA : 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether there is acute water log-
ging in ayacuts and major irrigation 
projects; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the Government propose 
to incorporate innovative designs to pre-
vent water logging in arable land; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govern· 
ment in this regard so far ? 
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THE MINISTER OF STATE IN THE 
AINISTRY OF URBAN DEVELOPMENT 
,NO MINISTER OF STATE IN THE MIN-
STRY OF WATER RESOURCES (SHRI 
'. K THUNGON) : (a) and (b). A working 
roup constituted by Government of India 
Ihich submitted its report in April, 1992, 
as assessed that an area of 2.46 milUon 
ectares is waterlogged under the com-
lands of irrigation projects in the coun-
y. 

(c) to (e). Government of India have 
.ken up centrally sponsored Command 
rea Development Programme (CADP) in 
}74-75 and World Bank assisted Na-
)nal Water Management Project 
IWMP) in 1987 in the country. The ac-
'ities under both these programmes 
"p in increasing the irrigation water use 
'iciency and prevent water logging in 
:ible land. These schemes are to con-
ue during the 8th Five Year Plan also. 

anslation] 

• ooting of Foreign Tourists in Delhi 

3472. SHRI RAM PRASAD SINGH: 
SHRI MANJAY LAl : 

Will the Minister of HOME AFFAIRS 
pleased to state : 

(a) whether some incidents of looting 
'oreign tourists have taken place in 
hi in the recent past; 

(b) if so, the number of such inci· 
ts reported during each of the last 
e years and the c~.rrent year so far; 

(c) the number of persons arrested 
lis connection and the action taken 
nst.them; and 

(d) the steps taken to check such 
incidents and provide adequate security 
ta;ioreign tourists? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEE D) : (a). Yes, Sir. 

(b) Six cases of looting of foreign 
tourists have been reported in Delhi. 
Year-wise figures are as under :-

Year Cases reported 

1991 

1992 2 

1993 1 

1994 2 
(upto 31.7.1994) 

(c) Eleven persons have been ar-
rested in these six cases. Of these, nine 
are facing trial while two persons have 
been acquitted by the court . 

(d) The steps taken to check such 
crimes include intensification of patrOlling, 
stationing of pickets at selected places, 
random checking of hotels and guest 
houses, recording of registration number 
and name of TSR drivers who carry. 
Passengers at various pickets, and pro-
viding information and guidance to tour-
ists. 

[Eng/ish] 

Assam Accord 

3473. DR. lAXMINARA YAN 
PANDEYA: 

SHRI ATAl BIHAR I 
VAJPAYEE: 
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-I) (b) if so, the details thereof;Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Govemment are
contemplating to update the cut off date
of 1971 in the Assam Accord for detec-
tion and expulsion of foreigners;

(b) if so, the details thereof an(J the
reasons therefor;

(c) whether political parties at the
State and national level would be con-
sulted before taking any decision in this
regard; and

(d) whether the Government of
Assam has expressed a'rty opinion in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P,M, SAYEED) : (a) No Sir-

(b) to (d) Question does not arise.

SCs Below 'Poverty Line

3474. SHRI ARJUN CHARAN
SETHI : Will the Minister of WELFARE
be pleased to state :

(a) whether it is proposed to conduct
a comprehensive survey for having an
authentic data regarding the Scheduled,
Castes below the poverty line, State wise
on a time bound scale;

(c) whether the allocation of funds, "

for Scheduled Castes is being made in
proportion to their population in the
States/UTs; and'

(d) if not, the reasons therefor?

THE MINISTER' OF ,WELFARE
(SHRI SITARAM KESRI),-:" (a) and (b)
Yes, Sir. A proposal has been sent to the
National Sample Survey Organisation,
Ministry of Planninq & Programme of
Implementation to include a programmE
comprehensive survey of identification of
Scheduled Castes families below the pov-
erty line in. the country according to 1991
Census in their schedule which is under
their consideration,

(c) and (d). Guidelines have been is-
sued regarding the allocation of funds for
Scheduled Castes to be made in propor-
tion to their population/in the States/lJTs.
Assam, Bihar, Kerala, Manipur and
Pondicherry have provided funds for SCP
for 1994-95 according to their SC popula-
tion percentage. However, a Statements I
to V indicating the allocation of funds
made by all States/UTs under SCP dur-
ing the years 1992-93, 1993-94 and
1994-95 is annexed. The States/UTs
where SCP is less than the population

\percentage of SCs have been advised to
allocate the funds under SCP in proper-

" tion to .their SC population percentage.
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ext.mal Services Division 

3475. SHRI SANDIPAN 
BHAGWAN THORAT : Will the Minister 
of INFORMATION AND BROADCASTING 
be pleased to state : 

J (a) whether there is a proposal to 
st!fJ.Dgthen and expand lhe operations of 
External Services Division of Doordarshan 
- DO International; 

(b) if so, the details thereof; 

(c) whether DO has finalised collabo-
ration with International Professional 
Agency in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) Doordarshan does not have 
an External Service Division. 

(b) to (d). Do not arise. 

{Translationl 

Medical Colleges 

3476. SHRI GAYA PRASAD KORI : 
WiD the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) the target fixed for setting up of 
medical colleges during the Eighth Five 
Year Plan; 

(b) the number of such coDeges set 
up during the said plan so far; 

(c) the names of medical colleges 
recogIlised during the last one year; and 

(d) the time by which the rest of the 
meGical colleges are likely to be given 
recognition? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and 
(b). No such target has been fixed by 
Government. 

(c) As per report of the rnedical 
Council of Inds, the following three medi-
cal colleges were recognised by them 
during the year 1993-94: 

(1) Adichuchangiri Institute of Medi 
cal Science, Bellur, Kamataka. 

(2) Sri Sidhartha Medical College, 
Tumkur, Karnataka. 

*(3) Bharati Vidyapeeth's Medical 
College, Pune. 

* permitted to conduct MBBS 
Course. 

(d) The recognition of the college 
depends upon the fulfilment of the re-
quirements laid down by the Medical 
Council of India and no time frame can 
be fixed for this purpose. 

[Eng/ish) 

identity Cards 

34n.\ SHRI GURUDAS KAMAT : 
Will the N.inister of HOME AFFAIRS be 
pleased to state : 

(a) whether Issuance of the Identity 
Cards to the residenta 0' the border ar-
eas 0' the country has run Into rough 
weather; 
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(b)Jf--so, the details thereof and the 
reasons therefor; and 

(c) the steps proposed to be taken 
by the Governmen) in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) .No, Sir. 

(b) QuestiO(1 does not arise. 

(c) The State Governments were ad-
vised not to issue identity cards till the 
Central Legislation to provide .Iegal cover 
to the scheme is finalised. The recom-
mendations made by the Standing Com-
mittee of Parliament on the Bill titled as 
specified Areas (Issue of Identity Cards 
to Residents) Bill, 1993 are under exami-
nation of the Government. 

[Translation] • 

Surat T.V. Relay Centre 

3478. SHRI CHHITUBHAI GAMIT : 
Will the Minister of INFORMATION AND . 
BROADCASTING be pleased to state : 

(a) whether the Government have 
taken any decision for expansion of Surat 
T. V. Relay centre; 

(b) if so, the details thereof; 

(c) the time by which this work is 
likely to be started and completed ; and 

(d) the expenditure likely to be in-
curred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
r)FI) , ,1 Yes. Sir. 

(b) It is envisaged to replace the 
Low Power TV Transmitter by a High 
Power TV Transmitter. 

(c) and (d) A project of this nature 
requires three to four years for imple-
mentation after the sanction of the 
scheme. The estimated cost of such 
project at present prices is approximately 
Rs. Seven crores. 

[English] 

Voluntary Organisations 

3479. SHRI V. SREENIVASA 
PRASAD: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Government are 
aware that a large number of foreign na-
tionals are working as promoters, office 
bearers and employees in various volun-
t~ry organisations registered under the 
Foreign Contribution (Regulation) Act, 
1976 and engaged in educational and 
socio-economic developmental projects in 
India; 

(b) if so, the details thereof; 

(c) the provisions rules under the 
said Act in this regard; 

(d) whether there is any proposal to 
impose restrictions on foreigners working 
in voluntary organisations; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) and (b). As per 
existing policy, Government does not en· 
courage registration under the Foreip' 
Contribution (Regulation) Act, 1976 to an 
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,voluntary organisation having foreign na-
tional as an active office bearer in that 
organisation. Information about'details of 
office bearers etc., of the voluntary asso-
ciation about registered under the Foreign 
Contribution (Regulation) Act, 1976 is not 
maintained. 

(c) and (d). Adequate safeguards are 
provided under the existing guidelines. No 
additional restrictions are contemplated. 

(e) Does not arise. 

Hazratbal Shrine 

3480, SHRI RAMCHANDRA 
MAROTRAO GHANGARE : Will the Min-
ister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Government have 
taken any decision regarding removal of 
security bunkers outside the Hazratbal 
Shrine; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the steps taken proposed in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (c) After the 
Hazrat Bal Shrine had been got peace-
fully vacat~d of the militants last year, 
Police and security forces bunkers had 
been set up in the area for protection of 
the shrine, the Holy Relic, and the people 
residing in the area. Despite exhortations, 
the Muslim Auquaf Trust; which manages 
the Shrine, had, however, not resumed 
its management responsibilities, even 
though access to the Shrine was not in 
any way restricted on account of the sa-

curity arrangements. Due to the abOve 
stated reluctance of the Trust, the tradi-
tional prayers in the Shrine had not re-
sumed. Appeals had been received from 
various quarters that the bunkers may be 
shifted so that the continuing imbroglio 
could be resolved and the traditional 
prayers and ceremonies resumed. Keep-
ing in view the developments since No-
vember 1993, the changed situation since 
then, and with the aim of facititating the. 
people to be able to perform the tradi-
ti~al prayers and ceremonies oli the oc-
casion of Id-e-Milad-un-Nabi freely and 
without perception of any restriction, the 
States Government decided to shift the 
bunkers and make alternative security 
arrangements in the area. 

2. Pursuant to this, the Muslim 
Auquaf Trust h~s taken over the man-
agement of the Shrine and all the tradi-
tional activities have been resumed. 
While Government will take the neces-
sary steps to maintain vigil in the area, it 
is hoped that good sense will 
prevail among all sections of the people 
so that the sanctity of the Shrine and 
peace in the area is maintained. 

Admission In FlII 

3481. SHRI ANNA JOSHI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the present system of giving ad-
mission to students into various courses 
in the Film and Television Institute of In-
dia (FTII), Pune; 

(b) whether there is any provision for 
filling up the seats which remain unoccu-
pied due to selected candidates not join-
ing on time; 
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(c) if so, whether the local students 
who fuHiI the conditions and terms of ad-
mission of the institute are being admit-
ted; 

(d) if so, the procedure laid down in 
this regard; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : ·(a) Applications for various 
courses are invited by the Institute 
through advertisements in leading news-
papers. Eligible students are required to 
qualify in a written test held at 12 centres 
all over the country. Based on the perfor-
mance in the written test and subsequent 
aptitude test/interview, a merit list is pre-
pared, taking into account 15% and 7.5% 
reservations for Scheduled Castes and 
Scheduled Tribes respectively. Two seats 
in each course are aiso reserved for stu-
dents from Afro-Asian countries. Aspiring 
foreign students are r~quired to qualify in 
a written test conducted by the Indian 
Missions abroad. 

(b) to (e) Seats left unoccupied by 
the candidates not joining on time are 
filled by the next available candidate in 
the merit list maintained. Reservation of 

seats is not made on the basis of States! 
localities. 

Registration of Newspapers 

3482. SHRI S.B. SIDNAL : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the number of applications re-
ceived from Kamataka, Andhra Pradesh, 
Tamil Nadu and Kerala for registration of 
newspapers during' each of the last three 
years, Statewise; 

(b) the number of newspapers regis-
tered during the said period ; and 

(c) the time by which the remaining 
newspapers are likely to be registered? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) The information is 
given in the attached Statement. 

(c) The remaining newspapers could 
not be registered as they had not fur-
nished the documents required under the 
PRB Act for registration. Their cases will 
be considered as and when complete 
details are received from them. 
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Theft of Babies 

3483. SHRI SURENDRA PAL 
PATHAK : Will lhe Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) the number of thefts of newly 
born babies from the matemity wards of 
the various Governmental hospitals and 
All India Institute of Medical Sciences in 
Delhi registered during the last three 
years; 

(b) the number of cases solved and 
the number of cases still pending; 

(c) the number of persons arrested 
in such cases so far ; and 

(d) the steps taken or proposed to 
be taken to check the recurrence of such 
incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a). As 
per information furnished by Delhi Police 
there were three cases of theft of babies 
from Government hospitals in Delhi dur-
ing the last three years. 

(b) One case has been solved. One 
is under investigation and the 3rd one 
has been treated as untraced by the po-
lice. 

(c) One person has been arrested. 

(d) Security in the Government hos-
pitals has been tightened and special se-
curity agencies have been engaged by 
the Safdarjang, Dr. Ram Manohar Lohia 
and LNJP hospitals to exercise indepen-

dent vigil. Patients coming to the hospi-
tals are being warned to be careful abut 
leaving their children with strangers. In 
addition, Police personnel are being de-
ployed in plain clothes in the hospitals. 

German aid for Health Care 

3484. SHRI N.J. RATHVA : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether the Government of 
Gujarat has submitted any proposal to 
the Union Government for financial assis-
tance from German A.id Agency to raise 
the status of hospitals in tribal areas; 

(b) if so, the details thereof; 
. 

(c) whether the Government have 
forwarded this project to German Aid 
Agency; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) No, 
Sir. 

(b) to (d) Do not arise. 

[English] 

Blood Bank~· 

3485. SHRI PROBIN DEKA : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) the locations of Blood Banks 
functioning in Assam at present; 

(b) which of the above Banks have 
the AIDS testing facilities; 
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(e) Whether the Government propose 
to equip all the Blood banks in the State 
with AIDS detection equipments; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (DR. C. SilVERA) : (a) Medi-
cal College, Guwahati, 

Medical College, Dibrugarh, 

Medical College, Silchar. 

(b) all the banks have such facilities. 

(c) and (d). Government would take 
appropriate decisions as and when the 
requirements of the state necessitate 
erection of additional facilities. 

Coal Washeries 

3486. SHRIMATI VASUNDHARA 
RAJE : Will the Minister of COAL be 
pleased to state : 

(a) whether the Government have 
any proposal to modernise some coal 
washeries in the country; 

(b) if so, the details of the washeries 
identified; and 

. 
(c) the funds earmarked for this pur-

pose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
: (a) to (c) Modernisation of some of the 
existing operating washeries of Coal India 
Limited (Cll) has been taken up in ac-
cordance with the recommendations of 
an Expert Committee with a view to im-
proving the capacity utilisation as well 8S 

the quality of washed coal. Washeries 
identified by tfMr'1:xpert Committee are: 

Company Name of the washery 

Bharat Coking Dugda - I 

Coal Limited (BCCl) Dugda - II 

Bhojudih 

Patherdih 

• Sudamdih 

Moonidih 

Central Coalfields Kargali 

Limited (CCL) Kathara 

Swang 

Gidi 

Coal India Limited have indicated 
that an amount of Rs. 178.10 crores 
would be required for upgradationl 
modernisation of the existing washeries 
of Cil during the 8th Five Year Plan 
(1992-97). 

{ Translation] 

151 Activities 

3487. SHRIMATI 
CHIKHLlA: 

BHAVNA 

SHRIMATI SHEELA 
GAUTAM: \ 

SHRI RAJESH KUMAR: 
\. 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Govemment propose 
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to constitute a Special Task Force to 
counter the activities of the Inter Sel'Vices 
Intelligence (lSI) in the country; and 

(b) if so, the details thereof? 

THE MINISTER DF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) and (b). NC' such 
proposal is under consideration. Govern-
ment is however, aware of the activities 
of the Inter Services Intelligence (lSI) and 
is taking all necessary steps to combat 
and frustrate their designs by taking a 
number of sleps including the gearing up 
of intelligence machinery. 

[English] 

Metro Channels 

3488. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI P.C. THOMAS: 
SHRI CHHITUBHAI GAMIT : 
SHRI VISHWANATH 

SHASTRI: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether there is any scheme for 
extending Metro Channels to more cities; 

(b) if so, the details thereof: and 

(c) the cities proposed to be covered 
under the Metro Channels during the 
Eighth Five year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) Yes, Sir. 

(b) and (c) The requistte details are 
given in the attached Statement. 

STATEMENT 

LIST OF LOCATIONS WHERE TV 
TRANSMITTERS ARE UNDER IMPLE-
MENTATION/ENVISAGED TO BE SET 
UP AS A PART OF EIGHTH PLAN 
SCHEMES FOR RELAY OF METRO 
CHANNELS (DO 2) PROGRAMMES 

1. Guwahati 

2. Patna 

3. Shimla 

4. Sri nagar 

5. Bangalore 

6. Trivandrum 

7. Jaipur 

8. Jammu 

9. P :>ndicherry 

10. Agartala 

11. Imphal 

12. Aizawal 

13. Panaji 

14. Port Blair 

15. Nagpur 

16. Shiflong 

17. Itanagar 

18. Kohima 

19. Gangtok. 
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Coal Washeries (c) and (d). Cil have identified a 

3489. SHRIINDRAJIT GUPTA: 
SHRI TARA SINGH: 
SHRI PRAMOTHES 

MUKHERJEE: 

Will the Minister of COAL be pleased 
to state: 

(a) wheth~r the Government recently 
floated tenders inviting bids for develop-
ment of coal washeries in different coal 
fields; 

(b) if so, the details thereof; 

(c) whether the Government have 
identified the coal washeries in this re-
gard; 

(d) if so, the details thereof; 

(e) whether tenders for this purpose 
were invited earlier also; 

(f) if so, the details thereof; and 

(g) the reasons for inviting fresh ten-
ders? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
: (a) and (b) Yes, Sir. Coal India Limited 
(Cll) has floated a global tender inviting 
foreign as well as Indian parties for set-
ting up the coal washeries on build own-
operate basis. 

Under the build own-operate 
scheme, the parties have to invest, de-
sign, instaH, operate, maintain and own 
the plant. Cil is to provide the land for 
the plant on lease. Construction power 
and construction water on a charge ba-
sis. 

number of sites; both in coking coal ar-
eas as well as non-coking coal areas for 
setting up of wash eries, which are given 
below: 

Name of Washery Location 

Kalinga Orissa 

Ananta-Bharatpur Orissa 

Dipka Madhya 
Pradesh 

Sasti Maharashtra 

Paroj Bihar 

Tikok Assam 

Dhori Bihar 

(e) to (g) Cil had earlier floated a 
local tender enquiry in August 1993 invit-
ing offers for setting up of washeries on 
build-own-operate basis. There was inad-
equate response from domestic bidders. 

Voluntary Organisations 

3490. SHRI THOTA SUBBARAO : 
Will the Minister of HOME AFFAIRS be 
pleased to state the number of Voluntary 
Organisations which have received more 
than Rupees one lakh as foreign contri-
bution under the Foreign Contribution 
(Regulation), Act during 1992-93 and 
1993-94, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : Information is annexed 
for the year 1992-93 is given in the at-
tached Statement. 
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Information about the receipt of for-
eign contribution by associations covered 
under the Foreign Contribution (Regula-
tion) Act, 1976 for the-year 1993-94 was 
due in May, 1994 but has not been re-
ceived from all. Data of foreign contribu-
tion for the year 1993-94 is, therefore, 
not available. 

STATEMENT 

PROVISIONAL LIST OF REPORT-
ING ASSOCIATIONS ABOVE RS. 
LAKH FOR 1992-93 

State No. of Associations 

Andhra Pradesh 162 

Assam 53 

Bihar 208 

Gujarat 120 

Madhya Pradesh 165 

Tamil Nadu 954 

Maharashtra 387 

Karnataka 25 

Punjab 31 

Rajasthan 67 

Uttar Pradesh 217 

West Bengal 33 

Jammu & Kashmir 14 

Nagaland 12 

Haryana 25 

Himachal Pradesh 24 

Manipur 35 

Tripura 4 

Meghalaya 53 

Delhi 275 

Andaman & Nicobar 5 

Dadar & Nagar Haveli 4 

Goa, Daman and Diu 63 

Pondicherry 37 

Chandigarh 6 

Mizoram 4 

Coronary Diseases 

3491. PROF. UMMAREDDY 
VENKATESWARLU : Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether the World Health 
Organisation has conducted a study on 
coronary disease in India;' 

(b) if so, the details thereof; 

(c) whether Indian Council of Medical 
Research has also conducted any such 
study; 

(d) if so, the details thereof; 

(e) whether the mortality related 
causes of coronary diseases in India has 
been completed; and 

(f) if so, the details thereto? 
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THE MINISTER OF STATE IN THE (i) Liberalisation of the present per-
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) No, 
Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) No data is available, as 
death due to coronary Disease is not no-
tifiable. 

Meetlng with Chief Ministers 

3492. SHRI M.V.V.S. MURTHY: 
SHRI SULTAN SALAHUDDIN 

OWAISI: 
SHRI SHARAD DIGHE : 
SHRI BOLLA BULLI 

RAMAIAH: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Government held a 
meeting with the Chief Ministers of the 
North-Eastern States in July, 1994; 

(b) if so, the details of issues dis-
cussed, suggestions made and decisions 
taken at the meeting; and 

(c) the follow up action being taken 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) to (c) A meeting was 
held with the Governor of Manipur and 
Chief Ministers of North Eastern 
States on 19th July, 1994 at Delhi. The 
subjects discus~ were :. 

mit regime. 

(ii) Steps to control insurgency. 

(iii) Financial Discipline. 

(iv) Issue of Identity Cards in infiltra-
tion prone areas. 

After detailed deliberations various 
views were arrived at 'recommendations 
made' decisions taken. 

In regard to liberalisation of the 
present permit regime, the Chief Minis-
ters were of the view that the existing 
restrictions under Restricted Area Permit 
(RAP)/Protected Area Permit (PAP) on 
the entry of foreign nationals into the re-
gion should be withdrawn but the States 
of Arunachal Pradesh, Nagaland and 
Mizoram did not favour the lifting "Of the 
restrictions under Inner Une permit sys-
tem on the entry of Indian nationals from 
other States into Arunachal Pradesh, 
Mizoram and Nagaland, No decision 
could be finalised. 

With a view to control the insurgency 
situation, some of the major conclusions! 
recommendations include 1mproving the 
intelligence machinery, strengthening of 
State Police Forces, further improvement 
of coordination at State and District lev-
els, formation of special squads for 
checking the problem of extortions etc. 

As regards financial discipline, it was 
agreed that a monitoring mechanism be 
set up by the State Govemments for en-
suring better utilisation of development 
funds. On the issue of identity cards it 
was agreed that implementation of the 
scheme will be taken up after enactment 
of Central Legislation for giving legal 
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cover to the scheme. It was also recom-
mended that identity cards be issued to 
all Indian citizens residing in the North 
Eastern States and that the scheme be 
extended to cover the entire area of 
these States. 

Doordarshan Coverage in Tamil Nadu 

3493. SHRI N. DENNIS: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleasOCI to state : 

(a) the places which did not get the 
opportunity of television coverage in Tamil 
Nadu; 

(b) whether the Government have 
received any representation from the 
'Martandom' area of Kanyakumari District 
of Tamil Nadu for extending T.V. coverage 
there; and 

(c) if so, the steps taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) Whereas, the entire State of 
Tamil Nadu is covered by satellite ser-
vice, terrestrial transmission is available 
either wholly or partially to all the districts 
of the State. 

(b) Yes, Sir. 

(c) A low power TV transmitter is 
envisaged to be set up at Martandom 
subject to availability of resources and 
infrastructure. 

AIDS Awareness 

3494. SHRI R. SURENDER REDDY: 
SHRI VIJAY NAVAL PATIL: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a nation-wide survey 
was conducted to assess the knowledge 
of doctors on Acquired Immuno Defi-
ciency Syndrome (AIDS); 

(b) if so, the outcome thereof; 

(c) whether with a view to creating 
awareness among the medicos in the 
country and educating them about HIV 
(Human Immuno deficiency Virus) infec-
tion causing AIDS its diagnosis, manage-
ment, infection control and prevention, 
the Indian Medical Association arranged 
workshops/Orientation training 
programmes in some cities in the country 
in July, 1994 with the financial backing of 
the National AIDS Control Organisation 
(NACO); 

(d) if so, the details of the Orienta-
tion Training Programmes and the objec-
tives achieved thereby; 

(e) whether such workshops are pro-
posed to be arranged in other cities also 
in future by the IMA/NACO; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) No, 
Sir. 

(b) Does not arise. 

(c) and (d) Indian Medical Associa-
tion with financial assistance from the 
Government have conducted an Orienta-
tion Training Programme at Delhi to train 
core trainers drawn from the States of 
Kerala, Bihar and Orissa. The core train-
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ers will train lead-trainers in their respec-
tive States to enable them to achieve a 
target of imparting training to 7500 gen-
eral medical practioners in the said three 
States in diagnosis and clinical manage-
ment of HIV/AIDS cases. 

(e) and (f). Depending upon the ex-
perience they gain from the training 
programme they are presently conduct-
ing, Indian Medi~al Association may held 
such training programme in other States 
in future. 

[Translation] 

Irrigation Projects 

3495. SHRI SHIVRAJ SINGH 
CHAUHAN: 

SHRI NAWAL KISHORE RAI : 
SHRI NITISH KUMAR: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the details of on-going irrigation 
projects receiving World Bank/other for-
eign assistance alongwith their irrigation 
capacity; 

(b) the amount of assistance sanc-
tioned by the World Bank/other foreign 
agencies; 

(c) the amount of assistance out of it 
received so far, projectwise; 

(d) whether these amounts have 
been utilised fully; 

(e) if not, the reasons therefor; and 

(f) the steps taken/proposed to be 
aken by the Union Government for 
mely completion of these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) : (a) to (c). A Statement 
indicating the details of ongoing externally 
aided irrigation projects, amount of assis-
tance committed and utilised is enclosed. 

(d) and (e) As regards utilisation of 
assistance, there have been some in-
stances of under utilisation of the exter-
nal assistance in some projects. The 
main reasons for this are; 

(i) Initial slippage in the implemen-
tation of the project; 

(ii) Delay in declaring loan/credit ef-
fectiveness by the World Bank 
on account of non availability of 
satisfactory action plan on re-
settlement and rehabilitation. 

(iii) Delay in approval of Local Com-
petitive bidding and International 
Competitive bidding packages by 
the World Bank; 

(iv) State Government's financial 
crunch; 

(v) Untimely release of allotted 
funds to the projects; 

(vi) Subsequent cut in annual plan 
budget of the project; 

(vii) Delay in finalisation of bidding 
documents; 

(viii) Imposition of certain conditions 
viz. carrying out studies etc. by 
the World Bank during the 
course of implementation of the 
project; 
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(ix) Ban on procurement imposed by 
the World Bank; 

(x) Natural calamities; 

(xi) Appreciation of donor currencies in 
terms of rupees. 

(1) Irrigation Projects are being 
planned, funded and executed by the re-

spective State Governments. To monitor 
the progress of the projects, quarterly re-
view meetings of each projects are held 
in Central Water Commission with the 
representatives of concerned State Gov-
ernments, Central Ministries/Departments 
and aiding agencies. Thereafter, the State 
Governments are advised to take neces-
sary action to expedite the implementa-
tion of the concerned projects. 
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Advise' y Committee for Doordarshan 

3496. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether the Government have 
constituted any Advisory Committee for 
Doordarshan Centres; and 

(b) if so, details thereof? 

(e) if so, the details thereof; and 

(1, It not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a). No 
such information is available. 

(b) to (f) Do not arise. 

Central Assistance to A.P. 

3498. SHRI D. VENKATESWARA 
THE MINISTER OF STATE IN THE RAO : 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) Programme advisory 
committees are attached to Doordarshan 
Kendras at Ahmedabad, Bangalore, 
Bhubaneshwar, Bombay, Calcutta, Delhi, 
Guwahati, Hyderabad, Jaipur, Jallandhar, 
Lucknow, Madras, Srinagar and 
Thlfuvananthapuram. 

/English] 

Dengue Fever 

3497. MAJ. GEN. (RETD.) 
BHUWAN CHANDRA KHANDURI : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether an International Confer-
ence on Dengue Haemorrhagic Fever 
and a National Brain Storming Session 
on Dengue were held in New Deihl dur-
109 February, 1994; 

(b) if so, the details thereof; • 
(c) the recommendations made 

therein; 
(d) whether the GC·.'Arnment have 

taken any follow up action on these rec-
ommendations; 

SHRI BOLLA BULLI 
RAMAIAH: 

SHRI M.V.V.S. MURTHY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Government of 
Andhra Pradesh has requested for Cen-
tral assistance to strengthen its border 
and check smuggling activities, especially 
smuggling of arrack; 

(b) if so, the details thereof; and 

Cc) the re~ction of the Union Govem-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED) : (a) to (c) A proposal 
from the State Government has been re-
ceived for augmentation of police forces, 
strengthening of police stations, 
upgradation of SSF Regional Training 
Centre and for procurement of- strategic 
equipments. The State 
Government has sought assistance to 
meet threats from People's War Group 
left wing extremists and also to check 
<lrug trafficking activities. 
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Health Care 

3499. SHRI S.M. LALJAN 
BASHA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) the role of the Hospital 
Consultancy Services Corpor,tion in 
health care; and 

(b) the amount spent by this 
organisation during each of the last three 
years on health care? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Hospi-
tal Consultancy Services Corporation is a 
Consultancy organisation rendering ser-
vices in the areas of hospital design and 
construction and activities ancillary 
thereto. 

(b) Nil. 

Compensation to Doda Migrants 

3500. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI GURUDAS KAMAT : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether any compensation has 
been paid to the Doda migrants for the 
losses suffered by them due to looting of 
their properties by militants; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps proposed to be taken 

in this regard? 

THE MINISTER OF STP,TE IN THE 
MINISTRY OF HOME AF~:AIRS (SHRI 
RAJESH PILOT) : (a) to (d). According to 
information made availr.ible by the State 
Government, relief a'ild assistance has 
been provided to tr,e migrants of Doda, 
who have since returned to their villages. 
This includes compensation and physical 
assistance for reconstruction of houses 
which had belen affected, three months 
ration to SUC'l1 affected families, Rs. 1,000 
per family i .. , cash for purchase of imme-
diate necessities. Be-
sides, over 400 quintals of ration through 
non official agencies has been 
provided to the affected families. The 
State Government has also decided to 
provide to the affected families free 
seeds, fertilisers and fruit plants. W0'rt<. 
has also been com-
menced on a road to link the affected 
areas with the Tehsil headquarters and to 
provide employment opportunities. Steps 
have also been taken to strengthen nec-
essary security in the area. 

/Translation] 

Bombay Bomb Blasts 

3501. SHRIMATI PRATlBHA DEVI 
SINGH PATIL : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether any reward has been 
announced to arrest the persons involved 
in Bombay bomb blasts; 

(b) if so, the details thereof; 

(c) whether the Government propose 
to follow the same procedure in other 
complicated cases also; and 
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(d) if so, the details thereof? 

THE M,INISTER OF STATE IN THE 
MINISTRY ~F HOME AFFAIRS (SHRI 
RAJESH PILCT) : (a) and (b) Yes, Sir. 
Rewards totallil1i US $ 4,27,800/- have 
been announc~d for arrest of 
absconders. this inC\ldes rewards of US 
$ 50,000/- each for arrest of the two 
main accused, Dawood VJrahim and Tiger 
Memon. 

~) and (d) The announcement of 
rewards for arrest of offenders depends 
on the circumstances of each case, and 
is determined on case to case basis. 

/English] 

Bomb Blasts 

3502. SHRI ANNA JOSHI : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether any link has been estab-
lished among the major bomb blasts 
which took place in Bombay, Calcutta 
and Madras: 

(b) if so, the details thereof; and 

(c) the action taken by the Govern-
ment to nab the accused in those cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) and (b) No link 
between the bomb blasts in Bombay, 
Calcutta and Madras has surfaced so far. 

(c) Action taken by the Government : 

Bombay blasts: 

Cui of a total of 193 persons 

identified so far for their involve-
ment in the Bombay blasts, 148 
have been arrested so far, and 
45 are absconding. Enquiries re-
garding the absconding persons 
have revealed that out of 45 ab-
sconding, 33 are suspected to 
be. abroad, mainly in Dubai and 
Pakistan. Red Corner Alert No-
tices have been got issued and 
circulated through Interpol in re-
spect of 24 absconding persons, 
which included Dawood Ibrahim. 
his brother Anis Ibrahim and 
members of the Memon family. 
Efforts are being made to ascer-
tain the exact whereabouts of 
the absconders within the coun-
try. Steps have been taken to 
attach identified properties of 
some of the prinCipal accused 
to compel! their appearance. 

(ii) Calcutta blast: 

As per information available, 6 
persons have been arrested by 
the special Investigation Team of 
the State Government and charge 
sheet filed against them. 

(iii) Madras blast: 

CBI has identified 18 accused 
~rsons, who were party to the 
conspiracy to the crime and ar-
rested 12 of them. The pres-
ence of one more accused per-
son was secured through Court. 
Five accused persons are ab-
sconding. Efforts are continuing 
to arrest them. Charge sheet 
has been filed against all the 18 
accused persons in the DeSig-
nated Court. The case is pend-
ing trial. 
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Appointment of Resident Doctors 

3503. SHAI AAM VILAS PASWAN : 
SKAI KESAI LAL: . 

Will the Minister of HEALTH AND 
FAMILY WELFAAE be pleased to state : 

(a) whether the attention of the Gov-
ernment has. been drawn to the news 
item captioned "No results of Exam for 
ADS" appearing in 'Times of India' on 
July 14, 1994; 

. (b) if so, the reasons for adhoc ap-
pointments of Senior Aesident Doctors in 
violation of all norms and regulations in 
the appointments; 

(c) whether the reservation rules for 
SCs/STs have been followed in this case; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) Yes, 
Sir. 

(b) appOintments against all the va-
cancies, except one, have been made in 
A" India Institute of Medical Sciences. 
The Institute has reported that there is 
no violation of norms and regulations in 
the appointment. 

(c) Yes, Sir. 

(d) Does not arise. 

Bombay Blasts 

3504. SHAI CHETAN P.S. 
CHAUHAN: 

SHAI BALAAJ PASSI: 

SHAI SHAAVAN KUMAR 
PATEL: 

SHAI LALIT OAAON : 
SHRI BOLLA BULLI 

AAMAIAH: 
SHRI D. VENKATESWARA 

AAO: 
DR. GUNVANT AAMBHAU 

SARODE: 
SHAI PHOOL CHAND 

VERMA: 
SHAI AMAA PAL SINGH: 
SHAI AAM NAIK : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) The number of persons arrested 
so far in connection with Bombay blasts, 

(b) the number of those yet to be 
arrested; 

(c) the efforts being made to arrest 
them soon; 

(d) the number of accused whose 
property has been attached; 

(e) the number of persons against 
whom charge sheets have been filed; 

(f) the present position of the case: 
and 

(g) the steps being taken for early 
disposal of the case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) 148. 

(b) 45 

(c) Enquiries regaiding the 
absconders have revealed that out of the 



547 Written Answers AUGUST 18, 1994 Written Answers 548 

45 absconders 33 are suspected to be 
abroad, mainly in Dubai and Pakistan. 
Red Corner Alert Notices have been got 
issued and circulated through Interpol in 
respect of 24 persons which included 
Dawood Ibrahim, his brother Anis Ibrahim 
and members of the Memon family. For-
mal extradition requests have already 
been made to the respective govern-
ments of UAE and Pakistan in respect of 
these absconders. Efforts are being 
made to ascertain the exact whereabouts 
of the absconders within the country. 
Steps have been taken to attach identi-
fied properties of some of the principal 
accused to compel! their appearance. 

(d) 17 

(e) 192 

(f) and (g) The trial of those involved 
in the Bombay bomb blasts has already 
commenced in the Designated Court at 
Bombay. 

[ Translation} 

Doordarshan Coverage 

3505. SHRI N.J. RATHVA : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the Government are 
contemplating to bring the entire Gujarat 
under Doordarshan coverage; and 

(b) if so, the details thereof; 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) and (b) While the entire state 
is already covered by the satellite service 
of Doordarshan, 38 more TV transmitters 

of various power are under implementa-
tion/envisaged to be set up in Gujarat to 
improve terrestrial coverage. 

[English} 

Multipurpose Projects 

3506. SHRI S.M. LALJAN 
BASHA: Will the Minister of WATER RE-
SOU RCES be pleased to s~te : 

(a) whether the World Bank hl;lS 
given any direction or advice to the Gov-
ernment of India regarding construction of 
major multipurpose projects; 

(b) if so, the details thereof; 

(c) the present policy 01 the Union 
Government regarding implementation of 
major irrigation projects; 

(d) whether the State Governments 
have requested the Union Government 
for revision of present policy on major 
irrigation projects; and 

(e) if so, the steps taken by the 
Union Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) (a) No, Sir. 

(b) Does not arise. 

(c) to (e) As per present policy, irri-
gation projects are planned, executed 
and funded by the State Governments 
themselves out of their own budgetary 
resources and the Central assistance to 
them is in the form of block loans and 
grants not tied to any sector of develop-
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ment or to any project. The Central Gov-
ernment comes in by way of arranging 
loan or grant from External Agencies and 
examining the techno economic feasibility 
of the irrigation projects. In case of major 
and medium irrigation projects, invest-
ment clearance is examined by the Plan-
ning Commission in consultation with 
other concerned Ministries. Since the ex-
isting system is working well, States have 
not made any request for its revision ne-
cessitating any action on the part of 
Union. Government. 

Heart Transplant 

3507. SHRI R. SUR ENDER REDDY: 
SHRI MULLAPPALL Y 

RAMCHANDRAN : 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the first ever heart trans-
plant operation in India was successfully 
performed by a team of dedicated doc-
tors headed by the Head of Cardio-Tho-
racic Centre at the All India Institute of 
Medical Sciences, New Delhi on August 
3, 1994; 

(b) if so, the details thereof; 

(c) whether the Government have 
formulated any guidelines for the donor 
and receiver involved in the heart trans-
plant operation; 

(d) if so, the details thereof; 

(e) whether the Govemment propose 
to ask AIIMS authorities to organise short 
term refresher courses at the Institute for 
the benefit of eminent surgeons in the 
major hospitals and other medical insti-
tute in the country; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (DR. C. SILVERA) : (a) and 
(b) A heart transplant operation has been 
performed in the All India Institute of 
Medical Sciences, New Delhi on 3rd Au-
gust, 1994 in which a patient from 
Dakshin Puri, New Delhi was the recipi-
ent of a heart from a brain dead 35 
years old lady. The patient was a 
Cardiomyopathy patient which is an end 
stage of heart disease. The transplant 
procedure took 102 minutes while the 
entire procedure was completed in about 
5 hours. 

(c) and (d) The Parliament have 
passed Transplant of Human Organs Bill, 
1993 for regulation of removal, storage 
and transplantation of human organs for 
therapeutic purposes and for prevention 
of commercial dealings in human organs. 

(e) There is no such proposal. 

(f) Does not arise. 

Scholarship to SCsiSTs 

3508. SHRI DHARMANNA 
MONDAYYA SADUL : Will the Minister of 
WELFARE be pleased to state : 

(a) whether the Government award 
scholarship to Scheduled Castes/Sched-
uled Tribes and poor students for higher 
education abroad; 

(b) if so, details of the criteria laid 
down in this regard; and 

(c) if not, the steps proposed to be 
taken by the Government to give due 
recognition to the students belonging to 
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Scheduled Castes/Scheduled Tribes and 
economically backward classes? 

THE MINISTER OF WELFARE' 
(SHRI SITARAM KESRI) : (a) and (b) 
Under the Scheme of National Overseas 
Scholarships, meritorius candidates be-
longing to Scheduled Castes, Scheduled 
Tribes, Denotified, Nomadic and Semi-
Nomadic Tribes, Schedu!ed Caste con-
verts to other religions or their descen-
dents, and children of landless agricul-
tural labourers and traditional artisans are 
awarded scholarships for higher studies 
abroad in certain fields. The criteria for 
eligibility are an age limit of 35 years 
(relaxable by 3 years), an income ceiling 
of Rs. 5000 per month, 1st Class in the 
last degree examination (lind Class with 
50% marks in the case of Scheduled 
Tribe candidates), and two years' re-
search, teaching or professional experi-
ence (five years in the case of post-doc-
toral candidates). 

Ie) Does not arise. 

[ Translation] 

12.02 hrs. 

SHRI RAM NAGINA MISHRA 
(Padrauna) : Mr. Speaker, Sir, I am grateful 
to you for giving me an opportunity to speak. 

Today, the sugarcane grower in Uttar 
Pradesh is in great difficulty. Its main rea-
son is that the Government of Uttar Pradesh 
has decided to sell off 35 sugar mills out of 
40 sugar mills. These mills are being sold 
by the State Government at cheaper rates. 
However, these mills owe crores of rupees 
of the farmers. As is well known, the crush· 
ing season starts from the last week of 
October or first week of November, In such 
a situation, the farmers and the workers are 

calling for having a mercy on them. 

12.03 hrs. 

[MR. DEPUTY·SPEAKER in the chaitj 

Mr. Deputy Speaker, Sir, through you,) 
I would like to submit that Shri Mulayam 
Singh's Government in Uttar Pradesh is 
selling out the sugar mills at throw-aways 
prices. In this connection, a committee may 
be set up to inquire into the whole issue. 
Further, the outstanding dues of sugarcane 
growers against these mills may be paid to 
them because it is apprehended that after 
selling out these mills, they will not receive 
their dues. One more important thing is that 
out of these 35 mills, 3 mills belong to the 
Government of India. If the sugar mills stop 
functioning the farmers will be ruined and 
the workers will die of starvation. The Gov-
ernment is well aware that the country is 
facing shortage of sugar, whereas Uttar 
Pradesh is the largest sugarcane produc-
ing State in the country. In such a situation, 
the country may face grim future and the 
people will not be able to get sugar. There-
fore, through you, I urge upon the Govern-
ment to make a statement on this issue. 
[interruptions] 

SHRI RAJVEER SINGH (Aonla) : Mr. 
Deputy Speaker, Sir, the issue raised by Shri 
Ram Nagina Mishra in this House is a 
shame for Uttar Pradesh. The decision of 
the Government has put the farmers in a 
dilemma. The Government of Uttar Pradesh 
is not auctioning these sugar mills but seil-
ing them out at cheaper (ates. The farmers 
have crores of rupees outstanding against 
these mills. Crores of rupees are outstand-
ing against these mills owned by State Gov-
ernment and that Government is selling 
these mills at throw-away price. The buy-
ers of these mills have put a condition that 
they will not repay the dues of sugarcane 



553 Written Answers SRAVANA 27, 1916 (SAKA) Written Answers 554 

growers. The situation today is such that 
on the one hand, the mills are being sold, 
while on the other the dues of the farmers 
are not being paid. In this connection, I 
would like to quote a specific example. The 
farmers staged a dharna in front of a sugar 
mill situated at Bareilly. The mill owners later 
gave in writing that they would pay the dues 
within three days but Sir, more than one 
month had already elapsed, yet no initia-
tive has been taken by them. It has agi-
tated the minds of the farmers. They are 
being cheated. The people in Government 
are also involved in the scandal of selling 
mills. farmers are facing hunger and the 
payment of their dues has stopped. Now, 
the sugar mills will not run and the farmers 
will have to burn the sugarcane crop stand-
ing on their fields. Sir, through you, I would 
like to request the Union Government that 
it should intervene in the matter and instruct 
the Government of Uttar Prades;h to imme-
diately pay the dues of the farmers and 
make the conspiracy futile and check the 
corruption there. (Interruptions) 

{English] 

MR. DEPUTY-SPEAKER: I have called 
Dr. Viswanatham Kanithi's name, you can 
speak after him. 

DR. VISWANATHAN KANITHI 
(Srikakulam) : Sir, many parts.ffi the coun-
try are reeling under heavy floods causing 
loss to life and property. But the State of 
Andhra Pradesh, the rice bowl of India is 
facing acute drought conditions. The rain-. 
fall in this part of the country is less than 20 
per cent in this monsoon season, so much 
so that in the northern Coastal Andhra, in 
my parliamentary constituency, Srikakulam, 
it is less than 15 per cent. 

As a result of this, the seedlings are 
getting dned up. There is no hope for any 

transplantation and the labour class is fac-
ing acute employment problem. T"!erefore, 
I request and urge upon the Government 
to see that the labour there is given an al-
ternative work to earn their livelihood. Thank 
you Sir (Interruptions) 

MR. DEPUTY SPEAKER: We will take 
up this object right upto 11 '0 clock. 

SHRI SATYADEV SINGH (Belrampur): 
Sir, I am on a point of order. 

[Translation] . 

Sir today, I must get an opportunity to 
speak in this House because the House has 
been in their custody for the last 15 days .. 
. (Interruptions) 

I also wanted to say something in re-
gard to these mills because today, the situ-
ation has become worst there. The farmers 
are in great difficulty ... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: You make a 
request to them. 

( Interruptions) 

[Translation] 

SHRI RABI RAY (Kendrapada) : Mr. 
Deputy Speaker, Sir through you, I would 
like to draw the attention of the House to a 
humane issue. Yesterday, I was in Orissa, 
In 1992, about 300 people had died in 
Cuttack, the cultural city of Orissa by con-
suming spurious liquor. Similarly, 20 people 
have died in Berhampur in Ganjam district. 
Today. I claim that the Government of Orissa 
is well aware of this incident. The main rea-
son for hundreds of people dying of con-
suming spurious liquor is political corrup-
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tion. I would like to submit that under that 
regime of Shri Biju Patnaik, illicit liquor is 
brewed and sold there. As a result hundreds 
of people are dying. 

Mr. Deputy Speaker, Sir, the person 
who was the district Magistrate of Cuttack 
in 1992 is the S.P. in Ganjam District. About 
20 people have died there by consuming 
spurious liquor. Sir, through you, I would like 
to say, that the State-Government had 
coducted an inquiry through R.D.C. but its 
report has not been made public so far. 
Only, a summary of it has been presented. 
In this way, corruption is pervading there. 
Due to this, 300 people had died in Cuttack 
city and now 20 people have died in Ganjam 
district. I would like to submit that if the po-
litical corruption continues this way, hun-
dreds of people will die in Ganjam district. 

Mr. Deputy Speaker, Sir, in Kalahandi 
and Koraput district. the people are dying 
due to starvation and corruption in the gov-
ernment. Therefore, through you, I would 
like to ask the Union Government that an 
inquiry may be conducted in this regard. 300 
people have already died in Orissa and if 
this process continues, more and more 
people will die. I, therefore, request the 
Union Government to put pressure on 
Orissa Government and expose the corrup-

...tion prevalent in the government. (Interrup-
tions) 

{English] 

MR. DEPUTY-SPEAKER: Now I allow 
Shri Lokanath Choudhury to speak. He is 
also speaking on this issue. 

( Interruptions) 

SHRI LOKANATH CHOUDHURY 

• Not recorded 
•• Expunged as order by the Chair. 

(Jagatsinghpur) : Sir, Orissa the land of Lord 
Jagannath, has become famous for manu-
facture of spurious liquor. 

{Translation] 

SHRI SUBASH CHANDRA NAYAK 
(Kalahandi) Mr. Deputy. Speaker, Sir, 
through you, I would like to say that ... (In-
terruptions) 

{English] 

MR. DEPUTY-SPEAKER : Whatever 
Shri Subash Chandra Nayak says will not 
go on record. 

SHRI LOKANATH CHOUDHURY: Sir, 
Orissa has become notorious or manufac-
ture of spurious liquor. In Orissa not only 
300 people have died but everyday one or 
two people die by consuming spurious li-
quor. Yesterday a news has come that in 
Ganjam District, 18 people have died by 
consuming Spurius liquor. A judicial inquiry 
has been ordered and that is also going on. 
The facts reveal that the whole administra-
tion has been utilised by the political party 
in power for manufacture of spurious liquor ... 
( Interruptions) 

{Translation] 

SHRI SHARAD YADAV (Madhepura): 
Mr. Deputy Speaker, Sir, what is this 
going on? 

{English] 

SHRI RAM VILAS PASWAN (Rosera) 
: Sir, we have also given a notice. How are 
you allowing a discussion on the State 
Government's performance? ... (Interrup-
tions) 
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MR. DEPUTY-SPEAKER: His name is 
there in the list. 

(Interruptions) 

SHRI RAM VILAS PASWAN : Sir, in 
Andhra Pradesh also SOO people ware killed 
... (Interruptions) 

SHRI LOKANATH CHOUDHURY: Sir, 
let it not be a partisan matter. I appeal to 
my friends ... (Interruptions) it will be bet-
ter if they deal with this issue politically at 
the party level to end up this issue. I have 
full sympathy with the Janata Dal. The 
Janata Dal people should not allow theChief 
Minister of their political party, who is in 
power in Orissa, to do this .. . (lnterruptions) 
If this becomes a regular feature, we will be 
helpless. (Interruptions) 

SHRI RAM VILAS PASWAN : Will you 
allow a discussion on this? 

MR. DEPUTY-SPEAKER He has 
given his name. 

SHRI LOKANATH CHOUDHURY: The 
people were saying that they were protected 
by the Government. That should not be their 
answer. (Interruptions) They should be more 
careful. News reports are coming from 
Orissa about details is every day. They 
should have brought this to the notice of 
their friend, Shri Biju Patnaik, the Chief Min-
ister, to control the situation, instead of al-
lowing this process of manufacture of spu-
rious liquor in Orissa, SO,it should not be 
done. (Interruptions) There should be an 
inquiry. My point is, while the Orissa Gov-
ernment goes on manufacturing spurious 
liquor, and the Central Government remains 
an onlooker, people will be dying. (Interrup-
tions) I dare my friend Shri Ram Vilas 
Paswan to go and inquire into the matter to 
know how the Orissa Government is pro-

teeling those culprits. He should have gone 
there. 

MR. DEPUTY·SPEAKER: Shri 
Lokanath Choudhury one minute. 

SHRI LOKANATH CHOUDHURY: His 
conscience should have pricked him to go 
there. (Interruptions) 

MR. DEPUTY-SPEAKER : Shri 
Lokanath Choudhury plea~e listen for one 
minute. According to the rules, a Member 
while speaking shall not make personal ref-
erence by way of making an allegation, by 
imputing a motive or questioning the bona 
fide, of others unless it be imperatively for 
the purpose of debts being itself a matter in 
issue or relevant thereto. 

Now, I call Shri Hannan Mollah. 

( Interruptions) 

MR. DEPUTY·SPEAKER : Shri Subash 
Chandra Nayak. you know the Rules of the 
House. You are not called. I have called the 
name of Shri Honnan Mollah. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : Our names are there. We have 
given a notice on this issue. 

MR. DEPUTY-SPEAKER: My dear Sir, 
if your name is there, your name will be 
definitely called when the turn comes. Not 
now. It cannot be taken up now. This is not 
a general debate. I have called Shri Honnan 
Mollah. 

SHRI HONNAN MOLLAH (Uluberia) : 
I would like to draw the attention to the 
nation-wide agitation by the democratic and 
left forces against the anti-people economic 
policy and surrender to the multi-nationals 
and surrendering the interests of the coun-
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try. Thousands of people are courting ar-
rest. Yesterday 70,000 people courted ar" 
rest In Delhi, the arrested people are kept 
very badly in a Community Hall. There is 
no drinking water, no latrine and sanitation, 
no proper food is supplied to them. 

MR DEPUTY-SPEAKER: Shri Honnan 
Mollah, on what subject have you given the 
notice? It is on b!ack-marketing of the World 
Cup Finals tickets issued for India. But you 
are talking on another subject. 

llnte"uptions) 

SHRI HANNAN MOLLAH : I would like 
to draw your attention to another scandal. 

One months back there was this World 
Cup Football Match in USA. The tickets is-
sued for India worth lakhs of rupees were 
sold in the black market. (Interruptions) 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA) : The words ... may be deleted 
from the record. 

MR. DEPUTY-SPEAKER: Shri Honnan 
Mollah, this is pertaining te the other 
countries. It is not pertaining to our country. 

SHRI HANNAN MOLLAH : The tickets 
were given to India and AIFF and those tick-
ets were sold allegedly through a travel 
agency in the black-market, I demand that 
a CBI inquiry should be ordered to unearth 
those people who were selling the tickets in 
the black-market. I demand that the Gov-
ernment should make a statements and also 
order a CSI inquiry. (Interruptions) 

MR. DEPUTY-SPEAKER: If there is 

• Expunged as order by the chair 

anything against the rules, I will expunge it 
atter examining it. 

SHRI HARADHAN ROY (Asansol) : Mr. 
Deputy Speaker, Sir, the rehabilitation of the 
land oustees due to coal mining operation 
is governed by the guideline issued by the 
Ministry of Coal vide letter no. 49019/4/861 
CP/CLW dated 19.10.1990. It is either be-
. ing criminally violated or shelved. As a re-
sult, lakhs of affected people and workmen 
of the entire coal bearing areas/moass are 
suffering and these areas are already de-
clared unsafe by the DGMS due to the vio-
lation of safety and environmental mea-
sures. The people of the area are forced to 
reside there, endangering their lives and 
properties. Subsequently gas fire, loss of 
lives and properties have become a regu-
lar feature. 

So, I urge upon the Government 
through you, Sir, to implement the rehabili-
tation package and save the workmen and 
people of the coal bearing areas immedi-
ately. Otherwise, the entire coal bearing 
area will face ruination. 

[Translation I 

SHRI NITISH KUMAR (Barh) : Mr. 
Deputy Speaker, Sir, the issue of giving age 
relaxation to the candidates of other back-
ward classes in the Union Public Service 
Commission's examinations has been 
raised at least 5-6 times in this House. The 
Government has given assurances many 
times, the chair had also intervened to get 
it implemented. Aelegation met the Prime 
Minister in this connection. The Minister of 
Parliamentary Affairs and Minister of Wel-
fare also gave assurance that the people 
of other backward classes will be given age 
relaxation f>ut no decision has been taken 
by the Government till date. 



561 Written Answers SRAVANA 27, 1916 (SAKA) Written Answers 562 

The permission was granted to some 
candidates in pursuance of the Clecision of 
the Madras High Court and C.A.T., 
Allahabad. Since the Govemment had not 
taken any decision in this regard, their re-
sult was withheld. When we wrote to the 
Prime Minister, we received a reply from 
Shrimati Margret Alva that as this scheme 
has been implemented for the first time, 
therefore it is yet to be Seen as to how many 
people are going to be benefited by it. The 
decision will be taken thereafter. I would like 
to quote her statement. 

[English] 

"As the scheme of reservation for 
. O.B.C. has been just started it will 
be premature to examine whether 
or not it is necessary to provide any 
relaxation I concession in the 
matter." 

[Translation] 

Shrimati Alva gave the reply on 30th 
March, 1994. We have been quoting this 
statfi01ent and stating that had toe recom-
mendations of the Mandai Commission, 
which were implemented by Shri V.P. Singh 
in 1990, not been challenged in the court, 
the O.B.C. candidates could have availed 
the .benefit of reservation. Therefore, we 
have said that the age relaxation of 3-4 
years should be given. 

Now I would like to bring to your notice 
the report of the U.N.!. on the result of the 
U.P.S.C. published on 15th August in .the 
'Times of India' in which the number of can-
didates of each category has been shown 
as have qualified the Preliminary test. 

[English] 

"The Union Public Service Gommis-

sion announced the results of the 
Civil Services (Preliminary) Exami-
nation, 1994 on Sunday, UNI re-
ports. 

A total of 9973 candidates have quali-
fied for the main examination, which is likely 
to be held in December. Of them, 1810 are 
Scheduled Castes, 937 Scheduled Tribes, 
1225 belong to Other Backward Classes, 
while 6001 candidates belong to the gen-
eral category, an official release said. n 

[Translation] 

27 percent reservation has been pro-
vided to the Other Backward Classes and 
the result of the Preliminary Test shows that 
only 1225 candidates of O.B.C. could suc-
ceed, which is 12.2 percent. Therefore, 27 
percent reservation could not be completed. 
When we raised the issue of age relaxation, 
the Govemment said that policy has been 
implemented. The Government will think 
over its impact is visible now. As the Gov-
ernment could not take any decision, the 
result of at least 500 candidates has been 
withheld. The Government has not taken 
any decision on age relaxation. The stu-
dents throughout the country are full of re-
sentment on this issue. Thousands of stu-
dents are demonstrating on the roads of 
Delhi on this issue. The chair also interfered 
in this matter and an all party delegation 
also met the Government even then the 
decision is not being taken. Therefore, we 
urge upon the Govemment to interfere in 
this matter. The Govemment should imme-
diately make declaration in this matter only 
then they will get justice. 

SHRI SHARAD YADAV (Madhepura) : 
Mr. Deputy Speaker, Sir, the members of 
the treasury benches are sitting here. I 
would not like to repeat, what has already 
been elaboratively explained by Nitishji. The 
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present Government gave assurance for 
providing age relaxation and chances so 
many times here. A promise was made to 
do so before the chair but the promise has 

. not been kept. The youth have demon-
strated at least 5 times earlier also. Today 
also they have come for demonstration. The 
hon. Members have at least raised this is-
sue 10 times. Will the Government say 
something on it or not? People are getting 
perturbed all around. Why the Government 
is trying to add fuel to the fire? Shukla;i is 
present here. Why an action has not been 
taken on it even after raising this issue so 
many times? The Govemment should give 
a statement on it. Why the Govemment has 
kept silence on it? The backward class 
people should get the right which has al-
ready been granted to them. 

[English] 

MR. DEPUTY SPEAKER : No, there 
cannot be a debate on this. Kindly excuse 
me. 

( Interruptions) 

MR. DEPUTY SPEAKER: One minute 
please. If we make it a debate, then every-
body wiD like to participate in it. 

(Interruptions) 

SHRI RAM VILAS PASWAN : Sir, yes-
terday the Speaker told us from the Chair 
that today we woufd get the time to speak. 
Yesterday I had raised the issue of sugar 
scam and the Speaker told me that today I 
would get the time. 

MR. DEPUTY SPEAKER: We shall sit 
up to one O'Clock1oday. So, we have got 
the time. 

SHRt RAM VILAS PASWAN :There is 

no other isslJe more important than the 
Sugar Scam. 

[English] 

We want to raise this issue. I have given 
a notice for Adjoumment Motion. If there is 
no value of Adjoumment Motion or any other 
Motion, then I cannot say anything. If there 
is no difference between a Calling Attention 
Motion and an Adjournment Motion, if noth-
ing is to happen even after giving a notice 
according to the procedure, then why do 
we give the notice? 

[Translation] 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : You have said that it would 
again become a issue of debate. The Gov-
emment should hold discussion on it since 
the Constitution is being violated here to-
tally and injustice is increaSingly being done 
to the Backward Class people for 40-45 
years. Shuklaji is present here. He is a wit-
ness to the fact that at the time when I per-
sonally raised the age relaxation issue with 
him, he had said that both his party and the 
Government support it. The whole opposi-
tion support it, all the parties support it and 
are unanimous on it. Even then why it is 
being delayed deliberately. An agitation will 
be launched throughout the country on this 
issue. Whatever is accepted here should 
be implemented. Tamil Nadu Government 
has got an Act passed unanimously. All the 
political parties requested the hon. Presi-
dent and he gave his assent on it. Later on 
the Supreme Court and the High Court 
stayed that. It is creating anarchy all around 
the country. 

Just now Nitish Kumarji has given the 
full data pertaining to it. This is the right time 
when the Government should take a deci-
sion on it. When only 12 percent candidates 
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belonging to Backward Classes have quali-
fied the preliminary test, how will the guar-
antee be given to complete the quota of 27 
percent. Why the 27 percent is not com-
pleted in preliminary test1' If the Govern-
ment is true to its words, the principle of 
reservation should be implemented from the 
very beginning whether it is the preliminary 
test or the final test. The candidates should 
be selected among them on· the basis of 
reservation. If need be, the qualifying marks 
should be reduced and merely the marks 
also will not serve the purpose. This ques-
tion is related to their participation in power 
and administration and they are not getting 
their share. As an as ideal course a special 
recruitment drive should have been 
launched so that they could be compen-
sated for the injustice done to them during 
the last 50 years and they could get their 
full share but even that is not being done 
by the Government. 

The State Government like Tamil Nadu 
and Karnataka said that they want to in-
crease the reservation quota upto 69 per-
cent and 80 percent respectively. In 
Karnataka the Congress is in 
power, it is not the Government of our party, 
this issue is not concem of a particular party. 
The Chief Minister of Uttar Pradesh said that 
they wanted remove to the shortcomings in 
it. Therefore, there is no rule and direction 
in this regard and it does not belong to a 
particular party. The day before yesterday, 
I was in Bengal. I am sorry to say that the 
Government of West Bengal has kept is 5 
percent only. Till recently, they used to say 
that there are no backward classes. Now 
when they have implemented the reserva-
tion, it is only 5 percent. How will it go, will 
there be any rule or not? 

[English] 

SHRI SOMNATH CHATTERJEE 

(Bolpur) : Sir, I have no quarrel with him. 
He says very strongly on this. But I want to 
report one thing. There is a Committee ap-
pointed under the chairmanship of an ex-
Judge of the Supreme Court. He is looking 
into it. He has been able to identify five per 
cent. If more numbers come, it will be done. 
(Interruptions) 

SHRI CHANDRA JEET YADAV : Sir, I 
am not disputing with my dear friend, Shri 
Somnath Chatterjee here. But I only want 
to bring out the tactual position. (Interrup-
tions) 

[Translation] 

Therefore, Mr. Deputy Speaker, Sir, my 
apprehension is that an agitation will be 
launched throughout the country on this is-
sue, there will be anarchy and the issue of 
social justice will receive a setback what-
ever is being said will not be implemented. 
Why this resentment is being created? My 
submission to you is that the hon. Minister 
of Parliamentary Affairs is present here. Ei-
ther he or the hon. Prime Minister should 
call a meeting of all the opposition parties 
and a decision should be taken on it imme-
diately and the declaration of giving them 
age relaxation should be made. The guar-
antee of 27 per cent reservation to them 
should be given. The quota of the Sched-
uled Castes is not being completed. A 
struggle has been continuing for the last 40 
years to get this quota filled up but the same 
has not been done. Government should fill 
it up. How the others will share the power? 
Therefore, I would like to urge upon you to 
ask the hon. Minister of Parliamentary Af-
fairs to give his comments on what is ac-
ceptable to Government. Will there be any 
response from him or not? I would like that 
the hon. Minister of Parliamentary Affairs 
should say something on it. Mr. Deputy 
Speaker, Sir, ask him whether the Govern-
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ment would take it seriously or not. Will there 
be any response from you or not? 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Sir. this issue has come so many 
times before this House (Interruptions) 

[Translation] . 

SHRI CHANDRA JEET YADAV 
Shuklaji, would you please listen to me or 
not? I am asking you to say something on it 
on behalf of the Government, what does 
the Government intend to do when all the 
facts have become known. If the Govern-
ment does so and keeps mum then this 
House will not run. My submission to you is 
that you can not afford to ignore this prob-
lem. The destruction is going on all around 
and even then you are keeping silence. Mr. 
Deputy Speaker, Sir, ask him to speak 
something. 

[English] 

SHRI SOMNATH CHATTERJEE: Sir, 
this issue has come earlier also. (Interrup-
tions) May I have the attention of the hon. 
Minister please? 

Sir, this issue had come before the 
House on several occasions. The issue is 
an emotional one also apart from the prob-
lems that are being created. The Govern-
ment has never said no to this problem. The 
Government has not said that there is no 
problem. But I do not know why this pro-
crastination is on the part of the Govern-
ment. You have to take a decision one day 
or the other. The later the decision is taken, 
more and more complications will arise. 

Therefore, I am requesting the Govern-
ment to take action in this regard. It has 

been suggested that let the Minister call a 
meeting of the different political parties and 
their leaders and some way out has to be 
found out. Why should it be allowed to lin-
ger on like this? This is an issue which needs 
a solution at the earliest. Therefore, I re-
quest. the Minister to kindly take steps. 

. [Translation] 

SHRI SHARAI? YADAV (Madhepura) : 
The Government should explain as to what 
it intents to do about it. (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: Let us main-
tain discipline and decorum in the House. 

( Interruptions) 

SHRI CHANDRA JEET YADAV : Sir, I 
want to bring to your notice that it is a very 
serious matter and denying age relaxation 
to the OBCs is a discrimination against 
them. 

[Translation] 

SHRI MANGAL RAM PREMI (Bijnor) : 
Mr. Deputy Speaker Sir, the situation in my 
area is very grave ... (Interruptions) Loss of 
life and property is going on and the villages 
have been cut off. (Interruptions) A great 
loss of life and property has been suffered 
and destruction is taking all around. The 
administration is not ready to face the situ-
ation of floods and it is sitting inert. No ac-
tion is being taken. I urge upon the Gov-
ernment through you to keep an eye on 
those areas. Five to six villages in these 
areas have been rehabilitated at least thrice 
and their land has washed away in the 
Ganges. Nothing is known about lakhs of 
bighas of land, the crops have been dam-
aged. Huge loss of life and property has 
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been suffered and aven the animals have 
been washed away. As I have stated that at 
lease six or seven villages have been reha-
bilitated two or three times from one place 
to another within a period of three years. 
My submission is that the Central Govern-
ment should conduct a survey of these ar-
eas and arrangements of funds should be 
made to face the floods and to control them 
... (Interruptions) 

[English] 

SHRI RAM VILAS PASWAN : Mr. 
Deputy-Speaker, Sir, I am on a point of pro-
cedure under Rule 56 of the Rules of Pro-
cedure and Conduct of Business is Lok 
Sabha. 

MR. DEPUTY-SPEAKER: What is your 
point of procedure? 

[Translation I 

SHRI RAM VILAS PASWAN : Mr. 
Deputy Speaker, Sir, I am on a point of pro-
cedure. As per the rules the most impor-
tant issue, such as I have moved the Ad-
journment Motion under rule 56, should be 
discussed. I have not received any reply 
from the secretariat whether the motion has 
been rejected or admitted. If it has not been 
rejected, it is the duty of the Chair that dis-
cussion should be held on it or we should 
be listened. My submission to you is that 
please give your ruling on it.... (Interrup-
tions) if not, then there is no use of giving 
notice under the rule. If the House is to be 
run like' this, then for what these rules and 
procedures have been made .... (Interrup-
tions) 

[English] 

MR. DEPUTY-SPEAKER : The sugar 
oolicv is in the agenda. 

SHRI RAM VILAS PASWAN : I am not 
talking about sugar policy; I am talking ab0ul 
sugar scandal. 

MR. DEPUTY-SPEAKER : Are you 
speaking about the Adjournment Motion? 

SHRI RAM VILAS PASWAN : Yes. 

MR. DEPUTY-SPEAKER : Rule 56 
says: 

"Subject to the provisions of these 
rules, a motion for an adjournment 
of the business of the House for 
the purpose of discussing a defi-
nite matter of urgent publ ic 
importance may be made with the 
consent of the Speaker." 

"Notice of an adjournment motion 
shall be given at 1 000 hours on the 
day on which the motion is pro-
posed to be made to the Secretary-
General and copy thereof shall be 
endorsed to .. ." 

SHRI RAM vILAS PASWAN : Sir, I want 
to know whether it has been rejected by the 
Chair, I have not received any intimation 
about that. Either you say it is under your 
consideration or it is rejected. 

MR. DEPUTY-SPEAKER: Ram Vilasji, 
it is under consideration. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Prof, Kurien. 
we are going to have this Zero hour till 
1 o'clock. Therefore, if you just cooperate. I 
will call all those Members who have given 
notices before 10 o'clock today. Their names 
are mentioned in the list. 

PROF. P.J. KURIEN (Mavelikara) : Sir, 
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I crave your indulgence. Yesterday. my 
name was there at the end of the list and I 
sat upto 12.30 p.m. in the Zero Hour but 
you did not call my name. Today. my notice 
was given much before others but you are 
not calling my name. What is the procedure 
that is all I want to know. 

MR. DEPUTY-SPEAKER: Has it been 
done deliberately? If everybody has coop-
erated if everybody speaks either for a 
minute or one-and-a-half minute, ail the 
names would have been called. 

PROF. P.J. KURIEN : Sir, yesterday, I 
did not complain about that. But today, I took 
all the pains to come at 9 o'clock just to 
give the notice. I know that before me only 
two notices were given. I am waiting here 
thinking that you will kindly call me. Kindly 
tell me the procedure. I will obey your rul-
ing. but please tell me the procedure. That 
is all I am asking Yesterday. there was one 
procedure, and today. there is another pro-
cedure. 

MR. DEPUTY-SPEAKER: The proce-
dure is always the same. I only thought that 
for the past ten or twelve days you were 
participating in the Zero Hour and, there-
fore, must have got exhausted. 

PROF. P.J. KURIEN : Sir. I did not get 
any chance. Yesterday also I requested at 
12.30 p.m. to give me one minute, but you 
did not call me I did not get any chance. 

MR. DEPUTY-SPEAKER: I will call 
you. 

PROF. P.J. KURIEN : Sir, yesterday, I 
requested you but you did not call me. To-
day, my name is there in t!'>P. list. but you 
are not calling my name. What is the pro-
cedure that" you are adopting? 

MR. DEPUTY-SPEAKER: Your name 
is there in the list. 

SHRI NITISH KUMAR: Sir, during the 
Ninth lok Sabha. he snatched the papers 
from the Home Minister and tore it away. 

PROF. P.J. KURIEN : Sir, why should 
this discrimination be there? 

MR. DEPUTY-SPEAKER: Prof. Kurien 
is right when he says that his name is there 
in the list. 

SHRI NITISH KUMAR: Sir, he is rais-
ing the question of procedure. He snatched 
the papers from the Home Minister during 
the Ninth Lok Sabha and tore it away. He 
should not talk of procedure. 

MR. DEPUTY-SPEAKER: I called the 
names of the Opposition party leader. There 
are some names of the ruling party mem-
bers also in the list. Since they were all par-
ticipating for the past 10 to 12 days, I just 
thought of giving the opportunity to the Op-
pOSition parties. 

Of course, Prof. Kurien's name is there 
in the list. 

PROF. P.J. KURIEN : Sir, is it our fault 
if they are absent during that period? I did 
not get any chance during the last one week. 
Is it my fault if they are absent? (Interrup-
tions) 

SHRI P.C. CHACKO (Trichur) : Sir, why 
should he talk about what had happened 
during the last lok Sabha? 

SHRI NlTISH KUMAR: This is all part 
of history of Lok Sabha. 

PROF. P.J. KURIEN : In the last Lok 
Sabha, I was in the Opposition. That is the 
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difference. 

MR. DEPUTY-SPEAKER: The role is 
altogether different. 

PROF. P.J. KURIEN : We never used 
to go out. We used to sit there to fight the 
ruling party. You are also welcome. 

MR. DEPUTY-SPEAKER: Okay, Prof, 
Kurien, you can speak now. 

PROF. P.J. KURIEN : Sir, thank you 
very much for calling my name .... (lnterrup-
tions) 

SHRI SOMNATH CHATIERJEE : You 
have been talking for so many days keep-
ing us out. Therefore, are you not ex-
hausted? 

PROF. PJ. KURIEN : But I did not get 
an opportunity. 

SHRI UMRAO SINGH (Jalandhar) : We 
were waiting for you. 

SHRI K.P. REDDAIAH YADAV 
(Mac~ilipatnam) : Sir, I am on a point of or-
der. 

MR. DEPUTY-SPEAKER In Zero 
Hour, there is no order at all. 

PROF. P.J. KURIEN : Sir, I am raising 
a matter in which all the Members from both 
sides will be interested. There is a very fa-
mous temple in the State of Kerala, that is, 
Sabarimala Ayyappa Temple, which is as 
famous as the Tirupati in Andhra Pradesh 
and the Jagannath Temple in Orissa. 

Millions of devotees are visiting this 
temple every year. They come from vari-
ous States of the country, especially Andhra 
Pradesh, Tamil Nadu, Kerala, Karnataka 
and even the northern part of the country. 

But I am sorry to submit that the conditions 
of pilgrimage for these pilgrims are very 
pathetic. There are no adequate amenities 
for them. The Travancore Davasthanam 
Board is managing this temple. Even though 
millions of pilgrims visit the temple, the fa-
cilities provided for them are very meagre. 
They are not sufficient even for a thousand 
people. The fact is that even though the 
Travancore Davasthanam Board is trying 
its level best to provide amenities, it has 
not been able to do so for lack of adequate 
land, Unfortunately, the land surrounding the 
temple is forest land. I concede that we 
should do everything to protect forest land 
and I support this effort. But it is equally 
important that the pilgrims visiting the 
Sabarimala temple to worship Lord Ayyappa 
should also be given facilities. But 
that is not being done. 

The proposal to release some land is 
already with the Government of India and It 
is pending for months. This is a request on 
behalf of the people of the country. I am 
su re everybody will agree with me that some 
land should be released to the Travancore 
Devasthanam Board for providing ameni-
ties to the pilgrims to the Ayyappa temple 
which is as famous as the Tirupati temple 
or any other temple. 

I also request you and invite you kindly 
to make a visit to Sri Sabarimala temple. 
You can get the blessings of the Lord and 
also you can know yourself the difficulties 
being experienced by the pilgrims. 

I request the Government to take ear-
nest steps to release adequate land to 
Travancore Davasthanam Board for provid-
ing amenities to the pilgrims. Thank you very 
much. 

I am sorry, I apologise for insisting to 
permit me to speak. 
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MR. DEPUTY-SPEAKER: I do not ex-
ercise my discreation. I will go by the list 
before me. 

SHRI A. INDRAKARAN REDDY 
(Adilabad) : Sir, I submit the following mat-
ter of urgent public importance. 

Adilabad district in Andhra Pradesh is 
the second largest district in Telangana re-
gion and is located on the northern side of 
the State bordering Maharashtra State. This 
district is spread over a geographical a. ea 
of about 16,000 sq. KMs. out of which 7,600 
sq. KMs forms forest area and about 6,000 
sq. KMs is cultivable area. Unfortunately, 
only 17 per cent cultivable area is used for 
agricultural purposes using water available 
through mediumlminor irrigation schemes, 
anicuts, LI Schemes, bore wells etc leaving 
a whooping 87 per cent area unutilised. This 
is after leaving vast stretches of forest land. 
The irrigation potential compared to geo-
graphical area works out to a meagre 6 per 
cent while the State average work out to 36 
per cent. In spite of having vast water po-
tential, due to lack of irrigation facilities the 
majority of the population consisting mainly 
of Scheduled Castes Scheduled Tribes and 
backward people are living below poverty 
line even after 47 years of independence. 
As per recent report prepared by State 
Government, about 103 minor./medium and 
other irrigations projects have been identi-
fied to benefit people by bringing more land 
under cultivation. The estimated cost of this 
Scheme is about Rs 62 crores. 

I urge upon our hon. Prime Minister to 
adVise the Ministry of Rural Development 
to allocate Rs. 62 crores so as to under-
take completion of the schemes identified 
to bring about 25,000 acres of land under 
cultivation to benefit the tribal Scheduled 
Castes/Scheduled Tribes and other back-
ward population of this most backward re-

gion of Andhra Pradesh. 

MR. DEPUTY-SPEAKER : You could 
have read it under Rule 377, Nobody can 
prepare a speech'and read it. It is not per-
mitted even during Zero Hour in this House. 

DR. VASANT NIWRUTTI PAWAR 
(Nasik) : I am not going to speak on sugar 
policy or on sugar scandal. But I am going 
to speak on import of sugar. 

[Translation] 

SHRI NITISH KUMAR : Today, one 
hour was allocated for the opposition. Yes-
terday, when a meeting was held with the 
hon. Speaker in his Chamber, we had re-
quested that it should be raised from half 
an hour to one hour (Interruptions) 

{English] 

MR. DEPUTY-SPEAKER : This much 
is definite that the Zero Hour will go up to 
1 o'clock. 

DR. VASANT NIWRUTTI PAWAR 
With the shortage of sugar, the Government 
has asked the MMTC and STC to import 
ten million metric tonnes of sugar. They have 
entered into an agreement to import Brazil-
ian sugar. But there are problems with the 
rates at which the Government has entered 
into the contract. It is about 380 dollars per 
metric tonne. And now with the Refined 
Sugar Association (RSA) members pur-
chasing it, the Brazilian Government has 
created a problem and they have curtailed 
the shipment to ten only, with the result, I 
am afraid, the sugar will not reach India 
before this festival season. There is short-
age of sugar in Bombay as well as in Delhi. 
There is no sugar available in PDS shops 
and in the open market also. The rate of 
sugar has gone up by fifty paise in the last 
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two days, I request the Government to take 
necessary steps to see that ample sugar is 
available in the PDS shops as also in open 
market. And if there are any offers to pur-
chase sugar at 350 dollars per metric tonne, 
with all the commas and full stops, as per 
the Public Accounts Committee norms, that 
should be purchased and made available 
to our Indian customers. 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh) : The residents of hill areas 
of Uttar Pradesh from eight districts, which 
border Nepal and China, because of the 
socio-economic conditions, are a class by 
themselves and they are today agitating for 
being conferred the right of job reservation 
for the backward classes. The planning , 
Commission has accepted this and the U.P. 
Government also, in case of giving admis-
sions to medical colleges and engineering 
colleges, have given them all benefits. But 
somehow, their problem continues to ag-
gravate which has led to avoidable agita-
tions by those normally very peace loving 
people. We should not give them a mes-
sage that it is only through agitations that 
somebody can achieve the objective. I 
would take this opportunity to urge upon, 
through you, the Ministry of Welfare and all 
other concerned to give them necessary 
benefit and treat them backward for job res-
ervation under 27 per cent quota. 

SHRI E.AHAMED (Ma~eri): M~ 
Deputy-Speaker, Sir, I may submit before 
this House two points. (Interruptions) 

MR. DEPUTY-SPEAKER Mr. 
Ahamed. my request to you is to speed up 
a bit and cut short your speech so that oth-
ers can also speak. 

SHRI E. AHAMED : All right. Sir, The 
Members of Kerala have been requesting 
for the central assistance to Kerala as flood 

relief. We have been requesting the hon. 
Finance Minister to come to this House and 
make a statement. But the Finance Minis-
ter has not obliged us. It is really a matter 
of shame for the people of Kerala and for 
every hon. Member of this House. Now at 
least, the hon. Deputy-Speaker should di-
rect the Finance Minister to come to this 
House and make a statement about 
whether any assistance to the State G~v­
emment of Kerala will be given. 

Secondly, there are some Indian stu-
dents studying in medical colleges in Rus-
sia. Three hundred students are on the 
verge of expulsion. Therefore, the Govern-
ment of India should take up the matter with 
the Russian Government so as to help our 
300 students who are undergoing medical 
education there. 

[Translation] 

SHRI SUBASH CHANDRA NAYAK 
Mr. Deputy Speaker, Sir, I would like to draw 
the attention of the House towards the care-
lessness on the part of Tele-communication 
department in Orissa. The Government had 
announced that each panchayat will be 
connected with STD. but it is not being 
done in my district, Kalahandi. 

Presently my district is dependent on 
Raipur or Bhubaneshwar for this facility. We 
have written several letters to the Ministry 
but no action is being taken them and 
people are facing great difficulties. STD. 
facility is not functioning in Kharia, Tugla, 
Madanpur, Raipur and Junagarh blocks in 
my area. The telephones installed in 
Panchayat are not working properly. We can 
make calls but cannot receive from outside. 
Sir, through you, I would like to draw the 
attention of the Communications Minister 
towards this problem and request him to 
take remedial measures and provide com-
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munication facilities for Raipur, Kalahandi, 
Bolangir and Navrangpur areas. (Interrup-
tions) 

DR. S.P. YADAV (Sambhal) : Sir, you 
have not called my name. I have to raise 
an important issue. (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: I will send 
the list to you, you can check it and see 
whether your name is there or not. If I have 
committed a mistake, I deserve to be ex-
cused. 

SHRI ANNA JOSHI (Pune) : The Gov-
ernment of India has given permission to 
lease out the penicillin plant in Hindustan 
Antibiotics Ltd., Pune. Recently, on 14th 
July, the Prime Minister has announced in 
his Red Fort address that the PSUs which 
are making profit will not be touched. But 
the PSUs which are incurring losses either 
will be stopped or will be revamped. But 
here, exactly it is the opposite. In Hindustan 
Antibiotics Ltd., the unit which was earning 
profit to the tune of Rs. 10 to Rs. 12 crore 
is being leased out at the rate 01 Rs. 
17 crore per annum. Nearly six to seven 
other units producing streptomyicn, vitamin-
C which are incurring losses are not being 
looked after. 

Secondly, the unions of workers are not 
taken into confidence and competitive rates 
have not been taken into account. There-
fore, I appeal to the Government to look 
into the matter and place the facts before 
the House. (Interruptions) 

MR. DEPUTY-SPEAKER : There are 
names of Shri Syed Shahabuddin, Shri Ram 
Vilas Paswan, Shri S.P. Yadav, Shri George 
Fernandes, Shri Chandrajeet Yadav. If you 
just cooperate with the Chair, everybody can 

participate. It is up to you to make use of 
the time ... 

( Interruptions) 

MR. DEPUTY-SPEAKER : Today in-
stead of half an hour it is extended upto 1 
o'clock. I request all of you to maintain 
a little discipline. 

( Interruptions) 

SHRI SUNIL DUTT (Bombay north 
west) : Sir, it is already 1 o'clock, I want to 
raise a very important matter of Kashmir, I 
would be grateful if you permit me two-three 
minutes It is about the Yatris who have been 
attacked. They have been attacked twice. 
They are going on a pilgrimage to Amarnath. 

MR. DEPUTY-SPEAKER: This is de-
liberate violation of the rules of the House. 
It is not fair, Kindly oblige the Chair. I will 
call out your name. I know you have sent a 
chit and it is here. 

[Translation] 

PROF. PREM DHUMAL (Hamirpur) : 
Mr. Deputy Speaker, Sir, I would like to draw 
the attention of the Government towards the 
problem, which is being faced by all the 
Members of Parliament in their respective 
Constituencies. The Government had made 
an announcement that every Member of 
Parliament will be given a right to recom-
mend developmental projects worth Rs.1 
crore in his constituency and the work will 
be done accordingly. Mr. Deputy Speaker, 
Sir, you also might have faced this problem 
in your constituency like other M.Ps. When 
we wrote to State Government for specific 
developmental works .... 
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13.00 hrs. 

Mr. Deputy Speaker, Sir, we have writ-
ten letters to State Governments to take up 
certain developmental projects but no ac-
tion has been taken on them. Later on when 
I asked the Government of my State 
whether it had received any funds from the 
Union Government and if so, it should be 
given for such and such project. I got a writ-
ten reply from the State Government that 
no such funds have been received from the 
Central Government. 

Mr. Deputy Speaker, Sir newspapers 
publish the newsitems that every M.P. has 
been given Rs.1 crore for developmental 
work in his constituency. Now people have 
got the impression that Union Government 
has given RS.1 crore and M.Ps have be-
come millionaires. 

Sir, we represent four districts and 
therefore, we have to recommend devel-
opmental projects for all the four districts. 
Deputy Commissioners say that they have 
not got any money and State Governments 
are also saying that Centre has not given 
any fund for this purpose. Several months 
have passed since the budget was pre-
sented, but so far State Governments have 
not been given funds. Some areas are af-
fected by floods and we have to recommend 
the construction of bridges and roads there. 
But for the scarcity of funds, no develop-
mental work is taking place in these areas. 

Mr. Deputy Speaker, Sir Minister of 
Parliamentary Affair is sitting here. I request 
him to clarify as to whether the funds have 
been sent? If so, the gear under which this 
funds have been sent and why the State 
Government are not releasing the funds? 
All the hon. Members are eager 10 know 
the reasons for it? (Interruptions) 

SHRI ANNA JOSHI (Pune) : Mr. Deputy 
Speaker, Sir, I support the issue raised by 
Prof. Prem Dhumal and through you, I would 
like to know from the Minister of Parliamen-
tary Affairs whether funds have been given 
to State Governments for this purpose or 
not. It should be clarified in this House to-
day itself. 

( Interruptions) 

SHRI RAJVEER SINGH (Aonla) : Mr. 
Deputy Speaker, Sir, hon. Minister is present 
in this House. I request him to apprise us 
whether this fund has been sent to State 
Governments or not? (Interruptions) 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga) : Mr. Deputy Speaker, 
Sir, I would like to know the Rule under 
which Shri Sunil Dutt is speaking? You are 
allowing him to speak and do not pay any 
heed to my request. For the last half an hour 
I have been requesting you to give me an 
opportunity to say my works. (Interruptions) 

[English] 

SHRI SUNIL DUTT : Mr. Deputy-
Speaker, Sir with great anguish and con-
cern, I wish to bring to the notice of this 
august House that this is the second time 
that the Amarnath yatris were attacked while 
on their way to Amarnath .. (Interruptions) 
On 16th August. they were attacked and 
fired in which two security persons were 
injured ... (Interruptions) On 17th August, 
they were again attacked by hand grenades 
in which three yatris were injured ... (inter-
ruptions) I would like to bring to your kind 
notice that it is not the Kashmiris who are 
firing at them. I must say that it is the other 
powers from across the border who are fir-
ing at them. Kashmiris always help the 
yatris. I was a witness to this whenevel 
yatris went to Amarnath. It was Ihr 
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Kashmiris who help them, who carry them. 
on ponies, who carry their packages and 
who take them over. there. 

I would also like to point out that what-
ever is being said about Harkat-UI-Ansar 
Militant Group, there might be some.foreign-
ers penetrating into that area and firing at 
them. I would like to bring to your kind no-
tice that in thE? Medieval days, only the 
dacoits used to attack the caravans. Any 
militant. who has any mission in his life, will 
never attack the yatris. I have personally 
witnessed this when I went from Bombay-
Amritsar. They have helped me. No militant 
attacked me because I was going unarmed 
and I was going with love and devotion. Now 
also, the yatris are going unarmed and they 
are going with devotion to God. So, I do not 
think that any Kashmiri will do this to them 
... (Interruptions) I want to convey our good 
wishes to the yatris, through this House. The 
entire country is with them. I would like to 
say that if ever the attack occurs again, I 
will be the first man to join with those yatris. 
I will go over there, though my son is in jail 
and though there is a case going on in the 
Supreme Court. When the question of in-
tegrity of the country is there is no question 
of 'son and daughter'. I will volunteer my-
self, go there and join yatra with those yatris 
because this country is one and we have to 
remain one. Together we have to live and 
together we have to die. One poet has said 
very nicely: 

"Sath Jiyenge Sath Marange aei 
vatan Tere Liye" 

I volunteer myself, if ever there is a fur-
ther attack on yatns .... (Interruptions) 

SHRI GANGADHARA SANIPALLI 
(Hindupur) : Mr. Deputy Speaker, Sir, 
Anantapur and the neighbouring areas of 
Andhra Pradesh are drought-prone areas. 

Rainfall is coming down year after year ... 
( Interruptions) 

MR. DEPUTY-SPEAKER : Please do 
not read it out. It takes time. 

SHRI GANGADHARA SAN I PALLI : Sir, 
I will take only two minutes. (Interruptions) 

MR. DEPUTY-SPEAKER: Please put 
it in a nutshell. 

(Interruptions) 

SHRI GANGADHARA SANIPALLI 
That area receives the second lowest rain-
fall in the country. The drop in rainfall year 
atter year results in failure of crops, scar-
city of fodder and acute drinking water short-
age. That area is heading towards desert 
conditions. The satellite report has also con-
firmed that the desert condition has already 
set in that region. 

In view of the above-mentioned deg-
radation, the Anantapur district should be 
treated as a desert and all desert develop-
ment progrmmes should be launched forth-
with to arrest further degradation of the re-
gion. 

MR. DEPUTY-SPEAKER: Very nice. 

SHRI SYED SHAHABUDDIN 
(Kishangang) : Mr. Deputy-speaker, Sir, with 
your permission, I would like to draw the 
attention of the House and of the Govem-
ment to a great human tragedy-perhaps the 
greatest human tragedy of our times-the 
genocide in Rwanda. Out of.a total popula-
tion of 7.5 million, nearly one million have 
been killed and nearly three million have 
been displaced. Fifty per cent of the popu-
lation of the country is affected. 

It is not the time for us to find out who 
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is guilty and who is not guilty. The conflict 
arose because of the conflict of interest 
between two races which occupy the coun-
try. But the important fact is that why we 
speak of human kind as one family and we 
pride ourselves in that fact, the U.N. ma-
chinery failed to stop this genocide which 
went on for a whole year and more. The 
intemational political machinery - the United 
Nations system - failed to stop it. And Now 
there is time for humanitarian action for the 
relief of the affected people for giving them 
food and medicine and even to provide the 
personnel to nurse the people. Relief mis-
sion are urgently required. 

The United Nations has recently made 
an appeal to all the nations of the world. 

. Unfortunately, we have made a contribution. 
Which is extremely modest and insignificant 
compared to the need of the hour. There-
fore, through you, I wish to appeal to the 
Government that on behalf of the people of 
India, on behalf of the people who believe 
that all mankind is one family, we must do 
something more for the suffering people of 
Rwanda. We must send a special Indian 
relief mission - a special Indian medical team 
with medicines and other resources and 
other relief supplies- for the suffering people 
of Rwanda. 

With these words, I would like to make 
a very fervent personal appeal. We speak 
in terms of not only human solidarity but 
the Third World solidarity. Here is a devel-
oping country, one of the poorest of the 
developing countries. It simply cannot find 
resources for itself. We have got to rise to 
their help. 

[Translation J 

DR. S.P. YADAV : Mr. Deputy Speaker, 
Sir, I would like to raise a very important 
issue. Politicians like Dr. Masood Ahmed 

and Sheikh Sulaiman are willing to convene 
a meeting in Uttar Pradesh but administra-
tion is not allowing them. Some workers of 
BSP stoned and created disturbances at 
Nahtor in Bijnaur district where a m~ting 
was convened by Dr. Masood. Their ve-
hicles were damaged by "SSP people and 
the meeting could not be held. 

[English] 

MR. DEPUTY-SPEAKER: Mr. Yadav, 
this comes under jurisdiction of the State 
Government. 

[Translation] 

DR. S.P. YADAV: This question relates 
to the State but State itself is involved in it. 
[Interruptions] 

[English] 

MR. DEPUTY SPEAKER: It is true 
there is an assembly. The matter can be 
brought forward there. 

[Translation] 

DR. S.P. YADAV : Sir, the State has a 
SP and BSP Coalition Government. 

The People who are in politics want to 
organise their meetings, or want to carry 
out sorne other political activities, but they 
are being beaten, and stoned and their ve-
hicles are being damaged. When they were 
going to address a meeting in Aligarh, they 
were arrested and sent to the jail. I would 
like to say to the Central Government that 
the Uttar Pradesh Government is comrnit-
ting excesses on some political people or 
discriminating against them. They are not 
being allowed by other political parties to 
hold rallies. We seek protection from the 
Central Government for them and want it 
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to issue some directions to the State Gov-
ernment to release those people who have 
been arrested and provide them protection. 
Democracy must be protected in Uttar 
Pradesh so that people belonging to differ-
ent political parties may hold their rallies 
and processions .... (Interruptions) 

SHRI KESRI LAL (Ghatampur) : Mr. 
Deputy Speaker, Sir. due to heavy rains, 
dozens of districts in Uttar Pradesh have 
been affected. Thousands of people have 
become homeless and hundreds of people 
have lost their lives. Districts of Kanpur 
Dehat. Fatehpur, Jalaun and Banda have 
been adversely affected by this flood. Thou-
sands of people have become victims of 
various diseases and are still living under 
the open sky. The relief which should have 
been provided by the State Government 
and the Central Government has not yet 
been provided. 

The Minister of Parliamentary Affairs is 
sittmg here. I would request him to provide 
relief to the families of hundreds of persons 
who have lost their lives in this flood. The 
hon. Agriculture Minister is also present 
here. I would also request him to provide 
adequate compensation to the farmers as 
their crops worth crores of rupees have 
been destroyed by the flood and the State 
Government should be properly directed to 
make necessary arrangements in this re-
gard. 

SHRI UPENDRA NATH VERMA 
(Chatra) : Mr. Deputy Speaker, Sir, in Chota 
Nagpur district of Bihar, which is predomi-
nantly in hoisted by scheduled castes and 
scheduled tribes people, thousands of 
people and cattle are dying and trees and 
plants are drying up due to the pollution. 

The rivers flowing from this region, such as 
Damodar river, Suberna Rekha river etc. are 
also polluted as a result of which thirty thou-
sand square miles of land has become bar-
ren land and the trees belonging to the for-
est department are drying up in this area. 
This pollution is being created by the min-
erai based industries situated near river 
banks. 

Therefore, I request the Government 
to check this pollution so that the lives of 
local people could be saved. 

[English] 

SHRI SARAT PATIANAYAK (Bolangir) 
I went to raise a very important issue. 

Kindly allow me to speak for just one minute. 
After consuming spurious liquor, eighteen 
people have lost their lives and many oth-
ers are still battling for their lives in Ganjam 
District of Orissa. The manufacturers of this 
spurious liquor are protected by the local 
politicians belonging to the Janata Dat. Two 
years before, more than 300 persons died 
after consuming spurious liquor and I am 
afraid this menace will spread the other dis-
tricts as well if the Central Govemment does 
not take drastic steps against those who 
indulge in such activities. (Interruptions) 

MR. DEPUTY-SPEAKER : Now, Shri 
Gangwar, Dr, Kartikeswar Patra. Shri 
George Fernandes, Shri ChandraJeet 
Yadav, Shri Prem, Dr. Girija Vyas, Shri 
Santosh Kumar Gangwar. Shri Ram Sagar 
and Shri Vijayaraghavan wanted to raise 
certain important points. But now it is al-
ready one o'clock and I am very sorry to 
state that we cannot accommodate them 
today. You may kindly excuse me. We shall 
now move to the next subject. 
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13.13 hrs. 

MESSAGES FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL :Sir, I have to 
report the following messages received from 
the Secretary-General of Rajya Sabha :-

(i) "'n accordance with the provi-
sions of rule 127 of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am di-
rected to inform the Lok Sabha that 
the Rajya Sabha, at its sitting held 
on the 16th August, 1994, agreed 
without any amendment to the Air-
ports Authority of India Bill, 1994, 
which was passed by the Lok 
Sabha at its sitting held on the 3rd 
August. 1994." 

(ii) "In accordance with the provi-
sions of rule 127 of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am di-
rected to inform the Lok Sabha that 
the Rajya Sabha at its sitting held 
on the 16th August, 1994 agreed 
without any amendment to the 
Neyveli Lignite Corporation limited 
(Acquisition and Transfer of Power 
Transmission System) Bill, 1994, 
which was passed by the Lok 
Sabha at its sitting held on 5th Au-
gust. 1994." 

(iii) "In accordance with the provi-
sions of sub-rule (6) of rule 186 of 
the Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to return here-
with the Jammu and Kashmir Ap-
propriation (No.2) Bill, 1994, which 
was passed by the Lok Sabha at 

RJC on offices of Profit 
Statement by MInister 

its sitting held on the 9th August, 
1994, and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House has 
no recommendations to make to 
the Lok Sabha in regard to the said 
Bill." 

JOINT COMMITTEE ON OFFICES OF 
PROFIT FIFTH REPORT 

[English] 

SHRI CHIRANJI LAL SHARMA 
(Karnal) : Sir, I beg to present the Fifth Re-
port (Hindi and English versions) of the jOint 
Committee on Offices of Profit. 

13.15 hrs. 

STATEMENT BY MINISTER 

Correction made in rrply to starred 
question no. 262 dated 11.8.1994 re: 

custodial deaths. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED) : In para 4 of the Statement re-
ferred to in reply to parts (a) to (e) of the 
Lok Sabha Starred Question No. 262 an-
swered on 11.8.1994, the following was 
stated: 

"4. The Government introduced 
the Code of Criminal Procedure 
(Amendment) Bill, 1994 in the 
Rajya Sabha on 9th May, 1994. 
The Bill contains provisions to pre-
vent/reduce the commission of 
custodial crimes, including inter-
alia making it mandatory for the 
police to give information about the 
arrest of a person as well as the 
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place where he is being held to 
anyone who may be nominated by 
him; amending the law of Evidence 
to shift the burden of proof on the 
officer having custody of the per-
son in case of custodial crimes and 
mandatory judicial inquiry in case 
of death or disappearance of a 
person while in custody of the po-
lice: 

The answer given above may please 
be read as follows : 

"4. The Government introduced 
the Code of Criminal Procedure 
(Amendment) Bill, 1994 in the 
Rajya Sabha on 9th May, 1994. 
The Bill contains provisions to pre-
vent/reduce the commission of 
custodial crimes. including inter-
alia making it mandatory for the 
police to give information about the 
arrest of a person as well as the 
place where he is being held to 
anyone who may be nominated by 
him and mandatory judicial inquiry 
in case of death or disappearance 
of a person while in custody of the 
police", 

13_17 hrs. 

ELECTION TO COMMITTEE 

Employees state Insurance 
Corporation. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A, 
SANGMA) : Sir, I beg to move: 

"That in pursuance of Section 4(i) 

of the Employees' State Insurance 
Act, 1948, read with rule 2A of 
the Employees' State Insurance 
(Central) Rules, 1950, the mem-
bers of this House do proceed to 
alert, in such manner as the 
Speaker may direct, two 
members from among themselves 
to serve as members of the Em-
ployees' State Insurance Corpo-
ration, subject to other provisions 
of the said Act." 

MR. DEPUTY-SPEAKER : The ques-
tion is : 

"That in pursuance of Section 4(i) 
of the Employees' State Insurance 
Act, 1948, read with rule 2A of the 
Employees' State Insurance (Cen-
tral) Rules, 1950, the members of 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members 
of the Employees' State 
Insurance Corporation, subject to 
other provisions of the said Act," 

The motion was adopted. 

13.18 hrs. 

FORTY-FOURTH REPORT 
BUSINESS ADVISORY COMMITTEE 

{English] 

THE MINISTER OF WATER RE· 
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA) : I beg to move: 

"That this House do agree with the 
Forty-fourth Report of the Busi-
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ness Advisory Committee pre-
sented to the House on the 17th 
August, 1994." 

MR. DEPUTY SPEAKER: The motion 
moved: 

"That this House do agree with the 
Forty-fourth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 17th 
August, 1994." 

(frans/ation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur) : Mr. Deputy Speaker, Sir, I 
would like to say that the situation in the 
Eastem States should be included in the 
next week agenda, presented by the hon. 
Minister of Parliamentary Affairs, for discus-
sion. 

When the hon. Prime Minister was de-
livering his speech from the ramparts of the 
Red Fort on 15th August, there was total 
bandh in the six states from Assam to 
Manipur. The flags were hoisted wherever 
it was possible under military protection. 
What to talk of holding functions the situa-
tion in those six states is such that no one 
can even dare! to call themselves citizens 
of this country. This situation has come to 
such a pass because when the political lead-
ers and common people belonging to the 
eastern states came to New Delhi to meet 
the Prime Minister and the Home Minister 
they were not given any time. Even lower 
ranking officers were not prepared to meet 
them. 

Mr. Deputy Speaker, Sir, you might re-
member that an agreement was signed af-
ter years of talk with Laldenga in Mizoram 
where insusgency continued for years to-
gether. But that agreement was not imple-

mented' On 30th June, LaIdenga's wife, who 
is the Vice President 01 that Party, and Tong 
Luiya, who was the chief of the underground 
militia, came here and staged a dhama. 

They made a demand for a meeting 
with the Prime Minister. Their only request 
was that the agreement reached between 
the Prime Minister of India and Shri 
Laldenga and whi~h was signed seven 
years back should be implemented. They 
also made a demand that the promise 
made by. the Government to end the cor-
ruption and to restore democracy there 
should also be implemented. They have 
many grievances but nobody was ready to 
listen to them. The han. Minister should pay 
special attention to the fact that they had 
gone to the extent of saying that if negotia-
tions were not held with them even after 
they knocked at your doors, they would re-
sort to sabotage and bomb blasts. Vehicles 
and bridges are being blown with bombs 
there since the first day of the month. This 
situation is being created again in Mizoram 
today. The M.N.F. people are openly say-
ing that they would speak in the language 
of gun if all doors of negotiations are closed 
at their faces. Mr. Deputy Speaker, Sir, the 
situation is very grave there. I will refer to 
one question which could not be taken up 
today during the question hour, but while I 
glanced through the replies to the questions 
in the morning. I came across these ques-
tion related to the emergency situation of 
this sort prevailing at many places in North-
East. The hon. Home Minister has stated 
that in view of the emergency and the rea-
sons behind enforcing it, the problems of 
the people can not be solved an cordial re-
lations can not be maintained with the 
people there but many foreign powers can 
take advantage of it. If such a situation is 
going to prevail there and you are not ready 
to find a solution; we shall have to witness 
the same sit!Jation as prevailed on 15th 
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August and if you do not want to take any 
concrete steps to ease the situation, then, I 
shall reiterate here that a discussion be held 
on it. 

I would urge upon the hon. Minister to 
include this issue relating to the situation in 
North East in the agenda of the Business 
Advisory Committee for the next week, be-
cause the House is going to be adjoumed 
sine-die on 26th of the month and there will 
be no sitting for 2 months. Therefore, I warn 
the House that the sitwation of North-East 
will worsen further during the ensuing two 
months. Therefore, this report. in its 
amended form should be presented before 
the House for discussion. 

[English] 

MR. DEPUTY-SPEAKER : The ques-
tion IS : 

"That this House do agree with the 
Forty-fourth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 17th 
August, 1994." 

The motion was adopted. 

13_22 hrs. 

MATTERS UNDER RULE 377 

(i) RE: Need to drop the proposal 
of allowing dairies in private 
sector in certain of gularat 
where dairies in coop_ sector 
are working 

[Translation J 

SHRI N.J. RATHVA (Chhota Udaipur) : 
Mr. Deputy Speaker. Sir. the milk produc-

Rule 377 
ers of Gujarat are vehemently opposing the 
proposal of the Central Government allow-
ing Private Sector Dairies to work in the Co-
operative Sector. It is a well known fact 
that the Dairies in the Private Sector used 
to exploit these milk producers when there 
were no Co-operative Sector Diaries in the 
area. Therefore, it is not only natural but 
also appropriate that the milk producers of 
Gujarat should oppose the proposal of al-
lowing Private Sector Dairies to work in the 
Co-operative Sector. 

The District Cooperative Milk Produc-
ers Association of Mehsana. Sabarkantha. 
Banaskantha. Baroda. Rajkot, Bharuch. 
Ahmedabad, Panchmahal, Sural. 
Gandhinagar, Khera and Balsod districts 
have passed many resolutions against the 
Govemment proposal to express their re-
sentment. The milk producers' agitation in 
Gujarat can take serious turn if the Central 
Government. does not withdraw this per-
mission. 

Therefore. I urge upon the Central 
Government to take effective steps in thiS 
connection and mitigate the problems of the 
milk producers of Gujarat by withdraWing 
forthwith the sanction granted to the pro-
posal of allowing Private Sector Dairies to 
work in the Cooperative Sector. This is In 

the best interest of the milk producers 01 
Guiarat. 

(ii) RE: Need for construction of a 
dam on kosi river in Saherasa. 
Bihar with A view to finding a 
permanent solution to the prob-
lem of floods In this area. 

[Translation J 

SHRI SURYA NARAYAN YADAV 
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(Saharasa) : Mr. Deputy Speaker, Sir, the 
water that flows from the Himalayas, Nepal 
and Indo-China Border area into the Kosi 
river in my Constituency Saharasa, falls 
into the river Ganges as a result of which 
there are floods every year in this area. The 
erosion caused by the speedy flow in the 
river Kosi makes it divert its route every now 
and then resulting in a heavy loss of life and 
property. 

The Government of Bihar and the Gov-
ernment of India spend Rs. 100 crore for 
relief work every year but do not make per-
manent arrangements for checking floods. 
Not only this, the whole of Northern Bihar is 
affected by drought due to searcity of wa-
ter . Once the flood water recedes. The local 
populace has to face the twin problems of 
floods and drought in one and the same 
season. The water flowing from the border 
area can be straight-away diverted to the 
river Ganges through the middle of a big 
dam. if it is constructed over Kosi. This way, 
Northern Bihar can be saved from the 
scourge of floods and the land in the sur-
rounding area can also be irrigated and elec-
tricity can be generated on a large scale. 
Besides that, fish trade can also be carried 
out. 

The Government of Bihar and the Gov-
ernment of India have many times held ne-
gotiations with Nepal in this connection but 
the results are not forthcoming 
so far. 

Therefore, I urge upon the Central 
Government to immediately complete the 
detailed Project report and the agreement 
of construction and get a big dam con-
structed there. 

(iii) Need to Rehabilitate pepole dis-
placed by Subarna Rekha 
Project in Orissa. 

[English] 

KUMARI 
(Mayurbhanj) 

SUSHILA TIRIYA 
Deputy Speaker, Sir, 

Subarna Rekha Project in Orissa was 
started seven years back. The project dis-
located many villages. As a result, many 
people were rendered homeless and they 
were deprived of their agricultural land. 

Ten years have already passed but the 
assurance given by the Government has 
not been fulfilled so far. The displaced 
people have not been rehabilitated. The 
area survey work has partially been done. 
Only a few number of affected people have 
been given compensation. 

The affected villagers are now crying 
for rehabilitation. Within the Project the river 
Jhangira rehabilitation work has not been 
taken up. The work on the project has been 
held up also for the last four to five years. 

I urge upon the Central Government 
to provide adequate financial assistance so 
that the project is completed and survey 
work for rehabilitation of the people is done 
properly. 

(iv) Need to restore the old scheme 
of 10""" contribution by factories 
for modernising plants in Sugar 
Industry_ 

SHRI ANNA JOSHI (Pune) : Mr. Deputy 
Speaker, Sir, the Government of 
Maharashtra have requested the Govern-
ment of India to give maximum assistance 
from the Sugar Development Fund. Earlier 
the factories used to contribute 10 per cent 
of the expenditure for modernising their 
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pla:lts, while the remaining 90 per cent 
came from the fund. This has been recently 
changed by enhancing factories' contribu-
tion to 35 per cent and reducing the fund 
contribution to 65 per cent. As a result of 
this many factories are finding it very diffi-
cult to raise their own funds to the extent of 
as much as 35 per cent and hence I re-
quest the Govemment to restore the ear-
lier pattem. . 

I also request the Govemment of India 
to finalise the Incentives Scheme so as to 
bring the loss-sustaining units within the 
folds of the schemes to enable them to op-
erate viably. 

(v) Need to ensure use of good 
quality Stainless Steel in manu-
facture of Utensils. 

{Translation J 

SHRI CHANDRESH PATEL 
(Jamnagar) : Mr. Deputy Speaker, Sir vari-
ous appliances of domestic use manufac-
tured indigenously are not of pure quality 
today. The prominent among these are the 
stainless steel kitchen-wares. The manufac-
turing companies manufacture these uten-
sils in such beautiful designs that one is 
temptated to buy them but after these are 
used for some days, they get broken or 
cracked. 

Government companies and industrial 
establishments like 'SAIL' provide good 
quality raw material under quotafpermit of 
steel to the manufacturers of utensils but 
the later adulterate that material by mixing 
sub-standard steel in it and sell the unadul-
terated steel in black market and earn crores 
of rupees. 

I urge upon the Central Government 
to apprehend such industrialists and pun-

ish them so that corruption is eradicated J 

from the country. 

(vi) NEED TO SET UP SCIENCE AND 
TECHNOLOGY TRAINING CENTRES IN 
HARDOI TOWN AND ADJOINING DIS-
TRICTS OF UTIAR PRADESH FOR DIS-
SEMINATION OF MODERN SCIENTIFIC 
TECHNIQUES AMONG THE PEOPLE 

SHRI SURENDRA PAL PATHAK 
(Shahabad) : Mr. Deputy Speaker, Sir, I 
would like to draw the attention of the House 
towards an important issue. 

The Government operates various in-
dustrial and social development 
programmes through the Department of 
Science and Technology, one of its aims 
being the integrated development of rural 
and backward areas. It was with this aim in 
view that Science and Technology Councils 
were constituted. An autonomous body, 
'Vigyan Prasar' is engaged in popularising 
science in the country. 

Hardoi and the other surrounding dis-
tricts like Lakhimpur Kheri, Shahjahanpur. 
Sitapur, Farrukhabad and Unnao in Uttar 
Pradesh have remained backward in so far 
as propagation of modem SCientific tech-
niques is concerned. This is why the people 
there have remained totally isolated from 
the mainstream of development. Despite 
being rich in resources, it is a backward area 
and unemployment is rampant there. This 
area can not claim any special achievement 
in industrial development. There is an ur-
gent need of acquainting the populace of 
this backward area with modem scientific 
technologies. 

Therefore, I urge upon the Government 
to set up a training centre related to the use 
of science and technology in the heart of 
these backward areas of Uttar Pradesh, the 
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Hardoi town in which training of .rural devel-
opment as well as industrial development 
can be imparted. The projects formulated 
by 'Vigyan Prasar' may also be implemented 
on a large scale with top priority in this area 
so as to acquaint the' people of the area 
with modem scientific techniques and bring 
them back to the country's mainstream of 
development. 

(vii) Need to provide Financial Assis-
tance to the Government of 
Rajasthan for Providing Com-
pensation to the farmers whose 
crops have been affected by the 
water Logging in Suratgarh 
Tehsil 

SHRI MANPHOOL SINGH (Bikaner) : 
I would like to draw the attention of the 
House towards the above mentioned im-
portant issue under rule 377. 

The fertile land of about 15 villages in 
Suratgarh tehsil of Rajasthan irrigated by 
the Bhakhra canal is affected by the water 
logging. The landowning farmers have been 
rendered landless in these villages. These 
farmers have not been compensated for 
their damaged crops so far and their condi-
tion has worsened. 

I have many ,imes urged upon the Cen-
tral Government and the Government of 
Rajasthan to conduct a survey of that area 
and take steps to remove water logging but 
no action has been taken till date. 

In Punjab, the problem of water log-
ging was solved by constructing drains but 
no such scheme has been formulated for 
this area. 

Therefore, I urge upon the Central 
Govemment to immediately take measures 
to remove water logging by constructing 

Resolution Re: Approval of 
National Housing Policy 

drains and provide sufficient funds to the 
State Government for providing compen-
sation to the farmers whose crops have 
been affected. 

[English] 

MR. DEPUTY-SPEAKER: The House 
stands adjourned to re-assemble at 2.35 
p.m .. 

13.32 hrs. 

The Lok Sabha then adjourned for 
Lunch till Thirty-Five Minutes past 

Fourteen of the Clock. 

14.39 hrs. 

The Lok Sabha re-assembled after 
Lunch at Thirty-Nine Minutes past 

Fourteen of the Clock. 

[MR. DEPUTY-SPEAKER in the Chair) 

RESOLUTION RE : APPROVAL OF 
NATIONAL HOUSING POLICY-Contd. 

[English] 

MR. DEPUTY-SPEAKER: We will now 
take up further discussion on the Resolu-
tion regarding approval of National Hous-
ing Policy. 

[Translationl 

DR. P,R. GANGWAR (Pilibhit) : Mr. 
Deputy Speaker, Sir, we are discussing 
National Housing Policy. I have to say a few 
words on it. 

Mr. Deputy Speaker, Sir the Govem-
ment presented this policy in the Parliament 
first in May, 1988 and then again in May. 
1990. Atter the people had discussed mer-
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its and demerits of the policy, it was once 
again presented in the Parliament in May, 
1992 but no solution to the Housing prob-
lem has been found till date. This is because 
the government has always formulated a 
wrong policy .. This problem has been turn-
ing into a complex one day by day and has 
acquired serious proportions whenever the 
Government formulated a wrong National 
Housing PoliCY. Some facilities were pro-
vided in the urban areas but rural areas were 
devoid of any faCility. In villages, people live 
in kaccha houses or huts or even under the 
open sky. Besides tood and clothing, hous-
ing IS another need of the human beings. 
The tragic part of it is that houses are not 
provided anywhere. At the time of 1991 
census. it was observed that 5 lakh fami-
lies were homeless, 31 lakh families lived 
jOintiy, one crore 14 lakh families lived in 
kachcha houses and 26 lakh families lived 
in kachcha houses in towns, 6 crore 10 lakh 
families lived in one room tenements and 
one crore 40 lakh families lived in rented 
houses. 40 lakh people lived in rented 
houses in rural areas. Lakhs of families are 
leading a miserable life in the slums in ru-
ral/urban areas. Besides thousands of 
people are living nomadic life under the open 
sky with their household goods loaded on 
buffalos, horses and mules. Lakhs of people 
are living on pav~ments. 

Mr. Deputy Speaker, Sir according to 
the figures of National Building Construc-
tion Organisation, there is need of 36.7 mil-
lion houses in urban areas and 20.6 million 
houses in rural areas. In 1990, 48.8 million 
people were living is slums and their num-
ber is likely to increase upto 79 million by 
2001 A.D. Besides the present shortage, 
the estimated shortage of houses during the 
Eighth Five Year Plan period ic: 122.2 lakh 
in rural areas and 95.5 lakh houses in ur-
ban areas. Therefore, it is obvious that the 
maximum need of houses is in rural areas. 

Policy 

Due to the faulty policies of the Government, 
some leaders and big capitalists are having 
as many as 20 houses whereas a poor per-
son does not have even a jhuggi to live in. 
Even dogs and cats of big capitalists are 
living in palaces. But poor people do not 
have even thatch roofs over their heads. In 
rural areas, houses are constructed and 
allotted under Indira Avas Yojana through 
block authorities. For construction of such 
houses only Rs. 12000 are sanctioned for 
one unit. How a house can be constructed 
with such a meagre amount because now-
a-days bricks, cement and iron have be-
come very costly. That is why these houses 
collapse after one or two years of their con-
struction. There is also rampant corruption 
in the construction of these house. The 
block authorities put a condition of family 
planning so that block officers and employ-
ees could make money in the name of fam-
ily planning. Only 70 per cent of such houses 
are constructed and rest 20 to 30 percent 
houses are merely shown on papers. It IS 

very difficult to live in those houses in vil-
lages because they generally collapse within 
3-4 years. 

What I want to point out that due to the 
high costs, cement and iron are not at all 
used in the construction of these houses 
which are provided under Jawahar Rozgar 
Yojana or Indira Avas Yojana as a result of 
which they collapse with in a very short pe-
riod. 30 per cent of the amount is misap-
propriated by the officers and employees. 
The Government should check such prac-
tices so that people in rural areas may get 
housing facility. 

I would like to give some suggestions 
also. The loan or grant given for housing 
purpose should be increased. The amount 
of Rs. 12,000 given under Indira Avas 
Yojana should atleast be doubled so that 
worth living houses could be provided to the 
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poor wherein their family members could 
live comfortably. Secondly, the rate of inter-
est on such loan should be reduced. Land 
should be allotted for housing purpose and 
house building techniques should be made 
available to the people. 

The topmost need of the hour is to 
check the large scale corruption in this 
sphere. Be it a' construction agency or the 
Block authorities entrusted with the work of 
construction of houses, the major problem 
being faced in this sphere is of the rampant 
corruption prevalent in them. If Corruption 
is checked, the entire system can be set 
right. 

I would also like to say that there should 
be a proper arrangement for electricity, 
water, toilet cleanliness etc. in the houses 
constructed in rural and urban areas. Be-
sides, there should be proper education and 
medical facilities in the areas where these 
houses are being constructed. Every fam-
ily should get house according to their re-
quirement. The poor person having a bjg 
family should be provided a big house and 
one who has small family should be given 
small flat according to one's need. But no 
body should have more than one house. 
Only then proper housing arrangement for 
all can be made. Today rich persons have 
10 to 20 houses whereas a poor person 
does not have even a single house to live 
in. 

In addition to it I would like to say that 
many houses have been destroyed by the 
floods. In our area many houses have been 
destroyed by floods several times. Owners 
of such houses should be given housing 
facility. Due to the flood in Sharda river 
atleast 10 to 12 villages have been washed 
away and no arrangements has been made 
for them. Earlier also their houses were 
destroyed twice or thrice by the floods. They 

Policy 

are compelled to live under the open sky. 
My humble submission is that the Govern-
ment should have a policy under which 
houses could also be constructed for flood 
affected people. 

At the end, I would like to say that the 
National Housing policy is being formulated 
third time by the Government but due to 
the non-implementation of these policies 
neither houses could be constructed in ad-
equate number nor housing problem could 
be solved. If the Government is really sin-
cere in solving the housing policy, it should 
formulate a housing policy properly and af-
ter eradicating the prevailing corruption and 
favoritism it should be implemented effec-
tively so that our housing problem could be 
solved. 

[English} 

MR. DEPUTY SPEAKER: Shri Sharad 
Dighe. Each speaker will have ten minutes 
because a number of participants are there. 

SHRJ SHARAD DIGHE (Bombay North 
Central) : Mr. Deputy-Speaker, I rise to 
support the Motion of the Minister of Urban 
Development regarding the approval of the 
National Housing Policy. In a way, it is a sad 
thing that we have taken nearly seven year 
to formulate the Policy itself. 

The Global Shelter Strategy adopted 
by the United Nations in November, 1988 
called upon different Governments to for-
mulate their national housing policies to 
achieve those goals and accordingly our 
Government tabled in both the Houses the 
first Draft in May. 1988. It was only dis-
cussed in the Rajya Sabha and the Lok 
Sabha had no opportunity to discuss the 
same. 

Again. it took nearly four years there-
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after to revise that Draft. It was widely cir-
culated and several opinions were called for. 
But even then, I must say that it took such 
a long time to revise the draft and put be-
fore this House in the year 1992. 

From 1992 it took further two years tor 
us to discuss this Policy. I am referring to 
these dates to show that we ought to be 
more serious about this housing problem in 
our country. If we take six years even to 
formulate the Policy, then I do not know how 
we shall proceed to solve this problem at 
all. 

The housing shortage as has been 
stated by the earlier speakers also is esti-
mated at 31 million units in the year 1991. 
The Eighth Plan projection also shows that 
the shortage is 122.2 lakhs in the rural ar-
eas and 95.5 lakhs in the urban areas. It is, 
of course, gratifying to note that after the 
Seventh Five Year Plan we had taken a big 
jump. 

As far as the outlays are concemed, 
the provision was only As. 2,424.34 crore 
in the Seventh Five Year Plan which has 
been raised to As.6,3?? crore in the Eighth 
Plan. For that purpose I congratulate the 
Government. But merely formulating the 
Policy and providing certain outlays as far 
as the Five Plans are concerned is not suf-
ficient. Further dynamism is necessary in 
this policy even though the basic responsi-
bility in this respect is of the State Govern-
ments. 

The Policy statement itseH begins with 
the sentence, 

·Shelter and development are 
merely supporting. Housing forms 
an important part of the strategy of 
the Govemment for the alleviation 
of poverty and employment 

generation and is to be viewed 
as an integral part of the overall 
improvement of human .. settle-
ments and economic develop-
ment." 

So, housing is not merely providing 
shelter to houseless people but it is also 
accompanied by this programme of allevia-
tion of poverty in the form of employment 
generation. 

This programme itseH should generate 
employment and if that is so I do not know 
why this subject is neglected so far in such 
a manner and to such an extent. 

Now, this Policy statement contains a 
major shift from the previous one. As the 
hon. Minister of Urban Development here 
has stated on the first day, when this dis-
cussion started, there is a major shift in this 
Policy and she has stated that the Policy 
envisages a major shift in the role of Gov-
ernment from that of a builder of houses to 
facilitator of housing activities with respon-
sibility for creating an enabling environment 
of eliminating constraints and developing an 
affective system for the delivery of various 
housing inputs: It is true that this is a shift 
from builders role to a role of facilitating the 
building activity as far as citizens are con-
cerned. But, for this purpose major and dy-
namic steps are necessary. As the hon. 
Minister has herseH stated in her opening 
speech that "in keeping with the National 
Housing Policy, several initiatives have been 
taken in the shelter section: The initiatives 
are only with respect to the amendments of 
certain Acts of Constitution. Merely provid-
ing legislation would not be sufficient as. tar 
as this programme is concerned and that 
legislation has only direction, in the first 
place. of making these Rent Control Acts 
further suitable for the purpose of encour-
aging housing activities and also certain 
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other Acts such as Public Premises Acts to 
provide an early eviction as far as unautho-
rized occupants are concerned. 

Now, my submission is that this is not 
the correct direction to make the Rent Acts 
suitable for encouraging the private hous-
ing activity. I think, is not at all a realistic 
approach. At present, at least, in the bigger 
cities like Bombay, the housing activity has 
already been hijacked from private landlords 
by the builders themselves. Now there is 
no scope for private persons building 
houses for the purpose of letting out. I do 
not think investors are thinking of building 
houses for the purpose of letting houses. 
They build them for their own use. There is 
now community of builders who have come 
forward to invest capital or most probably 
the black money in this and snatch this 
housing activity for the purpose of profits 
and exploitation of the houseless people. 
Therefore, we must now find out ways and 
means to take back this housing activity 
from notorious builders and bring it back 
either to .the Government or if that is not 
possible and if the Government does not 
want to play the role of a builder then at 
least encouragement should be given to the 
citizens to come forward themselves for the 
purpose of building their own houses. 

15.00 hrs. 

Therefore, from that pOint of view, my 
submission is that following up of this 
scheme of creating model rent control laws 
is not of much use. It is not going to in-
crease housing activity. However much en-
couragement you give to the private per-
sons to build houses for letting purpose, you 
are not going to succeed in that attempt 
because that activity has already died down 
and has been snatched by these unscru-
pulous builders. Therefore, you will have to 
encourage people to build their houses for 

themselves or for a group of people such 
as cooperative housing which has to be 
encouraged in a large way. 

I remember that a few years back, in 
Bombay, the situation was that several citi-
zens were coming forward to form cooper-
ating housing societies. They were building 
houses for themselves. They themselves 
were becoming tenant-members and they 
were conducting their affairs as far as the 
cooperative housing was concerned. But 
thereafter, slowly, the whole movement died 
down. Why did it die down? It was because 
we have never encouraged thereafter the 
real, genuine and traditional cooperative 
housing in this country particularly in big cit-
ies. We have not given encouragement for 
giving them finance. We have not provided 
lands for the cooperative housing societies. 
There is no word in this Housing Policy 
document to encourage cooperative hous-
ing at all. 

Now the main critical areas as far as 
housing is concerned, are four which are 
as follows:-

(i) Supply and management of lands; 

(ii) Rural housing; 

(iii) Legal and regulatory framework; and 

(iv) housing finance. 

Item numbers (i) and (iii) namely sup-
ply and management of land and legal and 
regulatory framework are inter-related. As 
far as supply of land is concemed, for that 
purpose itself the then Prime Minister, late 
Shrimati Indira Gandhi got enacted this Ur-
ban Land (Ceiling and Regulation) Act. 
1976. The idea was to give the surplus land 
to the cooperative housing SOCieties or to 
the citizens, the poor people who will come 
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:orward for the purpose of the housing. Now 
'hat Act has been completely distorted and 
:he vested interests have created such an 
atmosphere today that they go on demand-
ing that this Act may be scrapped. That is 
what they want. Now I am happy to know 
:hat this Housing Policy document does not 
speak of scrapping of this Act but it speaks 
.)f amending this Act. I am not one of those 
who say that this Act should be scrapped. 
The Act had a very laudable object and it 
lad very salutary provisions as far this is 
:::oncerned. 

Section 11 of this Act says and I quote: 

'Where any vacant land is deemed 
to have been acquired by any 
State Government. to the person 
or persons. 

(a) in a case where there is any 
income from such vacant land, an 
amount equal to eight and one-
third times the net average annual 
income actually derived from such 
land during the period of five con-
secutive years immediately pre-
ceding the date of publication of 
the notification; 

(b) in a case where no income is 
derived such vacant land, an 
amount calculated at a rate not 
exceeding :-

(i) ten rupees per square metre in 
the case of vacant land situated in 
an urban agglom eration falling 
within Category A or category B 
specified in Schedule I; and 

(ii) five rupees per square metre 
in the case of vacant land situated 
in an urban agglomeration falling 
within Category C or category 0 

Policy 

specified in that Schedule." 

Have we done that? we have not imple-
mented this Act at all. No State Government 
has seriously implemented this Act. If they 
has acquired excess lands at this rate of 
AS.l0 or AS.5 or basing upon the income 
of that vacant land, the prices of lands would 
not have skyrocketed today and the hous-
ing activity would not have come to a stand-
still. 

In that case, the housing activity also 
would not have gone into the hands of the 
exploiters who are the builders. We have 
not implemented this Act at all and now we 
say that this is a failure. We also say that 
this Act is of no use and we should scrap it. 
We have not implemented it, we have not 
followed it. No State Government has imple-
mented it and the Central Government has 
not taken any steps to persuade the State 
Governments or to put a check on the State 
Governments to implement this laudable 
Act. 

Under Sections 21 and 22 the exemp-
tion from acquiring these lands from the 
persons having excess vacant lands has 
been completely misused by the State Gov-
ernments. Every State Government has 
kept these Sections 21 and 22 and the 
guidelines were framed for the purpose of 
giving exemptions and for the purpose of 
indulging in corrupt practices. The Ministers, 
the bureaucrats, the Secretaries and the 
whole machinery working under Sections 21 
and 22 had become completely corrupt and 
this had become a grassland for corruption 
from Ministers to the bureaucrats. There-
fore, the whole thing has been negatived. 
The object of this Act has been negatived 
by the State Governments, by the corrupt 
bureaucrats and the corrupt Ministers. So, 
we have come to the conclusion today that 
we should scrap this Act. We have not imple-
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mented it and those who have implemented 
it, they have exploited the people and have 
exploited the provisions of this Act. The 
schemes and the guidelines framed under 
this Act are not uniform in all the States. 
Every State has framed its own rules and 
guidelines and the guidelines have been 
framed in such a manner that more and 
more corruption tan be made for granting 
exemptions under this Act. 

Therefore, the vacant surplus land has 
not been acquired at all and whenever it is 
acquired, corruption takes place there. The 
schemes are framed in such a manner that 
the whole object of this Urban Land Ceiling 
(Regulation) Act is completely negatived and 
today a big lobby is working in the society 
persuading the Government and persuad-
ing even the elected representatives to say 
that this Act should be scrapper because it 
has not served any purpose. Therefore, my 
submission is that we should amended this 
Act properly and we should lands can be 
acquired. Even today, a lot of surplus land 
is available. If the surplus land is acquired 
by the State Governments at a very low rate 
and made available to the traditional, genu-
ine cooperative housing societies for the 
purpose of constructing houses for their 
members without any exploiter being in the 
middle, then, I think, it will be a dynamic 
policy as far as housing is concerned. So, 
we should not concentrate on merely 
liberalising the Rent Control Act because if 
you evict 'A' from a house and give that 
house to 'B', it does not solve the housing 
problem. You can solve the problem of 'A', 
but again 'B' becomes houseless. So, what 
is the use of liberalising the Eviction Pro-
ceedings Act? What is the use of establish-
ing tribunals for expediting the matters or 
liberalising the causes for eviction? It is not 
the real solution as far as creating housing 
is concerned. 

We want to create more housing stock 
and we must think as to how we shall cre-
ate more housing stock. Therefore, t sub-
mit that we must concentrate on supplying 
land to the poor citizens for the purpose for 
constructing houses and from that pOint of 
view legal and regulatory framework should 
be made. Then the Government should pro-
ceed ahead in the matter. So, viewing from 
this angle, this Policy Statement is not sat-
isfactory and it will have to be amended in 
such a manner that we include all these 
things. 

As I was saying, taking further initia-
tive, the hon. Minister has given the list of 
few Acts which have been amended. Why 
has the Urban Land Ceiling Act not been 
amended? There has been demand also 
that the Urban Land Ceiling Act should be 
properly amended. But we are very slow, 
reluctant to take any steps for the purpose 
of amending the Urban Land Ceiling Act and 
instead of that we are allowing this lobby to 
grow as far as scraping of this Act is con-
cerned. 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL) : We 
will do it after taking your views. 

SHRI SHARAD DIGHE : But it is tak-
ing so many years. This Act has been en-
acted with a very laudable objective by the 
late Prime Minister, Shrimati Indira Gandhi, 
in 1976. And we have not got any fruits from 
it. We must now take very prompt action to 
see that it becomes effective. It is of no use 
today. It should achieve the objective for 
which it was, at that time, enacted, as far 
as the housing problem is concerned. 

I will now refer to the last point, that is 
housing finance. As far as housing finance 
is concemed, we must concentrate on this 
and make finance available to the poor citi-
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zens and to the traditional cooperative hous-
ing societies so that they can come forward 
and provide further housing stock. From that 
point of view, I will make t~o suggestions 
only. 

The ReseNe Bank can declare hous-
ing and construction finance as a priority 
core sector like agriculture and exports so 
that money released through Statutory Li-
quidity Ratio could be earmarked for fund-
ing housing requirements of the economy 
for a specified period. Unless you provide 
housing finance early and on easy terms to 
those who come forward for constructing 
their own houses or group housing, it is not 
going to succeed at all. Therefore, from this 
point of view, Reserve Bank also must lay 
down this policy and make this credit avail-
able to the citizens. 

Innovative housing credit programme 
with a view to encouraging construction ac-
tivities can be activated and secondly we 
can have mortgage finance. If you want to 
amend laws properly. amend this law so that 
second mortgage can be created; people 
can give further bank loans and from other 
sources also for the purpose of construct-
ing houses. 

For the purpose of providing finance 
we established. a few years ago, the Na-
tional Housing Bank with some seed capi-
tal. I do not remember the exact figure, but 
it is, I thinj(. Rs. 500 crore. Then, what is 
the progress that the National Housing Bank 
has made? It had the object of refinancing 
the loans. The financial institutions who give 
loans for housing, also had the object of 
giving loans. themselves. Now, what is the 
progress made by it? There is not much 
progress made by it. We have provided fur-
ther funds, but in the scam scandal we found 
that those funds were misused and stric-
tures have been passed as far as National 

Housing Bank is concerned by the Joint 
Parliamentary Committee also. What does 
it show? The funds are not properly going 
for the housing activities at. all. From that 
point of view also, I would urge upon the 
Government to look into the matter and pro-
vide funds from the National Housing Bank 
as well as from other banks also by 
liberalising the Reserve Bank's restrictions 
and making it a priority sector, core sector 
so that the people will get easy finance. 

So, providing lands, providing finances 
and even providing expertise for those who 
come forward would be of great help. 
People do not know how to construct 
houses. They are again exploited by those 
experts. Therefore, a machinery should be 
created in such a manner that expertise is 
also available to the cooperative housing 
societies, to the persons who want to con-
struct houses themselves and that should 
be made available so that they can also 
proceed further and they cam come out of 
the clutches of the exploiting builders who 
are taking great advantage in the present 
shortage of housing. 

With these suggestions, I support this 
Resolution. 

MR. DEPUTY-SPEAKER: The rules to 
be observed by the Members are, a Mem-
ber shall not cross between the Chair and 
any Member who is speaking. A Member 
shall not read a written speech except with 
the permission of the Chair. 

15.16 hours 

[SHRI TARA SINGH in the ChaiiJ 

SHRI NIRMAL KANTI CHATTERJEE 
(DUMDUM) : Sir, we are discussing a sub-
ject which is no less important than theprob-
!em of poverty eradication from our coun-
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try. It is the experience of thickly populated 
countries which are under-developed that 
even when poverty has been eradicated in 
the sense that people below poverty line 
are reduced substantially, the problem of 
housing continues. This problem does not 
have a very easy solution and it is also in 
our knowledge now that some of the coun-
tries where the ,Government took upon it-
self the responsibility of providing shelter to 
all, have now liberalised their position and 
have started allowing private sector to build 
houses. One such country which comes to 
my mind immediately is China. This.is not 
to say that the Government should abdi-
cate its respons!bility of directly providing 
housing or shelter to the people. The argu-
ment was that the resources are not enough 
in the hands of the Government. Therefore, 
resources from outside the Government 
should be added to the Government's re-
sources. 

Talking about our Policy, attention has 
been drawn to the fact that it was conceived 
in 1988. Then this Policy has a date men-
tioned as May, 1992 which we are discuss-
ing slightly more than two years after, in 
August, 1994. I refer to this apart from what-
ever has been stated. 

I will come to what has been stated and 
what the gap is. It is very interesting to know 
that on page 21 of the Action Plan, it is noted 
that housing is a State subject. Now we are 
debating something which belongs to the 
State in terms of our Constitutional distri-
bution of responsibilities and, therefore, our 
approach is merely to provide a framework 
as a good guidance for the State. This is 
number one. 

Number two is, what are the facilitieS 
connected with providing shelter which are 
in the hands of the Centre and what is our 
approach to that kind of provision which we 
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make in our Statement on Housing Policy? 
I mentioned the date for another reason. In 
the same Section on Action Plan, these in-
teresting things are stated. It is stated that 
the Action Plans will be formulated for each 
State and Union Territory within a time-frame 
of one year for time-bound implementation 
by State and local agencies. This was stated 
in May, 1992 and we are discussing it after 
two years. 

I thought the situation should be indi-
cated by the hon. Minister. It is also stated 
that a complete estimate of the number, the 
type, that is, economic category and stan-
dards of dwellings to be constructed or up-
graded both by the private and public sec-
tor and the units to be offered in the entire 
market, all these have to be completed in 
the perspective plan of action and short-
term plan of the Eighth Plan. Where are 
they? The declaration of intentions in the 
policy and the implementation of the policy 
even if it is a State sector affair, there is a 
huge gap to which some explanation from 
the Centre should be had, some report from 
the Centre should be had. 

One of the things that strikes me in this 
Policy Statement is that is contains so many 
good things which are inescapable. In any 
Statement of Policy, good things will not be 
said so much so that the Statement of Policy 
loses its focus. The Statement of Policy 
cannot indicate which kind of prioritisation, 
as between so many objectives which we 
cannot achieve, should be given. But that 
is completely lacking in this Statement on 
Housing Policy. We have so many problems 
with each one of us wanting to have a 
house, a still bigger house. The people who 
are above the poverty line, they want some 
kind of shelter and those who are absolutely 
shelterless and are bek>w the poverty line, 
they have their problems. Now in terms of 
prioritisation where should our finances go? 
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Which proportion of our finances should go 
to these different kinds of desires in the 
community? That prioritisation is entirely 
absent in this Statement of Housing PoliCY, 
although many laudable objectives, many 
laudable statements are contained in the 
Housing Policy. 

And even as I say, it is so omnibus that 
the priority sense is lost. I want to draw your 
attention to certain gaps. On page 18, there 
is a reference about employers providing 
housing to its employees. But in the Whole 
Report, it forgets to mention about the big-
gest employer, that is, the Govemment of 
India. What is the Govemment of India's 
attitude to providing its employees with 
housing facilities? I will just give an example. 
In a hill resort where I had been to very re-
cently, there is an ITOC hotel and in that 
hotel, a different kind of problem is gener-
ated. There are only four rooms so to say 
which are offered as quarters. These rooms 
are meant for the people who are the low-
est paid employees there. But since the of-
ficers are not provided with any quarters, 
they have occupied those quarters which 
are inSide the complex and the poor sec-
tions of the employees are thrown outside 
to stay and pay a very high rent. These 
things are there. Apart from this particular 
example, there is a general need, there is a 
general cry that the housing satisfaction of 
the employees of the Government must rise 
from the present low proportion of 20-25 
per cent to at least 80-90 per cent. That 
itseH will be. a big solution and the private 
sector cannot do this. Govemment as an 
employer must provide its own employees 
facilities either in terms of rent or, if pos-
sible, in terms of ownership. 

There is no mention at all that after 
serving thirty years in the Govemment, pay-
ing rent fo~ the quarters, whether an em-
ployee is emitted to that flat when he ra-
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tires. When he is thrown out, he will gQsnd 
fall in the hands of the promote~ and build-
ers to which aspect Shri Dighe just now 
made a reference. This is a gap in the State-
ment which must be filled up and the Gov-
ernment must promise in the Housing Policy 
itseH that it is not a State sector at all, it is 
the Central Govemment sector. I suggest 
that there should be a provision that while 
on duty a flat would be offered as rental 
accommodation to an employee, when re-
tires it should be offered to him for purchase 
and becoming its owner. 

I will refer to another aspect and draw 
your attention to it. This complex issue is 
also connected to environment. In Bengal, 
very recently we have started a factory for 
manufacturing bricks from fly ash. A rough 
estimate will show that if there is a hundred 
million tonnes of coal production in the coun-
try, there will be about 40 million tonnes of 
fly ash in the country. All that creates prob-
lem tor environment. They mentioned that 
fly ash bricks should be introduced and such 
factories should be opened up. Why don't 
you say in the Policy that all power centres, 
thermal power stations, where coal is be-
ing consumed, must compulsorily start fly 
ash brick factories? The Railways should 
be asked to carry those bricks to various 
places. 

Shri Nitish Kumar mentioned that in try-
ing to make bricks from brown soil, the top 
soil is being removed and it is a very seri-
ous problem for our agriculture and for our 
countryside. Every year if 40 million tonnes 
of fly ash production in the country is utilised, 
a good deal of our agricultural land can be 
saved. But the point is, you must make it 
compulsory for our power producers, the 
ACB, the NTPC as well as the pitheads in 
the coal areas. This is one suggestion which 
I want the Minister to consider whether or 
not some compulsion can be introduced in 
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this area. 

I have just one more suggestion. There 
is one thing which is not mentioned in the 
whole infrastructural facilities that should be 
provided in the urban areas. That is, in all 
urban areas there is a problem of garbage 
removal. It is polluting and affecting the 
growth of new urban centres. Wherever new 
urban centres as Qrowing, the garbage ac-
cumulation is creating a hell in the life of 
the residents there. Very recently there are 
experimentations going on as to how gar-
bage can be transformed into sources of 
power. Removal of garbage is entirely miss-
ing in the problem areas of Housing in this 
Policy Statement. So I draw your attention 
to this. I would like to know whether or not 
much more finances will be proversion from 
garbage to power and removal of garbage. 
Otherwise, garbage will require land as 
much as housing will require land. If any-
thing, those lands will generate pollution, if 
untapped. If tapped, they will provide our 
agriculture with very good fertilizers and also 
provide power in the rural areas. This is 
another aspect to which I wanted to draw 
the attention of the hon. Minister. 

Then, I will come to another problem. 
This is an area in conjunction with other 
areas like Indira Vikas Patra, like gold and 
ornaments, like shares and land where 
black money is laundered. Quite often, we 
shall discover that it is the private sector 
buildings which are sold much more rapidly 
because black money generated in the 
hands of the purchaser or the buyer is trans-
ferred as black money to the private sector 
builders. Therefore, the Government sec-
tor, quite often, is neglected because the 
owners, the possessors of black money 
would not go to the Government builders, 
This is another area which should be re-
membered by our hon. Minister. What 
should be done to this problem, I do not 

have any answer. 

I have another suggestion to make. 
One of the requirements for the people who 
are above the poverty line but the people 
who are not very rich and who do not have 
black income or black money or black wealth 
is this. What they suffer from is squeezing 
by the contractors. They want to build a 
building. But them, those people do not have 
time, they are not the people who are be-
low the poverty line, nor they are the people 
who are paying the tax, that is one per cent 
of our population. In-between comes, a sec-
tion of the population which is quite large, 
that is 30 to 40 per cent of the population. 
What they seek from the Government is that 
instead of a contractor's raj, can the Gov-
ernment come to help them by organising 
or by offering the services for building? That 
is, there will be public sector building agen-
cies and nothing more. Instead of the pri-
vate contractors, private builders and pri-
vate promoters, there will be one arm where 
the public sector can be of great help for 
this section of the population. 

Similarly, we are talking of cooperative 
housing. What we are not talking of is co-
operatives of the actual building labourers 
or the cooperatives of, whom we call in 
Bengali as 'raj-mistries', the builders, the 
skilled labour. If such cooperatives are en-
couraged there, - it is not mentioned in the 
document - even then, since contractors 
profit and squeezing are not there, cost of 
building the houses would come down and 
this section of the population would benefit. 
(Interruption) I am coming to a close ..... (In-
terruptions) I am trying to conclude by say-
ing this ..... (Interruptions) Mr. Chairman, Sir, 
you know, I cooperate with 
you ...... (lnterruptions) 

MR. CHAIRMAN : You are very coop-
erative! 
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SHRI NIRMAL KANTI CHATTERJEE 
(DUMDUM) : Since I cooperate with you, I 
will get sympathy from you! 

Sir, let me conclude by saying this. 
Even where we are trying to build housing 
complexes, the one thing that should not 
be forgotten is this. I stay in Calcutta in an 
area where the panchayat area has been 
converted into a Municipality. There is a 
problem. The Govemment should indicate 
to all the State Governments that instead 
of waiting for certain areas to be declared 
as Municipality areas or notified areas, as 
soon as the census data point out some 
areas as urban agglomeration, new build-
ing rules should be imposed. Oth-
erwise, what happens is this. The States 
do not have enough funds; they hesitate to 
declare those areas as Municipalities; and 
in the meantime, the whole are develops in 
a monstrous manner which becomes not 
worth-living in. 

Therefore, I would suggest that in the 
National Housing Policy itself, it should be 
indicated to the States that as soon as any 
Census report states that here is an urban 
agglomeration, which is neither a munici-
pality nor a notified area, the new building 
rules - not the rural building rules - should 
be made applicable there. 

I think, Mr. Nitish Kumar mentioned 
about the Ministers in Delhi as to how they 
should be accommodated in some particu-
lar areas, like Akbar Road. I refer to MPs. 
Sometimes I was suggesting to people, why 
not the entire Talkatora Road full of bunga-
lows, and the flats of Saba Kharak Singh 
Marg be converted into flats. Then, all the 
750 MPs can be accommodated there. I 
would suggest it with one rider. It will be a 
monstrosity if eight or ten storeyed blocks 
of good flats are created there without pro-
vision of wider front, a garden, or at least 

some areas for vegetable-grOwing. As our 
colleague, Mr. Amal Datta mentioned, it can 
be approved even in Delhi. This is another 
suggestion which I make before the House 
for its kind consideration. 

SHRI ANKUSHRAO RAOSAHEB 
TOPE (JALNA) : Mr. Speaker, Sir, I rise to 
support the Resolution moved by hon. Min-
ister for Housing and Urban Development, 
Shrimati Sheila Kaul, for approval of Na-
tional Housing Policy. Much has been said 
about housing. And I should not say much 
more about the importance of housing. 
However, housing is as fundamental a hu-
man need as food and clothing. Lack of any 
of these things deprive the human-being the 
right to live a dignified life. Taking this into 
consideration, the importance of housing in 
this policy, the goals and the aims and ob-
ject that have been enumerated by our hon. 
Minister are definitely to be welcomed. 

The long-term main goals that have 
been mentioned in the National Housing 
Policy are: to eradicate houselessness; to 
improve the housing condition of the inad-
equately housed; and to provide a minimum 
level of basic services and amenities to all. 
Moreover, the Policy has laid stress on ru-
ral housing, slums and squatters' settle-
ments and housing for urban poor; housing 
finance; cooperative housing movement, 
specially for lower and medium income 
groups. 

Special programmes for disadvantaged 
sectors have been taken up in this Policy. 
The Housing Policy could accord priority to 
the promotion of access to shelter for the 
houseless, inadequately housed and disad-
vantaged groups, such as households be-
low the poverty line in all settlements; rural 
landless labourers, including artisans; the 
households dislocated by development 
projects and victims of natural calamities, 
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like the earthquake that took place in Latur 
and Osmanabad in Marathwada and now 
the floods which are coming throughout In-
dia; Scheduled Castes and Scheduled 
Tribes and freed bonded labour; widows, 
single-woman and women-headed house-
holds, including con~ruction workers below 
the poverty line; and physically handi-
capped. 

These have definitely been considered 
in the Policy. Even now, we are lacking in 
development if we take into consideration 
the developed countries. But no nation in 
the world can now say that they have com-
pleted it in every sense so far as housing is 
concerned. The United Nations global strat-
egy for shelter unequivocally says : 

"No nation can claim to have 
reached the objective of adequate 
shelter for all citizens and, there-
fore, no nation can claim to pos-
sess the recipe for reaching its ob-
jective worldwide." 

As per the figures pertaining to the year 
1990-91, there were 42.6 million dwelling 
units in the urban area and 106.2 million 
dwelling units in the rural areas. The back-
log in 1990-91 was 31 million. Our require-
ment by 2001 A.D. will go up by 64.4 million 
houses. As against this demand, currently, 
what is the rate of our construction? Cur-
rently we are constructing only four dwell-
ing units per thousand population per 
annum. The United Nations Study says that 
the requirement for India is a minimum of 8 
to 10 dwelling units per thousand popula-
tion per annum. That means, we have to 
increase twofold the pace of our construc-
tion activity. So, the hon. Minister and his 
Ministry should prepare themselves ad-
equately to undertake this work. 

In this context, I would like to mention 
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that day by day, the percentage of the out-
lay for hOUSing sector in the total Plan is 
falling down. It was 34 per cent in the First 
Five Year Plan. Due to paucity of time, I will 
not give the figures relating to the subse-
quent Plans. But in the Seventh Plan, it has 
come down to 9.6 per cent. Now, I am happy 
to note that in the Eighth Plan, it has been 
raised to 12.6 per cent, Le. there is a rise of 
about three per cent. This, definitely is a 
welcome step and I thank the han. Minis-
ter. My only request is that it should be in-
creased-in this way every year and it should 
again comprise 34 per cent of the total Plan, 
as was the case in the First Five Year Plan. 

We must seriously consider one point 
here. Housing does not come under prior-
ity sector at present. I earnestly request the 
han. Ministerthat-steps should be taken to 
see that Housing comes under the priority 
sector. Housing encompasses various other 
disciplines roHed in one. It provides employ-
ment to artisans, manufacturers, unskilled 
workers and so on. Its contribution to the 
exchequer is worthy of a special mention. 
It is a life supporting sector because it sup-
ports many secondary segments such as 
plumbing, flooring, brick-kilns, cement, 
steel, electrical appliances and so on. Ce-
ment and Steel which mainly depend on 
housing sector are declared as industries. 
So also is the case with the electrical appli-
ances. All these industries are dependent' 
on housing but hoUSing itself is not declared 
an industry. I request the hon. Minister to 
declare housing as an industry so that 
people who are employed in this core sec-
tor will be eligible to get all the benefits and 
incentives applicable to the industry sector. 

Now I come to the aspect of flow of 
housing finance which is between 15 and 
20 per cent whereas in developed countries 
the percentage is quite substantial. I repre-
sent the Maharashtra Housing FinanCial 



627 Resolution Re: AUGUST 18, 1994 (SAKA) National Housing 628 
Approval of 

corporation as its Chairman. I am also the 
VICe-Chairman of the National Cooperative 
Housing Movement. Our National Coopera-
tive Housing Federation has provided loans 
in 25 States to the extent of Rs. 3,000 crore 
up to March 1993. We could construct 12 
lakh houses. We have 80,000 cooperative 
housing societies with a membership of 
about 50 lakhs. This Cooperative Movement 
is doing a lot of work in the housing sector. 
So, this sector should also be taken into 
consideration along with other housing sec-
tors. 

Now I come to my own State of 
Maharashtra. I am the Chairman of the 
Maharashtra Cooperative Housing Finance 
Corporation. 

My own State is having twelve thou-
sand cooperative societies. Up-till now we 
could build up two lakh houses in 
Maharashtra through cooperative move-
ment and a loan of about six hundred crores 
have been disbursed through our Housing 
Corporation. 

Sir, our resources are L1C, NHB, UTC, 
HUDCO and Cooperative banks. During the 
last twenty five years we have been getting 
only Rs. 16 crore as loan from LlC on 
concessional interest. We have been de-
manding that it should at least be increased 
to Rs. 35-40 crore, because yearly we dis-
burse loan to the tune of about Rs. 50 crore. 
So, my humble request to the Minister is 
that, the Govemment should direct L1C to 
increase the loan amount of the coopera-
tive societies from Rs. 16 crore to Rs. 30-
35 crore. 

Mr next question is about L1C. 

SHRI NIRMAL KANTI CHATTERJEE: 
What is the rate of interest that you pay? 

Po/icy 

SHRI ANKUSHRAO TOPE : 13 per 
cent. 

SHRI NIRMAL KANTI CHATTERJEE: 
The Export Finance charges only 7-8 per 
cent. Why do you not raise that? 

MR. CHAIRMAN: No cross arguments 
please. 

SHRI ANKUSHRAO TOPE : Sir, you 
know about 25,000 people were affected in 
the earthquake. From our society, we de-
manded a loan of Rs. 25 crore from L1C, 
but without taking into consideration our 
application, they flatly rejected it without 
even assigning any reason. So, any humble 
submission to the hon. Minister is that due 
consideration should be given to our request 
for Rs. 25 crore from the L1C for the earth-
quake affected persons in Latur and 
Osmanabad. 

Sir, my next point is about the National 
Housing Bank. National Housing Bank is 
giving loan to HDFC, which is a private in-
stitution, for financing on individual basis. 
Whereas when we have also started directly 
financing on individual basis and asked loan 
from them, they have rejected it. When 
HDFC is getting loan from NHB for individual 
financing, what about the cooperative insti-
tutions? So, I would request the Minister to 
see that the cooperatives get priority in this 
regard and it is also included. 

Sir, my last point is about the World 
Bank. Now, just it has been stated that 
HDFC is getting loan on 6-7 per cent inter-
est through the World Bank. When HDFC, 
being a private institution, is getting the loan, 
what about the cooperatives? We submit-
ted a Project Report to the Govemment of 
Maharashtra for construction of 53,514 
dwelling units involving a total cost of Rs. 
548.20 crore. It win corne to the hon. Minis-
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ter and then it will go the World Bank. If this 
World Bank project is sanctioned, then defi-
nitely, one more outlet for housing with mini-
mum interest, will be opened. It will defi-
nitely help the poorer persons because 96 
per cent of the loan amount will be utilised 
for the economically weaker sections, lower 
income groups and the medium income 
groups. 

So, with all these, again, I support the 
Resolution and I am very much thankful to 
you for giving me an opportunity to speak. 

SHRIMATI GEETA MUKHERJEE 
(PANSKURA) : Sir, some of my predeces-
sors, including Shri Sharad Dighe, have 
dealt with the question of delay. Now, I would 
like to deal with that question from another 
point of view. 

What has this delay has meant to the 
entire policy? Had this policy been dis-
cussed in time when it was first proposed, 
that was the time when our Govemment's 
economic policy was quite different. In the 
early seventies, the nationalisation of coal, 
steel and all that was taking place. 

So, the Government then was prepared 
to bear the main burden. I do not think that 
in a country like India, where so many poor-
est of the poor and homeless people are 
there, it can be left to the individual entre-
preneur or State Government. Therefore, I 
would say that the delay in bringing this 
Resolution before the H~se has changed 
the whole scenario. 

After going through the document hur-
riedly, certain things have struck my mind. I 
will come to that in a minute but before that 
I would like to say that in the background of 
the new Economic Policy-where. 
privatisation is the order of the day, where 
unemployment is increasing by leaps and 
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bounds, where due to unbearable price hike 
the poor and middle class people are be-
coming poorer and poorer-this draft is full 
of good intentions and platitudes but what 
result will it produce? Pemaps it will be full 
of sound and fury signifying nothing. Let us 
take a few examples from the document it-
self to prove this. Since there is not much 
time I will not repeat what other Members 
have already said. 

Take, for example, the subheading un-
der the Supply and Management of Land. 
The Central Government and the State 
Governments have been asked to take 11 
initiatives. In the fifth initiative it has bee 
stated: 

"Encouraging the inVOlvement of 
private developers in land devel-
opment, construction and infra-
structure provision with adequate 
safeguards to protect consumers 
and increasing supply of devel-
oped land for lower income group. 

I wonder if any developer will come for 
this. Many of my predecessors have ex-
plained how black money is coming into this. 
Will they come up for lower income group? 
Is it possible? It is just a talk. 

Let us take some more examples. Un-
der the heading Housing Finance, it has 
been stated that it is envisaged that 20 per 
cent of the requirement in housing would 
be met by specialised finance institutions, 
insurance, banking sector, provident fund, 
mutual funds, etc. and additional 
mobitisation of household savings. 

As it is, we find that the banking sector 
is not able to give loan in time to those un-
employed yo~who ~~Ioy­
rnent. I have a very bitter experience about 
that. I am not going to repeat it. In this situ-



631 Reselution Re: AUGUST 18, 1994 (SAKA) National Hous;ng 632 
Policy Approval of 

ation no insurance company will come for 
this. No insurance company will come for 
this because they are under pressure. I think 
the banks also will not be eager to come up 
for this. Moreover, by making all these ef-
forts only 20 per cent of the requirement of 
the poorest of the poor will be met. Poorest 
of the poor come under the priority sector. 
It is a good thing to give them the priority 
but will this housing finance meet the needs 
of this priority sector? 

Among the schemes meant for financ-
ing, one scheme suggests that housing 
linked Provident Fund Saving Scheme for 
the Provident Fund subscribers and work-
ers in public and private enterprises should 
be formed. 

As it is, the private enterpreneurs are 
denying to deposit their proper share of the 
normal provident Fund, and even some 
State enterprises are also lagging behind 
in this. In this situation, will they come up 
with another housing-linked Provident Fund 
scheme? Is it expected in this situation? 

Then, in this rural Housing, there are 
many interesting things. When a project is 
being set up, those who are uproote<f by 
the project must be rehabilitated. But, what 
is happening now? Look a1 Narmada 
Sarovar project. Every now and then they 
come hefe and sit in Satyagraha. Have they 
been rehabilitated? Have the Koyal Karo 
people been rehabHitated? While drafting 
this Policy one just did not at all think of the 
practical realities of today and now how to 
amend aI those? I am not saying that this 
should not be done. I am trying to say that 
in the situation that obtains now due to the 
new policies, these are all very djfficutt to 
implement. Had it been done at proper time, 
I think, 8Of1lething more could have been 
done. 

There is another item, that is, building 
materials. It seems from the document that 
the Govemment gives guidelines that build-
ing materials like cement, brick etc., should 
be given.at cheaper rates and for that the 
small scale industries will be given particu-
lar help. Sir, which building material-wala will 
give his material to the poor at cheaper 
rates? Nobody will come forward, whatever 
we may say. Not only that, the small scale 
industries are being destroyed due to the 
new economic policy. The Govemment now 
says that they will give this task to the small 
scale industries. Is it possible for them to 
bear this task in the present situation? Of 
course, not. 

As I promised I wiN not take a very long 
time. I wiN mention two more points and then 
I will conclude. 

After all, the most interesting part is, 
Housing is a State Subject and, therefore, 
~ is left to the States to formulate all the 
guidelines. It is very good, indeed. But 
where are the finances available with the 
States? , do not know if any consultation 
had taken place with the State Govem-
ments. If a consultation had taken place, 
many of the States would have said that 
they would not be in a position to do it. 
Therefore, Sir, it seems to me that right to 
housing has to be declared a fundamental 
right under the Constitution. I know that just 
a declaration will not make it liable to be 
implemented immeciately. But this is a ques-
tion of fundamental rights. When something 
is placed in the Fundamental Rights chap-
ter of the Constitution, that naturaBy attracts 
great attention. Then there will be the ques-
tion of priority. Then. there wiU be the ques-
tion of how much of finances will go towards 
that Sector; how much of our State Gov-
ernment finances will go towards that; and 
how much of the Central Government fi-
nances win go towards that. All these ques-
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tions can really come in this background. 

Finally, unless the new economic policy 
is reversed, I do not believe that all this kind 
of documents will make any sense to any-
body, let alone to the poor and homeless 
for whom we are shedding tears here. I 
hope the Minister will kindly remember all 
this and do the needful to the extent that , 
she can do. 

16.00 hrs. 

{Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur) : Mr. Chairman, Sir, Housing is a 
problem toward which the attention was 
drawn first by the United Nations 
Organisation. This policy was formulated in 
November, 1988. The Central Government 
has tried to present this policy in the House 
in 1990 and later on with certain Amend-
meAts on 9th July, 1992. It has been stated 
in it that amendments are being made in it 
to make it favourable for the poor so that 
they can get houses, land and technical 
assistance. The Government has not 
succeeded in it even after the lapse of so 
many years. Two major laws are main 0b-
stacles in it, the one is the Rent Control Act. 
The Government employees misused it and 
occupied the houses. You are very well 
aware of the fact that today people do not 
want to construct the houses. They know 
that if the house in constructed and given 
on rent, the tenant will become the land-
lord. If the Govemment does not think about 
the Rent Control Act, the Housing Policy will 
not be successful. 

Secondly, the Urban Land Ceiling Act 
has mad& a mess of the country's housing 

. policy. Not even a single inch of a land coukI 
have been taken under it. The Government 
should abofish this Act and the Stale Gov-
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ernment should be given the right that the 
one who wants to buy the land can do so. 
During the last few decades some people 
have collected "a ot of money. The problem 
of housing is of the poor and the middle 
class and the Govemment has not paid any 
attention towards it. 

The Government had made a provision 
of 34 percent in the First Five Years plan to 
solve the problem of housing in the Second 
Five Year PJan it was reduced to 10 per cent, 
in the Third Five Year Plan it was 15 per 
cent, in the Fourth Five Year Plan it'was 12 
per cent in the Fifth Five Year Plan it was 
10 per cent, in the Sixth Five Year Plan it is 
9 per cent only. These data make it clear 
that the percentage was going down gradu-
ally and the Congress Government went on 
neglecting the housing problem. The short-
age of houses went on increasing. On the 
basis of these data how the Government 
can claim that it want to solve the housing 
problem of the poor, give them land and 
technical assistance. These data clearly 
show that the Government has adopted in-
different attitude on this issue. 

In 1951, there was shortage of 90 lakh 
houses which has increased to 210 lakh by 
1981, and in 1991 this figure has gone up 
to 290 lakh. The people of the Congress 
party and corrupt officers are involved in it 
and they have provided protection to the 
contractors and on account of it they have 
become rich. 

According to the Eighth FIV~ Year Plan, 
there are six crore 10 lakhs such families 
which have one room sets and half of such 
houses do not have electricity connections. 
In cities 25 per cent houses do not have 
this facility. You wiH be surprised to know 
that 88 per cent people, who live in :mages 
do not have even the facility of latrines and 
24 per cent .of the rural population do not 
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get pure drinking water. It is clear from the 
data that the Government did not pay at-
tention towards it and the National Housing 
Board was constituted. The National Hous-
ing Board have adequate funds but it is in-
vesting its money in some other activities It 
should invest money for the welfare or the 
poor but it is doing otherwise. HUDCO is a 
big institution which holds the responsibility 
of providing money to the poor for the con-
struction of houses. Out of its total amount, 
it is giving only 15 per cent to the backward 
class people living in the rural areas. It is 
tt-Ie pOSition of both these institlJtions. My 
submission is that corruption is in the proof-
of this case. You are aware of the fact that 
if one goes for the registration of a land, ne 
is supposed to pay 20 per cent of the cost 
of land to the Government for the same but 
apart from that money is also paid to the 
owner there. Even if it IS an urban layout of 
the house is to be got cleared, corruption is 
rampant there also. The house, which can 
be constructed in Rs. 25,000 is constructed 
In Rs. 35000 and the one which can be con-
structed In 50.000 IS constructed In Rs. 
75.000. In this way the land mafia and the 
contractors do not let the problem of cities 
and the villages solved. Therefore, not go-
Ing into details, I would like to conclude with 
some suggestions to the hon. Minister that 
this complicated procedure should be sim-
plified at the earliest. Secondly, the land in 
the cities where houses can be constructed 
should be immediately given to the coop-
erative societies of the middle class people. 
Thirdly, tne unfertile land around the cities 
should be made available to the middle class 
societies to solve the problem of housing In 

the cities. 

likewise, I would like to submit that the 
jhUggl dwellers will not go Irem the cities to 
live and il they do so, there are no arrange-
ments of buses for them because they will 
have to come to cities for work. Jhuggies 
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are put up near the sites of constructions 01 
big schools, hospitals and multi storied build-
ings. Those who come to work start living 
there. My submission is that multi storied 
buildings should be constructed for the 
jhuggi dwellers to get them rid of the hellish 
life and if necessary even loan should be 
taken for this purpose. People are living in 
the jhuggi-jhomparis on the protection of 
some goondas, they pay some commission 
to these goondas to live there. 

I think a nominal amount can be taken 
from them. HUDCO gives loan for this pur-
pose and it should be asked to sanction 
more amount for this purpose. When I was 
the Chairman of U.I.T. Jaipur, I had taken 
loan from HUDCO for 19 years at the rate 
of Rs. 19. I would like to say that the houses 
should be provided to the slum dwellers 
w~ere they are living and if necessary some 
rent can also be charged from them. If these 
colonies are to be constructed at far away 
places, public transports facility should be 
provided from there. 

I would also like to say that the amount 
spent on purchase of a house should be 
free from income tax. The process of ap-
proving the plan layout of houses should 
also bE' simplified otherwise this problem will 
remain as it is. Besides it, I would like to 
say that corruption should be checked. To-
day it has become a nation wide phenom-
enon and it has been a point of discussion 
here also. Today, if we wish to stamp out 
corruption in this Congress regime, it would 
be like a day dreaming. I would not like to 
go into the details but I feel that this prob-
lem will remain as it is and the people will 
not get houses to live in. The National Hous-
ing Board and HUDCO have adequate 
funds, but we will bring the Housing Policy 
next year also and will say that the poverty 
is on the increase, people are not getting 
houses and the price of the house is increas-
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ing. Therefore the Government should 
atleast make available the technical assis-
tance for the construction of durable and 
comfortable houses and arrangement 
should be made to impart proper training to 
those technk:ians artisans, who construct 
houses. At the end, I would like to conclude 
from where I had started that the Rent Con-
trol Act should be pondered over and good 
and cheap land should be provided to the 
people. The ineffective laws like the Urban 
Ceiling Act. under which the Government 
could not take possession of even one per 
cent of land, should be abolished and the 
State Governments should be given the 
right only then the problem of housing can 
be solved. The Government has at last 
brought this Housing policy in the House 
after having a deep slumber, therefore, I 
find myself unable to support this Housing 
policy. 

I am thankful to you for giving me an 
opportunity to speak. 

{English] 

PROF. K. V. THOMAS (ERNAKULAM) 
: Mr. Chairman, Sir, I congratulate Shrimati 
Sheila Kaul for moving this Resolution in 
this House. This IS an earnest attempt from 
the Government as well as from Shrimati 
Sheila Kaulli, who can be considered as the 
mother of this House to wipe out tears of 
the millions of homeless and landless poor 
In this country. 

My first request is to declare right to 
housing as a fundamental right. On this I 
support Shrimati Geeta Mukherjee's de-
mand. 

Sir, my State, Kerala, which is a pio-
neer State in implementing one hundred per 
cent literacy scheme, which is a pioneer 
State in implementing one hundred per cent 

drinking water schemes, is also a pioneer 
State in implementing a mass scale hous-
ing schemes. In 1976, when Shri Achutha 
Menon was the Chief Minister of Kerala and 
Shri K. Karunakaran was the Home Minis-
ter, first time in the history of India we start 
a very well known scheme, known as 'one 
lakh housing scheme. It was in my district, 
Ernakulam, and in a small village, called 
Puthrika, that the first House was inaugu-
rated by Shrimati Indira Gandhi herself. In 
this House, Shri Raj:v Gandhi, her son. as 
a Member of this House in the Seventh Lok 
Sabha, as the Prime Minister in the Eighth 
Lok Sabha and again in the Ninth Lok Sabha 
as the Leader of the OppOSition, had 
stressed the importance of implementing a 
national hOUSing policy. 

Sir, housing policy basically can be 
implemented only by the State. The Centre 
can give some general directions. The Cen· 
tre can give some financial assistance. The 
Centre can give some technological assis-
tance. But basically this is a work that the 
State Governments have to do. 

Sir, in Kerala when Vie started in 1976 
~ith one lakh housing scheme, many people 
thought that this was a scheme that would 
be only in the paper ....... (Interruptions) 

SHRI LOKANATH CHOUDHURY 
(JAGATSINGHPUR) : What about the Tho-
mas scheme? You have not mentioned his 
name ....... (Interruptions) 

PROF K. V. THOMAS : I am only tell-
ing about that scheme. Shri M.N. Govindan 
Nair was the Housing Minister ..... (Interrup-
tions) 

SHRI LOKANATH CHOUDHURY: You 
should tell the history and the facts .. 
( Interruptions) 
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PROF. K.V. THOMAS: When we 
started that scheme, many people though 
that It would be only on paper. But we got 
the participation of the people. We could 
give the land. The land is with the Govern-
ment. The excess land is with the private 
persons. 

Then the land was distributed with the 
people's participation. 

Similarly. when the construction started 
we got the material which was available in 
the local market. we got the construction 
people who were locally available. the work 
was done as a work done by the people 
and we could complete the work Within the 
stipulated time. 

16.15 hrs. 

(SHRI SHARAD DIGHE In the Chair) : 
Agam. this time we have started with one 
million houses under the Rajlv Gandhi Hous-
Ing SCheme. The SCheme was Inaugurated 
by Shnmatl Sonia Gandhi lasl year in my 
own conslltuency and within this short pe-
nod we could complete the construction of 
aoou! ten lakhs of houses. Anybody who 
had three cents of land would be assIsted 
by this Scheme. Voluntary aSSOCiations and 
social organisations can take up this. The 
Government will be able to give about 20 
per cent of fmanclal assIstance. The other 
things are bemg managed by the socIal 
organisations. 

So. I think when we formulate this polICY 
one of the Important stresses that we have 
to maKe is how we can amass the people's 
cooperatIOn and people's partlCJpatJOn. Here 
the importance of the SOCial organisations 
comes. If the Govemment mb':;:-lInery alone 
moves, we cannot Implement the Scheme. 
So, my first request to the' Govemment IS 
that the Government should see that the 

people's awareness is created for this. So-
cial organisations should come to this field 
and and we should start implementing 
scheme. 

Sir, one area where I would like to give 
more thrust is the slums in our towns and 
cities. In cities like Bombay, Madras, 
Calcutta, where we have got the largest of 
slums in Asia, we have to take more con-
crete steps to improve these slums. For 
example, in Bombay what is the major prob-
lem? People are encroaching the land one 
after another, just near the Bombay Airport. 
The land is with the National Airports Au-
thority 01 India. Neither the Airports Author-
ity of India could take back this land and 
construct the airport nor did the people va-
cate It. So, a time-bound deciSion has to 
be taken. Either the people should be 
eVicted, they should be given alternative 
land or alternative accommodation and the 
National Airports AuthOrity should take back 
the land. Or. if It is not pOSSible then these 
slums near the airports should be properly 
Improved. It snould not be a no-man's land. 
DeciSions have to be taken at an appropn-
ate time. Slums near the Cities are black 
sports. The anti-social elements are grow-
109 there. AU anh-social activities are taktng 
place mere. So, unless these slum Improve-
ment schemes are implemented, the major 
SOCial programmes, law and order problems 
In these big clbes cannot be settled. 

So. when we look at thiS Housmg 
Policy, It IS not Just providing houses. It is a 
SOCial problem to whICh we have to find a 
solution. That is why I accept the proposal 
of Shnmatl Gaeta Mukherjee that the nght 
of hOUSing should be considered as a Fun-
damental Right, just like the right to em-
ployment. It should be considered a Fun-
damental Right. The Government should 
monitor all its machinery. For example, when 
we go to the construction we cannot go In 
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the way of construction which we are doing 
now. She had also mentioned about fly ash 
near the thermal power plants. They have 
become a major hazard to the environment. 
Similarly, the waste material from the fac-
tories has become a hazard to the environ-
ment. 

Why do we not think of getting new 
technology so that the fly ashes near the 
thermal power stations, waste from our fac-
tories etc. can be converted in bricks? 

In Kerala there is a famous man called 
Mr. Larie Becker who went to Maharashtra 
when that earthquake took place. He is one 
of the persons who is well-know through-
out the world for constructing low cost build-
ings. He is a person who has been able to 
construct 1000 sq. ft. of building for Rs. 
10.000 or Rs .. 12.000 He makes use of 
the services of unemployed youth and he 
trams them properly. 

In Kerala there are a large number of 
beggar houses which. everybody will appre-
ciate. are lost cost bUlldmgs. 

Yesterday my colleague Shri Ramesh 
Chennlthala mentioned about the develop-
ment activities m Kerala. We do develop the 
technology. We train unemployed youths, 
so that tomorrow when the housing process 
starts In a village. we get locally available 
malenals from the nearby places and nol 
the cement from the companies and not the 
steel from the factories but the materials 
which are locally available We are not get-
ting expert workers. We are getting trained 
unemployed people. I think with the local 
peoples' participation we will be able to 
Implement schemes. 

Here I would like to say another point 
about which the hon. Chairman was also 
mentioning and which is about the Coop-

erative Housing Schemes. The Cooperative 
Housing Schemes are the Schemes which 
we have to encourage and not the private 
sector. It has been suggested here about 
the private sector. But they are the places 
where the black moneys comes from and 
goes to. But in the cooperative sector people 
are aware of the situation and people know 
what is their right and people know how to 
run the cooperative sector. We should know 
how to encourage by all means these Co-
operative Housing Schemes. Our banks 
should be asked to finance them. 

Unfortunately, in our country banks are 
accessible only to the affluent people and 
not to the poor man and not to the Coop-
erative Societies. If the Cooperative Soci-
eties go to the banks they put so many rules 
and regulations. A private person or an af-
fluent person when he goes to the bank he 
gets all the facilities. We have seen what is 
happening in the country and how the 
money goes to the private sector. So, the 
Government of India has to give strict in-
structions. It should be considered as a Pri-
ority sector, so that banks should be forced 
to give enough financial assistance to the 
Cooperative Housing Schemes. 

Another point which I would like to bring 
to the attention of the House IS about the 
eXisting Rental Acts which are existing in 
the country and about which the hon. Chair-
man has also narrated here. We all know, 
litigations are going on for years. Either you 
stop them or find out how we can have new 
legislations. so that these litigations on rents 
should be finished as early as possible. So. 
we have to find a way out. 

Then. I want to say that Land Reforms 
Act especially the Urban Ceiling Acts have 
to be improved. Many of the Sates have 
their own Land Reforms Acts. We have to 
sit together is that the entire nation should 
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have a uniform Land Reforms Act. Unless 
there is a uniform Land Reforms Act and 
unless there is a ceiling on urban property, 
we will not be able to implement this 
scheme. 

Now. let me come to the problems of 
Government servants. Government ser-
vants are belonging to that section of the 
people who have to come on transfer to 
Deihl or for joining Jobs in Delhi. What are 
there problems in Delhi? Sir, we come to 
you with the recommendations for allotment 
of government accommodation to them. You 
may sanction in one or two cases but I get 
hundreds for such requests. My colleague 
may also be getting hundreds of such re-
quests. When the government servants 
come to Delhi they have no shelter and they 
stay in rented houses. They have to line 
with thelf families. So. some concerted ef-
fort has to be made so that government 
servants are given reasonable accommo-
dation. i am not pleading for luxurious type 
of accommodation for them. 

With the present meagre salary which 
the Government servants get, they cannot 
rent a house. So. a reasonable housing fa-
cility has to be given to them. I can tell about 
the case of Kerala. We are proud to say 
that all the policemen in Kerala have been 
provioed with houses. This is one of our 
achievements. Our Government servants 
tnere have formed mto cooperative societ-
ies and have their own houses. My request. 
therefore. to the Government IS that the 
Central Government employees should be 
provided with adequate housing facilities. 

Let me come to the problems of M. Ps. 
and their facilities. We are staying in old 
flats. My flat IS leaking. It starts leaking as 
soon as monsoon starts. We are not ask-
Ing for luxurious bungalows. we stay in small 
flats. Some of my friends have deposited 
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money for allotment of D.D.A. flats even 15 
years back. If it is reasonable and within 
the limit, you try to help them. I know that 
the hon. Minister is so kind and consider-
ate that we go to her for help and whatever 
is possible she helps. Personally I know that 
she helps. She helped me. But I know her 
limitations also. There are so many M.Ps. 
If one house is given to one M.P. she has to 
give so many houses. It may be very diffi-
cult. But, still, within her limits, she has 
helped many. 

Sir, I request you to look into our prob-
lems and take suitable action. I whole-
heartedly support the Resolution moved by 
you and we thank you for bringing it. 

SHRI A ASOKARAJ (PERAMBALUR) 
: Mr Chairman, Sir, on behalf of my party, 
All India Anna D.M.K., I would like to say a 
few words on the Resolution on National 
Housing Policy. The Government has placed 
this in Parliament in th" year 1992 in accor-
dance with the U.N. Declaration on Global 
Shelter Strategy 2001. The long-time role 
of the National HOUSing Policy IS to eradi-
cate houselessness and to improve the 
hOUSing conditions of the inadequately 
housed and to provide a minimum level of 
basic services and amenities to all. For read-
ing, the goal seems to be very impreSSive. 
But I do not know whether we can achieve 
it. 

The magnitude of the issue 'hOUSing 
for all' calls for involvement of various agen-
cies Including the Government at different 
levels - cooperative, community and the 
pnvale sector. The Government's policy and 
ItS role now is to act more as a facilitator 
than as a builder. By Government's direct 
intervention, it IS necessary to fulfil the 
needs of vulnerable sections of the society. 

I would like to point out that most of 
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our Indian people - whether in villages or in 
towns, whether they belong to S.C. or S.T. 
or the most backward classes - are suffer-
ing and their conditions are very worst. 

According to the estimates made by the 
sub-group on the magnitude of the housing 
problem, 64.4 million new houses will be 
needed by the year 2001 AD. I hope that I 
will not be mistaken when I say that these 
statistics may not be really correct. I have a 
doubt over these statistics because each 
and every year the statistics are changing. 
When you are making this based on the 
statistics of 2 or 4 years ago and when you 
arc envisaging It for another 6-7 years, I do 
not know how it would be possible to achieve 
this goal. 

The main alms 01 the NatIOnal Hous-
ing Policy is to reduce houselessness, sup-
ply of developed land and finances, appro-
priate easily available matenals, upgradation 
of unserviceable houses in rural and urban 
areas, rnlnimum level of basIc services and 
amenities to ensure a healthy environment. 
It IS very Impressive. But unless and until 
the Government moves faster and a large 
amount IS earmarked for this purpose, it It 
vr~ry difficult to achieve this goal. 

Sir, when I went through the statistiCS I 
found that It was not at all satisfactory: rather 
It was miserable. The share of investment 
In hOUSing in the GDP has fallen from five 
per cent In the 1960s to three per cent In 
the 1980s. So, instead 01 increasing It has 
really fallen from five per cent to three per 
cent In 20 years. The total Plan outlay of 
hOUSing has fallen from 34 per cent In the 
FIISt Plan to 9.6 per cent In the Seventh 
Plan. Now. an outlay of 12.2 per cent is pro-
posed. So, I request the Government to 
view it very seriously and allocate more 
funds for housing. If it IS not done, then we 
cannot achieve thiS goal. 

Sir, black money is heavily used in the 
real estate business and the people in the 
real estate business are thriving like any-
thing. Almost all the Members of Parliament 
who have spoken in this debate demanded 
that the private sector entry in this field 
should be curbed. OtherWise. they will try 
to buy all the land with their black money. 

Now, I would like to sai a few words 
about slum dwellers. As has been pointed 
out already, the slum dwellers, wherever 
they are, whether they are in the cities or in 
the Villages their plight is very much pItiable. 
They are the vote banks for both the Cen-
tral and State Governments. But they are 
liVing with animals like pigs in some places. 
When they migrate from villages to towns 
we see as to how they are liVing there. The 
Government, either should curb their com-
Ing to the towns or should make appropn-
ate arrangement for their liVing. I do not 
believe that m the next seven years we can 
do some wonders. So, I request the Gov-
ernment that at least In the next 10 to 15 
years proper hOUSing arrangement should 
be made for these people. Then. the build-
mg matenals ShOUld either be given by co-
operative societies or should be given at a 
fixed pnce. We have to tlnd out some way 
for this. If It IS not done. the buildlllg con-
tractors or the traders who have own Imagi-
nary prices Will sell all these thlllqs a1 a 
higher price. 

In Tamil Nadu. under the able leader-
ship of our Chief Minister, Dr. Puratchl 
Thaiaivi we are dOing a very good work and 
because of the works done by the Tamil 
Nadu HOUSing Board, they are able to get 
the HUDCO loan. They are utillsmg the loan 
fully and they are aiso repaying the loan very 
promptly. The han. Mmister knows It very 
well. Our State IS at the top POSition In the 
cooperative movement. Our Chief Minister 
has also indicated that she proposes to bUild 
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millions of houses for the slum dwellers. 

I request the hon. Minister to help in 
fulfilling the task of our Chief Minister which 
is meant for the poor people. They are from 
the Scheduled Castes, Scheduled Tribes 
and from the most backward classes. Wnen I 

I am wholeheartedly welcoming this Bill, I 
lVould like to say that this Government 
should not be satisfied with bringing this Bill 
alone. It should act promptly and all their 
words should be turned into deeds. That is 
my humble request. 

[Translation] 

SHRIMATI GIRIJA DEVI (Maharajganj) 
Mr. Chairman, Sir, I rise to support the 

National Housing Policy. I have gone 
through the draft of this policy and I found it 
very attractive. It seems that through this 
National Housing Policy the whole scenario 
of Housing activity in the country is going to 
be changed and every houseless person 
will be a house-owner. But the real position 
is that if we look around we will find that the 
number of houseless people is more than 
that of house-owners and this gap is be-
coming wider with every passing day. As 
our colleague has mentioned here that in 
the First Five Year Plan we resolved to use 
the 34% of the total estimated expenditure 
for the housing sector but it has gradually 
reduced to 9%. it clearly shows that we have 
a tendency to shirk from the responsibility 
to solve this problem. Now, it is a good thing 
to Introduce this National Housing Policy in 
the House, irrespective of the intention be-
hind it and I support it. 

I am of the view that the National Hous-
ing Policy should have been introduced in 
the House much earlier as it has been un-
der consideration since 1986. Once it had 
been even placed on the Table of the Rajya 
Sabha in 1988 but in the matter of placing it 

in this House their attitude has been nega-
tive. I would like to thank the hon. Minister 
on this occasion that though it might not be 
possible to provide houses to everybody but 
she is definitely inspiring everybody to have 
a house of their own through the National 
Housing Policy. 

The Housing problem in our country is 
so acute that not lakhs but crores of chil-
dren take birth in the open and finally breath 
their last with an unfulfilled desire of own-
ing a house. This is the stark reality of our 
country. More than half of our population 
live in slums. The growing urbanisation and 
the poverty in the villages have further wors-
ened the situation. 

Though our population was less earlier 
but the poor people somehow managed to 
make houses for themselves by borrowing 
from others and it was made possible due 
to the plantation of certain types of trees. 
But now in the absence of plantation of such 
trees, they are not able to make their houses 
as the capacity of the people of helping 
others has also declined. The houseless 
people belonging to middle class, lower 
middle class and lower class, whose income 
amounts to Rs. 5-6 thousand only cannot 
afford to make true their dream of owning a 
house. In metropolitan cities the people 
having an income of about Rs. 3-4 thousand 
are living in slums. They are able to buy 
transistorfT. V. set etc. but cannot afford to 
have a house of their own. The cost of 
houses has increased so much that ordinary 
people can not buy those because the 
purchasing power of the people has gone 
down a lot and our present policy of 
urbanisation is turning people of rural areas 
poorer. Today, a land owner sells off lands 
to the middle men lured by money. The 
farmer who was earlier growing wheat and 
who was a land owner and whose family 
would glow with happiness at the sight of 
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produce from his fields - has been reduced 
to becoming a mere watchman of high rise 
buildings there. 

A reference has been made as to how 
would land he acquired under this policy but 
unless some concrete steps are taken in 
this regard, nothing will materialise. Let's 
look around Delhi only. the villages near 
Delhi are neither considered urban nor rural 
areas. They can neither sell their lands nor 
can construct houses thereon. 

Sir, apart from villages, this policy aims 
at providing several facilities to slums etc. 
The foreigners visiting this metropolitan city 
form their opinion about our economic 
condition by looking at these big slums. The 
condition in these slums is very bad. There 
are numerous colonies here. It is not clear 
from the policy as to how they proposes to 
regularise these colonies. You should see 
to it that the middlemen do not defeat your 
very purpose of providing houses to these 
poor people and they also put jhuggi 
jhompris over night and say that these are 
also very old colonies and thus may be 
regularised. No concrete steps have been 
envisaged to avoid such a situation. 

Sir, through you. I would like to say that 
the condition of such slum dwellers is really 
bad and cannot be explained in words. 
There is no proper system of drinking water 
or sewerage. That is why, it is my 
submission that you should first 0f all provide 
drinking water and sewerage facilities to 
these people. If you really want to provide 
the benefits of this policy to everyone then 
arrangements for proper lighting, sewerage 
and water supply should be made there. If 
you succeed in doing this, it will be a very 
big achievement of this year. 

Sir. the workers have to take loans and 
loans are available only from 2-3 sources. 

It is given by Insurance companies, HUDCO 
and Housing Banks. After taking the loan 
from these institutions, the borrower is 
burdened with heavy amount of instalments 
and interest on loan. as the interest rate is 
very high. My submission is that the loans 
should be provided on low rate of interest, 
if not interest free. The present rate of 
interest of 13 to 19 per cent is very high. 
Housing Banks and other loan advanCing 
agencies should be set up which would 
advance loans at lower rates of interest so 
that the needy people can easily avail of 
loans. 

Sir as per the available data regarding 
requirement of houses in villages is 
concerned you will not be able to provide 
the requisite number of houses there 
without the help of the Cooperative Housing 
Societies. The same is the position with 
regard to urban areas. I suggest that 
Cooperative Housing Societies should be 
encouraged. May be we would be able to 
make the country tide over this crisis. 

Sir. the people engaged in self-
employment are given exemption in income 
tax on every ten thousand rupees. But I 
request that they should get the income tax 
exemption on the whole amount of loan 
sanctioned. Till the time he pays the loans 
he should not be subjected to income tax. 

Sir, the draft of the National Housing 
Policy presented in the House by the hon. 
Minister says that the resources and the art 
of the country would be presented but even 
in Delhi Several buildings which are our 
national cultural heritage are collapsing. 
Earlier our architecture was indigenous but 
now the foreigners are being invited. I do 
not understand how are we going to have 
the indigenous art promoted in the fields of 
human values and at the same time. have 
the high heritage of the nation preserved? 
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On the one hand, the Government is 
inviting foreign builders and on the other 
hand, it is talking of indigenization. It has 
been stated in the Annual Report that the 
Government would launch special schemes 
for scheduled castes and scheduled tribes 
as well as the bonded labourers. Though, 
Indira Awas Yojana is already in vogue, yet 
the amount allocated therefor is very less. 
Therefore. the number of houses built are 
less than two per cent of the population of 
these communities. The Government of 
Bihar has done a good job in this direction. 
It gives loan to the poor people living in 
slums and also ask them to work as 
labourers in the construction of these 
houses. 

The Government should see how the 
houses are being constructed in the slums 
haVing a population of ten thousand or 
fourteen thousand in urban areas. In this 
way. the slums are also being cleaned. If 
thiS method is also adopted by the Municipal 
Corporation of Delhi, the slums here can 
also be made clean. Besides the provision 
made tor the landless including the artisans, 
I would also like to add that if the 
Government provides some Jobs to the 
unorganised artists who perform their art 
ilnd lead thAir life on a meagre income, their 
Income would increase. Nobody knows. 
what would happen tomorrow. In such a 
sltuallon, it is a dream for them to thmk of 
constructing a house. I would like to submit 
that unorganised artists should also be given 
a special faCility of loan for house building. 

With these words, I support this policy. 

SHRI ANADI CHARAN DAS (JalPur) : 
Me Chairman, Sir, while participating in the 
discussion on National Housing Policy, I 
would like to raise some points in the House. 
The diSCUSSion on Urban and rural areas IS 
gomg on in thiS House. The hon. Mimster IS 

. Policy 

incharge of Urban Development. Apart from 
urban development, which part of the rural 
development should be included in this? It 
is a good step because earlier it was not 
started. I would like to thank the 
Government for this. There are only 20 per 
cent people who live in the cities and 80 
per cent people live in the villages. 

Mr. Chairman, Sir, for the first time, 
was elected to the Lok Sabha in 1977. 
Earlier I used to live in jungles. When I took 
a round of Delhi, I found large hume pipes 
lying here and there. When I peeped into 
them, I found a small child alongwith his 
mother Sitting in one of them. When the 
people live inside hume pipes in the cities, 
what would be the condition in the villages? 
Here, most of the M.Ps have been elected 
from rural areas. We all know that who have 
or who do not have a house. It is not only 
us, but there are other adivasl brethren also 
who don't own houses. 'Mankaria' 
community hunt monkeys and do not 
construct their houses. There is a belief that 
the houses of their ancestors were 
destroyed by Hanumanji. So they had 
requested RamachandraJI to build their 
houses but he could not do so. Since then, 
they do not build their houses and hunt 
monkeys. Monkey IS their maIO tood. Similar 
community is also found in Maharashtra. 
Orissa and Andhra Pradesh. 

In villages, a large number of houses 
are destroyed in tire every year and as a 
result, property worth crores of rupees IS 
lost. 

Sir, my first suggestion IS that thiS 
should be a housing ministry and a separate 
budget should be provided for that. 

All the Members are speaking about 
cities in thiS House but nobody has spoken 
about the villages. I would like to submit that 
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if a housing policy is to be formulated, first 
of aU, we will have to make provision for 
one family, one House. The Government 
should itself build the house and rent them 
to the shelter!ess people. 

There should be a separate rural 
housing policy. If it is not done, the allocation 
made for rural areas would also be diverted 
to urban areas. 

First of all, houses for the Government 
employees should be built. Even if a 
Scheduled Caste or an adivasi gets a job 
here, he does not join for the fear that he 
would have to face difficulty in finding a 
shelter for him. The Government should 
make one type of houses for them. 

Though housing schemes are 
formulated for the scavangers, yet these are 
not implemented properly. They should be 
brought In the mainstream by building pucca 
houses for them. The Government have 
launched Indira Awas Yojana. J have been 
seeing since my childhood that the houses 
built for the poor last only 5-7 years. Under 
thiS scheme, some good work has been 
done in Andhra Pradesh. Orissa 
Government has also taken a new initiative. 
They give rupees twenty thousand for thiS 
purpose. A good house can be built with 
this amount. The Government of Orissa is 
also going to obtain loan from Stock 
Exchange for this purpose. They have made 
good efforts in this field. The Union 
Government should also make efforts. 

Today, the officials of LlC do not go to 
the villages. If there is no development of 
villages, the country will not prosper. 
Potatoes, wheat and paddy are grown in 
the villages. Most of our farmers who live In 

the villages are poor. Whereas, the people 
in the cittes lead a comfortable lite. They 
earn in a different way. The officials of LlC 

Policy 

should be asked to go to the villages and 
help them to build the houses. Thus, they 
will not turn towards cities and the money 
will be circulated there itself. 

The people, who come from the 
villages, live here in jhuggi jhompns. They 
too are the citizens of India. The way they 
should live a life, they do not do so. 

The Government should look into the 
suggestions given by me. A good beginning 
is being made. I have been here for the last 
25 years. When an industry IS set up in a 
tribal; area, many people are displaced from 
there. They become shelterless. 

17.00 hrs. 

They have to face the problem of 
Giccommodating new bride to be added In 
I 
the family and their cattle etc. because there 
is no room for them. Their problems make 
them people of a different class that is they 
drink and live under the spell of liquor and 
the people coming from outside for setting 
up industries etc. there explOit them. You 
should issue a special specification in this 
regard enumerating clearly that permiSSion 
for constructIOn of houses will not be 
granted until this is done. 

I have watched their predicament 
closely while I was the Chairman of SC and 
ST Welfare Committee. In view of their 
present situation. I am appalled to imagine 
the plight of their next generation. Where 
shall their children live? Because there is 
no space for extent ion surrounding their too 
small tenements. A person living there can 
not accommodate his daughter in law if he 
marned hiS son. Therefore. this IS not a fight 
housing policy. The Government construct 
houses at random. Therefore. a policy 
should be formulated for them leaving some 
space around the proposed house. 
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There is an organisation named 
HUDCO. I fail to understand what is the 
need of this white elephant; what at all is it 
doing? They are not given the whole money 
granted by HUDCO. This organisation 
should be closed and banks should be 
asked to take over its functions by opening 
their branches in villages as the State Bank 
is doing now. At present, the banks do not 
grant loans for construction of houses in 
villages as they fear that rural people may 
not be able to repay the loan amount. But 
why shall not they r'eimburse their loans 
taken tor constructing houses it they are 
repaying loan amounts taken for doing one 
or the other small trades? 

You have brought this policy here; it is 
a welcome step but it would have been 
better to bring forth a comprehensive policy 
in view of suggestions given during the 
discussion here if only it would have 
preceded the bringing of policy. I suggest 
you to present it again in the House after 
making it a comprehensive policy. You have 
taKen a good initiative now. 

SHRI JAGAT VIR SINGH ORONA 
(Kanpur) : Mr. Chairman, Sir, I would like to 
thank the hon. Minister for bringing a 
National Housing Policy before the House, 
for the first time of course delayed, in a 
country where more than three crore 
families are homeless and which is an 
independent country tor the past 47 years. 

I have gone through the whole policy 
and almost all the points have been 
considered and incorporated in it but the 
problem is very grave and complex. I am 
apprehensive about the total success of 
these policies which can be implemented 
only through the State Governments 
because housing is a State subject. I am 
concerned about it. There are more than 3 
crore hometess families in this country and 
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it is estimated that their number will touch 4 
crore by the end of this century. Two points 
are clear from the points which you have 
mentioned in yourpollcy statement. The first 
thing is that it aims at I?roviding a small 
shelter to ,the poor families and the other is 
tl:lat the Govemment while withdrawing itself 
from the construction work w~1I only give a 
momentum to housing policy. I want to know 
how this problem has taken place. As 
Girdhari Lal Bhargava ji said just now that 
total housing investment.was 34 per cent in 
the first Five Year Plan and now in the 
current year of Eighth Five Year Plan, the 
investment has been reduced to a mere 
12.6 per cent. It clearly indicates that the 
Govemment's policy does not aim at solving 
this grave problem or there would not have 
been so many poor people in this country. 
This reduction in investment resulted in the 
spread of slums, unauthorised colonies and 
rural people's migration to cities. This has 
added to the plight of the cities and the city 
dwellers. This is a very serious issue and 
the Government should have pondered over 
it first. 

Everybody wants to have a house. The 
question of how to acquire a house involves 
some responsibilities of the Government. 
There are hurdles in it. There are certain 
suggestions and resolutions in your 
document policy. First some land, a plot is 
needed to construct the house. The cost of 
land and the building material should be 
within the limits of a person's purchasing 
power and limited resources. The income 
of our general poor class is limited. The 
costly plots ot land, the increasing prices of 
building material and the technology 
involved- therein are beyond his reach. 
Therefore, the main point of consideration 
in it will be to make plots available and you 
have decided to keep yourself off from 
directly going for house construction, so the 
onus needs to be shifted from the Public 
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sector to the Private sector. The Group 
Housing Societies can be invited for the 
purpose. The State Governments have 
agencies like State Housing Boards, 
Development Authorities and Improvement 
Trusts. Besides, there are metropolitan 
Cities like Kanpur which is my constituency. 
We are not in a position to provide houses 
to the growing population of Kanpur under 
our scheme. Many efforts have been made 
to provide houses to them but while visiting 
my area, I find th3t unauthorised 
constructions have betill built at the park 
sites of residential colonies, the land of the 
Defence department and the land lying 
vacant around the rail line. Such colonies 
have grow in large numbers and it is not 
possible to remove them. 

I appreciate your policy and I ~m 
confident that the destiny of the country will 
take a new turn if you have the right motive 
and the State Governments implement it 
stringently. The credibility of the 
Government agencies has fallen steeply in 
the eyes of the people. For example, there 
is Kanpur Development Authority in Kanpur 
metropolis. I do not know whether you are 
aware of the fact that a fraud has been 
played with the people of the area. The 
authority has paid no attentioA to the quality 
of the houses constructed. The delay in 
construction of the houses have cost a 
house at Rs. 65000/- whereas Rs. 15000/-
were taken from the appJfcants earlier. The 
authority could not provide a house within 
the stipulated amount and even siter cost 
escalation, the houses constructed had no 
WindoWS, no plaster on roofs and walls and 
also lacked in other facilities. We construct 
houses for the people to live in but no 
attention is pajd to the citizens' amenities, 
Barare is a place in my constituency which 
can be termed as the largest colony of Asia. 
11 you visit the area in eaKly season, you wiU 
find that there is no QUliet for water, no 

sewer line, no drinking water facility, no . 
street lights and at places no roads. At 
places, the rain water accumulated there 
finds its way back to residential houses 
through the sewers. No attention is paid to 
this aspect. Then the process of 
construction of houses has become so 
complicated that it needs to be paid 
attention. The procedure of getting the lay 
out of the proposed construction passed is 
so intricate that one is really perplexed. The 
problem lies in the contralisation of all 
authority in a high level officer of the 
department. 

17.10 hra. 

[MR. DEPUTY SPEAKER in the Chaitj 

I have no hesitation in calling a spade 
in the House when I say that there are 
bunglings at a large scale. They plunder 
people by selling one and the same house 
and plot of land to more than one customer. 
Then they absolve themselves of the 
culpability and thus lose their credibility. 
Strict measures need to be taken In tandem 
with the State Government in order to check 
this practice. 

Sir, my second submission is that the 
big industrialists should construct residential 
colonies for their workers. Like wise Group 
Housing Societies should be encouraged for 
the purpose in Public Sector Undertakings. 
The financial institutions should provide 
loans on specifically reduced interest rate 
to the very poor people and economically 
weaker section after classifying them on the 
basis of their income so that their dream of 
living in their own house comes true. 

Sir, I want to make certain sugg8soons. 
HUDeO was constituted in 1970. 55 per 
cent of its funds are channeitsed to 
economicaUy weaker sections and lIG. 
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HUDCO delegates this work to a 
department of the State Government and 
its use·is turned into its misuse. Th~t colony 
is left semi constructed. I would like to bring 
to your notice a suggestion of Shri Chetan 
Chauhan ji made just now about the first 
home buyer grant given in some foreign 
countries. 

A limit to income and cost of the house 
should be determined and it should be 
announced that some grant would be 
provided on behalf of the Government to 
people shifting to their houses after their 
marriage. It will give a boost to house 
building. In your policy it is also mentioned 
that they should forge ahead in life after 
owning houses but in my opinion it is not 
sufficient. After all what created this 
problem? This problem never arose in the 
past. 

Sir, you have effected some 
amendments in the Rent Control Act. I am 
of the view that the land owners do not 
construct houses these days as they feel 
that it is not in their interest. I have seen 
tenants residing in the same houses for the 
last 40-50 years without adding anythinq to 
the Original rent. I would like to mention that 
these days many people say. 

{English] 

"Only foots construct houses and 
wise men live in them." 

{Translation 1 

You will have to make them change 
this conception. A person constructs a 
house and lets it out with a hope to live 
comfortably in his old age with the income 
earned as rent but in fact it so happens that 
the tenants become the house owner and 
the house owner keeps on hovering around 
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the house. The rights of the house owners 
should be protected and they should be 
encouraged to invest their money and 
construct houses to let out with a view to 
solve the housing problem. The stamp duty 
system is prevailing in our country which 
accrues revenue to the exchequer. But 25 
per cent money of the land owners has to 
be spent on stamp duty or registration, thus 
this system needs to be simplified. This 
would also encourage people for buying and 
selling of houses. 

Sir, through you, I would like to draw 
the attention of the Government to the most 
serious matter. Shri Sharad Dighe just talked 
about the Urban Land Ceiling Act which had 
been introduced in 1976. I do not disagree 
to the objective with which it had been 
introduced by Shrimati Indira Gandhi. It's 
objective was good. I do not disagree with 
Shri Dighe on that point but he should 
enlighten the House on the achievements 
made through this Act during the last 18 
years. I would like to state that the utility of 
this Act has !leen negligible, just zero and it 
has given bad results. I would like to say 
that the Ceiling Officers have become the 
breeding centres of corruption. They harass 
the people to whom they issue notices it> 
come to their office and no work is done 
without greasing palms of these officers. In 
these circumstances the people can not 
take up construction on their lands as they 
are not given permission by the Ceiling 
Officer to do so. I feel that the realisation of 
the objectives of this Act is nil. As the several 
states have proposed. I also strongly 
demand and urge upon the Government to 
immediately repeal this Act. This Urban 
Ceiling Act has been mainly responsible for 
the shortage of houses In the metropolitan 
cities. As a result thereof. the'prices of lands 
are sky rocketing and a common man can 
not afford to buy a plot for constructing a 
house. He can never see his dream of 



661 Resolution Re: SRAVANA 27, 1916 (SAKA) National Housing 662 
Approval of 

owning a house fulfilled. That is why, I submit 
that my suggestion be considered and the 
Urban Ceiling Act repealed. 

These days slums and unauthorised 
colonies are spread over several miles. 
These colonies are inhabited by the people 
of lower strata of society like carrier pullers, 
mill workers, hawkers etc. whose sources 
of income are limited. When such people 
migrate to cities, they do not have any 
housing accommodation, then, they start 
living in such colonies and the number of 
such people increase. Since they have 
ration cards, electricity connections and their 
names are included in the voters lists also, 
it is not appropriate to displace them from 
these places. I urge that all such 
unauthorised colonies, known as Jhuggi 
jhompry colonies, should be authorised, 
recognised and regularised after 
constructing multi storied houses with full 
facilities on the land belonging to Railways, 
the State Governments or, the Department 
of Defence, which is under unauthorised 
occupation of these people and then the 
ownership rights should be given to them 
so that this problem could be solved. Such 
tracts of land are definitely lying unused and 
the Departments have surplus land. I have 
information about Kanpur that there are 
several tracts of land with the Department 
of Defence where such colonies are located. 
Implementation of my suggestion would 
solve the housing problem of poor people 
and enhance the beauty of cities. 

The data shown in the Report 
submitted by you mentions that there are 
less then 4 dwelling units against each 1000 
persons whereas the United Nations Report 
suggests that 8-10 dwelling units should be 
set up every year for each group of 1000 
persons if we were to maintain the present 
position, otherwise, the situation would 
become out of control. The efforts made by 
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you in the policy will make the situation more 
complicated by the year 2001. If 8-10 
dwelling units on every 1,000 people are 
not set up every year it will deteriorate 
further. This problem will have to be solved 
after seriously considering it and facilities 
like sanitation, water, electricity, roads etc. 
will have to be provided after setting up 
dwelling units. If this problem is not attended 
to, the life of the inhabitants will become 
very difficult and they will not be able to fulfil 
their dream of owning a house. 

In the end, I hope that you will certainly 
consider all I have said about Development 
Authority, Urban Ceiling Act etc. It should 
also be seen how the Private Sector 
Undertakings can be involved in this field of 
activity and how they can be made to feel 
assured of the benefits. They are going to 
get from the invest they make in it. Thus, 
you should accord the status of industry to 
construction sector. It will result in a lower 
rate of interest and simplified process of 
capital investment. 

Time and again we talk about flushing 
out black money and announcements in this 
regard are also made from time to time on 
behalf of the Ministry of Finance. Tbough 
now a provision has been made by setting 
up National Housing Bank that whoever 
invests money in it will be charged less 
income tax, but we have seen that the 
earmarked amount was not spent thereon. 
Infact, these funds were misappropriated, 
hence the recent scam. The steps should 
be taken to check recurrence of such 
practices. If somebody invests money to 
build housing colonies or buildings for the 
poor class he should be given some sort of 
relaxation so that the money could be used 
for the welfare of poor people. 

Unless you put some restrictions on the 
Improvement Trusts, Housing Boards etc. 



663 Resolution Re: AUGUST 18, 1994 (SAKA) National Housing 664 
Approval of 

of the State Governments this problem 
cannot be solved. Thus, you will have to 
make arrangements to direct the State 
Governments to stringently follow it. 

Mr. Deputy Speaker, Sir, I thank you 
for allowing me to speak and with these 
words I conclude. 

SHRI BHERU LAL MEENA (~ajumbar) 
Mr. Deputy Speaker, Sir, an important 

discussion is underway in the House on 
National Housing Policy, While formulating 
any housing Scheme, you are requested to 
keep in mind the condition of the houses 
being constructed by the Housing Board in 
Rajasthan, The houses constructed by the 
Government have 'weak foundations and 
sub-standard material is used and several 
irregularities are committed in their 
construction. The houses constructed in my 
area, Udaipur are not of the kind they should 
have been. Our area is a tribal area and 
the tribal areas should also be benefited by 
such housing schemes. Usually the rich 
people manage to get houses and the poor 
ones are left without them. Since it is a 
national scheme the people of rural areas 
should also be benefited by it. Your policy 
says that the housing scheme will be 
launched in highly populated areas, having 
more population' at least a population of 30-
40 thousand people. But the areas where 
small fanners are living, the people of small 
townships witt not be benefited by it. That is 
why, I submit that the population limit should 
be brought down. Then the people of small 
townships will also be benefited. Only then 
our national housing scheme will be 
successfut. The population of rural areas 
constitute the 80 per cent of the total 
population. We are gOing to formufate the 
National Housing Scheme, but its benefits 
would be available only to 20 per cent 
population. I would submit that you should 
keep the rural areas also in mind. Like, 

Policy 

Indira Housing Scheme has been launched 
in rural areas but the funds provided under 
this scheme are inadequate. The 
construction of houses remains incomplete, 
If the efforts are made to somehow 
complete them, even then many things 
remain incomplete. As a result the house 
collapse after a few years and the people 
are again rendered without shelter. In this 
context I would request you to increase the 
funds provided under Indira Housing 
Scheme to enable people to get all the 
facilities for the construction of their houses, 
You are aware that wood has become very 
expensive these days. These people can 
not even get even the materials for hovels 
and thatched huts. I would request that 
more funds should be provided under this 
scheme. 

Mr. Deputy Speaker, Sir, while 
concluding my speech I would submit that 
the hon. Minister should give more attention 
to rural areas. 

[English] 

SHRI SYED SHAHABUDDIN 
(Kishanganj) : Mr. Deputy Speaker, Sir, I 
have gone through this Statement of 
National Housing Policy and I also recall the 
statistics on housing shortage from year to 
year as mentioned in various Parliamentary 
questions. I do not believe those statistics. 
They vary from year to year. The only thing 
we can say is that our increasing population 
demands roughly four million hOUSing units 
every year, Surely, the Government is not 
in a position to deVise any policy which 
would meet this recurring shortage far less 
fin the backlog, Therefore, 1 do not believe, 
even for a moment, that at the end of this 
century, we shall be a country without the 
homeless. 

I preter to speak of shelter, not of 
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ho"tlSing .. ~f we can pr~vide just shelter, a 
roof over the head of every individual citizen, 
far less a home, perhaps we should be 
satisfied. The hon. Minister had my 
sympathies. She is racing not only against 
the natural decay of old housing, she is also 
racing against the rural exodus. The triple 
factors of rising population, rural exodus and 
urban decay ml(ike it virtually impossible for 
the country to meet the housing shortage. 
There must be a massive resource input. " 

Sir, housing has become a matter of 
social prestige in our country. We find 
tremendous disparity in the level of housing. 
We must be prepared to bring this disparity 
down, to conceive some sort of housing unit 
which should be available to every individual 
family and cut out all grandiose housing. 
You find here housing units which are 
spread over thousands of square metres 
right in the heart of Delhi. Is that justifiable? 
Is that fair? Is that in consonance with the 
national objectives? I feel, Mr. Deputy 
Speaker, Sir, that they are not. Whatever 
be our policy, our entire programme of 
housing has been elite oriented, has been 
in favour of the privileged classes. 

I regard, Sir, even the Government 
servants compared to the rest of ordinary 
Indians are a privileged class. This is what 
is making us short of resources and also 
making it difficult for us to meet the 
shortages. 

Sir, as regards urban housing scheme, 
I have gone through the figures of HUDeO. 
I find that there is a wide disparity in the 
level of HUDCO allocations between one 
State and another. In fact the States with a 
higher housing shortage in terms of 
percentage of population not covered by 
housing are getting less allocation. 
Therefore, the HUDCO allocations 
themselves are creating more and more 

disparities. 

Sir, you look at these schemes of 
Higher Income Groups, Middle Income 
Groups and Lower Income Groups. In fact 
when they are implemented, even the Lower 
Income Group Housing is utilised for the 
benefit of the Higher Income Groups. In fact, 
the low income group hardly gets any 
housing. 

The State acquires the land sometimeS 
at a very cheap price. Then they develop it 
at a tremendous cost; then it allocates it for 
the cooperative group housing. 

A lot has been said here about 
cooperative housing. But who are the 
beneficiaries of the cooperative housing? 
Are they the homeless? They are the elite; 
.they are the privileged class; they are the 
service holders; they are the rich people who 
get cheap deve!oped land at public expense. 
This is not fair. There is something wrong; 
there is something distorted in our 
implementation of the entire housing 
programme. 

In the rural housing sector, there is an 
emphasis today under the Indira Awas 
Yojana on upgradation of housing. 
Upgradation will not add to the national pool 
of housing; upgradation leaves the pool 
exactly of the same size as it was before. 
Earlier the emphasis was on additional 
housing, even a small house low cost 
house, houses built of locally available 
material costing As. 7000 or As. "8000. You 
allot a piece of land to the people who are 
absolutely homeless, who should get the 
first priority. They could be given a small " 
loan in order to build a house. Today, you" 
are going to the next strata; are you 
forgetting the homeless; you are going to 
the strata which has already a house; you 
are helping them to upgrade their houses. 
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Upgradation of housing, to my mind, is 
contrary to the national objective of reducing 
the housing gap. 

In every village, we have got people 
who are below the poverty line; we have 
got people who have been identified under 
the IRDP. In my opinion, the people who 
are living below the poverty line, the families 
which are absolutely homeless, the families 
which are registered under IRDP, should get 
priority in allocation of resources; it should 
not be done on the caste basis, because 
that creates social distortions; it creates 
more social tensions within the same village. 
If you adopt a purely economic standard, if 
you adopt the standard of homelessness 
and you help the homeless to find a shelter 
irrespective of caste to which they belong, I 
am sure, that will be far more conducive. 

In towns and cities, we have got slums. 
I recall the problem of post war France. The 
man who devised it was then the Mayor of 
Marseilles. Later, he became the President 
of the Republic of France. He had this 
concept of social housing. This I saw with 
my own eyes in practice in Algeria where 
there are a large-number of homeless 
people and they are accommodated in high 
rising buildings with minimum comforts. That 
is the policy that was followed also in other 
Socialist countries. He was called the 
socialist Mayor. In my view, in towns and 
cities just tinkering with the slums problem 
will not do. I am not in favour of just making 
slums more liveable so that you make them 
a permanent feature of our urban life. Why 
should we accept it? We want to do without 
slums; we want to have a neat life, clean 
life, a simple life. This can be done only by 
going in for high rise construction because 
urban land is limited. In my view urban land 
should be nationalised, should be rationed, 
should be made available equally to all who 
are homeless. You can, of course, solve the 

problem if you adopt"this technique of high 
rise buildings. 

I would suggest a few financial 
measures. Apart from the modification of 
the Rent control Law, which has been 
mentioned here, I would suggest that for 
bank credit, housing ~hould become a 
priority sector. I would like to go to the extent 
of suggesting to the Government for their 
consideration that black money, should be 
permitted to be utilised for social housing, 
should be permitted~ No question should be 
asked about it so long as the rent is kept 
under proper regulation. 

Sir, there is one item which has come 
, to my notice. There is a programme about 

rehabilitation of flood and fire victims. Again 
I am told that in some States it is applicable 
only to some classes of people. It is again 
very wrong. Flood and fire know no castes, 
no religions. Anyone, any family, below the 
poverty line, which is affected by flood and 
fire and loses whatever home stead it had 
should be helped to build their house again. 

Sir, finally I come to an aspect of social 
planning. Here and there, in every town we 
are building harijan colonies. Even in 
villages, we are building harijan colonies. 
That reminds me of the policy of apartheid. 
That is not the way of trying to do away 
with this menace, with this vice of 
untouchability. You must have mixed 
housing. Let all the poor live together. Why 
can they not live together? In this age when 
children can go to the same school, why 
can the people of different castes and 
different social strata not live together in the 
same colonies? Why should we have harijan 
colonies, exclusively harijan colonies, as if 
those were the untouchable parts of the 
town. It is a reservation. I do not accept this 
policy of reservation. I cannot accept this 
policy of apartheid. 
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Finally, I would say that in the Action 
Plan we have talked about the State Plan 
and we have talked about the District Plan. 
I feel that housing and shelter are problems 
so close to the ground that unless you have 
the village Plan, unless you have a Mohalla 
Plan, you cannot achieve the housing target, 
you cannot even identify the size of the 
problem. You have to go below the town 
level, you have to go below the Panchayat 
level and you have to find in every village, 
what is the housing shortage, who are the 
persons involved, how can they best be 
helped, individual by individual, group by 
group, at least to have the minimum shelter 
which they should have over their rood. 

Sir, therefore, I feel that without really 
bringing in, ushering in, the Panchayati Raj 
and without making our Municipalities more 
functional, I do not think that the housing 
shortage can easily be resolved. 

Sir, I would once again express my view 
that the entire housing policy needs to be 
oriented towards the masses. The big 
people shall take care of themselves. There 
is enough black money flowing through our 
economy, which can help the rich, which can 
help the affluent, which can help the 
businessmen, the civil servants to find their 
own housing. In fact, I was once a 
Government servant. I go to the extent of 
suggesting that in many developing 
countries, even in many developed 
countries, the Government servants are not 
provided w,ith housing. The Government 
servants have an inbuilt element in their 
emoluments to find a house for themselves 
and surely we can adopt a policy of 
recruitment in which less people are 
transferable,' more people at least in the 
lower levels work where they live and they 
are recruited from the area where they live. 
So, if you adopt a new employment policy, 
you can even do away with this expenditure 

of national resources for a given sector, a 
very specialised sector, a very narrow 
sector, a very narrow slice of the national 
population. 

Therefore, Sir, with your permission, 
while participating in this debate, I would 
only appeal to the hon. Minister to adopt a 
new criterion and not to look at the problem 
from the point of view of the urban rich or 
the urban elite but from the point of view of 
the rural masses, from the point of view of 
the people who are living in the slums. Let 
us give them some hope that within their 
lifetime, they shall be able to have a roof 
over their heads. We should plan not in 
terms of a static figure of 1980 or 1990 but 
in terms of a dynamic flow of population that 
we as a nation, have to provide for at least 
five million houses every year. Unless we 
can do that, the problem will remain with 
us. One Minister may come, one Minister 
may go, one Government may come, one 
Government may go but the problem will 
go on for ever. 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur) : Mr. Deputy Speaker, Sir, 
at least when we are going into the Forty 
eighth year of our Independence, Madam 
- Shrimati Sheila Kaul, the hon. Minister 
of Urban Development - has brought a 
statement on the National HOUSing Policy 
for which I thank her. But, as I go through 
this Policy, I find that it does not reflect what 
the problem is both in the urban areas and 
in the rural areas. I would rather say that 
the whole policy will only remain a policy 
statement for ever, for years to come. We 
should understand first what really the 
problem is and what its dimensions are 
today. 

I come from a rural area. I have seen 
villages where eleven members of a family 
stay in a house measuring eleven feet by 
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ten feet. You ,may not believe it. Then if we 
go further into the more interior villages we 
will find that many people are hom~less. And 
today, due to our economic policy, 
centralised economic policy or due to the 
industrialisation, the people from the 
villages, are coming to the towns and slums 
are created. Today, towns in India consist 
of more people who are without a roof. So, 
the time has corne to consider whether 
getting a house or a shelter should be a 
Fundamental Right or not. It should be now 
treated so, because as the position stands 
today, the thrust of the National Policy 
should be to go to a particular position and 
analyse the factors and go to another 
position where very citizen of the country 
will have the right to have a house. 

So, this Policy does not go to that 
extent. It just wants to tackle some problems 
which are coming up now and from the point 
of view of some influential people who are 
capable of influencing the policy in a 
particular direction. The real National Policy 
should aim at solving the whole nation's 
problem. Beginning from the poorest to poor 
the need of the richest man should be 
reflected. Does this policy reflect that ? I 
think that you and al,l of us in this House will 
agree that it does not. 

So, we have failed to do it. 

Then the question of urbanisation 
comes. There are also question of floods 
and cyclones in this country. When floods 
come damages do take place. In Himachal 
- Shri Sukh Ram will agree with me - that 
due to this year's floods many houses were 
damaged. In Orissa, in my constituency 
houses of more than 1,40,000 houses have 
collapsed recently and the people are living 
on the embankments. That is a regular 
feature there. When cyclone comes 
whatever roof is there, that goes away. 

So, all these factors which are very 
much natural to· us, should be taken into 
consideration. It should be considered that 
in chronically cyclone affected areas houses 
which could resist cyclone are the first 
urgency. Our housing schemes should also 
take into consideration the special needs 
of flood affected areas where the houses 
are generally damaged by floods. 

You go to Bombay or you go to 
Calcutta, you see lakhs of people sleeping 

. on the pavements. I do not know whether 
they are the people whom we take into 
consideration. So, the question comes how 
to tackle this problem. Can you tackle this 
problem with your resources, with the 
money you have got? I think, whatever 
money, whatever planning, whatever 
housing is made today, it is not available to 
the poor people. Actually, the benefits do 
not go to them. You take the case of Indira 
Awas Yojana. I want to tell the hon. Minister 
of State in the Ministry of Social Welfare 
that, no doubt, you have given the money 
but are you allowing those harijans or those 
poor people to build their houses? Your 
block administration gives it to the 
contractors and within two years houses 
collapse. So, will the Government not have 
the eyes to see to it? It is related with our 
economic problems. 

I remember in 1936 when I was a boy 
of ten years old, in spite of restrictions 
imposed by the school, I went to the school 
and got ten canes from the headmaster. 
When one Congress Leader was 
addressing a meeting in 1931, he said we 
had 34 crores of people and when he was 
talking, countries like Pakistan and Burma 
were there. Now, India's population is 93 
crores or something like that. By the end of 
the century, it will be 100 crores. So, in a 
populous country like us, let us not look in 
that way. Unless we change our very 
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thinking process, we will not be ,able to 
provide housing to all the people. We may 
take a little satisfaction tha! we are going to 
build some houses for some prosperous 
people, who have the benefit of house 
building schemes. It also relates to the Land 
Policy in the villages. In the rural areas, the 
question of homestead land is there. I know 
that even eleven family members stay in a 
house of 12' x 10' size. They can build the 
house with whatever material that is 
available. But they have got no piece of land 
to build a house. 

I remember one instance of Kerala. 
When there was a joint Ministry of Congress 
and CPI - Shri ActTyuta Menon was the Chief 
Minister - a housing scheme was envisaged. 
What was that housing scheme? They could 
build one lakh houses with the peoples 
cooperation and participation. Unless house 
building schemes are taken up-With the 
peoples cooperation, you cannot do it. With 
this sort of approach you cannot solve the 
housing problem of the country. You are only 
going to make it further worse. 

Therefore, I have taken this opportunity 
to speak and I say that when we decide 
any National Policy, we should take the 
whole national reality into consideration in 
all its aspects. 

This Policy has not taken all the aspects 
into consideration. Those who have drafted 
the Policy have not kept the whole nation's 
interests before them. You cannot call this 
a national policy. You can say it is a policy 
of Madam Shiela Kaul for the time being 
and not to solve the national interest. Our 
objective should be to serve the people. I 
will request the Government to keep the 
objective in mind that housing is a 
fundamental right of a citizen. It should be 
included in the Constitution of India as a 
fundamental right of the citizen. The 

Policy 

Government should take all these factors 
like population, cyclone etc. and fix the 
priority so that the same type of expenditure 
is not incurred again and again. There 
should be some saving. The most important 
thing is in the rural areas and especially in 
the urban areas, if we go to the roadside 
you will see that there are houses on the 
roadside and people have taken shelter. 
Railways cannot maintain speed of the 
trains because people have built houses 
near the track. You go to Sealdah. You will 
find that the Railways cannot maintain the 
speed because people have built houses 
along the railway line. You g,o to anywhere 
in India and you will find the same situation. 
Taking all these things into consideration the 
Government should do something to solve 
their problems and this should be done with 
a Gandhian outlook. 

I apprehend another thing. By giving 
the construction work to big construction 
companies etc. we may have some 
problem. We once created the landlord 
class in India. The Britishers created a 
landlord class in India. I think by this new 
policy let the Government not create 
another class of housing landlords. You 
cannot rule out the situation. In a situation 
where so many people are below the 
poverty line, by handing over the housing 
work to different housing companies you are 
only creating another class of housing 
landlords like the erstwhile landlords. Let it 
not happen. 

I make a suggestion that the political 
parties here, if they feel it is a problem which 
has surpassed the limits, should do 
something. It could have been done much 
earlier. In this aspect, instead of depending 
on money contribution from the 
Government, a new scheme with the 
people's cooperation and participation 
should come to solve the problem. Then 
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alone you can justify that every citizen has 
a right to get a house. 

I think the Government will take all 
these factors into consideration. By having 
only limited ideas and by not having the 
whole problem of the country before them, 
they should not call it a National Housing 
Policy but they should say it is a policy of 
Madam Sheila Kaul. 

With these words I conclude. 

{Translation] 

SHRI LAKSHMAN SINGH (Rajgarh) : 
Mr. Deputy Speaker, Sir, I support the 
National Housing Policy and congratulate 
the hon. Minister for not bringing an end to 
the Minimum Need Programme of the 
Seventh Five Year Plan but it has been 
included in the Eighth Five Year Plan which 
will help considerably in solving the problem 
of Housing in rural areas. Under this 
Housing Policy 51 percent amount has been 
kept for the construction of houses in the 
rural areas. She deserves to be 
congratulated for it. Apart from it there are 
a number of problems both in urban and 
rural areas, which need to be paid attention. 
There is a need of 20.36 million houses in 
rural areas. This need is increasing 
continuously in the wake of the growing 
population. Therefore, we must prepare new 
housing schemes for rural areas. Earlier 

~also many schemes were prepared like the 
Jawahar RozgarYojana and the IndiraAwas 
Yojana which are still in operation. These 
schemes have solved this problem to great 
extent. Earlier l:troom could be constructed 
in 4-5 thousand rupees but today the price 
of material has increased manifold. 
Therefore, only local material should be 
used in the construction of houses under 
Indira Awas Yojana and Jawahar Rozgar 
Yojana. l;he rules of mining should be 

amended for it. It must be d()ne since if a 
house is constructed in a rural area of 
Madhya Pradesh under the Indira Awas 
Yojana, the bricks for this purpose are 
brought from Uttar Pradesh since the rules 
of mining there are such that even the local 
material like soil etc. can not be dug. 
Therefore, it should be changed. It is must 
that the rules of mining should be easy. 

The poor person has to pay a heavy 
price by losing his land and house when the 
development in rural areas takes place. I 
would like to cite an example. In Vijaypur in 
my constituency in Madhya Pradesh a gas 
based fertilizer plant and a big project of 
the Gas Authority of India have been set 
up. These are public sector projects and the 
Central Government has spent 3-4 
thousand crore rupees on them but those 
who have lost their land and houses on 
account of it have not been provided 
constructed houses by the companies till 
date. This is the attitude of the Government 
projects. One can imagine the plight of the 
people who are rendered homeless due to 
the setting up of the factories by the private 
companies. Therefore, it is necessary to 
rehabilitate those people whose land and 
houses are taken over in the name of 
development by the big factories. I hope that 
the hon. Minister would include this point 
also in this policy. 

Natural calamities like floods, 
earthquake and fire take place in our 
country. Latur in Maharashtra was severely 
hit by earthquake recently in which 
thousands of people were killed and 
thousands of houses had collapsed. Military 
and the voluntary organisations did well in 
the matter of rehabilitation there. The 
Government has also done something but 
it has no comparison with the work done by 
the other organisations. Therefore, it is 
necessary that those voluntary 
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organisations which have worked for the 
rehabilitation of the earthquake affected 
persons should be associated in such 
activities and given the responsibility to work 
there and get the houses constructed there. 
I would like to say that the aid given by the 
State or the Central Government should be 
sent to these voluntary organisations, which 
have stood by tne people in troubl~d time, 
instead of sending it to the Government 
officers, so that the amount can reach in 
the proper hands. 

This year, there has been heavy floods 
in Kerala and Madhya Pradesh. It is the 
need of the hour that the Government 
should prepare plans for the rehabilitation 
of the flood affected persons. 

18.00 hrs. 

Mr. Deputy Speaker, Sir, there are so 
many architects living in the cities who are 
the owners of mines and who can go to 
villages to get the houses constructed at a 
very low price, the Government should 
utilise the services of those architects. 

[English} 

MR. DEPUTY SPEAKER: Shri Laxman 
Singh, how much more time do you need? 

SHF31 LAKSHMAN SINGH : Another 
two minutes, Sir. 

MR. DEPUTY SPEAKER: Can we sit 
for another ten or fifteen minutes? 

SOME HON. MEMBERS: Sir, we will 
continue tomorrow. 

MR. DEPUTY SPEAKER: Okay, he w~1 
. be the last speaker. 

[Translation} 

SHRI LAKSHMAN SINGH: Mr. Deputy 
Speaker, Sir, a provision has been made in 
this Housing Policy to give loan to the Co-
operative societies for building houses but 
I would like to inform you that the capitalists 
are taking advantage of this facility in name 
of the cooperative societies. The 
Government should enquire into it and such 
people should be severely punished. I would 
like to say that even their properties should 
be consficated and distributed among those 
who do not have houses. 

The Gover"ment must do something 
for the bonded labou!ers living in rural areas. 
There are many such castes in our rural 
areas like the Banjaras, who roam from 
place to place. Neither any scheme has 
been made till date for constructing houses 
for them, nor any effort has ever been made 
to rehabilitate them. Therefore, a policy for 
the rehabilitation of the communities like the 
Banjaras who are in large number should 
be formulated. 

As far as HUDCO is concerned, this 
organisation is limited only to cities. In rural 
areas it has not done any significant work. 
Therefore, HUDCO should be asked to 
extend its area of activities to the villages. 
We provide facilities to the municipal 
committees through HUDCO but recount 
the number of such municipal committees 
which have been given loan by the HUDCO. 
As far as I think their number is limited. I 
would like to submit that Madhya Pradesh 
is the only State which has implemented 
the Panchayati Raj. My suggestion is that 
amount should be made available to these 
panchayats by HUDCO. Besides, it, the 
members of the municipal committees, the 
Sarpanchs and the members of the 
municipal committees should be given an 
opportunity to make available the houses 
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in villages. 

There is one more problem today that 
people come to settle down in cities from 
villages. Such people have the problem of 
housing in cities. My submission to the 
Government is that something should be 
done for such people also. The colonisers 
in cities, I do not claim that all the colonisers 
are dishonest, but majority of the colonisers 
do play fraud with the poor people. A 
coloniser sells the same plot to five persons. 
I would like to inform you that there are 
many developed countries where the 
amount of the coloniser is kept in the bank 
and the coloniser does not haxe the right to 
use this amount. I think that we should also 
have such a law. The Government in 
consultation with the RBI should pass an 
order that the amount received by the 
coloniser, should be deposited in the bank 
and he should only be allowed to use this 
amount as a guarantee. He should not be 
allowed to utilise that amount for his 
personal work. This condition should 
continue to remain in force till he comes to 
the position of allotment of houses to the 
people. 

The rate of interest on the loan given 
to the poor is very high. A common man 
can not pay it. Besides it, a number of plots 
of land are disputed in the cities and cases 
are pending in the courts about them. Just 
now our colleague has said that the urban 
ceiling should be abolished. l..do not say 
that there should be no urban ceiling but it 
should be changed. We should change it 
and ask the party to take back the litigation. 
There we can have the rule that 30 per cent 
of the land which the party is going to 
acquire should be kept for those who have 
no house. The houses should be 
constructed on that land. 

Po/icy 

Institute is in Roorkee. Such' type. of 
institutes should be set up 'more since we 
are spending crores of rupees on the 
housing but its know how is not available 
everywhere. Therefore, it is must that th.e 
technology should reach the villages, so that 
the villagers can understand it and for all 
this we must pay attention towards such 
institutions. I would like to submit one more 
thing that in our housing policy, we should 
have a provision for the rehabilitation of the 
people who have migrated or have been 
uprooted from Jammu and Kashmir. We 
should have the provision in housing policy 
for the rehabilitation of those who have been 
uprooted by the militants. 

Sir, in the end, I would like to submit 
that we are running the National Housing 
Bank. We have given a loan of 132 crore 
rupees to the Private and cooperative 
societies for house building, out of that 1.5 
per cent has been given to the housing 
sector and out of that 1.5 per cent only 30 
per cent a very meagre part has been given 
as a loan to the individuals. The percentage 
of this amount should be increased so that 
the individuals can also have the right to go 
to the National Housing Bank to take the 
loans to build houses. 

Sir, with these words I conclude and I 
am thankful to you for giving me an 
opportunity to speak. 

[English] 

MR. DEPUTY SPEAKER: The House 
stands adjourned to meet again tomorrow, 
19th August, 1994 at 11.00 hours. 

18.07 hrs. 

The Lok Sabha then adjoumed till Elev' 
of the Clock on Friday. August 19, 19! 
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